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LOK SABHA DEBATES 

1 

l..OK SABHA 

Wednesday, March 2, 1988/ Phalguna 12, 
1909 (Saka) 

The Lo/.. Sabha met at 
Eleven 0/ thr ClocA 

[MR. SPI AKER ill the Chait I 

ORAL ANSWERS TO QUFSTIONS 

[Ellglishj 

Visits of lJS Naval Ships to Indian 
Ports 

+ 
*J21. SHRI SAIFUODIN CHOW-

DHARY: 
SHRf HANNAN MOLLAH : 

WJIl the Minister of EXTERNAL 
AFFAIRS be pleased to ':,tatc : 

(a) whether there IS any prorosal to 
halt the visits of U.S naval "hips to the 
Indian ports; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THI' 
MINISTRY OF 1 XTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) No, 
Sir. 

(b) Does not arise. 

SHRJ SAIFUDDIN CHOWDHARY: 
Whether it is a fact that in the last few 
years-to be more specific, since this 
Government took ov~r-port calls in India 

2 

by US shjp~ have increased'! Whether it is 
a fact that since 1984, 12 such visits by 
US ships took place and 7 of them in 
1987 alone? Whether it is also a fact 
without any doubt that this increase has a 
direct relationship with the increased 
involvement of US Navy in the affairs of 
Persian Gulf? 

SHRI K. NATWAR SINGH: I have 
got the figures of the ships that have 
visited Indian ports. In 1984, 2 from the 
United States, 6 from the USSR, 6 from 
the United Kingdom, none from France, 
13 from other countries, total 27. In 
1985, 1 from the United States, 2 from 
the Soviet Union, none from UK and 
France, 16 from other countries, total 19. 
In 1986, 3 from the USA, 6 from the 
USSR, 3 from the UK, 3 from France, 12 
from others, total 27. In 1987,7 from 
t!1l' United States, 6 from the USSR, 1 
1"1 1m the UK, 7 from France and 5 others, 
total 29. 

SHRf SAIFUDDIN CHOWDHARY: 
In view of our time-tested policy of nuclear 
disarmament and Indian Ocean as zone of 
peace, whether it is not repugnant to allow 
US ships to viSit India when they do not 
fulfil accurattly our proforma and when the 
declarcd policy of lJS Government is not 
to disclose whether their ships are carrying 
nuclear weapons or not'! So, I want a 
c ategorica I reply I view of this, whether 
you are conrcmplating not to allow their 
ships to Ollf country unless they fulfil our 
proforma requirements '1 Arc you going to 
do that or not? You havc said: 'No, Sir.' 
Why ~ no, Sir'? I want a categorical 
r~ply. 

SHRI K. NATWAR SINGH: The 
statement that I ~have read out would 
clearly indicate that we follow a uniform 
policy whether the ships are from tbe 
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United States, the Soviet Union or the 
United Kingdom. 

SHRI SAIFUDDIN CHOWDHARY: 
Their policy is not to declare whether they 
arc carrying nuclear weapons or not. 

SHRI BASUDEB ACHARIA : What is 
your policy ? 

SHRI SAIFUDD1N CHOWDHARY 
They cheat us. 

SHRI K. NATWAR SINGH: I have 
great respect for my young honourable 
friend from the ('PM because he does not 
trivialise serious matters. But I am just 
wondering if a liltle look at perestroika 
and glasnost might not help the ('PM. 

SHRI SA1FunDIN CHOWDHARY: 
It is all right. We have a time-tested 
poJicy. 

SHRI K. NATWAR SINGH: What I 
am trying to say is that our po1icy is uni-
form. When a foreign ship, military ship, 
comes to Indian waters, then there is a 
prescribed PJ oforma which is sent to the 
embassy concerned. The conditions in the 
proforma will have to be fuJfiJled hy all 
of them. And that is the practice. You 
will see thal more ships have called from 
one super Power than from the other. So, 
the policy is uniform. 

SHRI SAIFUDDIN CHOWDHARY: 
What ab()ut the visit of (he French ship, 
Clemenzo? CJemenzo carries nuclear 
weapons and it is known to everybody. 
How did it come to our port, the French 
Aircraft Carrier? 

SHRI K. NATWAR SINGH: I was 
expecting you to ask me about Clemenzo. 

Clemenzo arrived in January 1988 in Bombay. 
We have given the French Embassy the 
proforma that \\Ie give to foreign countries 

which is required to give specific information. 
That proforma is given with a note verbale 
giving all our regulations since 1971-72. 
1986 and the latest one and that is what 
we require. The French Embassy accepted 

. this and conveyed to CJemenzo and the 
Clemenzo was allowed to come in here for 
a variety of reasons. 

SHRI HANNAN MOLLAH: In view 
of this reply given by the hone Minister. I 
want to remind that even Pakistan, the 
great friend of US did not alJow their port 
call during the Gulf war crisis. China 
also did not allow them when they did not 
agree to declare whether they arc carrying 
nucJear weapC'ns. In this context, our view 
appears to be a bit timid. ] would like to 
know from the hon. Minister, as it is a 
part of diplomacy, whether the Government 
analysed the issues involved in every case 
and whether (he US ships, while coming in 
the Indian Ocean region, whether they are 
touching Diego Garcia at any point. 

SHRI K. NATWAR SINGH: Between 
197: and 1984, no ship from the United 
Stat es called at I ndian ports. Even this 
year in one case, we have aHowed the US 
ship to come to our port and in the other 
case, they have been refused the permission. 
Each case is judged on its merits. There 
are sometin1cs, operational inconveniences 
and at other times there arc other reasons 
but this particular matter is scrutinised 
with very great care and as the hon. 
Members appreciate, because it is a sensitive 
and delicate matter. 

SHRI R.L. BHATIA : The biggest naval 
ship of the Diego Garcia, the American 
base and American fleet has been. along-
with Pakistan, having joint exercise in the 
Indian Ocean. In view of the fact, I 
would like to know from the Minister 
whether all thc5.e American ships which 
visit our ports~ come for fuel purpose or 
for rc~reational purpose What kind of 
facility has been given to them? Please 
explain. 

SHRI K. NATWAR S]NGH: We 
allowed no militry or naval exercise or of 
military kind because it is against Qur 
policy so far. In some cases, these ships 
come for fe-fuelling purpose. ]n some 
cases, they come from Bangladesh to 
Madras going to Sri Lanka. There are Jot 
of ships going to Sri Lanka. They may 
be going to Malaysia. Singapore and then 
through the Pacific Ocean. The facilities 
that we aHow to the sailors and the men 

of the ships are the same as anowed the 
world over. When our ships go to other 
ports, they are allowed recreational facilities 
Similar facjJjtjes are aJJowed by us. There, 
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is no except ion. No special arrangements 
are made for the personnel of any particular 
country or a particular ship. 

SHRI INDRAJJT GUPTA; I under-
stood the Minister to admit just now that 
we are giving rest and recreational facilities 
to the crews of these naval vessels. I am 
sure he is aware of the hhlorical experience 
of some countries in the South-East Asian 
region like Philipines, Vietnam-Vietnam 
before liberation I mean ---where rest and 
recreation facilities used to be provided by 
the Governments of those countries to the 
United States vessels I am sure he is 
aware of the experience which was not a 
very salutal y cxperkncc. I would like to 
know what is the nature of these rest and 
recreation faciJities. Docs it mean that the 
crews of these vcssr.Js, irrespective of the 
country to which they belong, are aJlowed 
not only to come ashore and do some 
shopping etc., hut they are aJlowed to stay 
for some time ashore and some facilities 
are provided to them? What exactly is 
meant by rest and recreation facilities 
because this is a practice which we have 
never followed in the pa~t? This practice 
has brought Sl cial havoc to countries like 
Philipines and flrc~ljbcration Vietnam and 
other countries. Arc we learning any thing 
from that? 

SHRJ K. NATWAR SINGH: There 
seems to· be some misuuderstunding. 
Government does not make any special 
arrangements. There arc time-honoured 
customs and practices of a lJ the navies the 
world over going back severaJ centuries, 
but Government i~ in no way involved. 
But jf any of our law~ are violated by the 
crews, which come a~hore-they might go 
to some re~taurant~ and go for shopping-
and jf they indulge in some activities which 
to us are not acceptable, certainly we will 
come down on them very heavily. And 
I can assure the hon. Member that the 
kiud of happenings that happened in 
Vietnam have not happened and will not 
be permitted to happen in India. 

SHRJ SURESH KURUP : Our declared 
policy is to make the Indian Ocean zone of 
peace. Before allowing these foreign naval 
ships to visit our ports, do we insist on 
getting an assurance that the ships do not 
carry and are not capable of carrying any 
nuclear weapons ? If Dot. wb)' ? 

SHRI K NATWAR SINGH: As I said 
several times this morning as also last week 
when the same question wa~ asked. that 
there is a proforma which is sent to the 
mission concerned. 

SHRI INDRAJIT GUPTA; What is 
that proforma? PJease read that. 

SHRI K. NATWAR SINGH" The pro-
forma is several J'lages long. 

SHRI INDRAJIT GUPTA: We want 
to know about the rcJevent clause which 
reJates spe~ifica1Jy to nuclear weapons 
carrying of nuclear weaspons or their 
capability to carry nuclear weapons. 

SHRI K. NA TW AR SJNGH: The 
proforma is accompanied by this note. The 
note says: 

" ... have the honour to draw the 
attention to aU the diplomatic 
missions to our earlier circular 
dated 17th November. 1972 (copy 
enclosed for ready reference) along 
with a proforma for obtaining 
diplomatic clearance for visits of 
all foreign vessels of Indian ports. 
This proforma has since been 
revised and a copy is enclosed. 

It is reque~tcd (hat in future 
requests for clearance for the visits 
of foreign vessels to our ports 
may be made in this revised 
proforma. " 

The 1972 proforma said 

"While making ~uch requests for 
clearance, the mis ... ion should 
keep in view the welJ kno,":n 
policy of the Government of IndIa 
regarding the disposition of nuclear 
wca pons in the Indian Ocean 
area 

The Ministry would 1ike to draw 
particular attention of all the 
Missions to the United Nation's 
Resolution 2832 of the 2fth 
session of 16th November, 1971 
regarding the declaration of the 
Indian Ocean as a zone of peace 
which interali a calls upon tho 
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Great Powers to enter into immed-
iato consultations with the Jittoral 
States of the Indian Ocean wit h 
a view to eliminating from the 
Indian Ocean the disposition of 
nuclear weapons and weapons of 
mass destruction. The Government 
of India tI ust that the requests 
for host facilities will not be sought 
for vessels which have nuclear 
weapons aboard. 

This proforma and the new one are 
sent to every single miSSion. 

r Translation) 

Amount of Assistance to Madhya 
Pradesh 

*122. SHRI KAMMOOllAL JATAV: 
Will the Minister of PLANNING be pleas .. 
ed to state: 

(a) the amount of a:')slstance given to 
the State Government of Madhya Prade~h 
during the last three year s m the form of 
grant or lQan ; 

(b) the percentage of aS~lstance given 
to Madhya Pradesh as compared to other 
States; 

(c) If the percentage of assistance gIven 
to Madhya Pradesh is relatively less, the 
reasons therefor; and 

(d) the steps beIng taken to increase 
the assistance to Madhya }lradesh ? 

[Engi;,.\IzJ 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNlNG AND MINlS .. 
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI BIREN SINGH ENGTI): (a) An 
amount of Rs II 31 .29 crares has been 
alJocated to Madhya Pradesh during the 
last three yeats for funding its Annual 
Plans. According to the prevailing pattern 
of assistance, 70 pel cent of the above 
amount is in the fonn of loan and 30 per 
gent by way of grant. 

(b) As compared to other States, the 
amount allocated to Madhya P.radesh 
accounts for 9.09 per cent of the total 
allocation. 

(c) and (d) The percentage share of 
Madhya Pradesh in the total assistance 
allocated amon£st 14 non-special category 
States is higher than that of 11 States but 
lower than that of 2 States only. The 
allocation made to each State is based on 
its respective ~hare in the total aJJocation 
for the Seventh Plan determined under the 
modified Gadgil Formula as approved by 
the National Development Council. Bes:ces, 
additJonal assistance linked to exten ~IJly 
aided projects has been allocated to each 
State taking 10(0 account the progre~'i of 
disbursement of aid for the concerned 
projects Hence s the question of takang 
steps to increase the assistance to MI adhy 
Pradesh 01 any other State does not arise. 

r TranslationJ 

SHRI KAMMODHAL JATAV; The 
hon. MiDister has informed that at present 
30 per cent of the aJ1ocatlOn is nladc by 
way of grant and 70 per cent in the form 
of 10an Madhya Prade~h is more back-
ward a~ compared to other States and it is 
predominantly inhabited by Scheduled 
Cat;tes and Adivasis. I would lIke to know 
from the hon. Minister whether the amount 
01 Central assistance to Madhy Pradesh 
would be increased. 

lEnglish] 

SHRI BIRbN SINGH ENGTI : Sir. as 
I said, the Central assistance given to the 
States of Madhya Pradesh is according to 
the formula which says that 70 per cent is 
in the form of loan and 30 per cent by 
way of grant. This formula is applicabe 
to aJ I the States including the non.special 
category States. This assistance can not 
be increased because the formula is such 
that it is applicable to all the States. It is 
approved by the NDC. The State of 
Madhya Pradesh is getting higher according 
to the Plan outlay and the special aJloca. 
tion for the first three years of the Seventh 
Plan is Rs. J 131.29 crores. This accounts 
for 9.09 per cent of the total allocatioD. 
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Moreover. there is special Central assis-
tance frpm the Government for Tri bal ~ub­
plan. The total allocation for the tribal 
sub-plan for three years is Rs. t 28.70 
crores. Also, the revised allocation for RR 
Area Progranlme stands at 10.14 crores. 

I Tralls/alion] 

SHRI KAMMODILAL JATAV : Area-
wise Madhy Pradesh is the largest· State in 
the country. So far as education, alJoca-
tion of funds and roads ale concerned, the 
State is given least imporfance. I would 
like to know whether the Ccmral Govern-
mert would allocate Inore funds to the 
State so that it may develop. 

I English] 

SHRJ BJREN SINGH LNGTI : Sir, as 
I said. apart from the towl Plan allocation, 
a special grant has been sanet joned to 
Madhya Pradesh. In the Tribal Sub-Ptan 
as you would have seen there is another 
Special Sub·Plan. Regarding IRDP. NREP, 
RLEGP, DPAP for these purposes, special 
grants have been "ianction\!J to the tune of 
Rs. 258.4 7 crorcs. This as~istancc has 
been given specIally to the State of Madhya 
Pradesh. Regardrng aJlocatlOn of special 
grants (IntC!rrllptiolu) .. 

As far as pos';ible all grants arc aJJo,,'a-
ted on the basis of the special GadgiJ 
formula. 

l Translation] 

SHRr RAMSWAROOP RAM : Mr. 
Speaker. Sir, some States have developed 
industrially while others. hav(~ developed in 
the field of Irrigation. This has created 
regional imbaJanc~ and it is fast increasing. 
In spite of the fact that the population of 
Bihar is around seven crores, it contInues 
to he backward and regional imbalance in 
every sphere is also increasing. Keeping 
this in view, I would like to know from 
the hon. Minister, through you, whether 
the Central Govel nment will include Bihar 
in the special intensive care unit? 

MR. SPEAKER: Why should you not 
be asked whether you would like to come 
out of intensive care unit ? 

[English] 

SHRI BIREN SINGH ENGT)) : As the 
hon. Member sa id Bihar is a backward 
State. I can only inform him regarding 
the special allocation for 1985~86 and 
1987-88. For Bihar Rs. 1456 35 crores 
was being aHocated a~ Central assistance. 
The percentage comes to 11.70. The 
allocation for Bihar is much higher than 
even ~adhya Pradeth. 

[ Trans/alionJ 

DR. PRABHA T KUMAR MISHRA: 
Hon. Speaker, SIr, so far as the question 
of mineral resources and economic 
development of the country is concerned, 
Madhya Pradesh j~ the greatest contribu· 
tor in it t'ecau!ie all the minerals. whether it 
1& coaL iron, copper or aluminium, are 
found in abundance there. T would like to 
a~k the hon. Minister, through you, that 
keeping this jn view and because it is a 
tribal backward regIon, rich in ~neraJ 
resources, is the Central Government consi-
deri ng to provide special assistance in the 
form of the Joan or grant to Madhya 
Pradesh? 

[Eizglihl 

THE MINISTER OF PLANNING 
AND M1NISTER OF PROGRAMME 
IMPLEMENTATION (SHRI P. SHIV 
SHANKER): Madhya Pradesh, no 
doubt it is true, is a rich 

mineral area. As far as investment on thi~ 
sector !n 1 he public sector undertakings is 
concel ned, it is only next to Maharashtra. 
To be precise, the investmen t as on 1 st 
March, 1986 in Madhya Pradesh stands at 
Rs 6~33 crores while in Maharashtra. it 
stands at Rs. 696) crores. It'is of course 
a backward area. And as my colleaaue 
had just now infOlmed that there is a 
Special Tribal Sub-Plan under which a 
special amount is earmarked for the area 
which is backward within Madhya Pradesh 
also and for the tribaJs. He has already 
made it cJear that within three years a sum 
of Rs. 128 crores win be taken care of. 
But since it is a non Special category State, 
theceforc as per the decision of the National 
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Development Council, a modified Gadlil 
Formula is applied and the criteria has 
been specifi~alJy laid down under which 
these plan allocations are made. 

PROF. MADHU DANDAVATE Let 
Gadgil clarl fy ! 

SHRI RAM SINGH Y ADAV : The 
hon Minister has replied to the question 
that there are 14 non-essential category 
States in the country and a special assis-
tance js being given to them. Fmancial 
assistance is given to these States no"" 
keeping in view the mid-term appraisal of 
the 7t h five-year plan; and the special 
assistance given to the flood-affected and 
famine aft'ectcd States. Can the Minister 
assure the House that the percentage of 
financial assistance to these 14 nun-cate-
gory special States wHI continue for the 
remaintng period of the 7th five-year 
plan? 

SHRT P. SHIV SHANKER: It will 
contmue. becauese this was settled at the 
beginning of the 7th Plan itself; and that 
percentage will continue. 

[ Translation] 

SHRI MOHD. AYUB KHAN: MR. 
Sir; Speaker. 19 out of 27 di st ricls of Rajasthan 

are facing contu,uous drought and the State 
has never witnessed such a horrible famine 
in its history. I want to know if the 
assistances would be treated as grant or as 
loan Would assistance for Indira Gandhi 
Canal also be provided? Apart from 
this, IWO districts of Rajasthan viz Jhunj .. 
hnnu and Sikar are hilly areas. I would 
like to ask whether these h.illy areas wiJI 
be provlded same facilities which have been 
an nounced for othe r hi lJy areas in t be 
country? 

[English] 

SHRI P SHIV SHANKER: While the 
scope of the supplementary is far wIder 
than the question itself, 1 wouJd like to 
answer it. So far as Indi ra Gandhi Canal 
IS concerned, that IS beina funded by the 
Central Government. With reference to 
lhe Dooda, wherever 8000s occur, whenever 
assistance is liven i.e. wholly at tho 

instance of the Central Government, it is a 
grant. Where there is a drought, part or 
it is a grant and part of it is in the shape 
of a 10an 

About the third aspect, with referencc 
to the hill areas, I would like to submit 
that the hin areas have been already identi .. 
fied. Recently, a committf'e was appointed 
which has gone into It, as to which are the 
further hiJl areas in the eastern region, as 
also at other places, which could be added 
under the hill areas plan, because there is 
Hill Area Plan under which assistance is 
given to the hill areas. Therefore, I am 
not as yet sure whether the area in Rajas-
than, particularly the AravalJj areas etc,. 
has really been included under such areas, 
in the report. That report is under exami-
natIon. After takmg a decision, we will 
inform the House. 

t Translation 1 

MR. SPEAKER : I C,ll1 accompany 
you and !-thow you the hills there. 

[EnglishJ 

SHRJ P. SHIV SHANKER : So far as 
Rajasthan is concerned there ji a separate 
plan with reference to the development of 
the desert, where assistance goes from the 
Centre. (Interruptions). 

[ Trunslation] 

SHRI RAM PYARE PANIKA : Mr. 
Speaker. Sir, the hon. Minister has just now 
said that there are six specia1 areas in our 
country viz. hilly areas, desert areas 
drought prone areas, tribal areas and 
cyclonic areas. The Commission hal 
specially recommended development of these 
areas. But the Government is Dot able to 
grant cent per cent assistance to the hilly 
and desert areas. That is creating regional 
imbalance. Time and again we have 
reviewed the si tuation and the Commission 
has also recommended that in order to 
remove regional imbalance in this country, 
the block should be treated as a unit in stead 
of the district so that development of 
industrially backward areas could be takea 
up, but this proposal has been pendlna Coc 
the last 8-10 year.. I want to know Irom 
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the hOD Minister whether for deciarioa an 
area backward, the block would be consi-
dered as a unit in stead of the district from 
the Eighth Five Year Plan onwards so that 
the regional imbalances in different parts of 
tbe country cou ld be removed ? 

SHRf P. SHIV SHANKER: This pro-
blem is under the consideration of the 
Government ... (Interruptions) . •. 

SHRI UMAKANT MISHRA : This has 
been under consideration for a long time .. 
(Interruptions) ... 

SHRI P. SHIV SHANKER; It is under 
special consideration ... (Interruptions). 

MR. SPEAKER : It is under active 
consideration. Mr. Choubey. you should 
first thank us because we have waited for 
you. 

[English] 

SHRI NARAYAN CHOUBEY : I am 
sorry. I was going through the repJy given 
by the Minister. 

AN HON. MEMBER: You first put a 
question. 

SHRI NARAYAN CHOU BEY : Now 
I will put the question. No. 123. 

(Interruptions) 

[ Translation] 

SHRI P. SHIV SHANKER: They are 
Jaughing becaU'le you said Question No. 
1, 2, 3. 

fEng/{sh] 

Clearance to Subarnarekha Project 

.12J. SHRI NARAYAN CHOUBEY : 
Will the Minister of PLANNING be pleased 
10 state : 

(8) whether ihe Planning Commission 
'l,has .elated the Subarnarekha Project of 
~t BenpJ; 

(b) if not, the reasons therefor ; 

Cc) the time by which the clearance is 
likely to be liven; and 

(d) the latest estimated cost of 'he 
project, the area to be covered and other 
details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS:' 
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATJON 
(SHRI BIREN SINGH ENGTl): (a) No, 
iir. 

(b) and (c) The ~etai Js of the proposals 
of Government of West Bengal such as 
feasibility reports and other environmental 
Action PJans are awaited. The acceptance 
of the project would be considered in the 
Planning Commission as soon as environ-
mental clearance and forest c1earance under 
Forest Conservation Act 1980 are obtained 
by the State Government. 

(d) The latest cost of the project is 
Rs 226.82 crores. The project envisages 
construction of a barrage (615 mtr. long) 
across Subarnarekha River and a Left 
Bank Canal (19 km. long) to provide 
annual irrigation of 1 3 lakh ha. in Midna-
pore distnct of West Benga!. 

SHRI NARAYAN CHOUBEY: I 
request you to request the Minister of 
Planning to come to my aid. 

MR. SPEAKER; Are you asking him 
to come to your chamber 'I 

SHRI NARAYAN CHOUBEY : No, 
Sir How long is this project lying with 
the Government of Iadia? How many 
times the file had been shunted between 
DeJlli and Calcutta '/ How many times 
clarifications had been wanted? How 
many times clarifications lu\d been given 
by the Government of West Benaa] 'I Again 
how many tImes new clarifications had 
been sought ? 

SHRI RAM PYARE PANIKA : How 
man), times he has asked this question? 
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SHRI NARAYAN CHOUBEY : Many 
times because it is shunting between Delhi 
and Calcutta. At what latest stage is it 
lying over the contention on which· the 
Planniug Commission is going to give 
sanction? 

THE MINISTER OF PLANNING 
AND MINISTER I)F PROGRAMME 
IMPLEMENTATlON (SHRI P. SHIV 
SHANKER) : Unfortunately, the hon. 
member seems to have been persuading the 
West Bengal Government to give wrong 
answer every time. That is why it has been 
delayed. This matter is pending from 1983 
when the first meeting of the Advisory 
Committee had taken placc. ~ To be precise, 
this had taken place for the purpose of 
clearan:e on First Decem'f>er. 1983. Since 
then the questions-answers have been going 
on. Finally, the position as it emerges is 
that on the 27th January 1988. the 
Advisory Committee had cleared this matter 
subject to the clearance from the Ministry 
of Environment and Forest. In the 2nd 
week of February t the Chief Engineer of 
the State of West Bengal visited and he 
was given necessary instructions for the 
purpose of information that had to be 
given and had been asked to be personally 
responsible for the purposes of 
giving replies. The moment these 
replies come, I am sure, the Environment 
Ministry would clear it. I a~sure the hon. 
member that so far as the Planning Mmistry 
is concerded, once the Environment 
Ministry clears it, I have no objection 
because we have already worked out details 
in our Ministry. 

SHRI NARAYAN CHOUBEY: There 
is some hope that the patient is still alive 
and there is a chance for his survival. 

PROF MADHU DANDAVATE: 
There is some hope that the patient will die 
in peace. 

[English] 

SHRI NARA Y AN CHOUBEY: What 
y<'u have stated personally to me in your 

. chamber some two months back was-yest 
I went to his chamber-that no sooner the 
Government of West Benga) will be giving 
the plan, or the revised estimate because the 
price escalat ion is there and the amount 
goe~ high, the sanction shaH re given. Rut 
now the Environment and Forest Ministry 
is coming in. So, at that time what you 
have stated and what you are stating now 
are two different things. 

SHRI P. SHIV SHANKER: When you 
met me in my chamber, we were talking 
something, when you came to me in the 
chamber. It is only after that, that the 
Advisory Committee has now cleared it on 
the 27th January. It is after you met me, 
because after that, at your instam.e, becau~e 
I told you also, that the State Government 
is not furnishing the detaiJs. The details 
were furnished, that is why the Advisory 
Committee prl!sided over by the Water Re-
sources Secretary had cleared that. Now 
the only other point thar remains is the 
environment clearance. That is why the 
Chief Engineer has visited and he has been 
asked to give the information specific and 
I am myself in touch wIth the Environment 
Ministry also-because the hone Member 
was so particular every time he pesters me 
on this and I have been trying to take up 
this case for him with the Environment 
Ministry. 

MR. SPEAKER Very effective inter-
vention. 

SHRI P. SHIV SHANKER: I would 
assure that the moment the Chief Ensineer, 
who has been instructed to give the neces-
sary information, gives it, I am confident 
that \\e wiIJ take necessary action at our 

SHRI NARAYAN CHOUBEY: Pro- end. 
fC6sor says that there is some hope that the 
patient will die in peace. No. I hope he 
would not die. 

[ TraM/allon] 

MR SPEAKER : Hope sustains life. 

THE PRIME MINISTER (SHRI RAJIV 
GANDHI): If I can just add. the hOD. 
Member mentioned that the patient is still 
alive. and I would like to sa)' that the 
patient is only alive because of the trans-
fusion that the Centre has been giving. And 
if the parents had been lookin, after tbe 
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patient at alit and living the doctors the 
right information, this problem would not 
have arisen. 

SHRI NARAYAN CHOUBEY : You are 
wrong. 

~ Translation 1 

MR. SPEAKER : Chou bey jj has done 
a good thing after all. 

(Interruptions) 

[English] 

MR. SPEAKER: Looks like that. 

Demarcation of Maritime Boundary 
with Pakistan 

*124. SHRIMATI JA YANTI PAT-
NAIK: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether there have been incidents of 
fishing by Pakistani fishermen in the Indian 
waters off the Kutch Coast into undermar-
cated maritime boundary; and 

(b) if so, the steps taken to fix the 
maritime boundary with Pakistan and the 
outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR ~INGH): (a) Yes, 
Sir. 

(b) Government are taking steps to 
enter into negotiations with the Government 
of Pakistan for the demarcation of the Indo-
Pak maritime boundary. 

SHRIMATI JAYANTI PATNAJK: It 
is clear from the reply of the hone Minister 
that the Government have not so far entered 
into negotiations but they are taking steps 
to enter into the negotiations But in some 
Press reports it has appeared that some 
rounds of talks have taken place at diplo-
matic levels between Pakistan and India. 
When the Government is admitting that 
there have been incidents of fishing by 
Pakistani fishermen, why have they not so 
far started discussions ? Did not they envi .. 
sap tbis bef~ 'I What is the dU8culty an4 

when are tbey ,oing to enter into rhe nego-
tiations ? 

SHRI K. NATWAR SINGH: A number 
of meetings have been heJd between India 
and Pakistan on this particular maUer, espe. 
ciaJJy since last year when 41 Indian vessels 
along with 364 crewmen were captured by 
Pakistan and then their shipping vessels 
came into India and we had taken a number 
of their vessels and crewmen into custody. 
The difficulty has been that the maritime 
boundary has not been demarcated for a 
number of years although we have had very 
good results in marking the boundary with 
Indonesia, ThaiJand. Sri Lanka, Maldives 
and Burma. But on this point we have 
some differences with the Pakistani autho-
rities. A paper has been prepared for a 
meeting at the highest level, before the 
CCPA. 

Now, with regard to the arrest of Indian 
crewmen, Pakistani crewmen in India and 
ours in their custody, talks were held in the 
month of February, on the ) Oth and the 
11 tho And a decision was reached that all 
personnel arrested will be released within 60 
days and all vessels will be discharged. This 
is a one-time arrangement and we are 
Jooking into what we can do permanently. 
I have also written to my colleague, tbe 
Minister of Defence, for tightening up the 
Coast Guard arrangements because there is 
a very large area. The fishermen from 
Saurashtra saw me along with three hon. 
Members of Parliament and we have as,ured 
them that everything possible is being done 
to alleviate the difficulties. But the basic 
and fundamental matter relates to the settle-
ment of maritime boundary. 

SHRIMATI JAYANTI PATNAIK: 
Excluding the fishing, may I know from tbe 
hon Minister how many incidents of viola .. 
tion of India exclusive economic zone have 
been found with regard to smugaJins, poach .. 
ing ? Are the present arrangements of Coal' 
Guard sufficient? Or is Government ,oiq 
to strengthen the Coast Guard arranlf .. 
ments 1 

SHRI K. NATWAR SINGH: Purelf ... 
a matter of interest, I am quite intrJaud, 
that the hOD. Member's conoern should be 
ill tbe Bay of Benpl rather tbaA i~ ''-' ' 
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Arabian Sea. Nevertheless, I shall certainly 
satisfy her as much as I can. Thi s we have 
taken up and the Defence Minister has 
assured me that arrangem~nts have been 
made for tightening up the arrangements by 
the Coast Guard. The violations are taken 
in the economic 70n(". As soon as that 
violation takes place, action is taken by our' 
people to apprehend these fishing boats. 
Now, it is a very lucrative undertaking. The 
Pakistani boats have been corning into our 
waters because of the shortage of rainfall 
in some areas of Pakistan and where the 
river comes in. They have been saying that 
we have been violating their boundary_ We 
have contradicted this claim of the Pakistani 
authorities. But what I want to assure the 
hon. House and the hon. Member is that we 
are ful1y alive to the problem of the com-
munity of our fishernlen, who earn a con-
siderable amount for I he country and fair 
amount for them<;eh ell and jf they are going 
to be submitted to the kind of difficulties 
they are encountering from the Pakistani 
side, we would certainly take it up as and 
when necessary. As I said, all crew men 

who were aneste<.i, will be released by the 
end of Apri). 

SHRI SHANTARAM NAIK: May I 
know from the hon. Minister whether his 
Ministry has taken any international con-
vention or law as the basis of that negotia-
tion and whether Pakistanis have opposed 
that internaltonal convention or law which 
you have taken 3S the basis? If so, what are 
the ground~ for objection? 

SHRI K. NATWAR SINGH: This is a 
bilateral matter bel ween P .. lki<;tan and India. 
There was an agreement signed in 1914. I 
do not want to go into the details of that. 
There was some arrangement made in 1224 
where some pillar<; were erected for the 
Sindh~Kutch areas, Now, we have dis-
covered that out of 67 erected pillars 38 are 
stdl standing But here again we have 
differences with the Government of Pakistan 
relating to the Creek. Similarly, we have 
lome differences on the main Gujarat~ 
Pakistan boundary. I reaIly do not wish 
to ,0 into the details. But this is a matter 
which we have been taking up with the 
pakistan Government for a number of years. 
We are hoping that we will be able to have 
a substantial meeting on the dftmarcation of 
boundary as early as possible. 

DR. DATTA SAMANT: Sir, the hOD. 
Minister has given the reply but for the last 
three-four years, the fishermen are beinl 
constantly arrested by the Pakistan Govern .. 
ment from the Kutch areas of Oujarat. Last 
year they were kept behind the bars for nine 
months. This ;s repeatedly happening but 
the Government has not taken care even to 
see what is happening. If there is some 
controversy regarding border, why not the 
Government at 1east assure the fishermen 
of theiI safety by keeping some enlightened 
guards and by having some permanent 
arrangement for release of fisherm~n on 
both the sides? It is very difficult to define 
the boundary on the sea and it is difficult 
for the fishermen to know the border be .. 
cause the Government may be deciding it 
at a higher 1evel. The fishermen from both 
the sides go for fishing at night. So, why 
not have some permanent solution for the 
exchange of the fi<;hermen till the border 
issue is decided? 

SHRI K. NATWAR SINGH: Sir. this 
is what I have said that we ale getting in 
touch with the Government of Pakistan to 
have substantial discussions on the maritime 
boundary. With regards to what has 
happened during thc lait few months, I 
fully share the hon. Members concern 
about our crcw m~n and boats being appre 4 

hended by Pakistan and kept in custody. 
We have taken this up with them immediate-
ly and as r have said, I have written to the 
Defence Mini<;ter that extra arrangement 
shoul1j be made for tightening up the patrol-
ling by our Coast Guard, and he is going 
to do that. We are fuHy conscious of the 
problem that ha<; been raised by the hone 
Memhers and I am grateful for thejr interest 
so that the Government could make quite 
clear what we have been dOing, what we 
are doing and what we would continue 
to do. 

Meeting to Check Naxalit(, Activities 

-I-
*127. SHRI AKHTAR HASAN: 

SHRI H.B. PA TIL: 
Wil1 the Minister of HOME AFFAIAS 

be pleased to state: 

(a) whether a high .. level meeting was 
held in DeJbi in ,January, 1988 to telView 
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the threat posed by the Jl1crcasjng activities 
of the naKalitcs in the country; 

(b) if so, the outcome of this meeting; 
and 

(c) the nature of steps that are proposed 
to be taken to contain these activities in 
various States? 

THE MINISTER OF STATE 1N THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM· 
BARAM) : (a) Yes, Sir. 

(b) and (c) It was agl ccd that vigorous 
implementation of socio-economic develop· 
ment programmes !\hould go hand-tn-hand 
with strict cnforccmcp.t of law and order in 
the Left Wing Extremi~ts affected areas. 
Concerned States have been asked to prepare 
detailed programmes for accelerated socio-
economic development in the difected areas 
in consultation with the Planning Commis-
sion and Ministry of Rural DeveJopn1ent. 
On the request of some of the State Govern-
ments, training faciJiljc~ for Staks Police 
forces have been made avai1able. Some 
States have been provided with additional 
fire arms and wjrclc~\ facilities are being 
upgraded. The State Governme-nts have been 
req\lested to take co·ordinatcd police action 
in the bordering areas and to improve the 
inteIliJence set-up. Strength of State Police 
in some States ha~ been further augmented 
by deployment of Central Para-military 
Forces withm the limitations of avai1ability 
of such forces with the Go,iernment of 
India. 

[ Translation] 

SHRI AKHTAR HASAN: Mr. Speaker, 
Sir, according to the hon Minister, it was 
agreed that socia-economic development pro-
arammes would go hand-in-hand with strict 
enforcement of law and order in naxalite~ 
affected areas. I would like the hon. 
Minister to st ate categorically the pro-
arammes which have been launched for the 
locio-economic development of the area so 
far. 

[Englishl 

SHRI P. CHIDAMBARAM . Sir, these 
are the development programmes and poverty 
alleviation programmes which are part of 
the Government of India's programmes. 
They are included in the Annual Plans of 
each State. Funds are allocated to tbe States. 
These are well~known programmes like 
JRDP, DPAP, NREP, RLEGP, etc. These 
programmes are to be accelerated and im-
p1emented in these areas. It is for the 
State Government to implement these pro-
grammes. 

r Tran~/ation 1 

SHRI AKHTAR HASAN: The hon. 
Minister has mentioned in the latter part of 
his reply that on the request of some Stat 
Governments special training has been ime 
parted to state police forces, 311d som~ 

States have been provided with additonale 
fire~arm~ so that they could effectively ideaes 
with this problem. I would like the bon. 
Minister to kindly teU us as to which States 
have been provided these facilities and to 
what extent have they proved effective? 

[English] 

SHRf P. CHfOAMBARAM: Sir, the 
States which are afTected by left·extremist 
activities were represented at a meeting 
taken by the Union Home Ministry Secre-
tary on the 8th January 1988. These States 
are Andhra Pradesh, Bihar, Madhya Pradesh, 
Maharashtra, Orissa and West Bengal. They 
have given their rcquircmen 1s of weapon, 
they have given their requirement of train-
ing facilities. We have offered them training 
facilities to their Police forces and to the 
Central Police organisation training estab-
lishments We have also taken note of thcit 
requirements of weapons. We have made 
available certain weapons. It will not be 
In the public interest to disclose the kind 
of weapons that are being made available 
to them for fighting the extremist activities. 

SHRI HAROOBHAI MEHTA: Are 
the Government aware that ;n Gujarat 
certain organisations depending on foreip 
funds supplied by the Westa tn aaenciaa are 
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t""OI to foment disaffection against the 
Government's est bblished law and also in 
respect of de"Clopment projects including 
Narmada project. What steps 
do the Government contemplate to take 
in this regard ? 

SHRI P. CH(OAMBARAM: Sir, I am 
not aware of any such reports. But if the 
hon. Member write to me, I would try to 
find out the fact or if he puts a separate 
question, I Nill try to answer. 

SHR[ UITAM RATHOD : In reply to 
parts (b) and (c) of the question. they have 
given that law and order in the left-wing 
extremists affected areas are being looked 
after I want to bring it to the notict" of 
the hon. Minister that they are only con-
centrating on the left-wing extremist affect-
ed areac;. But I would like to point ont 
that the Naxalites are creeping in other 
areas as it has happened in Maharashtra. 
From Andhra Pradesh, they have come to 
Marathwada areas. Why don't you ask 
alJ the States to have socio-economic deve-
lopment programmes rightly implemented 
in all the States. Otherwise, if you rest 
riet your activity only to these affected areas 
and give Police, paramilitary forces. 
weapons and all that, it is not going to 
help to stop the activities. They will 
penetrate in other areas What action and 
what precautions are you going to to take 
in tbi s regard ? 

SHRI P CHIDAMBARAM: I think 
it is the endeavour of the Government as a 
whole to impress upon all the State 
Governments to implement the development 
programmes in alJ the districts of every 
State. This is an exhortation which has 
to be made to the State Governments and 
I am sure the State Governments are con-
sciou~ that if they fail in their duty to 
bring about economic development in the 
dis triers, this menace will spread from the 
areas to the affected areas which have not 
been affected. Therefore, I agree with the 
hon. Member's sentiments. 

[ Translatlo,,] 

SHRI MANKURAM SODI : Mr. Spea-
ker. Sir district Bastar of Madhya Pradesh 
is also affected by naxalite problem Due 
to Jack of ecommunication facilities the 

Government is not able to check naxalite 
activities effectively. Even after getting 
definite information about the naxaJites, it 
cannot send adequate forces to such u( eas 
in time. WiJJ the Government pay special 
attention to the construction of roads in 
areas which are affected by naxalite activi-
ties so that immediate action could be taken 
to tackle this ploblem. ? 

[Englishl 

SHRI P. CHIDAMBARAM: Sir, it is a 
very good suggestion. The communica-
tions are of two kinds, firstly road net-
works and secondly wireless eommunica-
tion The Government has and wi]] conti-
nue to impress upon the State Governments 
to expand the road communication network 
in the affected areas. 

As far as wirele')s communication is 
concerned, Sir. the Government of India 
has taken special interest in emmring that 
the police have adequate WIfeless communi-
cation facilities ; our DCPW is helping the 
State Govel nments to expand rapidly the 
wireless communication faei]Jtics. 

[ Translation] 

Indo-Burmese CoopeI aUon to Curb 
Cross Border Insurgency. 

+ 
* 128. SHRI DILEEP 

BHURIA: 
SINGH 

SHRr G.S BASAVARAJU: 

Will the Minister of External Afl'airs be 
pleased to state: 

(a) whether during the recent visit of 
the Prime Minister to Burma, co-operation 
of the Burmese Government was sou;ht for 
curbing the cross border insurgency ; and 

(b) if so. the reaction of Burmese 
Government thereon ? 

[Englishl 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) Yes, 
Sic. 



(b) It was agreed that existing arrange-
ments for cooperation in combating cross-
borber insurgency should continue and 
should be strengthened wherever possible. 

[ 1 rans!alion] 

SHRI DILEEP SINGH BHURIA : The 
hon. Minister has stated in his reply to the 
question that Government of Burma has 
agreed that existing arrangement, for co-
operation in curbing cross-border insurge-
ncy should continue. I would like to know 
the num':er of incidents which have occurred 
after this agreement and whether the 
Government of Burma is fully cooperating 
in implementing this agrecme'llt ? 
[Engli.~hJ 

SHRI K. NATWAR SINGH: Sir, wc 
have been in touch with the authorities In 

Burma and the matter ha\>e come up during 
the Prime Minister's vi~jt and we will do 
what ever wecan. We are assured by the 

author itiesthat they will cooperate with us in 
dealing with this part icular matter. 

r Translation 1 
SHRI DILIP SINGH BHURIA : I want 

to know from the hon Minister as to how 
far have we been successful in our efforts 
in ourbing cross-bonier insurgency and what 
other measures are likely to be taken in 
this regard? 

[English 1 

SHRI K. NATWAR SINGH: As 1 
said. since we are concerned with this 
matter, it was taken in at the highest level 
and the two governments arc in touch with 
each other and we arc expecting the 
Burmese delegation shortly here. 

(Interruption 'i) 

SHRI DIOVIJA Y SINH: As a result 
of this visit of the Prime Ministar to 
Burma. would it pave the way to a possible 
invitation to Burma to join our SAARC ? 

SHRI K. NAT WAR SINGH: Well 
with due respect to the hon. Member, I 
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don't think Question No. 128 and what the 
hon. Member suggested are in any way 
related. 

Facilities to Freedom Fighters 

*130. SHRI S.O. OHOLAP Will the 
Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether the facility of free railway 
pass to freedom fighters which was i Ditially 
given for one year has been extended 
further; 

(b) if so, the details thereof; 

(c) whether this facility is proposed to 
be extended for Hfe ; 

(d) whether freedom fighters have also 
been allowed free voyage facility to visit 
Andaman and Nicobar Islands; and 

(c) if so, the reasons for limiting it 
to pensioners who receive Union Govern-
ment pension only? 

THE MINISTEIt OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : (a) to (c) : 
To enable the freedom fighters in receipt of 
Central pension to visit places of their 
choice along with respective spouse/one 
companion, the scheme for issue of bt 
Class rail card passes valid for one year 
from the date of issue was initially in 
operation for One year from 19-11-1986 to 
18. 11.1 987 . However, following represe.-
ntations from $everaJ quarters, the period 
of operation of the scheme ha~ been exten .. 
ded by one more year upto 18.11. J 988 to 
enable the freedom fighters who had not so 
far applied to avail this facility. 

(d) Yes. The first batch is scheduled 
to sail on 15·3-1988. 

(e) It is upto the State Governments 
concerned to extend any facilities to Stat. 
pension holders. 

MR. SPEAKER 
over. 

Question hour is 
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WRITTBN ANSWBRS TO QUESTIONS 

(ENglish] 

Racial Attacks on Indians in OSA 

*125. SHRr PRAKASH CHANDRA: 

CHAUDHAR Y RAM PARKASH : 

Will the Minister of EXTERNAL 
4FFAIRS be pleased to state: 

(a) whether there have been racial 
attacks on Indians in USA during the last 
two months ; 

(b) if so, the details thereof; 

(c) whether the matter was taken up 
with the u.s Government ; and 

(d) jf so, the response of US Govern-
ment thereto? 

THE MINISTER OF STATE TN THE 
M1NISTRY OF EXTERNAL AFFAIRS 
(SHRf K. NA TWAR SINGH): (a) Yes, 
Sir. 

(b) The IndiaJl community In Jersey 
City has experienced attacks which have 
taken the shape of physical a~sault, damage 
to property and use of abusive 1anguage. 

(c) Yes, Sir. 

(d) The US State Department has 
intimated that increased police patrolling 
bas hoen arranged in the area. In addition 
meetines of the Human Rights Commission 
(New Jersey) have been heJd for discu~sing 
the problem and resolving it. The Mayor 
of New Jersey has iSl)ued a statement con· 
demninl violence and urging cohesion. 
The Federal Department of Justice has been 
invohed in discuisions with local 
authorities. 

Prosecution Against Persons Involved 
in Ne\'ember 1984 Riots 

* 126. SHRl C. JANGA REDDY 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) the ntlmber of persons agaInst 
wbem procctc:iinls of prosecatioB have been 

suuested by the Jain-Bann !rjee r Committee 
for being involved in November. J 9"4 
riots; and 

(b) the number of the persons pro-
secuted btlt convicted or acquitted ? 

THE MINISTER CF HOME AFFAIRS 
(SHRI DUTA SINGH) ; (a) 9 (Nine). 

(b) In view of the injunction issued by 
the Delhi High Court restraining the Com-
mis,)loner of Police from registering any 
such ca~e on the recommendations sent by 
the Committee no case ha~ teen registered 
so far. 

Rural Courts 

* J 29. SHRJ M RAGHUMA REDDY 

SHRJ DHARAM PAL SINGH 
MALIK; 

WJJJ the Mifllster of LAW AND 
JUSTICE be pleased to state : 

(a) whether there is any proposal under 
consideration of Government to set up 
rural courts in the country; 

(b) if so, the names of the States 
where such courts arc likely to ~e set UJ) ; 

(c) the nurnb~r of villages in each State 
where iuch courts are i IkeJy to be set up ; 
and 

(d) their po\\-ers and functions? 

THE MINISTER OF LAW AND 
JUSTICE (SHRI BINDESHWARI 
DUBEY) : (a) to (d) The Law Commission 
in its 11 th Report hab recommended esta" 
blishment of Gram Nyayalayas. Copies 
of the report have already been laid on the 
table of both the Houses of Parliament 
and also referred to the State Governments/ 
Union Territories for their comments/ 
vie'¥s. So far States/UTs of Madhya 
Pradesh, Karnataka, NagaJand. Sikkim, 
Assam, Meghalaya, Goa, Mizoram, Andhra 
Pradesh, West Bengal, Lakshdweep. Pondi· 
cherry, Andaman and Nicobar Islands and 
Delhi have sent their comments and tho 
remaining States/UTs have been reminded 
to expedite the matter. The final decision 
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about the exact detai Is relating ~ such 
courts will be taken af1er receiving replies 
from all States/Union Territories. 

Non-Acceptance of IS-Point Pro-
gramme for Minorities by States 

*131. SHRI G.M. DANATWALLA: 
Wil1 the Minister of WELFARE be pleased 
to state : 

(a) whether any State ha~ indicated to 
Union Government its disagreement or non-
acceptance of any of the points of the 
Prime Minister's IS·Point Programme for 
the welfare of the minorities; and 

(b) if so, the name. of such States and 
the points on whIch they ha ve disagreed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. RAJEN-

DRA KUMARI BAJPAI) : (a) and (b) No, 
Sir. However I some States have stated 
that there is no scope for application of 
certain aspects of the 15-Point Programme 
due to non-exic;tence of certain lypes of 
problems regarding minoritie~ welfare 

V.S. Know-how for LeA Manu-
facture 

*132. SHRI VIJOY KUMAR YADAV: 
SHRJ H.N. NANJE GOWDA: 

Will the MinistcI of DEFENCE be 
pleased to state the progress made in the 
Light Combat Aircraft manufacture pro-
gramme cosequent upon the signing of the 
agreement between India and US for defence 
technology cooperation In the matter? 

THE MINISTER OF DEFENCE (SHRI 
K.C. PANT) : The agreement between the 
Government of India and the US Govern-
ment on mission area cooperation for LeA 
was signed on 28 Oct 1987 under the 
umbrella of Indo·US MOV of 1984. Since 
the signing of the agreement a Main Frame 
Computer needed urgently for aero Dynamic 
Structural and other computations including 
CAD-CAM, has arrived in BanaaJore and IS 
uDder commissioaing. 

A number of hlah technology manu-
faetarors from the US has been cleared to 

discuss with India and offer some end use 
items like brakes, ejection seats etc. Thele 
PJ ovide us with a wider optiOA on items on 
that are being purchased. 

A dear definition of some of the 
advanced technologies for the laboratory to 
laboratory and laboratory to industry 
cooperation which will find their way to 
LeA has enJerged and negotiations are now 
on the concluding agreement on these 
technologies. These are for instance, in 
fly-by-wire system llnd in a few other systems 
aSiociated avionics and displays. 

Reduction in Plan Expendih .. e 

*133. SHRI RAM BHAGAT PASWAN: 
Will the Minister of PLANNING be pleas-
ed to state: 

(a) the per capita expenditure proposed 
to be incurred during the Seventh Plan on 
education, health. Jar~e industries and 
agriculture ; 

(b) whether the plan expenditure is 
likely to be reduced as a result of abatement 
in plan resource ; and 

(c) if so, the items on which reduction 
is ~)Toposed to be made and the percentage 
of such reduction? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE-
MENTATJON (SHRI P. SHIV SHANKER): 
(a) The Seventh Five Year Plan Outlays 
and Per Capital outlays for the c;ectors of 
Education, Health, Large Industries and 
Agriculture are as foHows : 

Seventh Plan Outly and per Capita out-
Jay at 1984-85 prices 
----- _-_ - ----

Item 7th Plan Per 
Outlay capita 
(Rs. Crores) outlay 

(Rs) 
- ... --- - - -- - -- - ... -_----- ---~ 

Eduction, Culture 6382.65 81.3 
&: Sports 
Health, including 3392.89 43.2 
medical 

Large & Medium 19708.09 251.0 
industries 
Agrl culture 10573.62 134.7 

- ..--~ 
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. Note: PopuJation estimated at 785.2· 
million, as on 1 st October, 
1 987 f based oa the report of 
Expert Committee on Population 
Projection 1985. 

(b) No, Sir. Against the Seventh Plan 
Outlay of Rs. 1,80,000 Crores . the estimat~ 
cd expenditure/outlay during the first three 
years is Rs. 1,18,019.07 crores, at current 
prices. which accounts for 65.6 per cent of 
the proposed total outlay. 

(c) Does not arise. 

Aequlsltloo of Nuclear Submariae 

.134. SHRI S.B. SIDNAL : Will the 
Minister of DEFENCE be pleased to state: 

(a) wltether India has acquired on lease 
a nuclear-powered submarine from the 
Soviet Uni OD ; 

(b) to what extent the nuclear powered 
submarine will give a boost to the naval 
forces; and 

(c) whether Indian navy has achieved 
the capability of managing its nuclear-
powered submari ne ? 

THE MINISTER OF DEFENCE 
(SHRI K.C. PANT) : (a) Yes, Sir. 

(b) The acquisition will enable the 
Indian Navy to gain operating and mainten-
ance experience in r the contemporary 
technology of nuclear propu Ision. 

(c) Yes, Sir. 

Production Capacity of Atomic Power 
PlaDts 

*135. SHRI AMARSINH RATHAWA: 
Will the PRIME MINISTER be pleased to 
state : 

(a) the production capacity of each 
atomic power plant in the country ; 

(b) whether thf." production of energy 
. in those power plants js not according to 

the capacity ; 

(c) if so. the reasons Cor sbortfall iD 
production ; and 

Cd) the steps taken to increase the 
production of energy in those plants ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND MINISTER. OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) 

UNIT Capacity (MWe) 
TAPS-I 160 
TAPS-II 160 
RAPS .. I 220 
RAPS-II 2~0 

MAPS-I 235 
MAPS-II 235 

(b) to (d) Except Unit-! of Rajasthan 
Atomic Power Station (RAPS) all other 
units are capnble of operating at full power. 
Operation of Unit-I of RAPS is currently 
restricted to a power level of 100 MWe 
due to the repair work carried out on the 
endshieJd. Feasibility of operating at a 
higher power level is heing examined. 

Evaluation of Technology Missions 

* 136. SHRI P.R. KUMARAMAN-
GALAM: 
SHRI PRATAP BHANU 
SHARMA: 

WilJ the PRIME MINISTER be pleased 
to state: 

(a) whether drought has affected 
various technology missions; jf so, the 
details thereof, Mission-wise ; 

(b) whether mid-term evaluation as also 
regular evaJuation of the Technology 
Missions has been undertaken; if so, the 
results thereof and mid course corrections 
made; 

(c) whether tbe Missions are running as 
per scbedule ; if not, the reasons therefor; 
and 
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(d) the main salient achievements of 
each Mission so far indicating the personnel 
employed and expenditure incurred? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER Of STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT t ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) The drought has 
affected those Technology Missions only 
which are rc]ated to agriculture and water 
availability. The drought is likely to 
adversely affect the realisation of the 16 
million tons of the oilseed target for 
1987-88. Drought has reduced the avail-
ability' of ground water. However, the 
implementation and coverage of Technology 
Missions on Immunisation, Telecommunicat-
ions. and Literacy have not been affected 
by drought. 

(b) The progress of various Technology 
Missions is being regularly monitored and 
evaluated. Recently. Adviser on Techno" 
logy Missions to the Prime Minister, along 
with the concerned Technology Mission 
officials, has undertaken implementation 
review tours of various States. Based on 
these tours and discussions, the targets and 
implementation methodologies for the period 
1988-90 have been w,orked out. 

(c) The Missions are broadJy funning 
as per schedule. 

(d) Some salient achievements in 
respect of each of the Technology Missions 
are indicated below: 

i) Immunisation 

-92 disiricts covered in ] 985·87 
period 
-- 90 c!istricts to be covered during 
1987-88 

-Negotiations with foreign 
c01laborators for setting up pro-
duction facilities for polio and 
measlei vaccines are in advanced 
stage. 

ii) Oilseeds 

-Oilseed production in the year 
1986-87 exceeded that of ) 985-86 
by about 6% 

-The production of breeder seeds 
was 34% higher in 1986-87 as 
compared to 1985-86 

-Despite moisture strees, good 
crop of oilf:eeds in Rabi ]987-88 
has been forecas t. 

-Area under soya been and sunflower 
cultivation increased by an estimat .. 
ed 65% and 40% respectively 
over the normal Kharif average. 

-6.7 Jakh hectare area has been 
brought under Torea cultivation 

iI i) Telecommunications 

-Sa lient improvement in Telecom 
Service in respect of important 
indicators of performance is as 
below: 

Indicators As on 31.3.86 As on 
(i e at the 31.12.87 
time 0\ launch- (say 
ing of Mission Midterm) 

1 . CaJl success ra te : 

-Local caBs 90 97 

-STD calls 20 72 

2. Telephone Faults/ 35 21 
100 Stations/ 
Month 

3. Trunk Efficiency 73 .3 J 
(Manual) 

4. % of Telegrams 29 75 
delivered within 12 
hours 

jv) Drinking Waler 

About 60,000 problem viJlags:s 
covered by March, 1987 out of 
the planned list of 1,61,722 vill. 
ages : additional 99000 villages 
Jikely to be covered by March, 
1988. 

-50 Mini Missions initiated. 

v) Literacy 

-Mission plans, includinS funds, 
approved by the Cabinet in 1~~ 
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1988. Preparation for operational-
isation of the Mission are under 
way. 

Information regarding personnel employ-
ed and expendi, UTe incurred on each 
mission as foHows ; 

j) National Mission on Immunisat-
ion. 

472 personnel of various categories 
have been employed on this mission. The 
expenditure incurred upto 31.3.87 is Rs. 
42.42 crores and the anticipated e.<penditure 
during 1987-88 i~ Rs, 42.00 crores. 

ii) National Mission on · Drinking 
Water: 

Duriug 1987-88 the Government of 
India has approved ad hoc a~sistance to 
various Statc<, amountang to R~. 145.18 
crores for the drinking water programmes 
in rural areas affected by drought. An 
additional allocatIon of Rs. 18.5 crores 
has been made under the De~ert Devel(,p-
ment Programme and RI), 44 91 crores 
under the Accelerated Rural WatersuppJy 
Programme (ARWSP). The mission is being 
implemented by various States under their 
normal drinking water supply programmes. 
No special personnel are employed on the 
Mission except the Mis~ion Director. 

iii) Nationa1 Mis"ion on OiJliceds : 

A total of 592 officers have been 
employed and a sum of Rs. 44 crores has 
been allocated for the Mis~ion related 
activities during 19R 7-8 R. 

jv) Natioual Mission on Telecommun-
icationC) : 

The expenditure incurred on Telecom 
Mission forms part of Annual Plans of the 
Department and the existing work force of 
the department is carrying out the various 
works for improvement of teJecom services. 

v) Nationa1 Literacy Mission: 

The Mission is yet to be 
operationalJsed , 

Projects Undertaken in Keral. by 
V.S.S.C. 

... 137. SHRI T. BASHEER; Will the 
PRIME MINISTER be pleased '0 state: 

(a) the new units or projects undertaken 
in Kerala by the V ikram Sara hhi Space 
Centre (VSSC) during 1987-88 ; and 

(b) the progrSfl'me of Government in 
this regard during 1988-89 ? 

THE MJNJSTER OF STATE IN THE 
MINISTRY OF SCJENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARA YNAN): (0) and (b) The projects 
and program:ne for the years 1 ~87-88 and 
J 988-89 are pal t of the approved Profile 
for Spa< c Rc~earch fOT the decade ] 980-
1990. The programmes and projects, 
included in the Profile for 1980-1990 lnlder 
various stages of realisation dunng 1987-88 
and 19~8-89 and with which the Vikram 
Sarabhai Centre (VSSC) i~ concerned. include 
the fuUowing major ones: 

- development of t he Augmented 
Satellite Launch Vehicle (ASLV), 
for launchmg the low earrh orbit-
ing 150 kg clas') SROSS satellites. 

- development of the Polar 
SateJJitc Launch VehicJe (PSLV) 
capable of launching J 000 kg class 
IRS Satellites in near earth polar 
orbits. 

~initiation of some of the activit-
ies nceded for the development of 
Geo-Synchronous Launch Vehicles 
(GSLV) capabJe of 1aunching the 
second generation INSA T class of 
satellites into geosynchronous 
orbit. 

-In addition to the project activit-
ies, reguJar R&D activity on 
Space Techno)ogy and Space 
Sciences is also carried on at 
VSSC, 
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Updating of Technology and National 
Data Bank 

*J38. SHRI BHATTAM SRIRAMA
M 

MURTY; WilJ the PRIME MINISTER 
be pJeased to state: 

(8) whether Government have decided 
to set up an autonomous body for updating 
te~hno1ogy, precasting and assemb1y council, 
under the Planning Commission; 

(b) if so, the details thereof; 

(c) whether Government also intend to 
set up a National Data Bank as promised 
111 the Technology Policy Statement; and 

(d) If so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINiSTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONIC'S AND SPACE (SHRI K.R. 
NARAYANAN) : (a) and (b) A Technology 
Information Forecasting & Assessment 
Council (TIFAC) has been set up as an 
autonomous body under the Department of 
Science and Technology The CounciJ 
con~lsts of 21 members drawn from concern .. 
ed concerned Central Ministries/Depart-
mcn~s, scientific agencies and nonMofficiaJ 
members representing academic institutions. 
industry and other related iuterests. 

The TIFAC will promote technology 
forecasting and assessment acti vities in 
cross-sectoral areas, high volume products 
anlJ services. New materials, micro-electron-
ics, New energy ~ourccs and BiotechDolgy 
are among the cross-sectoral areas TIFAC 
studies would be concerned with. 

(c) and (d) Yes, Sir. DGTD has initiat-
ed action to set up a national TechnoJogy 
Data Bank. The Technology Data Bank 
will deal with information related to indus-
trial technologies from India and abroad. 
The project would be implemented in a 
phased way. 

Study of Mathematics for Upgrading 
the Quality of Scientific Personnel 

"'139. SHRIMATI KISHORI SINHA: 
Will the PRIME MINISTER be pIased to 
state : 

(a) whether the study of Mathematics 
is needed to be strengthened in order to 
upgrade the quality of sciel1cc and scienti. 
fic personnel in the country; 

(b) if so, the steps being taken in this 
direction ; and 

(c) whether Government propose to 
sponsor a talent scoutmg for Jnathemat.cs 
right from school level? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TFCHNOLOGY AND MINISTER 
OF STATE IN THE DEPART· 
MI:.NTS OF OCFAN DEVELOPMENT. 
ATOMIC FNERGY, ELECTRONICS 
AND SPACE (SHRI K.R. NARAYANAN) : 
(a) Yes, Sir. 

(b) A workIng group consistmg of dis-
tinguished SCJentI~ts and mathematicians 
has been set up by the National Council 
of Educational Research and Trainins 
(NCER T) under the chaIrmanshIp of Prof. 
YashpaJ, Chairman. University Grants 
Commission (UGC) to suggest vJable action 
programmes for lmprovement of science 
and mathematics study at all levels of 
School Education as envisaged in the 
National PoJicy on Education. The Depart-
ment of Atomic Energy is funding study 
of mathematic') at advanced levels at the 
Tata Institute of Fundamental Research. 
Bombay and the Institute of Mathematical 
Sciences, Madras These institutes carry 
out research in various fields of mathe-
matics and also assist students to obtain 
doctoral and post-doctoral degrees. 

(c) NCERT runs a National Talent 
Scheme whe:ein bright students are selected 
and assisted by way of scholarships, book' 
grants, summer schools and attachment 
programmes in mathematics, among other 
subjects. Under the auspices of the 
National Board for Higher Mathematics 
setup by the Department of Atomic Energy 
in 1 983, regional and national lovel 
mathematical olympiads are being conduc-
ted with a view to identify and Durture 
gIfted students in mathematics for hi .... 
studies. 
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Touts Operation in Regional Pass .. 
Port Offices 

*140. SHRI MUKUL WASNIK : 
Will the Minister of EXTERNAL AFFAIRS 
be pJeased to stat.e : 

(a) whether Government are aware that 
the touts are operating around regional 
passport offices and fleecing the innocent 
applicants ; and 

(b) if so, the steps taken to check the 
activities of touts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH); (a) Yes, 
Sir. 

(b) Steps have been taken to restrict 
rhe entry into the PaSspf)ct Offic.:s as far 
as possible to genuine passport applicants 
and recognised travel agents. As soon as 
any undesired activity on the part of tout~ 
comes to the notice of the concerned Pass-
port Office, the matter is reported to local 
police authorities for taking necessary 
action against them. 

Combat Division of Pakistan 

1344. DR. B.L. SHAILESH ; WiJJ 
the Minister of DEFENCE he pleased to 
state; 

(a) whether the Pakistan Army wiJ] 
acquire a new edge to its strike power with 
the return of one fuJI combat division com-
prising of 10,000 troops and an armoured 
brigade from Saudi Arabia during this 
month on the expiry of the contract; and 

(b) if so, how Governmen t propose to 
meet this new challenge ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE : (SHRI 
SONTOSH MOHAN DEV) : (a) With the 
return of troops from Saudi Arabia, 
Pakistans may be ab1e to raise some new 
formations and thus add to her overa]) 
force . level. 

(b) Government keep a constant watch 
OD aU developments which have a bearing 
on our national security and take appro-
priate measures from time to time to ensure 
full defence preparedness. 

Creation of Bureau for Prevention of . 
Drug Abuse 

1345. SHRI K. RAMAMURTHY 
Will the Minister of WELFARE be pleased 
to state: 

(a) whether the Bureau for Prevention 
of Drug Abuse is being created as an 
adjunct of the National Institute of Socia) 
Welfare; 

(b) whether this Bureau wi}) take over 
the enforcement of the law under which 
the Narcotics Control Bureau was created; 
and 

(c) the lon!-term pJan being implemen-
ted to counter the determined operatioJl'\ 
of the drug syndicates of intcrnation411 
connections? 

THE MINISTER OF STATE OF THE 
M"INISTRY OF WELFARE (DR. RAJEN-
DRA KU MARl BAJPAI) : A proposal to 
set up a Bureau of Drug Abuse Pereven-
tion in the National Institute of Social 
Defence, New Delhi is under consideration. 

(b) No, sir. 

(c) The Indian nodal enforcement 
agencies liaise with leBO·Interpol, Customs 
Co-operatIOn Council and other national 
agencies concerned with drugs interdiction 
activjtie~ for exchange of operational infor-
mation and follow-up thereon. The con-
cerned agencies also assist each other jn 
conducting investigations, legal proceedings, 
etc. 

Expenditure on Training of lAS 
Officers/ Trainees 

J 346. SHRI PARASRAM BHAR-
DWAJ : Wjll the PRJME MINISTER be 
pleased to state the expenditure incurred on 
the (raining programmes and refre~her 
COurses for lAS Officers/trainees during the 
last three years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : The expenditure 
incurred on 4 week trainjns prosrammes 
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and one week refresher courses for lAS 
oBi eers during the last three years is as 
fo'Jows ;-

Year Expenditure in lakhs 
of rupees 

-------- --- ... ----_._--
1985-86 

1986-87 

1981-88 

63.63 

85 10 

93.30 

(Revised Estimate) 
------ --~-....--..--- -_ ... -----_ 

:\dditionat Rc~ource Mobilisation in 
Se\'enth Plan 

1347 SHRIMATI BIBHA GHOSH 
GOSWAMI: 

SHRI ZAINAL ABEDIN : 

Will the Minister of PLANNING be 
pleased to state : 

(a) the additional resources required to 
be mobilised by the different States during 
Seventh Plan, Statc-wi~e ; 

(b) theadditional resource so far 
mobilised by the different States dur ng the 
first thee years of the Plan, State-wiise; 

(c) whether there is any proposal te 
transfer more resources to ahe Stat.s so 
that they could meet their needs ; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINiS· 
TER OF STATE IN THE MINISTRY OF 

PROGRAMME IMPLEMENTATION 
(SHRI B.S. ENGTJ); (a) and (b) A state· 
ment is given below indicating Sta te-wise 
target of additIonal resource mobi Jisation 
for the Seventh Plan and the net amount 
estimated to have been mobilised during 
the first three years of the PJan. 

(c) to (e) There is no proposal at 
present to increase the Central assistance 
for State Plans as provided in the Union 
Budget 1988-89. Taking into account 
the States own resources and Central 
al}'iistllnce alIocated to them, Annual Plans 
of States for 1988-89 have been finalised 
which are fully funded. 

Statement 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

(Rs. crores) 
- --------- --- -------
~tates 

Aadhra Pradesh 

Assam 

Arunachal Pradesh 

Bihar 

Gujarat 

Goa 

Ha ryan a 

Himachal Pradesh 

Seventh ~Ian 
Target (J 985-90) 

J 654.03 

165.76 

1 S.5~ t 

1601.8 J 

1695.11 

68.27 t 
557.90 

12S.0C 

1985·88 
(Net Amount Ests. 

592.30 

4.74 

1.67 

565.60 

601.32 

18.~1 

240.08 

64.74 
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-------
1 2 3 

9. Jamm u & Kashmir 143.55 41.72 

J O. Karnataka 1506.43 532.16 

11. Kerala 1 C02.96 445.69 

11. Madhya Pradesh 1000.00 458.10 

1 ,. Mahdrac.,htra 3232.36 1159.09 

J 4. Manipt1f 8.62 21.25 

15. MeghaJaya 8.18 3.16 

16. Mizoram 9.85 t 6.49 

17. Nagaland 4.21 J 39 

18. Orissa J042.8J 403.59 

19. Punjab 2000.00 276.63 

20. Rajasthan 1000.00 496.25 

21. Sikkim 4.58 5.63 

22. Tamil Nadu 1000.00 392.56 

23 Tripura 6.00 2.13 

24. Uttar Pradesh 2870.22 697.99 

25. West Bengal 1582.84 359.58 
------- --------- .. ---~--

TOTAL: 22306.09* 7393.37 

* Including Rs. 93,70 crores for Arun::lchal Pradesh, Goa and Mizoram which were 
erstwhile union territories . 

•• Refers to the original Seventh Plan target fixed when the State was union territory . 

•• Refers to the original Seventh Plan target fixed for the composite Union territory 
of Goa, Daman &. Diu. 
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A_altles 10 Tlbar Jail 

1348. SHRI SRIBALLAV PANI-
GRAHl : Will the Minister of HOME 
AFFAIRS be pleased to state: 

<a> whether Government have taken 
some steps to improve amenities in Tih~r 

Jail j and 
(b) if so, the steps taken in this 

regard ? 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANJ PANIGRAHI): (8) Delhi 
AdministratIOn have taken some steps to 
improve amenities in Tihar Jail. 

(b) Additional staff for better super-
vision, cooking of food on the LPG Gas 
system, augmentation of water supply, 
better lighting arrangements. insta])ation 
of Dew generator sets, provision of free 
Jegal aid to the poor prisoners, separation 
of prisoners suffering from skin diseases 
etc. and their treatment, increase in the 
diet scale and education of prisoners are 
some of the steps undertaken by the 
Administration. 

Amenities Provided for Ezhimala 
Naval Academy by Kerala Govern-

ment 

1349. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of 
DEFENCE be pleased to state : 

(a 1 the details of the amenities/infras-
tructure agreed to be provided by Kerala 
Government for officers/staff of the 
Ezhimala Nava1 Academy ; and 

(b) the extent of work compJeted the 
Government of Kerala in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SONTOSH MOHAN DEV) = (a) and (b) 
The Kerala State Government have com· 
mitted to provide the various infrastruc-
tural facilities which are required for the 
establishment of the Naval Academy at 
Ezhimala. The State Government have 
alreadY prepared and are examining pre-
liminary project reports in respect of the 
vari()li' works, which are expected to 
commeQCO shortly. 

[ Translation] 

Agreement for USSR Nuclear Sub· 
marine to Ind'a 

1350. SHRI R.M. BHOYE: Wi)) the 
Minister of DEFENCE be pleased to state: 

(a) whether a nuclear submarine "INS 
Chakra" has been given to India by the 
USSR; and 

(b) if so, the details of tbe agreement 
signed in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV): (a) Bnd (b) A 
nuclear powered submarine has been acquir-
ed on lease from the USSR. It has joined 
the Indian Navy and named as 'INS Chakra' 
In the ,interest of security ir is not pOSSibI~ 
to divulge further information in the 
matter. 

Projects of West Bengal Pending for 
Clearance 

1351. SHRI GADADHAR SAHA: 
Will the Minister of PLANNING he pleased 
to state = 

(a) the details of projects of West 
Bengal which have been delayed for want of 
clearance by the Union Government; 

(b) the cost of escalations on account 
of the delay; 

(c) the reasons for delay in clearance: 
and 

(d) the steps proposed to give early 
clearance to the projects ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS .. 
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI B.S. ENGTI) : (a) to (d) A Statement 
in respect of Projects of West Bengal pend-
ing clearance is given below. 

(b) Escalation in the cost of projects is 
caus~ by multiplicity of factors which ope-
rate sJmultaneous}y. Hence it may not be 
possible to isolate the impact of the deJay 
in the clearance of projects on the cost of 
the projects. 
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Statement 

Sl. No. Name of Projects 
-------------------- -- - -

1 2 

A. Agrlcultur6 

1. Two Special Sub-Projects : 

(i) Strengthenina of the Agricultural 
information set up ; and 

(ii) Construction of Training HaJJI 
Dorminotires for Monthly work-
shops, were received from the 
Govt. of West Bengal in April, 
1987. 

B. Horticulture 

2. (0 Development of horticulture in 
North Bengal under Indo.-Italian 
collaboration 

(ij) Froject for development of edi ble 
mushroom in West Senaal 

c. Animal Husbandry 

3. Equity capital for modC1'Disation of 
Abattoir Project at Andul Mouri-

gram 

Reasons for non-clearance 

3 

--------------------------

The reviied sub-projects propcJsals, 
as suggested by the appraisal team, 
are still awaited from the State 
Government. 

Since the project does not fall 
under the existing provision of 
Italian Laws concerning aid for 
agriculture deveJopmtnt, the State 
Govt. was advised to implement 
this project from the State Plan 
funds. 

Since the project was received on 
7.7.1987 and there was no fllnd 
available with the Horticulture 
Division, the State Government 
was advised to finance the project 
from the State Plan fundi. 

This has not been cleared as the 
project was to be funded by 1/ 3rd 
equity share from the State Govern-
ment of West Bengal and the 
Central Government (SO % each) 
and 2/3rd from NABRD. 
NABARD has agreed to fund the 
project provided tbe Government 
of West Bengal would take imme-
diate steps to get the 'West BeD,aJ 
Slauabter Houses aDd Slauabter 
of Animals Bill 1978' enacted. 
This is absolutely necessary for tbe 
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1 2 

D. Seed~ 

4 (j) Sub.Project for the creation of 
infrastructural facilities under 
National Seeds Programme 

(ii) Proposal for strengthening of State 
Seed Testing Laboratory in 
Calcutta request for grant-in-aid 
of Rs. 5.60 lakhi 

E. Fisheries 

5. Fj~hery Habour at Fraserganj 

6. Fish Landing Centre at Namkhana 

F. Educu, iOIl 

7. President's a(j~ent to the Calcutta 
University (Amendment) Bil1, 1984. 

8. Central Assistance for Vidyasagar 
University 

O. Power 

9. Durgapur Projects Ltd. 7th Unit 
(210 MW) 

3 

economic viability of the Abottior 
Project. Government of West 
Bengl has not given its final views 
on this jssue. 

The proposal is being considered 
as the clearance of the N.S.P. 
Phase 111 by the World Bank and 
the clearance of PIB is awaited. 

The Proposal has been deferred 
for the next financial year 1988-
89. The utHisation certificate for 
the previous grant of Rc;. 8.58 
Jakhs released during the Sixth 
Plan period for the purpose, has 
not yet heen furnjshed by the Govt. 
of West Bengal despite severa] 
reminders. 

The proposal is under examination. 

The proposal is yet to be cleared 
on account of non-receipt of clari-
fications on revised cost estimates. 

Under consideration of Depart-
ment of Education. 

According to UGC Act, the uni-
versities established after 1977 
are required to be declared fit by 
l'GC for financial Assistance from 
central sources. This University 
has not yet been declared fit for 
such grants. 

DepU. of Civil Aviation has not 
permjtted State Govt. to erect 220 
meters chimney for the proposed 
210 MW unit as the site IS located 
within 1 S kms. from Panagarb 
Aerodrome. 



!1 Written Answers MARCH 2, 1988 

1 2 3 

------------------------------------------------------ ---------
10. Sagardighi TPS 

11. M ungpoo H E. Project 
(4 X 1.25 MW) 

12. Ramam Stage I (2X1.52 MW) 

H. Housing and Urban Development 

13. Calcutta City of Joy, Design for 
Tomorrow 

14. Slum Improvement Project for Cal-
cutta and Howrah 

1. Village and Small Scale Industries 

15. Proposal from West Benga1 Handloom 
and Powerloom Development Corpo-
ration Ltd. 

J. Transport 

16. Bridge over river Dutia at 13 km. 
on Dhupguri-Falakata Road. 

17. Bridge over river Gi1landi at 7 km. 
of Dhupuguri-Falakata Road. 

K. Irrigation 

18. Subarnarekha Barrage Project 

19. Lower Damodar Drainage Scheme 

20. Re-excavation of Patchanda and 
Panchdhubi Khal and Chandia River 
in Midnapore District 

21. Re-excavation of river Baramasia in-
cJudinl Sariu and More-Mahananda 
for improvement of drainage conaes-
tion of Harish Chanderpur Khorba-
Ratua in the District of MaIda 

22. Beel Balli Drainage Scheme 

Clearance from environmental 
angle is awaited. 

Revised project reports are awaited 
from WBSEB. 

-do-

Under examination. 

This project has Dot been forma lIy 
sponsored by the Govt. of West 
Bengal. 

Revised proposals is awaited. 

The provision in tbe Seventb Plan 
under these programmes is for 
completion of on going projects. 

-do-

Modified proposal is awaited. 

Completed information is awaited 

Under examination. 

lnformation is awaited from State 
Govt. 

Information is awaited from Stato 
Oovt. 
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1 2 

L. Indu'try 

23. Ship repair complex at HaJdia 

24. Steel Projec(s in West Bengal 

25. EJectronics Projects 

M. Rural Development 

26. Twenty one project proposals re-
garding agricuH ural marketing have 
been recei ved 

3 
... ----__,----_-- -- '-~- .. --

Due to budgetary constraints. 

Under examination. 

Under examination. 

One project has been cleared. In 
respect of remaining twenty project 
proposals clarifications have been 
sought from the State Govt. 

Note The information relates to as of January 1988 in respect of projects 
under the Ministry of Agricu]ture in respect of projects under other 
Ministries relates to projects pending clearance as of August .. October 
1987. ' 

Jurisdiction Regarding Public Sector 
Undertakings Employees 

J352. SHRIMATI GEETA MUKHER· 
JEE : Will the PRlME M[NISTER be pleas. 
ed to state: 

(a) whether Government have decided 
to take public sector undertakings employees 
out of the purview of the Central Vigilance 
Commission; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) Only below Board 
level appointees of Public Sector Under-
takinss have, been taken out of the purview 
of tbe eve. 

(b) Vigilance cases of only board-level 
appo'n~ees of Public Sector Undertakings 
Deed. be referred to the eve for adviee, as 
ia thue cases tbe Government is the 
appointiPi authority. In the case of below 
~~leveJ appointees, it is not obliaatory 
Qa t"~ PUt of tho Central Public S~tor 
Uadertakiqs to consult tbe CV;C. 

However, the jurisdiction of the eve 
in respect of general powers of Prevention 
of. Corruption and supervision, direction 
and monitoring of vigilance work in public 
sector enterprises continues as before. 

Research Studies Conducted by 
N.I.S. T.A.D.S. 

J 3 S 3. SHR I MANIK REDDY: Will 
the PRIME MINISTER be pleased to 
state: 

(a) the number of research studies con-
ducted by the National Institute of Science, 
Technology and Development Studies 
(NISTADS)J New Delhi since its inception, 
with other details including the sponsoriDI 
agencies and their findings ; and 

(b) the activities and achievements of 
this Institute? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNo.. 
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DBVa. 
LQPMENT, ATOMIC ENERGY, ELEC· 
TRONICS AND SPACE (SHRf ~.R. 
NARAYANAN) : (a) About 29 p.ro~ .... 
volving studies in the areas of P1aaIiq. 
OqanisatjoD and MlIlapment fill ... ". 
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and Technology, Technology Absorption, 
Assessment and Industrial Development, 
Social Relations of Science and Technology, 
International Science and Technology 
Studies, History, Philosophy and Theory of 
Science have so far been undertaken. 

Sponsorship for these projects came 
from UNESCO, Departments of Science and 
Technology, Environment, Scientific and 
Industrial Research, Bureau of Industrial 
Costs and Prices. Advisory Board on 
Energy. World InteJlectual Property Orga-
nisation, etc. 

The findings of these studies have high-
lighted the role of Parliament in Sand T 
Policies formulation, problems of transfer 
of technology from laboratory to industry 
and to rural areas, growth of Sand T in 
other countries, technological behaviour of 
industries like Aluminium. Tungsten, Pesti-
cides etc. role of UNESCO in the develop-
ment of Sand T, environmental legislation 
for hazardous chemicals. 

(b) The Institute contributes to the 
development of research methodologies III 
the discipline of Science, Technology and 
Society (STS) studje~. It assist~ CSJR and 
other natilmal agencie~ by undertak ing 
studies on specific issues involving ~cience 
planning and management. Besjdc~, it pro-
vides training to CSIR Scientific, Adminis-
trative and Finance personnel in manage-
ment of research. 

Antarctica Expedition 

1354. SHRI T. BALA GOUD: W;lI 
the PRIME MINISTER be pleased to 
state: 

(a) the nature of explorations, if any, 
being carried out hy India in the Antarctica; 

(b) whether any other expedition is 
planned to Antarctica in the near future; 
and 

(c) if so, when? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCU!NCE AND TECHNO-
LOGY AND MINISTER OF STATE TN 
TaB DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, BClE-

TRONICS AND SPACE (SHRI K.R. 
NARA YANAN): (a) The nature of explo-
rations in Actarctica inc~ude the continuation 
of both Jogistic and scientific activities. 
Major thrust areas include repair and main-
tenance of hving and working accommoda-
tion with aU their services and continuation 
of researches in geology I goophysici, geo-
magnetism, meteorology, upper almosphere, 
oceanography and biology. Anlarctic ex-
peditions have generated a wealth of useful 
information on the developm(!nt of infra-
structure and Jiving and working facilities 
in the icy continent. These are of much 
relevance to our work in the high altitude 
of the country. 

(b) and (c) The next scientific. expedition 
is expected to Jeave for Antarctica towards 
the end of November J 988. 

Free Hold Rights to Displaced Per-
sons from East Pakistan 

1355. KUMAR) MAMATA BANE-
RJEE : Will the Minister of HOME 
AFFAIRS be pJeased to state: 

(a) whether Go\crnment propose to 
set up a Monitoring Comrnitt~e to examine 
and expedite the quc~tion of granting free-
hold rights to the displaced persons from 
erstwhile East Pakistan settled in West 
Bengal ; 

(b) if 1)0. the details thereof; and 

Cc) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHR[ 
CHINTAMANI PANIGRAHI) = (a) to )c) 
The matter is under consideration. 

Theft of Arms from Army Depots 

1356. PROF. NARAIN CHAND 
PAR ASHAR : Will the Minister of 
DEFENCE be pleased to state: 

(a) whether there have been reports of 
the theft of arms and ammunition from the 
Army Depots and such arms and ammuni-
tion have been finding their way to dacoits 
in Chambal ravines! terrorists ;n Punjab 
during the last three years including tile 
current financial year; 



S 7 Written Answers PHALGUNA 11. 1909 (SAKA) M'ritten Answe,.s S& 

(b) if so, the details of such thefts 
during the last three years including the 
current fiP.lancial year; and 

(c) the action taken by Government in 
this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRf 
SANTOSH MOHAN DEV) : (a) No case 
of theft of arms and ammunition from 
Army Ordnance Depotil has been reported 
during the last three years, so far. 

(b) and (c) Do not arise. 

Pak Spies 

1357. SHRI S¥l:D SHAHABUDDJN : 
WiJl the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of Pakistani spies 
apprehend':d durjng the last threa years J 

year-wise, State·wise nationality-wise; and 

(b) the number of those who have been 
tried and sentenced so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) and (b) Informa-
tion is being colJected and will be Jajd on 
the Table of the House. 

Pay Scales of Air Force Canteen 
Emplo)ccs 

1358. BHAI SHAMINDER SINGH; 
Wi II the Ministor of DEFENCE be pleased 
to state: 

(a) the details of the decisions taken at 
tlae review meeting held on 23 December, 
1986 to improve the working conditions of 
Air Force Canteen employees; 

(b) whether the canteen employees are 
given only 90 per cent of the basic pay 
admissible to the central government 
employees in the corresponding scales and 
also 90 per cenc of CCA and HRA ; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SONTOSH MOHAN DEV): (a) A state-
ment indicating the decisions in this 
meeting is given below. 

(b) Yes, Sir. 

(c) Air Force Canteen employees are 
not Central Government employees. Hence. 
they are not entitled to the pay and 
allowances admissible to Central Govern-
ment employees. 

Statemeut 

(a) Revisien of Pay and Allowances: 
AJI permanent canteen employees 
wjJJ ~ given 90 % of the basic pay 
admissible to the Central Govern-
ment employees in the corrcipond-
ing sea les as recommended by the 
IVth Pay Commission. They wiJJ 
also be paid 90 ~~ of CCA and 
HRA as approved by the Central 
Government for its employees for 
respective rcviscd scales. It was 
furthcr decided that in future 90 % 
of the DA announced by the 
Government for its employees 
will be payable to the permanent 
employees of the Canteen also. 
However, it was agreed that 
Intcrim Rc1icf. if announced by 
the Government at any time, wiU 
not be applicable to the Canteen. 
employees. 

(b) Payment of BORUS : Permanent 
Canteen employees \\ ill be eligible 
for the same bonus aG announced 
for Central Governmen t employees 
from time to time. 

(c) Special Allo\lances: Existing 
~pecial allowances for Store-
keeper, (hereafter Stores Super-
visor) Asstt. itorekeoper, 
Cashier, IC Groceries and 

Sales persons will continue to be 
paid to the employees employed ou 
such duties. 

(d) Working Hours : The Canteen 
emp)Qyees will work 48·54 hours 
per week, if so required. Overtime 
allowance will be ~applicable only 
after these laid down hours are 
MCeedod. 
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(e) Re-Organlsatloo or the Canteen: 
The following decisions in this 
regard were taken :-

(i) Higher Scale for Accounntalfl : 
Accountant will be placed in 
the new pay scak of Rs. 
1260-36-1620-EB-45-2070/ •. 
He will draw HRA, CCA and 
DA a~ per this scale at 1 ates 
applicable to all other per-
maneD. employees. 

(jj) Now Post 0/ StJres Supper-
visor: A new post of "Stores 
Supervisor" wjlJ be created 
In place of the existing post 
of "Sr Store Keeper" Store 
Supervi sur will draw pay and 
allowances in the same scale 
as appJH.abJe to the Accoun-
tant. 

(iii) III·Cha,.ge Gr.;cery : The 
duties of Ie Grocery, as far 
as possible will be entrusted 
to the Salesman in UOC 
grade. However, due to 
admmistrative reasons the 
same may be entrusted to a 
sale~man in LDC grade also 
subject to the condition that 
the sales persons working 
under hIm are not senior to 
him. 

(f) Performance Report; I twas 
decided that the system of perfor-
mance reports wIll be introduced 
for the permanen t Can teen 
employees The~e wiJJ have 
bearing on future promotions of 
the employees. The details regard-
ing raising of such reports will be 
issued separately. 

(I) Mbcel/aneous: Statutory benefits 
like Provident Fond and Gratuity 
will continue to be provided as 
per the Admi n Instruction 2/81. 
However, the benefits/ incentives, 
other than the statutory ones and 
those listed above, that arc being 
given (e.g. distribution of sweets 
etc.) or may be given in fu ture 
will not form a part of the terms 
and condUions of service of the 
employees and may be continued 
.r discontinued at tite dis-;retion 

of the Air Officer Commanding, 
Air Force Station, New Delhi. 

(h) Review of Terms and COllditions: 
It was agreed that Pay and Allow-
ances and other terms and con-
ditjons of service of permanent 
employees of AF Canteen, Race 
Course, will be revjewed after ten 
years from the date of implemen. 
tation of revjsed pay and allow-
ances as decided in fhi s meeting. 

(j) Half-Day Earned Leave: With 
effect from 01 Jan. 87 tbe 
practice of half day earned leave 
will cease This privilege can be 
availed only in case of casual 
leave. 

(k) All decisions pertaining to the 
creation of the new post of Store5 
Supervisor, new sca)e of pay, 
revision of scales of bonus and 
review of terms and conditions as 
stated above will come into force 
wef 0 I Dec. 86 provided at least 
90 % of the permanent employees 
as on dale sign thelT acceptance 
by 31 Dec. 86 Permanent Can-
teen employees who do not accept 
these conditions wiJJ continue to 
be in the existing scales and draw 
allowances as heretofore, 

[ Trans/ation] 

Elections for Vacant Sea ts in Lok 
Sabha. Rajya Sabha and State 

Assemblies 

1359. SHRI KALI PRASAD 
PANDEY: 'NiH the Minister of LAW AND 
JUSTICE be pleased to state : 

(a) the number of seats in Lok Sabha, 
Rajya Sabha and in different State Legisla-
tive Assemblies lying vacant; 

(b) the reasons for not holding bye-
elections fer these seats. separately; and 

(c) the time by which bye-elections for 
all these seats arc likely to be held and 
the steps taken by the Government in tbis 
reprd! 
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THB MiNISTBR OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (a) Accord-
ing to the information furnished by the 
Election Commission, as on 26th February, 
1988 .. the vacancy position is as below :-

Lok Sabba 12 

Rajya Sabha 2 

Legislative 19 
Assemblies 

(b) and (c) Out of the 31 vacancies in 
the Lok Sabha and the Legislative Assem-
blies, 17 vacancies had arisen after 
October, 1987. In respect of the other 
vacancies, the Ejection Commission has 
been in touch with the concerned state 
Governments for the purpose of filling up 
tile vacant seats. However wi th the advent 
of 1988, it has become necessary for the 
Election Commission to order summary 
revision of electoral rolls for various 
Parliamentary and Assembly constituencies, 
including the constituencies having vacan-
cies, with reference to 1.1.1988 as the 
qualifying date. The final rolls of the 
constituencies are likely to be published in 
Match, 1998. Only thereafter. it will be 
possible for the Ejection Commission to 
work out a programme of ejection. The 
two vacancies in the Rajya Sabha are pro· 
posed to be filled in the ensuing bienniar 
election to the Council of States. 

[English] 

" Iovestllatloo of Projects by Orissa 
Remote Sensing Application Centre" 

1360. SHRI CHINTAMANI lENA: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether twelve application projects 
for natural resources survey and manage-
ment under national natural resources 
management system technology mission 
programme laave already been identified for 
operation in Orissa; 

(1» whether Orissa Remote Sensing 
A\HBcation Centre bas taken up tbe in..,8ti-
plion with Umrj~d funds : 

(c) whether any financial assistance 
has been socght from Government for 
implementation of these projects; and 

(d) if so, th_ details thereof and tbe 
reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TBCH· 
NOLOGY AND MINISTER OF iTATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) Yes. Sir. 

(b) Yes, Sir. 

(c) and (d) The Department of Space 
(OOS) has been promoting resource 
management activities in various Centra,l 
agencies and State Goveraments as the 
nodal agency for 1he National Natural 
Resources Management System (NNRMS). 
It has taken up with the concerned Minis-
tries for evolving a number of relevant 
national projects. After finalising the pro-
jects DOS distributes the tasks to various 
State Government and Central Government 
Oraanisati ons in order to comp)ete the 
projects speedily and also in an efficient 
manner. DOS takes the overa)) responsi-
bility for managing and overseeing the 
execution of such projects, and for financiDB 
them through distribution of funds made 
a vaiJahle by the user Mini5tries/ Agencies. 
The notable among such projects are waste· 
Jand mapping, and ground water potential 
lone mapping under the Drinking Water 
Technology Mission. The former is funded 
by the National Wasteland Development) 
Board of Ministry of Environment and the 
latter by Department of RLral Development, 
Government of India. The Orissa Remote 
Sensing Application Centre (ORSAC> allo 
participates in these programmes and 
recejves funds. The projects reJated to 
Bio .. resources and Environment, fspeciaUy 
the impact of super thermal power stations 
and Environment, especially the impact of 
super thermal power stations and mining 
on the environment in TaJchar area ad 
the environmental impact of Bauxite 
mining are being funded by tile Miaiatry of 
Environment and Forests, Gov~rDmeDt of 
India under tbe a,plication prolramme-
of National Natural Resources MIlII. 
ment System (NNRMS) Standins Committe, 
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on Bio-resources and Environment. Tlte 
project on vegetation cover monitoring is 
beinl carried out ib collaboration with 
Porest Survey of India, Ministry of Environ-
ment and Forests, Government of India 
and those relating to ocean resources and 
coastal environment are being funded by 
Department of Ocean Development, 
Government of India under its Ocean 
Remote Sensing Programme. In addition 
to the above. the Orissa Remote Sensing 
Application Centre has approacaed several 
State user-department~ for collaboration in 
various NNRMS projects and also for 
partial funding by them. 

Bid to Bring Sun on Eartb 

1361 SPIRT V. TULSIRAM : Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether Government kave seen the 
news "Joint bid to bring sun on earth" 
published in the 'Hindu' dated February 6, 
1988 ; 

(b) if so, whether India propose to 
participate in the project ; 

(c) w8ether Government have received 
any information in this regard, if so, the 
details thereof; and 

(d) the extent to which such a project 
will be advantageous in view of the drought 
and floods situation on earth? 

THE MINISTER OF STATE IN THE 
MIN1STRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPA ';E (SHRI K.R. 
NARAYANAN) : (a) to (c) Yes, Sir. A 
gronp of 30 rosearchers from U.S.A., 
U.S.S R., Japan and European Company 
have taken up tae task of detailed design 
of a fusion reactor under the ausPIces of 
the IAEA. India is not one of the colla-
ltoratina countries. 

(d) This project has no immediate 
application i. relation to drouaht or 
Goods. 

Stock .. TaklnJ Work In GOD Stores. 
Kanpur 

1362. SHRI ATISH CHANDRA 
SINHA: Will the Minister of DEFENCE 
be pleased ta !tate : 

(a) whether itis a fact that the s1(cl~ 
taking of boots in COD stores in Kanpur 
was not carried out for about two years 
praor to May 1986 ; 

(b) If so, thr reasons therefcr ; 

(c) the facts and details thereof; and 

(d) the action proposed to be taken in 
tkis regard '1 

THE MINISTER OF STATE IN THE 
MINJSTR Y OF DEFENCE (SHRI 
SONTOSH MOHAN DEV) : (a) No, Sir. 
Annual Stock-taking of certain items 
including Boots in COD Kanpur could not 
be undertaken for the financial year 
1985~86 oD1y. 

(b) and (c) The stock-taking of these 
items could not be carried out due to 
the foHowing reasons : 

(D Sizes had got mixed up ; 

(ii) There were heavy receipts/issues 
of the items during t he period; 

(iii) Priority had to be accorded to 
despatches of consignments of life 
cycle items and issue of stores to 
newly raised units and training 
Centres. 

The Departmental Court of Inquiry 
which was ordered to investigate the cir-
cumstances under which scheduled stock-
taking could not be carried out, found four 
persons respOJ;l sible for the lapses. 

(d) Disciplinary action has been i.itia .. 
ted alainst those held responsible. 

Missiag Officers of [ndlan Na,y 

1363. SHRI S.M. OURADDI: Will 
the Minister of DEFENCE be pleasod to 
state ; 
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(a) whether recently any case of dis-
appearance of naval personnel from abroad 
a naval vessel near Machilipatnam has 
been reported to Government; 

(b) if so, the details thereof and the 
action taken on the report ; and 

(c) the details of such cases reported 
in tbe last two years from a11 the com-
mands and lhe acti on taken to trace the 
missins naval personnel? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV) : (a) and (b) One 
Naval Officer fell overboard from an Indian 
Naval Ship on the 18th December, ] 987 
while the ship was sailing from Visakha-
patnam to Madras, on a routine exercise. 
Extensive search by ships and aircraft was 
launched immediately affer the officer's 
absence was noticed The search was 
called off after four days as survival was 
improbable thereafter in the given sea con-
ditions. Subsequent to abandoning the 
seal air search and rescue operati ons, the 
local Port/Police authorities were informed 
of the incident and advised to maintain a 
look out. 

(c) There has been no such incidedt in 
the Navy during last two years. 

Co Inter Insurgency Jungle War Fare 
School 

1364. SHRI E. AYYAPU REDDY: 
win the Minister of DEF£NCE be pleased 
to state: 

(a) whether the Counter Insurgency 
Jungle War-fare School of the Indian Army 
is engaged in re .. ortentation and training of 
officers and m:m to deal with problems of 
insurgency ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF 'DEFENCE (SHRI SON-
TOSH MOHAN DEV): (a) Yes Sir. 

(b) At this School, several courses are 
conducted every year in counter insur-
aeney tcchniquos for oiftioers of tlte Army, 
Para Military Fo~' and Stalt4' Armed 
Police. 

Vehicles Cballaned for ~t_ 
Smoke in Delhi 

1365. SHRIMATI PRABHAWAll 
GUPTA : Will ihe Minister of HO~ 
AFFAIRS be pJeased to state the number 
of vebicles chaHaned in Delhi durina 1987 
whIch emit smoke on roads? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANJGRAHI) : 10516. 

Implementation of Policy Towards 
Blind 

1366. SHRI O.S. BASAVARAJU: 

SHRI MUKUL WASNIK : 

Will the Minister of WELFARE be 
pleased to state : 

(a) whether the National Federation of 
the Blinds has stated that the bureacracy 
in different Departments is reluotant 
tt)wards implementation of Gavernment 
Policy; 

(b) jf so, whether the jobs offered to 
the blinds in 1987 have not been to the 
extent it was decided by Government; 

(c) if so,the total jobs provided to the 
bJmds during 1987 ; and 

(d) the ~teps being taken to improve in 
future the jobs offered to the blinds? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. RAJEN-
ORA KUMARI BAJPAI) : (a) to (c) Some 
of the Ministries! Dertts. took some time 
In issuing appointment orders to selec.ted 
blind candidates on the basis of special 
recruitment done in ]987. Through this 
special recruitment which was carried out 
for vacancies in offices in and around 
Delhi, 130 blind persons to various Group 
'C' vacnaocies Including teacbing posts and 
J 39 blind'i person" to group 'D' 
vacancies have been recommended ror 
al'J)ointment in different offices. As per 
information received, 99 blind persons hat/. 
been issued offers of appointment in 
Group'e vacancies and 101 in Group 'n' 
vacancies. A constant monitoring is be in •. 
done for issue of appointment letters to tbl 
remaining candidates. 
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(d) The reservation policy implementa-
tion is constantly reviewed at official as 
well as Ministerial level and corrective 
measures are taken. This is a continuous 
pr~ess undertaken from time to time. 

Cultural Programme Organised by 
lCCR, Bangalore 

1367. SHRI V.S. KRISHNA IYER: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) number of cultural (lrogrammes 
organised by the IndIan Council of Cultural 
Relations, Bangalorc, dunng the year 
1987 ; 

(b) the amount spent for organising 
these cultural programmes; 

(c) whether these cultural programmes 
were also organic;ed out,>ide the Bangalore 
city; and 

(d) if not, the ~tepc; taken to arrange 
such cultural programmes at other places 
in Karnataka State ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNRL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) In the 
year 1987 (Jan. to Dec) leCR, Bangalore 
organised 65 cultural performances. 

(b) The amount "pent on the~e cul-
tural programmes was R~. 5,28,84642. 

(c) Yef\, SJr. 

(d) Docs not arise. 

Vacancies or Chief Executives in 
Public Sector Fnterpriies 

1368. SHRI MOHD. MAHFOOZ 
ALI KHAN: 

SHRI BHATTAM SRIRAMA 
MURTY: 

Will the PRIME MINISTER be pleased 
to state : 

(n) the names of the Public Sector 
Enterprises in which the posts of Chief 
Bxecutives ale lying vacant at the end of 
1987 and the reasons therefor; 

(b) the number of posts of Chief 
Executives in the Public Sector Enterprises 
filled during 1986 ; 

(c) tbe difficulties in filling up the 
vacant posts of the Chief Executive in 
Public Sector Enterprises; and 

(d) the steps taken by Government to 
reduce restructure the present mechanism to 
delays in identifying the talcnt for emp)oy-
ment in the Public Sector Enterprises ? 

THE MINISTER OF STATE lN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. CHIDAMBARAM) (a) The 
list of Public Sector Enterprises in which 
the POSlS of Chief Executives are I) ina 
vacant at the end of 1987 is given in the 
statement below. 

(b) The information In respect of 
number of posts of ChIef Executives filled 
up during 1986 )s to be collected from 
various Departmentsl Administrative 
Ministries. 

(c) and (d) Effort ... are being made at 
various levels to locate and appoint sui-
table candidates to these posts. The 
Government have, in an effort to 
streamline the recriutment mecha-
nism reconstituted the P.P S B.. and 
have laid down time table for taking 
advance action to fill up vacancie3 at tbe 
top level in the Public Sector Undertakings. 

Statement 

Vacandes of Chief Execllti)'es in 
Public Sector Undertakings 

S1. N. Name of the enterprise 
--- --- ---

1. MD, Bharat Pumps and Com-
pressors Ltd. 

2. MD, Bhaeat Wagon and Engg. 
Col. Ltd. 

3. CMD, Indian TelC"phone Indus-
tries. 

4. CMD. NTe (MS) I .. td. 

S, CMD, NTC (MN) Ltd. 
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6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

CMD, Bharat Heavy Electricals 
Ltd. 

MD, NagaJand Pulp and Paper 
Mills Ltd. 

Chairman, MMTC. 

CMD, Engineering Projects India 
Ltd. 

CMD, Bharat Petroleum Corpn. 
Ltd. 

CMD, NTC (UP) Ltd. 

CMD, Hospital Services Consl. 
Corpn. Ltd. 

MD, Scooters India Ltd. 

CMD, NTC (Gujarat) Ltd. 

Chairman, State Trading Corpn. 

CMD, NTC (WB&O) Ltd. 

MD, Karnataka Antibiotics Ltd. 

CMD, Mazagon Dock Ltd. 

CMD, Madras Fertilizers Ltd. 

MD, Modern Food Industries 
Ltd. 

MD, Bharat Brakes and Valves 
Ltd. 

MD. Hindustan Flurocarbans 
Ltd. 

CMD. Cotton Corporat ion of 
India. 

Chairman, National Thermal 
Power Corporation. 

25. MD, Bharat Process and Mcch. 
Bogg. Ltd 

26. MD, Central Cottage Industries 
Corporation Ltd. 

27. MD, Indian Tourisn Deve. Corpn. 
Ltd. 

U.S. Naval Build Up in the Gulf 

r 369. SHRI R.P. DAS : 
SHRI AMAL DATTA: 
SHRI BAJU BAN illY AN : 

WHl the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether there has been US Naval 
build up in the Gulf area ; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) ; (a) Yes 
Sir. 

(b) Government have expressed serious 
concern on a number of occasions over the 
escalating foreign naval presences in the 
GuJf. 

TriaJ oC Organisations for Violation 
oC FCRA 

1370. SHRI RAM BAHADUR 
SINGH : WiJ1 the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether a number of organisations 
are being tried for violation of the pro-
VISions of the Foreign Contribution 
(Regulation) Act ; and 

(b) if so, the details thereof, State-
wise? 

THE MINIlSTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) Yes, Sir. 

(b) The cases being sub-judice it may 
not be in public interest to divulge details 
as it may pre-judice the lega1 proceedinss. 

( Tran81ation] 

Placiog or Armoured Corps io 
Group 'A' 

1371. SHRI MOHD. AYUB KHAN: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) wdether Armoured Corps of Armed 
Forces which was placed in Group 'D' 
in British days still continues to be in 
Group 'n' ; 



(1) if 10, tlle rcaSOlls therefor ; 

(c) whether Government prupo~e to 
ltite it under Group I A' ; 

(d if so, the action taken in this 
ttiiltd ; and 

(e) if not the reasons therefor? 

THE MININSTEk 0 F STATE IN THE 
MINISTItY OF DEFENCE (SHR1 SON-
TOSH MOHAN DEY) : (a) to (e) All }Jer-
sonnel in the Armoured Corp~ are not 
:placed in Group 'D'-

Armoured Corps of Armed Forces I ike 
other Arms and Services have different 
catesories of Trades depending upon the 
job centel\ts aOO skiIJs required to do their 
job Armoured Corps has 2 J Trades in 
four different Groups i e, Group I B,. Group 
le't Group '0'. and Group t E• Break·up 
of those 21 Trades into different Groups is 
as under: 

(i) Group 'B' 2 Trades 

(ii) Group ·C· I Trade 

(iii) Group'D' 8 Trades 

{iv) Gronp (E' 10 Trades-

Tbese ttad ~«; are constuntly revjsed 
threUlh Army Trades Quai i fication Com-
mittee as and when their job contents need 
t<hej.r lJpgratiation. 

~ Eipert Committee on Agricultural 
Production 

1373. DR. CHANDRA SHEKHAR 
tRIPAtHI : Will the Minister of PLANN-
ING be pleased to state : 

(a) whether an Expert Committee has 
been constituted to suggest means to increase 
the agricultural production : 

(b) if so, whether the Committee has 
«~! fnnei4 (1ni ng; aud 

(c) if so, the time by which the Com-
mittee is likely to submit its report to 
f~t? 

'TItE M~rER OP STA:'rE IN THE 
~INrSTRY OF PLANNING AND ~ 

TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI BIREN SINGH ENGTI) : (a) While 
tft_, means to increase agricultural produc-
tion have already been indicated in the 
Seventh Fjve Year PJan document, in view 
of the setback to agriculturai production, 
and particularly foodgrains, on account of 
the recurring widespread drought and 
floods in various parts of the country 
during recent years. a Task Force was con-
stituted under the Member in-Charge Agri-
culture, Planning Commission to draw up 
an action plan to achieve atleast 17 S 
millions 10nnes of foodgrains production 
by the terminal yea~ of the Seventh Plan. 

(b) and (c) The Task Force has been 
engaged in formtllatlng a Framework 
Action Plan, for achievang the stipulated 
foodgrains produclit1n level, which is short-
ly to be finahsed and submitted to the 
Planning Commis~ion. 

r English] 

Measures to Combat Problem of 
Drug Abuse 

1374. SHRI AKHTAR HASAN: Wi)) 
the Minister of WELFARE be pleased to 
state the measures taken by Government 
during 1987-88 to combar tbe problem of 
drug abuse especially in rural areas and 
the results achieved ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. RAJEN· 
DRA KUMARI BAJPAJ): The Govern-
ment have taken a number of measures to 
combat the probJem of drug abuse. Durine 
1"87~88, Voluntary organisations working 
in the field of drug abuse prevention are 
being assisted to set up counselling and 
~jdance tenttes, de"at4\4ictrtm camps, 
awareness building and educative publicity 
programmes and also for training of func-
tionari'es both govemm~tal and nOD-
governmental. Besides, action to control 
drug traffickibl, to pt'Gvfde treatment 
through 8Overnmont hospitals and educa-
tive publicity through official media is also 
beiirg lb.k~. 
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Kallio"", In DacIra and Nalal" 
Ha¥eli Ad ..... kattea 

1375. SHRI SITARAM J. GAVALI : 
Will the Minister of HOME AFFAIRS be 
J)lea-sed to state : 

(a) the number of employees working 
under Dadra and Nagar HaveH Adminis-
trat ion cadre-wi se ; 

(b) tbe ctit~ria a®ptoo by the Ad-
ministration for confirmation of its em-
ployees ; 

(c) the number of unconfirmed em-
ployees putHl1g in more than 5 years 
service. cadre-wise; and 

(d) the reasons for non-col'lfirmation 
of the emp)oyce!S ? 

"tHE MrNISTER OF STATE IN THE 
MfNISTRY OF HOME AFFAIRS (SHRI 
CH[NTAMANI PANJGRAHI): (a) As 
per information received from the Union 
Territory Administration, there are 35 
officers in Group 'A'. 48 in Group 'B', 
1732 in Group fe' and 280 in Group 'D' 
under Dadra and Nagar Haveli Adminis-
tration. 

(b) The cCiteria followed by Govern-
ment of India for confirmation of their 
employees is being foHowed by the Admi-
nistration of Dadra and Nagar Haveli in 
respect of itlii employees. Instructions 
issued in this rogard from time to time by 
Government of India are being stri,Uy 
foHowed by the Administration. 

(c) The number of unconfirmed em-
ployees are: 7 officers in Group' A' '9 in 
Group 'B', 660 in Group 'c' and 69 in 
Group' 0'. 

(d) These officers or employees do no 
conform to the criteria laid down for con-
firmation of Government emp'loyees. 

Meetlo8 of District Magistrates 

1316. SHttI SHANTARAM NAIK : 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether Prime Minister recently 
addressed a meet In, at Districv Mali9tratea 
in the country ; 

(b) if so, the main thrust of Prime 
Minister's speech; 

(c) the issues discussed or rajsed at the 
meeting; 

(d) whether more such meetings would 
hi.; held; 

(e) whether any State Governments 
expressed their opposition to PM '8 address-
ing District Magistrate; and 

(f) if so, the grounds advanced hy 
them to substantiate their oPP(Jsition ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) The Prime Minis-
ter recently addressed a Workshop of 
District Magistrates/DistrIct Collectors on 
Responsive Administration held at the 
National Institute of Rural Development, 
Hyderabad, from 13th to 16th February, 
1988. 

(b) Addressing the Workshop the Prime 
Minisier said that responsiveness in ad-
ministration was particularly important at 
the point where direct interface took place 
between the administration and the people. 
It was necessary for officers to work with 
commitment to their jobs. There was also 
a need, even among District level officers, 
to relate their work to the larger goals of 
the nation and the international environ-
ment. The Prime Minister also spoke of 
the need to enthuse the people themselves 
to find solutions to problems 
whcih could be solved through self-help 
and local initiative. The Prime 
Minister also spoke of the importance of 
anti-poverty programmes. He said that 
the pros rel) s of agriculture and education 
was very important in realising the objec-
tives of these programmes. He referred to 
the concept of District Plannina and stress-
ed the need to operationalise it quickly. 
The innovations taking place in District 
administration should be studied and 
followed 01' and these innovations should 
be absorbed in the system. The Prime 
Minister said that the various sug,estions 
that would emerge from the Workshops 
would be followed up for implementation 
in couukatJon with the State Govern .. 
_Dtl~ 
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(c) Identification or needs and groups, 
simplificat ion of procedures, delegation of 
powers, accounta',iJity monitoring systems, 
public grievances. linkages and recent ex-
periments towards greater responsiveness 
at the district level were the broad themes 
which came up at the Workshop. 

(d) Three more Workshops are likely 
to be held. 

(eJ and (f) This Ministry has n.ot re-
ceiverl any communication from any State 
Go\'ernment expressing their opposition to 
the Prime Minister addressing District 
Magistrate') 

Enq dry into Irregular Sale and 
Purchase of Stationory Hems 

1377. SHRI HAFIZ MOHD. SIDDIQ: 
Will the Minister of DEFENCE be pleas~ 
ed to refer to the repJy given to part (d) of 
Unstarred Question 5369 regarding ex-
pendlture on statIonery items on 11 
December, J987 and state: 

(a) whether the matter has ~ince been 
in vestiga tcd ; 

(b) if ~O, details thereof; and 

(c) stepc; taken to check irrcglllar selle 
and purchase of statIOnery Items In future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV): (a) and (b) The 
enquiry j s ~tilJ In progless In con sultation 
with Kendriya Bhandar author ities who 
have made aVJ.llablc some documents re-
quired in connection with the enquiry 
Other documents are yet to be made avaIl-
able. 

(c) Based on the initial findings in thi~ 
enquiry the foHowing steps have been 
taken: 

(i) Only mill packed paper \\ith fuJ] 
specifications specified on top is 
being accepted from Kendriya 
Bhandar. 

(ii) The number of copies of supply 
order is being restricted to the 
barest minimum. 

(iii) Each supply order is being sepa-
rately typed. ard cyclostyled pro-
formac are not being used. 

(Jv) All supply order~ arc being d~li-

vcred to KendI iya Bhandar 
directly. 

Issues Pending with J .C. M. 

1378. SHRr RAM SAMUJHAWAN 
Will the PRIME MINISTER be pleased to 
state : 

(a) the detail" of the ic;suec; pending 
before the Joint Consuhat ivc Machinery, 
since when these are pcndJllg and the 
rea'ions for their pendency; and 

(b) the step~ taken to resolve the 
issues? 

THC MINISTbR 01 STATI: TN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCl:S AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS· 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) A statement indi-
cating the Issues pendmg before the Joint 
Consultative Machinery (National Council) 
indicating the dates since when these items 
are pending is given beJow. These items 
arc at various stages of negotiation and 
consideration 

(b) Nodal agencies are being pursued 
to expedite finalizJtion of these issues 

Statement 

List of Issues Pending Before the National Council 
(Joint Consultative Machmery) 

---------- - -----
81. No. Issues, in brief Since when pending 

1 2 

1. Re·imbursement of expenses on dental care, , 
2. Liberalisation of aae-restrictjon of Central I 

Government employees (i) at the entry 

3 
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stage by three years and (ii) at a Selection 
Stage, during service for Group 'e' and'D' 
categories. 

3. Fixation of pay under F.R. 22 (c) for 
those holding the non-functional selection 
grade. 

4 Increase in the percentage of house rent 
aHowanee payable in lieu of rent-free 
accommodation. 

S. Fixation of pay on promotion. 
6. Grant of Border Allowance to Central 

Gov!. employees posted in border area of 
I ndo-Pak border. 

7. Upgradation of Towns for purpose of CCA 
8. Classification of Pondicherry as B-2 class 

city on the basis of it being a tourist 
Centre and capital city of the former French 
Territories. 

9. Enhancement of Sikkirn SpeciaJ Compensa-
tory Allowance and grant of composite Hill 
Compensatory Allowance to Central Govt. 
employees posted to Si kkim. 

10. Revision of wages for casual labour. 
11. Relaxation in Income Tax exemption limit. 
12. Assignment of work to private contractors 
13. Automaiion 
14. Night Duty Allowance. 
15. Payment of HRA and CCA based on 1981 

Censu~. 

16. Counting of service rendered as Casual 
Lahour paid from Muster roU/contingencies 
for I etircment henefits. 

17. Machinery to review periodically the pay 
and allowance~ of Central Govl. em-
ployees. 

18. Risk Allowance to various categories of 
employees exposed to hanuds. 

19. Maternity Jeave. 
20. Liberalisation in the Scheme of stepping 

up. 
21. Age relaxation for nursing staff for direct 

recruitment against higher posts. 
22. AdminisiratIve Tribuna] Amendment. 
23. N0n-implementation of Awards in the 

Ministry of Defence. 
24. Promotional prospects of Senior Investi-

gators (Referred to Committee in August, 
187) 

25. Allotment of Jand for Trade Unions of 
Govt. employees. 

26. Long leave after child-birth 

, 

I 
I 

J 
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I 
I 
I 
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I 
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I 
I 
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I 
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I 
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I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
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I 
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National Council 
of 

August, 1987 

National Council of 
of 

February. 1987 

National CounciJ 
of 

Ju]y. 1986 
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1 2 

27. (i) Medical Allowance to std in tbe 
interior. 

(ii) Establishment of Central Govt. 
hospitals under Contral Govt. Health 
Scheme. 

28. Bonus formula in respect of Departments in 
which formulae have not been finaJised 

Items Pendmg in the Committees 0/ National COUIICii 

29. Supply of liveries to various catesories of 
employees. 

30. Grant of family pension to the families 
of C.G.E. absorbed permanently in tbe 
autonomous bodies and Public Sector 
Undertakings. 

31 (i) 40 Hours - 5 days week 
(ii) 40 hours a week for industrial 8Qd ope-
rative staff of Central Govt. 

32. Working bours, OTA, Weekly off, holidays 
for excluded/common categories. 

33. Welfare measure. 

34. Housmg for Central Govt. employees. 

3 S. Construction of houses for tbe retired 'tnd 
retiring Central Govt. servants who do 
not own any house in Delhi/New Delhi. 

36. Labour Laws. 

37. Allowances, etc. for North Eastern 
Resions. 

I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 

, 
I 
I 
I 
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I 

3 

Natiosa) CoucH 
of 

January, 19&6 

July. 1986 

National Council 
of 

Jaolu,rr, 1986 

Ma" .'982 
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--------_.---_----------
1 2 ---- ---- -------

38. Recognition Rules. 

39. Self-Financing Scheme to increase pension 
to the level of the last pay drawn for 
Central Govt. employees. 

40. Special Session of National Council. 

4 I. (j) Encashment of Jeave during service 
OJ) Crediting of unavailed joining time to 

Jeave account. 

I 
I , 
I 
t 
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3 
- ----- -._ - __ ..__ __ 

April, 1979 

January, 1977 

August, 1987 

Govt. have taken Final View in Rerpect of the Under·Melltioned Items. These 
views are yet to be Conveyed to the Members of the National Council in the 
Next Meeting. 

42. Leave entitlement for industrial staff-Libe-
ralisation therein. 

43. Dispensing with security from Cashiers and 
insuing them against Josses in transit. 

44. Grant-in-aid for recreation clubs. 

45. House BuiJding advance-Matters rl.!Lting 
to re-conveyance deed. 

46 Revised ceding on accumulation and en-
cashment of earned Jeavc--ExtensioL of 
the benefit w e f. 1.1.) 986. 

47. Composite HiJI Compensatory AJJowance 
for Himachal Pradesh. 

48 Inclusion of Pres~ Colony near Coimbatore 
in the Urban AgglomeraLJon of COimbatore 
for enabling the Central Govt. employees 
working in the Press Colony area to get 
HRA/CCA at Coimbatore rates. 

49. Upgradation of Towns on mid·term popu-
lation estimates. 

50. Non-availahility of doctors in newly cons-
tructed Railway Hospitals. 
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[ Translation] 

Draft for Eighth Plan 

1379. SHRI RAJ KUMAR RAJ : 
Will the Minister of PLANNING be pleased 
to state : 

(a) whether the draft of the Eighth 
Five Year Plan has been prepared; 

(b) if so, the outlines therof ; and 

(c) whether Government propose to 
consult the Members of Parliament of the 
respective States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMl\tlE IMPLEMENTATION (SHRI 
BIREN SINGH ENGTl) : (a) No, Sir. 

(b) Does not arise. 

(c) There is a Consultative Committee 
of Parliament attached to the Ministry of 
Planning which periodically reviews aspects 
relating to planning including the formula-
tion af the Plans. 

[English] 

Purchase of Nuclear Submarine by 
Pakistan from Canada 

1380. SHRI SATYENDRA NARA-
YAN SINHA: 

SHRI Y.S. MAHAJAN : 

Will the Mini5ter of DEFENCE be 
pleased to state; 

(a) whether Government are aware 
that Pakistan is buying six nuclear sub-
marines from Canada; 

(b) if so, whether the purchase of 
nsubs by Pak istan poses a serious threat to 
this country; and 

(c) the countermeasures proposed to 
be taken to contain this threat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI SON· 
TOSH MOHAN DEV) : (a) Uns4bst~J1" 

tiated press reports have come to not ice 
indicating that Pakistan is considering the 
purchase of nuclear submarines from 
Canada. 

(u) and (c) GQvernment keeps all 
developments having a bearing on the 
country's securi~y under constant observa-
tion and initiates appropriate counter-
measures, from time to time. to maintain 
defence preparedness. The Indian Navy is 
re-equipped and modernised in keepin with 
the emerging threat peJ·ceptions. 

National Commission on Agr.culture 

1381. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of PLANNING 
be pleased to state: 

(a) \\ hether the National Commission 
on Agriculture in its recent report has 
stated that the rural women were denied 
their basic rights and remained neglected 
even 40 years after independence; and 

(b) if so, the steps contemplated in 
this regard ? 

THE MINISTER OJ STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI BIREN SINGH ENGTJ) : (a) The 
National Commission on Agriculture had 
submitted its report as far back as in 1976 
and thereafter no report has been received. 
In the 1976 report there is no such obser-
vation that the rural women were denied 
their ba~ic rights and remained neglected. 

(b) Question docs not arise. 

Bomb Ncar the Railway Track 

1382. SHRI P.M. SAYEED : Will 
the Minister of HOME ~FFAJRS be 
pleased to state : 

(a) whether some big metallic balls 
weighing 80 Kg each were found recently 
from railway track near Nizammuddin 
Railway Station, Delhi; 

(b) whether the Central Forensic 
Sci~nce Laboratory has examined the same; 
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(c) if so, the o'''scrvations thereof; 

(d) whether sabotage was found to be 
the objective of placing these bomb-like 
objects near the railway track ; and 

(e) the possible origin of the balJs '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL 
PUBUC GRIEVANCES AND PEN-
SIONS AND MINISTER OF STATE 
IN THE MINISTRY OF HOME AFFAIRS 
(SHRI P. CHIDAMBARAM) (a) On 
4.12.11;88, three metallic balJs weighing 
about 73 kgs. each were found lying in the 
Nala under the Rail Bridge, Santi Kale 
Khan, P.S. Nizammuddin. 

(b) Yes Sir. 

(c) to (e) According to the Central 
Forensic Science Laboratory, these spheri-
cal ohjects can be used in heavy vertical 
machines for balancing purposes. The 
possibility of their t"leing used as bombs 
h~s been ruled out. 

Scheduled Castes Benefited by 
20·Point Programme in Kerala 

1384. SHRI K. KUNJAMBU 
Will the Minister of WELFARE be pJeased 
to state: 

(a) the percentage of Scheduled Castes 
benefited by the 20·Point Programme in 
Kerala during last three years; 

(b) the number of Scheduled Castes 
still living below poverty line in that State; 
and 

(c) the steps being taken to bring them 
above the poverty line? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAI) : (a) During the 
Jast three years 1964-85 to 1986·87, the 
percentage of Scheduled Caste families 
benefited under the 20-Point Programme 
was IlI.97/~. During this period against 
the stipulated target of 1,45,000 ScheduJed 
Caste families J ,62,360 Scheduled Caste 
familie~ were benefited. 

. (b) and (c) The number of Scheduled 
Caste families living below the poverty 

line in the State is not available. The 
steps bejng taken by the State Gov •. to 
bring the poor Sched uled Caste 
families above the poverty line are mainly 
confined to income~generatjng family bene. 
ficiary programmes/ schemes under the 
Special Component Plan. These schemes 
ar~ in the sectors of animal husbandry, 
d.aJr)' development, fisheries, minor irriga .. 
(Jon viJ1age and smnl1 industries, forestry, 
etc. Payment of minimum wages is also 
part of this effort. 

Decline in Import of Electronic 
Equipmcnts 

1385. SHRI V.S. VIJAYARAGHA. 
VAN : WilJ the PRIME MINISTER be 
pleased to sta te : 

(a) whether there has been a decline 
in the impol t of electronic equipments 
during the last one year; 

(b) jf so, the details thereof; and 

(c) the steps taken to develop the 
latest technology in di1Ierent areas indi. 
genously ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMERT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) Yes, Sir. 

(b) Due to rapid growth of the indi-
genous computers industry, the import of 
computer and related items have reduced 
from a level of Rs. 200 crores in 19B 0 to 
Rs. 72 crores in J 987. Imports were 
aUowed only for meeting specialised 
requirements in the areas like R&D invol-
ving interactive graphics, process control, 
computer aided manufacturing, image pr().o 
cessing, artificial intelIigencc, reat time and 
on-line application etc. 

(c) For development of Indigenous 
technology, a number of projects in 
different areas of electronics are beiDa 
funded in R&D laboratories and Institu ... 
tions. Between 1973 to 1987, the Depart-
ment bas spent over Rs. 64 crotes involvins 
400 projects for technology development. 
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Besides this. the Department has taken up 
mission..oriente<i high-tech projects like 
C-DOT. Knowledge Based Computer 
Systems. Centre for Development of 
Advanced Computer Technologies (COACT) 
Hiah Voltage DC Transmission (HVOC), 
etc. 

Border Dispu tcs 

1386. SHRIMATI DASAVARAJES· 
WAR I : WiU the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Union Government are 
taking initiative to settle the border dis-
putes between the States; 

(b) if so, the States whose border dis-
putes are pending; 

(c) the major hurdles that come in the 
way for its solution ; and 

(d) the new meth0ds being considered 
by Government to resolve the border dis-
putes ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHl): (a) to (d) 
Boundary disputes between the following 
States invoJviug territorial claims!c(Iunter-
claims arc pending :-

(i) Maharashtra and Karnataka ; 

(ii) Karnataka and Kerala ; 

(iii) Assam and NagaJand ; and 

(iv) Pujabt Haryana and Himachal 
Pradesh. 

These disputes can be resolved only 
with the willing cooperatjon of the State 
Governments concerned and towards this 
end the Central Government wi 11 extend all 
possible as~istance to the State Govern-
ments. 

us-Te.:hnoJogy Transrer to India 

J387. SHRI INDRAJIT GUPTA: 
SHRl ATISH CHANDRA 
SINHA: 

Uill the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether it is a fact that Indian 
and US officials had held discu~siom' in 
United States recently on the question of 
approving US technological tr:msfer to 
India under the 1983 Memorandum of 
understanding; and 

(b) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
cSHRI K. NATWAR SINGH) : (a) Indian 
and US officIals met in Washington from 
January 20-21, 1988 to review the imple-
mentation procedures of the Indo-US 
Memorandum of Understanding on Techno-
logy Transfer of November 1984. 

(b) The review meeting resulted in 
~trcamJining some procedures 10 fac; lit ate 
greater trade and co1laboration in advanced 
technology between India and the USA. 

Delimitation Commission 

1388. SHRf VJRDHf CHANDER 
JAIN: Will the Minj~ter of LAW AND 
JUSTICE be pleased to refer to the reply 
given to Unstarred Question No. 661 on 
11 November, 1987 legarding Delimita-
tion Commis~ion and ~tate : 

(a) whether any decision for settina Ul' 
of a Delimitation Commission has been 
taken so far; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H R BHARDWAJ): (a) No Sir. 

(b) Does not arise. 

(c) The proposal for delimitation of 
Constituencies forms part of the proposals 
for electoral reforms. A decision on these 
proposals is to be taken only after cons-
ultation with the political parties. Such a 
consult !tiOD is yet to take place. 

Computer for Delhi Police 

1389. SHRI BALASAHEB VIKHE: 
PATJL : WiJl the Minister of HOME 
AFFAIRS be pleased to state: 
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(a) whether new Computer has been 
opened in the Delhi Polk.: ; 

(b) if so, wl1cther it has the capacity 
to store al':out one lakh crimina) dossi(1 S ; 

and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIOAMBARAM) : (a) Yes, Sir. 

(b) and (c) Yes Sir, the compufer has 
the capacity to store information about the 
criminals including their physic~ I features, 
modus operandi, past involvement etc. 
The computer wizl al~o ~tore information 
ahout the missing persons, ~tolcn vehicles, 
fire arms etc. 

The computer will hav~ 16 termmals 
connected to it. All the Police Districts 
in Delhi will have tcrminab. 

Review or Atlti Povl.·rty Programmes 

1390. SHRJ RAM PY AI~E PANIKA : 

SHRI R.M. BHOYE : 

SHRIMATJ GEETA MUKHER· 
JEE: 

Will the MInister of PLANNING be 
pleased to state : 

(a) whether anti-poverty programmes 
under implementation have been reviewed 
recently and whether their impact on the 
economically weaker sections has been 
studied: 

(b) if ~O, the results, uf these f,tudies; 
and 

(c) the steps being takell, if any, to 
remove the drawbacks in the implementa-
tion of the anti-poverty plans 1 

T}lE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI BIREN SINGH ENGTI) : (a) and 
(b) Yes, Sir. The three major anti·poverty 

programmes under implementation are : 
Integrated Rural Development Programme 
(JRDP), Nationa I Rural Employ-
ment (NREP) and Rural landless Employ-
ment Guarantee Programme (RLEGP). No 
All India studies on RLEGP have been com .• 
pIeted as yet, A number of evaluation 
studies have been, however, completed in 
respect of JRDP and NREP during the 
last 3-4 years. In the case of IRDP , 
concurrent evaluation had also been started 
from Odober, 1985. Main findings with 
regard to the impact of JRDP and NREP 
on the beneficiaries are as foHows : 

IRDP 

(i) Over 50 per cent of the beneficia-
ries assisted have crossed the old 
poverty ] inc of Rs. 351)0, but 
only 12 % have crossed the raised 
poverty I ~ ne of Rs. 64C10. 

(Ii) A very substantial number of 
beneficiaries have reported incre-
ases in their income on account 
of assistance received under the 
programmes. 

(j ji) Majority of bcncficiart ics feel that 
family employment as weB as 
consumption level had increased 
after being provided lRDP benefits. 

NREP 
(i) The socio·cconomic stat U~ of the 

beneficiaries indicates that bene-
fits of programme were, by and 
large, going to the categories for 
whom the programme is intended. 

(ij) the predominant sources of employ-
ment for the beneficiaries were 
the non-NREP works and thus 
the programme had provided in 
general, some supplementary and 
additional employment opport .. 
unities. 

(iii) Considering the focus of NREP 
being on provid ing additional 
employment in rural areas mainJy 
during the lean months of the 
year, it could reasonably be con-
cluded that the works under the 
programme, by and large, were 
meeting the objectives. 
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(iv) About 80 reT cent of the foal 
employment under NREP during 
1982-R3 was shared by SC/ST 
and Backward CJasses which 
accounted for 7u per cen t of the 
sample size. 

(c) Steps Ii ke issue of specific instruc-
tions to State Governments etc and amend-
ment of guidelines, if necessary, are taken 
to remove the drawbacks in the implemen-
tation of the three programmes which come 
to light from time to t imc. 

Importance to Production and Service 
Activities in Unorganised Scctar 

1391. DR. V. VENKATESH : 
SHRI S B. SJDNAL : 

Will the Minister of PLANNING be 
pleased to state: 

(a) whether Government havc given 
any importance to production and service 
ael ivit ie~ ill the ullorganised sector to soJve 
the counliY's unemployment problem; 

(b) if so, whether any steps have been 
taken in this regard ; 

(c) if so, the del ai Is thereof; and 

(d) jf not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY 
OF PROGRAMME IMPLEMENTATION 
(SHRI BIREN SINGH ENGTI): 
(a) to (c) Government attachc~ importance 
to the production and service activities in 
the unorganised ~cctor to solve the coun· 
try's unemployment problem. Various 
steps envisaged in the Seventh Plan for 
achieving this objective are given below :-

(i) In the agriculture sector, growth 
in agriculture production would 
be achieved through various 
meaSUlCS such as special pro-
grammes for increasing the pro-
dUdion of rice. coarse grains, 
etc., land improvement, intensi-
fication of horticulturaJ develop-
ment and afforestatiot'l, propaga-
tion of available technologies in 
ery land farming, expansion of 
activities in fisheries, dairy farm-

ing and animal husbandry sf:ctor, 
which in turn would ~enerate 

substantial emplC'yment in rural 
areas. 

(ii) The programmes under vijJtlge and 
small scale industries sector 
envisage upgradation of traditionaJ 
skills, ensuring regular SU?pJy of 
goods and services t incuclating 
entrepreneurship in combination 
with improved methods 0f pro-
duct ion th:ough appr-opriate 
t raining and package of incentives 
and development of ha'ldloom 
jndu~uy arJd thereby play an 
jmportant role in generating 
employment. 

(di) Under t he Integrated Rural 
Development Programme seJf-
empJ<)yment ventures are b~ing 

provided tot he persons living 
below poverty line in the primary, 
secondary and tertiary sectors. 

(iv) In addition, large scale employ-
ment is being generated under the 
Irrigation, housing and transport 
sectors. 

(d) Question does not arise. 

Use of Hindi in Government Offices 

]392. SHRf V. SOBHANADREES-
WARA RAO : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government have taken 
any decision regarding putting up drafts 
for some categories of letters in Hindi 
language only by thc officials who have 
obtaint!d proficiency in Hindi in aJl offices 
of Union Government situated in 'A' and 
'B' regwns from J st April, 1988 ; and 

(b) if so, the detaiJs of guidelines cir-
culated in this regard? 

THE MINlSTER OF STATE TN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : (a) Yes, 
Sir. 

(b) The employees who posses profici. 
ency in Hindt and are w,orking in the Cen-
tral Government offices situated in Rclion 



'A' and Regional 'D' which are notified 
uneler ru1e 10(4) of the Official Languages 
Rules, 1976, have been directed to 
submit drafts of the following categories of 
communications in Hindi with effect from 
1st April, 1988 : 

(i) Communications to State Govern-
ments or U. T. Administrations in 
Region 'A' and Region ·B' and 
offices, undertakings, etc. of Cen-
tral Government situated in these 
Regions or any person m these 
RegIons 

(ii) Replies to communication, received 
in HIndi. 

(iii) Reply of application. appeal 
or representation from any 
employee wTi Hen or signed in 
Hindi. 

In addition to the Ceutral Govel nment 
offices, these orders also apply to Under-
takings, companies, nationalised banks, etc. 
owned or controlled hv the Central Govern-
ment. The Department Of office, etc. may 
issue order for the use of Hindi by 
employees possessing proficiency in Hindi 
for any purpo,",c other than the purposes 
mentioned above keeping in view the 
nature of work and circumstances of their 
Department, office, etc. 

Service Rules 

1393. SHRI KAMLA PRASAD 
SINGH : Will the PRJ ME MINISTER be 
pleased to state: 

(a) whether in Auguc;t, 1987, Union 
Government had issued the instructions 
that the rullings given by the Supreme Court, 
High Courts or the Tribunal whic!l are of 
general application should be kept in view 
while framing. amending and administering 
the vat :OUS service rule.; applicable to 
Government servants ; 

(b) if so, whether the instructions are 
not beir., followed strictly; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIBV"NeBS AND PENSIONS AND 
MINISTER OF STATE IN THE MINISr 
TRY O'F HOME AFFAIRS (SHRI P. 
OIHDAMB'ARAM) : (a) to (c) The con-
ditio DS of service of Central Government 
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employees are regulated by various rules 
and regulations made in exercise of the 
powers vested in the President by the 
proviso to Article 309 of the Constitution. 
As these rules and regulations are statu-
tory in character.. they have the force of 
law and are justiciable. Consequently, 
the interpretations and rulings given by the 
Supreme Court, various High Courts and 
the Central Administrati \Ie Tribunals in 
regard to service matters have to be kept 
In view ,y all administrative authorities 
while framing. amending and administeting 
the various service rules and regulations if 
such int'~rpretati(lns and rulings are of uni-
versal application. As the position in this 
regard is weJl understood. it has not been 
considered necessary to issue any general 
instructions. However, instructions have 
been issued in August 1987 to all Minis. 
tries and Deparlments emphasising once 
again that orders of the Central Adminis-
trative Tribunals in all individual cases 
may be complied and implemented within a 
time-frame 

These instructions would apply except 
where it has heen decided to prefer an 
appeal. 

r Translation I 
Seizure or Pistols and Revolvers 

1394. SHRI MAHENDRA SINGH: 
Will the Minister of HOHE AFFAIRS be 
pleased to state: 

(a) since when ban has been imposed 
on bringing of pistols or revolvers or any 
other weapon by Indians returning from 
abroad; 

(b) the types and number of arms 
brought in the coun try after the imposi-
tion of each ban and the number of sucb 
arms seized upto January, 1988 ; and 

(c) whether such seized pistols and 
revolvers are proposed to be sold to 
customs and police officials and Members 
of Parliament at the reserved price; if so, 
the conditions laid down for the purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTBR OF STATE IN THE MINIs.. 
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TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) Import of Fire 
arms under Baggage Rules and Gift Scheme 
was banned with effect from ] 3th November, 
1986. 

(b) Information is being collected from 
the field formations and will be laid on the 
TabJe of the House. 

(c) Presently no such proposal is under 
consideratiod of the Government. 

[English] 

Housing Complex for CRPF at 
Rourkela 

1395 SHRI HARIHAR SOREN : 
Will the Minister of HOME AFFAIRS be 
plea$ed to state: 

(a) whether thete is an acute shortage 
of accommodation for Central Reserve 
Police Force in the country; 

(b) if so, the steps taken to provide 
suitable accommodation to the Central 
Reserve PoJice Force; 

(c) whether any housing complex is 
proposed to be set up for the Central 
Reserve Police Force workmg and posted 
at Rourkela and other places in OrJssa ; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN lHE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) There is only a 
marginal shortage of accommodation for 
the personnel of CR PF in the country as 
indicated below:-

Officers 

Subordinate 
Officers and men 

Civilian and 
Follower Staff 

About 19.42% 

About 16.83 % 

About 19.28% 

(b) A construction programme for 
CRPF during the next five years has been 
prepared and is under consideration, 

(c) and (d) There j s no deployment of 
C.R.P.P. at Rourkela (Orissa), However, a 
4 Battalions.Group Centre of CRPF has 
been constructed at Bhubaneshwar (Orissa) 

Ship Passenger Service to HaJ 
Pilgrims 

1396. PROF. K V. THOMAS: Will 
{he MINIS rER OF EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether ship passenger service will 
oontinue in 1988 for Haj PjJgrims from 
Bombay to Jeddah ; and 

(b) if not, the reason therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAJRS 
(SHRJ K. NATWAR SJNGH) : (a) and 
(b) Government wi II ShOI tJy announce their 
decision in this regard. 

Demands of National Federatio8 of 
Defence Workers 

13 0 7. SHRI AJAY MUSHRAN 
Win the Minister of DEFENCE be pJeased 
to ~tate : 

(a) whether the National Federation of 
Defence Workers had served a notice on 
Government for going on direct action in 
support of their demands ; and 

(b) jf so, action taken by Government 
in this regard? 

THE MJNISTER OF STATE IN THE 
MlNISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV) : (a) Yes, Sir. 

(b) The demands have been forwarded 
to the concerned Defence Organisations! 
Service HQrs for consideratJ\)I1. 

Central Committee on Prohibition 
and Drug Abuse 

1398. SHRI RANJJT SINGH 
GAEKWAD: Will the Minister of WEL-
FARE be pleased to slate: 

(a) whether Government have constitu-
ted a Central Committee on Prohibition 
and DrUB Abuse. recently; and 
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(b) if so .. the details thereof includia. 
compositioD, aims, objectives and scope of 
the Committee? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (DR. RAJE-
NDRA KUMARI BAJPAI) : (a> Yes, Sir. 

(h) The Central Committee on Pro-
hibition and Drug Abuse was constituted 
on 10.687. A copy of the Resolution 
dated J 0.6.87 given in the statement below. 

No P-IIOll/lj 85·PR 
Government 0/ India/ Bharat Sarkar 

Ministry of WeI/are! Aa/yall 
Mantralaya 

Shastri Bhavan, 'A' Wing, 6th 
floor, Room No. 621, New Delhi 

Dated: 10th June, 1987 

RESOLUTION 

In supersession of this Ministry's 
Resolution No P-II011!J/81-PR, dated 
17th Sept. 1982, it has been decided to 
reconstitute the Central comnihtee on Pro-
hition and Drug Abuse. The composit ion 
of the reconstituted Committee will be as 
under :-

i) Minister (\f State. 
Welfare 

jj) Denuty Minister, 
Welfare 

Ministry of 
-Chairman 

Ministry of 
-Memher 

iii) Secretary, ministry of Welfare 
-Member 

iv) Secretary, Department of Women 
and Child Development 

-Member 

v) Secretary, Department of Youth 
Affairs and Sports - Member 

vi) Secretary' Ministry of HeaJtb and 
Family Welfare -Member 

vii) Secretary J Depurtment of Chemi-
cals aad Petro-Chemica)s 

-Member 

viii) ~.re'ar,. Ministry of Tourism 
-Member 

ix) Joi.t S.cretary, Miuistry of Wel-
fare Un char~. of Prohibition and 
Drug Abuse) 

- Member Secretary 

Non-OfficiaJ Members 

i) Smt. Shadtni Ranganathan, HOD. 
Secretary, T. T. Ranganathan 
CJinicaJ Research Foundation, 91, 
Santhorne High Road, Madras. 

il) Father R.N. Prahhu. Principal. 
St. Alysins College. Manaalore-
575003, Karnataka. 

iii) Shri Ramesh Gupta, Editor, 'Sun't 
C/o Sun Club, 8-B, Bahadur Shah 
Zafar Marg, New Delhi. 

iv) Shri Narayan Singh Manaklao, 
Secretary, Opium De-addiction 
Treatment, Training and Research 
Trust, P,O. ManakIao, Distt. 
Jodbpur, Rajastban. 

v} Swami Lokeshara Nand, Secre-
tary, Ramakrishna Mission Cu! .. 
tural Institute, Ballyguange. 
Calcutta. 

vi) Smt. Vatsala Sivasubramaniam, 
Director, 'Sanjivini', 190, Under 
Defence Colony, FJyover, New 
Oelhi-24. 

vii} Shri Padpurranand Varma, Presi-
dent, AU India Crime Prevention 
Society. 4-L.R. BangaJows, KaJpj 
Road, Kanpur. 

viii) Dr. (Smt.) R.K. 
Bagh Faflana 
282002. 

Verma, 
Road, 

4/3, 
Agra 

ix) Smt. LaHtha BalakrishNan, Con-
venor, Delhi Women's Leaaue. 
6-Bhagwan Dass Road, New 
Delhi. 

x) Dr. B J. Prashantham, Director, 
Christian Counselling Centre, Post 
Bag-IIO, Sainathapuram, VeJlore .. 
1131001. 

xi) Smt. Sheela Patel, Director t 
Society for Promotion or Area 
:Resource Centres (SPARe), 
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S 2~Miami Apartments, Bhulbhai 
Desai Road, Bombay .. 400026. 

xii) Sbri S.P. Keny, A/I3. Municipal 
Building. :nd Floor, Sion 
Agarwada, Sion (East), Bombay .. 
400032. 

xiii) Swami Harinarayananand, General 
Secretary, Bharat Sadu Samaj, 
22-Sardar Patel Marg, New Delhi-
110021. 

xiv) Shri Deen Dayal VaJrnjki, 10-
MaH Avenue, Nehru Bhavan 
Lucknow (U P.). 

xv) Shri Subhash Mendapurkar,. 
Direcior, Society for Social up-
lift Action, Jagtt Nagar 173225, 
SoJan, H P. 

xvi) Smt. Pramila Srivastava, Director, 
Indian Council of Education, 
A/2/59, Safdarjang Enclave, New 
Delhi. 

xvii) Smt. Nirmala Deshpande, C/O. 
Harijan Sewak Sangb, Kingsway 
Camp, Delhi-II 0009. 

xviii) Shri P.R. Krishna Kumar, Execu-
tive Charman, International 
Institute of Ayurveda, Ramana-
thapuram. Trichy Road, COlmba-
tore·641045. 

Functions 

To undertake periodical reviews of 
Prohibition policy and progress of ' 
prohibition in different States. 

2. To study difficulties that m3Y be 
encountered by the States in 
implementing the poJicy of pro-
hibition and to recommend sui-
table nleaSllres to overcomt: such 
difficulties : 

3. To suggest ways and means to 
intensify publicity in favour of 
prohibition both in areas already 
coming under prohibition and 
areas which do not ; 

To promote scientific rescuqh and 
statistical studies in respect of the 
economic and social implications 
of prohibition and alcohoJi8JD in 

respect of the economic aDd social 
implications of prohibition and 
alcoholism in particular in respect 
of subjects such as :-

a) alternative economic uses of 
1 aw material now utilised in 
the prod uct ion (If alcoholic 
beverages and intoxicants. 

b) rehabilitation of families 
whose eXIsting avenues of 
employment may disappear 
consequen t upon introduc .. 
tion of prohibition; and 

5. To recommend suitabJe measures 
to encourage and assist official and 
non-official agencies devoted to :-

i) Prohibition and temperance 
propaganda 

ii) Care and rehabilitation of 
alcoholics and drink addicts; 
and 

iii) Scientific research in respect 
of problem associated with 
prohibition. 

6. To revIew the situation with 
regard to drug abuse in the coun-
try and assess tbe effectiveness of 
the antidrug programmes for pre-
vention, coun~elJing, treatment 
and rehabilitation of drug 
addict~ ; 

7. To suggest measures to develop a 
comprehensive system for collec-
tion, storage. documentatioD, 
analysis and evaluation of data 
from variouc; sources on a continuM 

ing basis; 

8. To suggest ways and means to 
strengthen social and educational 
institutions at com rnunity level 
for increasinl awarene()s and 
imparting preventive education 
supportive activities at the family, 
school and locality level to curb 
the spread of drug abuse ; 

9. To review the impact of publicity 
throuah media on various scctions 
of society and to sugaest ap~ro­
priate steps for ensuring a healthy 
and positive effect ; 
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J O. To suggest ways and means of 
involving voulntary, civic oraanisa-
tiODS, parent teacher in associa-
tions and other community based 
organisations in drug abuse con-
trol programme ; and 

11. To suggest nppropriate measures 
for mobilising society 
fur effective control of illicit 
of narcotic drugs and psychotropic 
substances. 

Tenure of the Committee 

The tenure of the Committee is for 
three yea) s, j e. with effect from 10th 
June 1987 upto 30th June, J 990. 

Order 

Ordered that the Resolution be published 
in the Gazette of Indi a for general infor-
mation. 

SId 
:Asha Das) 

Joint Secretary to the Govt. of India 

Survey Regarding Drug Addicts 

1399. DR. PHULRENU GUHA: 
Will the Minister of WELFARE be pleased 
to state: 

(a) whether Government propose to 
conduct any survey of drug addicts in the 
couotry : and 

(b) if so, when and the details there-
of ? 

THE MINISTER OF STATE IN THE 
MINlSTRY OF. WELFARE (DR. RAJEN· 
DRA KUMARI DAJPAf): (a) and (b) 
Governmen t has requested the State 
Governments to assess the situation with 
regard to drug addiction in their States and 
to propose projects for survey in selected 
places as pes. need. 

Incentt.es to Promote Excellence in 
Sports among Defence Personae. 

1400. SHRJ YASHWANTRAO 
GADAKH PA TIL: Will the Ministe-r of 
DEFENCE be pleased to state: 

(a) whether Governmen t have intro-
duced any inct'ntives to promote excellence 
in sports amongst the defence personnel ; 
and 

(b) if so, the details thereof and the 
results thereof? 

THE MINISTER OF STATE IN THE 
MIN1STRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV) : (a) Yes, Sir. 

(b) Special incentives 1ike out of turn 
promotions, grant of awards and financial 
benefits have been introduced in tbe Ser-
vices to promote excellence in sports. 
Services Teams/Sportsmen have shown 
commendable performance in various 
national and international championships. 

LIse of Vag Medical Lasers in Army 
Hospitals 

1401. SHRI K.S. RAO: Will the 
Minister of DEf<ENCE be pJeased to 
state: 

(a) whether the Indian Army Hospitals 
have recently acquired two "Yag MedIcal 
Lasers" ; and 

(b) if so, the various advantages of 
these La'iers compared to the tradit ional 
means of surgery ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV) : (a) Yes, Sir. 

(b) Laser surgery, compared to the 
traditional methods in surgery, is more 
precise, as it limits the incision to a frac-
tion of a mHimeter, which is vital in 
Neuro-Surgery. It also has a coagulatory 
effect since it cauterises whilst making 
incisions, thereby reducing blood loss. 
Laser surgery can also be performed in 
certain circumstances under Joca1 anaesthe" 
sia, reducing thereby, the period which tbe 
patient needs to remain in hospital. 

Atrocities 00 SCs!STs 

1402. SHRIMATI BIBHA GHOSH 
GOSWAMI: Will the Minister of WEI, 
FARB be pleased to state the total iDOi .. 



dents in.olving atrocities on Scbeduled 
Clstes and Scheduled Tribes from 'No"em-
btr, 1987 to January. 1988 State/Union 
Territo ... y-wise I! 

THE MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAI): The informa-
tj,C1n is under collection and wiJl be laid on 
the table of the House. 

Programme for Rural Welfare 

1403. SHRIMATf JAYANTI PAT-
NAIK : Wi)] the Minister of PLANNING 
be pleased to state: 

(,,) whether the Planmng Commission 
has suggested to undertake any programme 

for the welfare of rural women; 

(b' jf so, the detai h thereof; 

(c) the funds earmarked to implement 
the programme during Seventh Plan; 
and 

(d) the detall~ thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PI ANNING AND MINIS-
TER OF ~TATE IN ]HE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI BIREN SINGH l'NGTJ): (a) and 
(b) The Seventh Five Year Plan provides 
considerable emphasJs on the welfare of 
women, through an integrated multidisci-
plinary approach involving various sectors 
of development. These cover employment, 
education, health, Nutrition, application of 
science and technology and other related 
aspects of areas of interest to women. 

Steps have been taken to extend faci-
lities to enable women to participate 
actively in the employment generating 
activities. These include: fixing of certain 
f)el1Ctntages for women beneficiaries in 
programme like IRDP, TRYSEM and some 
animal husbandry schemes; availability of 
credit facilities through Women Deve]op. 
ment Corporations and other financial ins-
titutions and imparting technical and 
vocational trainia. etc. Sotne income Bene-
tating sclletnes such as uDevelbprnent of 
Wbmcn' and OrildNn in 'Rural ATeu", 

"Support to Training and Emptoyment 
Programme", · I Socio-Economlc Prolramme 
for Women" and uGrant to Voluntary 
Organisations for Action oriented and 
Income Generating schemes" are under 
implementation for women. Women's 
Polytechnics and Vocational Training Pro-
grammes are being taken up to improve 
e.rnpJoyahdity of women. 

Pre-school centres, as adjuncts to 
primary middle schoo's would heJp in im-
proving girls' enrolment in these classes. 
Moreover non-fornlal education centre~ and 
adult cduca tion centres exclusively for girls 
and women are also being ~et up to im-
prove Jiteracy of gir Js, condensed cour "cs 
of education for girls ale being taken up 
to improve their education levels. 

The major thrust under Health sector 
JS being directed towards reduction of 
maternal and infant mortality rates. Expan-
sion of MCH care, universal immunisation, 
promotioll of health consciousncslIi and 
nutrition education are given priority. Be-
sides, Nutrition supplement, iron and foUc 
acid tableb al e given to mothers for bridg-
ing calorie vitamin gap as well as for fight-
ing anaemia. 

Apart from abov~, schemes ha ye been 
taken up by the Department of Women 
and Child Development for ~uildJng public 
opinion against atrocities on women and 
for generating awareness among the masses 
about the need for improvement of women's 
status. 

(c) and (d) Earmarking of funds is not 
being done for these schemes. However, 
adequate provisions are being made in the 
PJans under respective sectors for various 
schemes that benefit women. 

Job Opportunities for Women 

1404. SHRIMAn JAYANt! PAT-
NAIK : WiIJ the Minister of 4PLANNING 
be pJeased to state : 

(a) wbether Government have taken 
any step! to create more jobs opportunities 
for women; 

(b) jf so, the schemes drawn u~ to 
help more .,omen actl'ing job ; and 
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(c) the guidelines and financial assis-
tance given to the States fOI creating job 
opportunities for women? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRII BIREN SINGH ENGTl) : (8) and 
(b) The Seventh Five Year Plan (1985-90) 
provides major thrust on the gtneration of 
productive employment through increase in 
cropping intensity and irrigation facilities; 
extension of new agricultural technologies 
to low productivity regions/groups; 
measures to create rUl'a I productive aSl)elS ; 
expansion (,f labour llltensive activities; 
e~pansion ot primary education and basic 
health facilities and ~han&es in the pattern 
of industrial growth. Steps have been 
taken to extend faciJitjc~ to enable women 
to participate actively in these activities 
These mainly include: fixing of certain 
percentages for women bcneficieries in pro-
grammes like IRDP, TRYSEM and ~ome 

ammal hu~bandry schemcc;, availability of 
credit facilitie!) lhrough Women Develop-
ment Corporation') and other financial 
institutions and imparting technical and 
vocatjonal training etc. Besides above, 
some of the inc0me generating schemes 
such as Dcve]opmen t of Women and 
Children in Rural Area') (DWCRA). Sup· 
pore: to Training-cum-Employment for 
Women (STEP), Socio-Economic Pro-
grammes for Women and Grant to Volun-
tary OrganisatIons tor actioll oriented and 
income-generating schemes are also under 
implementation exclusively for women. 

An Advisory Committee at the Centre 
has been set up under the Equa I Remune-
ration Act, 1976 to advise the Government 

for the purpose of providing increasioe 
employment opportunities to women. 

(c) Guidelines with respect to women's 
participation in employment generating 
schemes have been issu(d by the concerned 
Ministries/Departments. Financial assis-
tance to States is given in the form of 
block gran t for aJl development activities 
IDcluding measlires for creating job oppor-
tunitJes to women. 

Recommendations of "igll Level 
Committee on Ex·Servicemen 

J 405. SHRI AMARSINH RATHAWA: 
WiJJ the Minister of DEFENCE be pleased 
to state: 

(a) the dcta ils of recommendations 
made by the High tevel Committee on 
problems of Ex-servicemen: 

(b) the detaj Js of the recommendations 
implemented by the Government so far; 
and 

(c) steps being taken to implement the 
remaining recommendations? 

THE l\-1JNISTER OF STATE IN THE 
MINlS1RY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV): (a) to (c) Copies 
of the report of the High Level Committee 
on problems of Ex-servicemen were laid on 
the Table of the lok Sat ha on 30th July, 
J 985. Statement·J indicating the position 
about action taken/implementation of the 
recommendations of the High Level Com-
mittee tha t have been accepted or partly 
accepted is given below. Another State .. 
ment-II indicating the recommendations of 
(he HLC that are likely to be accepfed, 
have not been accepted, or are under con-
sideration, is given below. 

Statement·I 
Position about Actioll Taken/Implementation of the accepted Recommendations of the 

High Level Committee on Problems 0/ Ex-Servict!men (HLe). 

51. 
No. 

1 

1. 

Progress on Implementation of Accepted Recommenda tioDS of HLC 

Recommendation Subject 

2 

15.2 

3 

Employment 
Definition of an Ex .. 
servicemen· 

Action taken and progress of 
Implementation. 

4 

Recommendation accepted. Noti-
fication reaardiDI revised definition 
bas been iSlued. 
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Special ex-service-
men placement drives 

Latera 1 Jnductlon 
into suitable Group 
'A' and 'B9 pous. 

Improvement in the 
Discharge Certificate 

Sponsorl ng of ex-
servicemen for 
reserved as well as 
un-reserved vacan-
cIes by Employ-
ment Exchanges 
and for reserved 
vacancies by 
Rajya/Zlla Sainik 
Boards. 

Dereservation of re-
served posts for ex-
servicemen strictly in 
accordance with 
existing rules. 30 
clear, clear days for 
confirming non-avai l-
ability. 

Carry forward of re-
served vacancies for 
at least one year. 

4 

The Department of Personnel and 
Training has issued an O.M. on 
12th Sept 86 specifying procedure 
for the placement of ex .. servieemen 
in Government Jobs, Ministries 
are now required to intimate 
vac8ftcies in their departments 
three months in advance to the 
DGR. Pooling of vacancies are 
also envisaged. DepU. of Per~on­
nel and Trainmg have reiterated 
thelT instructIons. 

State/UT Governments were ad-
dressed m AprIl 1986 to constttute 
Special Committees for identltic8-
tion of Group 'A' and 'B' posts 
into which retiring deltnce per-
sonnel could be induced later911y 
during the last year of their ser-
vicco Some of the State Govern-
ments have formed such C om-
mittees Some of the Mini!! ries 
are also dOing the exercise 

A revision of f he format of Dis-
charge Book IS under review to 
help computerisatlOn. 

The recommendation has been 
Implemented. Necessary instruc-
tions were issued by the Director 

Genera] of Employment and Trtlin-
ing in July, 1985. 

The Department of Personnel and 
Trainina has issued orders in thi$ 
regard on 12/20·3-1987. 
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3 

Modification and 
amendments to Re-
cruitment Rules. 

Revitalisation of 
Rajya and Zila 
Sami k Boards. 

Absorption of released 
short Service Commis-
sioned Officers. 

4 

The Department of Personnel and 
Trainins has issued notification 
in Feb. 86 further relaxing the 
educational qualifications required 
for ex-servicemen for re-employ-
ment against reserved vacancies. 
Wide publicity has been 8iven to 
this notification in newspapers and 
magazines. Deptt. of Personnel 
and Training in consultation wi th 
UPSC have clrculated the amend-
ments to be made in recruitment 
rules for induction of Ex-service-
men. 

The State Governments have beon 
requested at appropriate Jevel for 
implementation in fuJI of the re-
commendations of the Committee 
on Revitalisation. The State-wise 
position is given below: 

(a) lmpiemenled-Haryana, Kar-
nataka~ Maharashtra and 
Tripura. 

(b) Mostl)' lmplemenled-Gujarat, 
HP, J and K, KeraJa, MP, 
Orissa, Punjab, SikkJm, TamiJ 
Nadu and W. Bengal. 

(c) ParliaJly implemenud-A.P., 
Bihar, UP and Rajasthan. 

(d) Not yet implemenled-Assam, 
Manipur, MegbaJaya and 
NagaJand. 

(e) As regards UTs, necessary 
Government sanction has been 
accorded by the Ministry of 
Home Affaiu on 25 July 85. 
Implementation IS not yet com-
pleted For Delhi. Government 
have sanctioned additional 
posts recently. 

SSCOs are being absorbed in 
the natioDaJised banks as Secu-
rity Officers I Assistant Security 
Officers and in Para Military 
Forces. During 1986, 2· officers 
have been absorbed in bank. and 
par. ~ilitar1 force$. 
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A'Venues and oppor-
tunities for Ex-
servicemen in new 
areas of Nation 
building tasks. 

Maintenance of detai-
Jed data to match 
requirements of jobs 
in civilian depart-
ments. 

Short Service Com-
missioned Officers 
commissioned on or 
after 10th Jan. 1968 
be permitted to count 
their full military 
service upto 5 years 
and 50% beyond 5 
years for purpose of 
fixation of pay on reoo 
employment but not 
for seniority. 

SuitabJe ~nhancement 
in exi st jng exempt-
able limit of Pension 
(Rs. 250/-> on re-
employment of officer 
pensioners in Govl. 
jobs. 

Protect ion of pre-
vious basic pay and 
srant of one incre .. 
ment in the higher 
PlY scale to re em .. 
ploymed ex-service .. 
meQ an promotion to 
a higher post or 
grad •• 

Trainin, for Jeos/ 
OR and their equiva-
lents at vario1.ls 
ResimentaJ Controa 

4 

No new task force bas been r,dsed 
since 1985 due to paucity of funds. 
An Eea Task Force (TA) compris-
ing battaJion HQ and two com-

panies (totals strength 200 approJl) 
is proposed to be raised in J and 
K. S<'me States are constituting 
Peace Keeping Forces. Employ-
ment of Ex-servicemen in DTC, 
DeJhi PoJice BSF etc. are also 
being progreso;:cd. 

Sanct ion for purchase of a com-
puter has been issued. Proposal 
for additional staff is under 
consideration. 

Orders issued in November 1984. 

The Department of Personnel and 
Training has issued a Jetter on 
4th Apn) '86 raising the limit of 

exemption of pension for officers 
to Rs. SOO/ .. from Rs. 250/- in 
fixation of pay on re-employ-
ment. 

Accepled. Orders issued on 31-7-
1986. 

Army and Nav)' heve started im-
plementing this reccmmendation. 
Air HQ have ft.retted their 
inability to do '0. 
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and Training Estab-
lishments in three 
Services. 

Formal Faci lities for 
reseH lement train ing 
of officers. 

~eaningful training 
programme~ for 
retires by thr 
Services. 

Equation of mil i tary 
qualifications, hades 
and professional ex-
perience with civil 
equivalents. 

Statutory rcst'rvat iO.1 

at the Central and 
State Government 
lcvel~ (0 help ex .. 
.;;crVlccmen in Sl!lf-
employment schemes. 

Services tQ encour-
age ex-servicemen to 
under-take smaJl self 
employment projects. 

4 

The recommendation is under 
implementation. Kamraj Univer-
sity Madurai and Punjabi Uni-
vcrsity arc conducting MBA 
courses for officers. Progressively 
570 officers will be trained per 
year. Arrangements rre also being 
made with Indira Gandhi Open 
University for courses in a wide 
range of disciplines. 

Army and Navy have started im-
plementing this recommendation. 
Air HQ have regr~tted their inabi-
lity to do so. 

New directory on Equation of 
Service Trades with Civil Trades 
has been publi~hed and issued. 
State Government have been re-
quested to adopt them. 

State Government have been 
addre"sed at the kvcl of Chief 
Minister and Chief Secretary for 

mak 109 statutory reservat ion in 
'iclt' employment schcme~ Some 
Stare Governments have made 
some rcservJtjoJ]~ for ('.x-sen,ice-
men In ~clr-emrloymcnt schemes 
like allotment of plots, sheds, 
agcncic~ etc. Rc,-;crvation has been 
made in case flf f~;tilizcr agencies 
and in the ca~c of oil products 
for specified categories of persons. 

All the three services HQ j .e. Navy, 
All' Force an:! Army HQ have 
j<;<;uc-d letters to their Comman-
dant'> on 16th April 85, 14 
Novemher '85 and 7th July '86 
respectively. The recommendation 
has been implemented and wet 
canteen/shops of various types 
have been given to a number of 
ex-servicemen by various units of 
all the three Servicss. 
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Central and State 
(Jovernments to 
accord preferential 
treatment te ex-ser-
vicemen in self em-
ployment. 

Ancillary units by 
ex-servicemen for 
manufacture and 
~upply of item~ to 
Defence industries. 

An amendment to 
the terms of refe-
rence of the Fourth 
Pay Commi~\ion for 
examining the pen-
sion policy of past 
pensjoner~. 

RestoratlOn of com-
muted value of 
pen~Jon. 

Rearrangmg work of 
'iaaclJoning of pcn-
~ion of ... ervlce per-
'>nnneJ. 

Simplifying the pro-
cedure for sanction 
and disbursements of 
pen;;ion. 

Improvement of exis-
ting facilities in 
CDA(P)~ AIJahabad. 

4 

Same as mentioned under 15.32. 

An exercise is being carried out by 
the Mmistry of Defence to iden-
tify the Items which could be set 
aSide for manufacture by the Ex-
~crvlccmen. 

Terms of reference of the Fourth 
Pay Commission were amended 
accot dingly. The Fourth Pay 
Commi..,,,lon has since submitted 
it"l report and orders thereon have 
is'iued. 

Order~ have been issued by the 
Department of l'~nsion') on resto-
ration of Commuted value after 
15 years from retirement, where 
a portion had heen commuted. 

Sanctionmg of pen<;JOn in respect 
of Navy and Air Force Per'ionnel 
ha ~ been dccentra I ised to CDA 
(Navy) and DeDA (AP). Sanction 
of pen(jJOns to Army and Navy 
per~onncl I"; bCI ng done now 
through computerbation. 

The procedure for sant1ioning and 
dl'ibursement of pc"nsion to ser-
VJcemen has been "implHied by 
introducing LPC.cum-Working 
Sheet to be sent by Record Officer. 
A system of direct payment of 
pensions through banks bas also 
been introduced. 

Sanction for the construction of 
office and storage accommodation 
has been issued. Similarly sanction 
for 102 residential quarters for 
CDA(P) has also been issued. 
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Grant of family pen .. 
sion to widows of 
pre 1.1.1964 Pen-
sioners. 

4 

Government orders for grant of 
ordinary famiiy pension to the 
fami lies of armed Forces PersonDe] 
who retired or died prior to 1.1.64 
were issued in August 1985 These 
orders also covered dependants of 
other Rank reservists. Procedures 
have been simplified; most of the 
claims have been sanctioned by 
CDA(P) and the Computer 
Centres. 

Code of Conduct 

Chief Ministers, 
Other Minil>ters and 
senior serving mili-
tary officers should 
meet ex-servicemen 
dUJ il1g their tours. 

I These recommendations are of 
I general nature and suitable ins-
I tructions have been issued for 
I this purpose, State Governments 
I have also been addressed. 

Revival of practice of 
S~inik Samelans for 
ex-~crvicemen by the 
Chief Ministers and 
Collectors. 

Timely assistance and 
dignified tratement by 
the St ate Govts. and 
Di~trict Administra-
tion. 

I 
I 
I 
1 
I 
I 
I 
I 
I 
I 
I 
I 
I' 
I 
I 

Service personnel I 
should keep in touch I 
with ex~servicemen. 'I 
Service Hqrs. should 
organise 
ment 
courses. 

pre-ret ire-
orientation 

lAS trainees at LBS 
Accademy to be given 
lectures on their res-
ponsibilities towards 
ex· servicemen . 

I 
I 
I 
I 
I 
I 

Ex-servicemen should I 
themselves display a I 
high sende of discip- ,. 
line and conduct. 

These recommendations are of 
general nature and suitable ins-
tructions have been issued for this 
purpose. State Govornments have 
also been addressed. 
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37. 15.54 

38. li.55 

Amendments to land 
RefLlfm~ Act and 
Rules to protect 
lund ho~ding of 
Defence pcr~onnel 

and reservations in 
assignment of sur-
pJu~ land. 

Housing Board~ 

under State Govts. 
and UTs to reserve 
a minimum of 10% 
of the house sites! 
houses for the ex-
servicemen. 

4 

Raksh Mantei addressed a letter 
to Chief Ministers of alJ State in 
March 1985 for making suitable 
amendments to Land Tenancy 
Laws. Based on the request from 
Ministry of Defence, Ministry of 
Rural Development had drawn the 
attention of tbe State Govts. to 
this recommendatIon of the High 

Level Committee and they were 
also requested to gIve high priority 
in \ he allotment of surplus land to 
cx-servicem~n. Latest position 
regarding land Tenancy Act in the 
States is us follows: 

(a) Some provisions in thi~ regard 
in Andhra Pradesh, Assam, 
Bih<lr. Gujarat, Haryana, 
HP, .J and K, Kerala, Kar-
nataka. MP, Manipur, 
Orissa, Punjab, Rajasthan. 
Tamil Nadu. Tripura and UP 
(18 State~). 

(b) There is no probkm on this 
a~count j n the States of 
Arunachal Pradesh Megha-
Jaya, Mizoram, Nagaland 
and Sikkim (5 States). 

(c) Provhion in this regard has 
yet to be made in West 
Bengal (1 State). As regards 
surplus lands, some States 
have provisjon~ for ex-ser-
vicemen (e-g Bihar. J and K, 
Orissa). The States have 
been reqtlc~ted to make neces-
sary provisions. 

Ministry of Works and Housing 
have issued a Jetter in 1985 to 
Secretaries-in-charge of aIJ State 
Govts./UTs requesting them that 
reservation should ~e made by all 
the Housing Boards/Development 
authorities for ex-servicemen. The 
percentage could, however, be 
determined a51 per the locaJ re-
quirement of each State/UTe The 
state·wise position regardina 
percentage reservation of house 
tites/houses is liven belew : 
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39. 15.57 

40 15.59 

41. 
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3 

Children of retinng 
Defence personnel 
~tudying i ~l Centra] 
Schools be given 
automatic admission 
in Central &.hoo)s at 
or neal the place 
where the parents 
settle down on retire-
ment. 

Existing facilIties in 
Military hospitals be 
enhanced for ex-
servicemen. 

States/UTs to e"tend 
free med icaJ treat-
ment to Ex-service-
men. 

4 

Andhra Pradesh 
Bihar 
Haryana 
J and K 
Karnataka 
Maharashtra 
Meghalaya 
Orissa 
Rajasthan 
Tripura 
West Bengal 
Assam 
Gujarat 
H P. 
Kerala 
M.P. 
ManipuJ' 
Nagaland 
Punjab 
Sikkim 
Tamil Nadu 
U.P. 

(- ,5) 
(10, 10) 

(20, 10) 
(7, -) 
(9, 10) 
(- ,5) 
(-,-) 

(5. 5) 
(10, 2) 
(-,-) 
(-,5) 

(-,-) 
(2 Gunthas, 10) 

(10, 10) 
(3, 8) 
(3, 3) 

(- ',- ) 
(-,-) 

(8, 8) 
(-,-) 

(8t 8!) 
(4, 4) 

State whi~h do not have provision 
have been requested to make 
them. 

Kcndriya Vidyalaya Sangatban 
have issued necessary instructions 
in March 1985 that children of 
Defence Personnel studying in 
Central Schools be given admis-
sion in any Centra] School in 
places where the parents on re. 
tirement from services settle down. 
The question of getting priority 

for sueh children is now being 
taken up with the Deptt. of Edu-
cation. 

A proposal for adding 1.1 55 beds 
to meet the needs of Ex-servicemen 
III various Military Hospitals has 
been prepared. 

Ministry of Health had circulated 
Karnataka ModeJ of medical 
facilities for Ex·servicemen to all 
States. Information received from 
Rajya Sainik Boards indicated that 
medical facilities are available to 
all categories of personnel in State 
Hospitals incllKiina ex-servicemen 
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42. J 5.61 

43. 15.62 

44. 15.63 

45. I 5 64. 

15.65 

47. 15 66 

48. 15.67 

49. 15.60 
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3 

Extension of c:ultcen 
facilities in disuse 
with large number 
of Ex-servicemen. 

4 

upto a stipulated annual income 
i.e. Rs. 3,60C/-.. The States have 
heen requested to extend this faci-
lities for Ex-servicemen. 

Canteen facilities for ex-servicemen 
are being expanded in a phased 
manner. 

Rt'orgaflizatioll 0/ Directorate General 0/ R~~ettlemenl 

R '!-organising dnd 
~tlengthening of Dte. 
General ResettJe-
mente 

Restructing of Dte. 
GeneraJ Resettement. 

I 
I 
I 
I 
I 
I 
I 
I 
I' 
I 
I 

Revltali"ation . 
Sami)... BOdrd (Jrgn 

of I 

Strengthening of 
Zona' Resettlement 
Dte~. and proviMon 
of stan a t Static 
Headquarters. 

Maintaining a data 
bank of retiring per-
sonnel in suitable 
EDP system. 

Major publicity drive 
using .aU media. 

New publications/ 
hand outs for ex-
servicemen. 

I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 

I 
I 
I 
I , 
1 

I 

A proposal for strengthening of 
Dte. General Reset t1ement is 
under finaJisation. Sanction for 
purchase of a computer has a 1-
rcady been is~ued. The position 
Icg.udmg revitalisation of SailJlk 
Boards Organisations in States/ 
UT(~ i& given against recommen-
dation No. 15.12. 

A new hi-monthly magazine 
'Sainjk Punarvas' is being pub· 
lished since mid-August '86. The 
maga7ine covers genera articles of 
interest to ex-servicemen, employ-
ment guide·Jines, various relaxa-
tions and concessions available to 
ex-servicemen. Copies are issued 

free of cost to aJ) Rajya Sainik 
Boards/Zila Sainik Boards and 
Service Units. Pro..grammes are 
also arranged on TV and radio. 
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SI. 
No. 

1 

1. 

2. 

3. 

Statement·n 

Statemenrlndicating the Po&ition about Recommendations of the H.L.C. 
that have been Partly Accepted 

Recommendati on 
No. 

Subject 

2 

15.19 

15.20 

15.23 

3 

Simplification and 
umform application 
of orders governing 
initial fixation of 

ipay and other bene-
fits on re-employ-
ment of eX-liervice-
men. 

Non-pensioners ex-
serv icemen be per-
mitted to count theIr 
fuJI military service 
upto 5 years and 
50 % beyond 5 years 
for increments in 
pay on re employ-
ment hut not for 
seniority. 

Ex-<;crvicemen on re-
employment he per-
mitted to count their 
total military service 
for grant of Joans 
and advances as also 
for allotment of 
family accommoda .. 
tion. 

Present Position 

- -- ._-------
4 

DepU. of Personnel and Training 
have issued consolidated orders on 
31-7-] 986 about pay-fixation, etc. 
of rc employed pensioners and nOD-
pensioners including ex-servicemen. 
The Ministry of Finance (Banking 
Division) have also issued orders 
in June 1986. There are no gene· 
ral orders applicable to aJJ ex· 
servicemen employed in Public 
Sector Undertakings. The matter 
is under review. 

Orders issued by the Deptt. of 
Pcr~. and Training on 31st July 
1986 giving the benefit of past 
sen'ice to re-employed non-
pensioners ex-servicemen in the 
matter of pay-fixation. The Bank-
ing Division of the Ministry of 
Finance have also issued some 
orders in June j 986 which give 
some benefit of past service j n the 
matter of pay fixation. There are 
no general orders applicabJe to aU 
PSUs. This is under review. 

No loan or advance to Govt. 
servants cxc,,-pt House Building 
Advance is related to the length 
of service. A ~ regards House 
Building Advance the Ministry of 
Urban Development have agreed 
to count previ~us military service 
for purposes of grant of House 
Building Advance. Orders have 
issued. As regards counting of 

t previous military service for pur-
pose of allotment of residential 
Govt. accommodation it can be 
counted only in case of non· 
pensioners; that too if it counts 
for other purposes like seniority, 
quasi-permanency (but not leave), 
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4. 15.38

5. 15.56

6. 15.58
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Appointing a perma-
nent Standing Com-
mittee for inter-
relating the cost of
living index to the
pensions.

Rent Control Legis-
lation should pro-
vide for retiring
Defence personnel 10
get back their houses
for self occupation
on a time-bound
basis and under sum-
mary procedure.
Financial assistance
to ex-servicemen for
house construction;
loansl on conces-
siona rates.

State Govts, should
provide reservation
facilities and con-
cessions to the wards
of Ex-servicemen for
admission to profes-
sienal institutions.

Writ/en Answers 128

4

This recommendation has been
partly accepted. While no St and-
ing Committee is being appointed
for inter-relating the cost of living
index to the pensions, Government
have decided that the pensioners,
drawing pension upto Rs. 1750
will be fully compensated for the
rise in the cost of living like the
serving employees drawing upto
Rs, 3500; relief to pensioners
drawing pension above Rs. 1750
wi 11 be on a graded scale, as re-
commended by the Pay Commis-
sion on the same basis as for
serving employees.

It has not been found feasible to
gram loans from the Group Insu-
rance Scheme for construction of
houses for ex-servicemen or for
loans at concessional rates for the
purpose. The State Govts. have
been addressed at the level of
Chief Ministers and Chief Secre-
taries for necessary amendment to
the Rent Control Acts to enable
speedy restoration of houses of
Ex-servicemen. Many States have
made some provision though it

is not adequate. Kerala and
Punjab have made provision for
summary disposal of cases and
restoration of houses on a time
bound basis. A model amendment
to Rent Control Acts has been
circulated to the States for consi-
deration in December 86. Rajas-
than has since passed an Act
making all the necessary provi-
sions in the interests of Ex-
servicemen. Assam and Tarnil
Nadu are also promoting suitable
legislation.

There is some reservation already
in professional institutions for
wards of servicemen killed in
action/disabled etc. Govt. have
not found it feasible to have any
more reservation.
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Statement-U 

L;sl of recomm81J(jations likely to be accepted 

I. 1. 15,1 Ex-Servicemen as a separate category in the 1991 Census. 

(List of recommendations not accepted but will otherwise be taken care of 
through other schemel) 

II. 1. 15.30 

2. 15.31 

3. 15.44 

4. 15.4S 

Establishment of a National Ex-servicemen Financial Corporat-
ion at the Centre. 

The proposed Corporation could render all assistance includiD, 
training to ex-servicemen for starting self-employment ventures. 

Proposal for a plan outly of Rs, 170 crores at the Central and 
Rs. J 80 clores at the State Government levels. 

Allocation of funds vide 15.44 to be spread over a period of 
five years of the Seventh Five year Plan. 

(List of recObamendafloDI not accepted 

III. 1. 15.3 

2. IS.S 

3. J 5.1 S 

4. 15.17 

S. 15.18 

6. 15.21 

Enactment of a comprehensive Nationat Exeserviemen Resettle-
ment Act and a Draft Model Act for States. 

Establishment of an Ex-servicemen Resett lement Commission 
(Commissioner ). 

Assured clnpJoyrnent upto the age of 58 years. Considered and 
not found feasibJe. 

Modalities for a~~ured employment upto 58 years of age Co nsider 
ed and not fOlmd feasible. 

Dismantling of concessions after acceptance of assured employ-
ment upto the age of 58 years. 

Seniority and pay fixation of Emergency Commissioned and 
Short Service Commissioned Officers who joined pre-commission 
training or who were commissioned after 1st November 1962, 
hut before 10 January 1968 and appointed against un-reserved 
vacancies. 

(List or recommendations under consideration) 

IV. 1. 1'.4 

2. 1'.37 

Constituting a Parliamentary Committee consistina of Members 
from both the Houses. 

Rank for Rank pension and grant of increased pension to old 
pepsioncrs whenever pensions are revised-matter I\lb-judice before 
tbe Supreme Court. 
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OptfttlOD of Sikh Extremists Aetlflt-
lei fro. CaDada Baaed oraaalsat 

loal 

1406. SHRI G.S. BASAVARAJU : 
SHRI S.M. GURADDI: 
SHRI LAKSHMAN MALLICK: 

WiU the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether Government have seen 
reports in the press to the effect that activit .. 
ies of sikh extremists are being operated 
from their organisations based in Canada ; 

(b) if so, the reaction of Government 
threeon ; and 

(c) whether the matter bas been taken 
up with Canadian Government and if so) 
the outcome thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) Yes, Sir. 

(b) and (c) The Government are deeply 
concerned about the activities of Sikh 
extremists and their organisations in 
Canada. The issue has been taken up ftom 
time to time with the Canadian authoritios 
and our misgi vings about the activities of 
North-America based extremists, directed 
against the unity and integrity of our 
country, have been conveyed to them. The 
Canadian Government have assured their 
cooperation in dealing with such activities. 

Shortage or Rafolal) 

1407. SHRI MUKUL WASNIK: 
WiJl the PRIME MINISTER be pleased to 
state : 

(a) whether out of 35 meteorological 
sub-divisions in the country, only 14 have 
received excess or normal rainfall in 
1987 ; 

(b) wheth~r Government have taken 
note of the shortage of rainfall ; and 

(c) if so, what steps GtNernmeat are 
,akins to forestall tbe human a1ld ~tt)f 

.ufferings that may result from the sbortl,t 
of rainfall ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE INTHE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY. ELECTRON-
ICS AND SPACE (SHRI K.R. 
NARAYANA) : (a) and (b) Yes, Sir. 

(c) The primary responsibility of 
providing of relief to the drought affected 
people and cattle 1ies with the respective 
State Governments. The Centre is supple-
mentin. these efforts by providing appropr-
iate financial assistance to the concerned 
State Governments. During 1987-88, after 
the failure of monsoon rains, an amount of 
Rs. 1216 erores has been allocated to 
drought atrec.ed 15 States and 6 Union 
Territories for relief measures. 

Seizure of ChaNS 

1408. SHRI PRAKASH CHANDRA : 

SHRI SOMNATH RATH : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether it j s a fact that 652 kg ot' 
charas worth Rs. 20 crores has been seized 
in the capita) during the first week of 
February, 1988, if so, the details there-
of ; 

(b) whether it is a bjggest haul of 
charas seized in the capital ; 

(c) the estimated value of charas seized 
in the capital during the last one year; 
aad 

(d) the action taken by Government in 
each case? 

THE MINISTER OF STATE IN THE 
MlNlA'RY OF PfiRSONNBL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIs.. 
TIl\' OP HOME AFFAIRS (SHRI P. 
CJRD>AMBAlJlAM): (a) to (c) 657 ka. 
charas was recovered by the Crime Branch 
ofl>elbi Police in the first week of 1988. 
It is ,,",,,of·tho biasest hauls of charas. 
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During the year 1986 .. 8'1,1479 kg. 
470 sm. charas was seized in Delhi and 
its value in the International Market is 
about Rs. 44 crores. 

(d) During 1986·87, 491 cases have 
been registered and 503 persons arrested in 
these cases. Out of the 486 cases chaUan-
ed, there has been conviction in 9 cases, 
acquittal in 60 cases and 417 cases are 
pending trial. 

A constant watch is maintained on the 
suspects and close liaison is maintained 
with other enforcement asencies. 

Damages DlJE to Bird Hits to IAF 
Planes in .Jamnagar 

1409. SHRI PRAKASH CHANDRA: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether Indian Air Force planes 
have been facing a major disaster due to 
bird-hits at Jarnnagar in Gujarat ; 

(b) if so, the number of planes damag-
ed/crashed there as a result thereof; 

(c) the estimated 105S of life and 
property during the last two years on this 
account ; and 

(d) the steps Government propose to 
take to avoid such accjdents in future? 

THE MINIST.ER OF STATE IN THB 
MINISTRY OF DEFENCE <SHRI 
SONTOSH MOHAN DEV) : (a) and (b) 
No, Sir. During the last two years there 
were two cases of accidents to IAF aircraft 
in Jamnagar area due to bird-hits. 

(c) There was no loss of life. In 
addition to the loss of the aircraft that 
WIre destroyed, crops belonging to civilians 
Worth Rs. StOOO/- were damaaed in one of 
the acciden ts. 

(d) The following steps have been 
taken to minimise aireraft accidents due to 
bird strjkes : 

i) Airfie1d Environment MaDJlSCment 
Commitffts have been ,let up und,e'r 
the Chairmanship ()f the concerned 
ColleCtor !matt. M •• istra to to take 

necessary steps to sanitise the 
envjrooMent around airfields and 
make it safe for flying. 

jj) Bird hazard eombat teams have 
been established at S selected air .. 
fieJds on an experimental basis. 
These teams report bird activity 
to pilots and also kill/scare away 
birds. 

iii) Bird watchers are employed at 
airfields to keep pilots informed 
about bird acti\'ity in the airfield 
circuit areas. 

iv) Publicity drive by means of radio, 
TV, newspapers and posters is 
undertaken to educate the general 
public about the hazard from birds 
to aircraft. and the necessity to 
sanitise the environment around 
airfieJds. 

v) The State Governments and JocaJ 
bodies are regularly impressed 
upon to take steps for the sanitisat. 
ion of areas outside the perimeter 
of defence airfields. 

[ Trmls/arion] 

Acquisition of AWACS War Pianes 
fvom USSR 

J 410. SHRI PARASRAM BHARD-
WAJ: 
SHRI G. BHOOPATHY : 
SHRI Y.S. MAHAJAN : 

Will the Minister of DEFENCE be 
pleased to state : 

(8) whether Government propose ·to 
acquire A WACS war planes from the 
USSR; and 

(b) if so, the reasons tberefor ? 

mE MINISTER OF STATE IN THE 
M'INfSTRY OF DEFENCE (SHRr SON· 
TOSH MOHAN DEV) ! (a) and (b) The 
need to equip tbe Iudian Air Fo;rce with 
aircraft bavina early warlling and cQ11trol 
8)'Stema is under consideration of tho 
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Government. It would not be in the public 
iaterc$t to disclose further details in this 
reaard. 

'[English] 

IntroductioD of Knowledge-Based 
Computer System 

1411. SHRIMATI JAYANTI PAT-
NAIK; 
SHRI V. KRISHNA RAO : 

WiJl the PRIME MINISTER be pleased 
to state: 

(a) whether Government have a pro-
posal to introduce Know ledge-based Com-
puter System ; 

(b) if so, its main purpose; 

(c) the cost of the project ; 

Cd) the steps taken to introduce this 
system; and 

(e) to what extent it would help in 
increasing the efficjency ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND THE MINISTER 
OB STAT EIN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONrCS, AND SPACE 
(SHRI K.R NARAYANAN) : (ct) Yes 
Sir. Government has launched a nationai 
level project entitled Knowledge Based 
Computer System Develop'nent Programme 
with UNDP assistance. The Project is of 
five year dUfe.tion stafting September 19&6. 

(b) The major objective of thIS project 
is to gair, experllse in tbe Knowledge 
Based Corrputer System (KBCS) techno~ 
logy with applications in a variety of areas 
of socio-economic importance like medical 
care, primary education, industrial pro-
ductivity. com11unicatlon among people 
using different Janguages, etc 

(c) The budget outlay for the project is 
Rs. 8 crore~ with the UNDP assistance of 
US, 5.25 miHion. 

(d) The Knowledge Based Computer 
Systetll is currently at research and devetop-

ment stage. When fully developed the 
KBCS will find wide spread applications in-
various sectors of economy and decision 
making. 

(e) The KBCS would help the decision 
making to be uniform, faster. optimal, com-
prehensive and based on wider perspective 
and experience. 

Schemes for Lakshad",rep Islandl 

J 412. SHRI M. RAGHUMA 
REDDY: 
SHRT MANIK REDDY : 

Will the Minister of PLANNING be 
pleased to state: 

(a) whether the Prime Minister during 
his recent visit to Lakshadweep Island 
indicated that the schemes were being pre-
pdred for tbe speedy de\-clopmen t of those 
islands; 

(h) the details of the &chemes which 
are being prepared for the development of 
these islands; and 

(c) the funds allocated for the pur-
pose? 

THE l\lINISTER OF STATE IN THE 
MINISTR Y OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION (SHRI 
BIREN SINGH ENGTI) : (a) to (c) Yes, 
Sir. The third meeting of Island DeveJop-
ment Authority was heJd under the Chair-
mnnsip of the Prime Minister on 29th 
December, 1987 at Kavaratti Lakshadweep. 
The Island Development Authority dis· 
cussed various policies, developmental 
plans implementation strategy for speedy, 
environmentally sound development of the 
two groups of Islands, viz: Lakshadweep 
and Andaman and Nicobar Islands. Prime 
Minister indicated this during his recent 
visit to Lakshadweep IsJan4s. Schemes 
for transpottatior, communication, tourism, 
setting up of an Integrated Lakshadweep 
Corporation, Human Resource Develop .. 
ment, Fisheries Development, training of 
personnel, seetiq up of decentraUsed non .. 
pol1uttinl industries. etc. are some of the 
developmental plan schemes considere4 
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and approved by the IDA for implementa .. 
tion. The approved outlay for the Seventh 
Five Year Plan for Laksbadweep Islands is 
Rs. 4390 lakhs. The developmental 
schemes indicated above would be irnp]e· 
mented within this on the basis of approved 
Annual Plan outlays. 

Persons Uprooted Due to Develop· 
ment ProJect 

l413. SHRI M. RAGHUMA 
REDDY: 
SHRI DHARAM PAL SINGH 
MALIK: 
SHRI SUBHASH YADAV : 
SHRI MANIK REDDY ; 

Will the Minister of WELFARE be 
pleased to state : 

(a) ",hether a number of tribal families 
have been uprooted on account of develop-
men. projec ts ; and 

(b) if so, the number of such families 
uprooted during the past two years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (DR. RAJEN· 
OR.A KUMAR I BAJPAI) : (a) and (b) 
The required informationtion is yet to be 
received from aU State Govts./UT Adminis· 
trations a.d Central Ministries/Depart. 
ments. As soon as the same is received it 
will be laid on the Table of the House. 

IDClo-USSR Agreement for Purcbase 
of Nuclear Reactors 

1414. SHRI M. RAGHUMA 
REDDY: 
SHRI DHARAM PAL SINGH 
MALIK: 

SHRI SUBHASH Y ADAV : 
SHRI MANJK REDDY : 
SHRI S.M. GURADDI : 

SHRI KAMAL NATH : 

Will the PRIME MINISTEk be pleased 
to state: 

(a) wbether any agreement has been 
ai_eel between India and tbe USSR. for 
the purcbase of nuclear reactoR ; 

(b) if so, the details thereof; and 

(c) the funds allocated for the same? 

THE MINISTER OF STATE IN THE 
MINlSTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) No.1 Sir. 

(b) Discussions are continuing on tbe 
technical, economic and other aspects of 
the Soviet offer to assist in the setting up 
of pressuriscd light water reactors. Govern-
ment have taken no decision in the matter. 

(c) Does not arise. 

VariOQs Organisations for Welfare 
of Scheduled Cast es/ScheduJed Tribes 

of Gujarat Receiving Grants 

1415. SHRI RANJIT SINGH GAEK-
WAD: Will the Minister of WELFARE be 
pleased to state: 

(a) the names of the registered organi· 
sations working for the Welfare of Sche-
duled Castes/Scheduled Tribes, Women, 
Destitutes and Aged in Gujarat which are 
getting central assistance; 

(b) the basis on which assistance is 
given to registered organisations; 

(c) the total assistance given for the 
year 1986 and 1987 for the purpose to the 
above organisatjons in Gnjarat ; 

(d) whether Government propose to 
extend such assistance to the organisations 
working for rehabilitation of drug addicts. 
also; 

(e) if so, the outlines of the policy 
framed for the assistance to Drug Addicts 
and RehabiJitation Organisation ~ and 

(f) if not, the reasons thereof?", 

THE MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAI) : (a) and (c) 
The following Voluntary organisations have 
been given grant-in-aid as shown agasnst 
each in Gujarat during 1986 and 87 for 
runnins schemes for welfare of the Schedu-
Jed Castes]Scheduled Tribes and WOOleD in 
Gujarat : 
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SeIaed ..... Castes/Scheduled Tribes 

Rs. 

1. Harijan Sevak Singh, KiDgsway Camp. Delhi. 8 ,I I ,3 24 (86-8 7) 
J ,61,768 (87·88) 

2. Bharatiya Samaj Unnati Manda), Bhiwandi. 73,504 (86-87} 
73,504 (81-88) 

3. Social Work and Research Centre, TiJonia, Ajmar. 3.33,350 (87-8~) 

4. Bharatiya Adivasi Vikas Parishad, New Delni. 43,080 (86-87) 

s. BharatiY8 Adimjati Sevak Singh, Delhi. J ,00,230 (86.87) 

6. Vikas VidyaJaya, Wadhawan City. 

7. Shri Kanta Strec Vikas Grab, Rajkot. 

(b) Voluntary organisations of all India 
Charaeter which are registered bodies are 
eligibles for grant-in-aid. In 
selecting organisat ions the record of service 
aod .he activities undertaken by them are 
taken into account. Under the Central 
scheme of aid to Voluntary organisations 
for welfare of Scheduled Castes/Scheduled 
Tribes the organisations are provided 
assistance upto 80 per cent of the out Jay. 

Under the centrally sponsored scheme 
of assistance for setting up of training 
centres for rehabilitation of women in dis-
tress, the expenditure is shared between 
the Central Government, State Government 
and the voluntary organisations on 
4S ; 4S : 75 : 10. 

(d) and (e) Grants-in-aid to the eligi· 
ble Voluntary organisations are already 
being given under the Centra] Sector 
Scheme for conscJling. guidance and treat-
ment of drug addicts, their foHow-up and 
rehabilitation. preventive education, aware· 
ness building \ programmes against drug 
addiction. Orant-in·aid of Rs. 50,940/-
has been given to the Nasha Bandi MandaI, 
Ahmedabad, for setting up a counsf!1tina 
centre for follow- up and rehabilitation 'Of 
druM addicts and for holding a deaddictlOl1 
camp for their treatment dUring the ¢ummt 
financial year 1981-88. 

(f) Does not arise. 

53,OJ 0 (86-87) 

80,550 (86-87) 

Negotiations with Britain (tlr Design 
of Aircraft Carriers 

1416. SHRJ S. B. SIDNAL : Will the 
Minister of DEFENCE be pleased to state : 

(a) whether India has started negotia-
tions with Britain for design and deyelop.. 
ment of three modern aircraft car riers with 
ski jump to operate Harrier aircrafts ; and 

(b) jf so, the details thereof? 

THE MINISTER OF' STATE IN THE 
MINISTRY OF DEFENCE (SHR[ SON-
TOSH MOHAN DEV) : (a) No, Sir. 

(b) Does not ari~e. 

Purchase of Jaguars frolll U.K. 

14 t 7. SHRI S.B. SIDNAL : 

SIlRI KRISHNA SINGH : 
CH. RAM PA .. KASH : 

Will the Minister of DEFENCE be 
pleased to state : 

(a), wbetber Government have a,reed 
to purchase more Jaguars from the U'K. ; 

(b) whether a nUDl,ber of atreements 
iDllOlUd to die purchase of ainnfts:"_ 
U.K. baw -.. atpecl.; 
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(c) if so, the total number of J_ ..... rs 
so far supplied to IndJa; 

(d) whether the other remaining 
Jaguars are under constructiOt1 in India ; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE -rN THE 
MINISTRY OF DEFENCE (SHRt SON-
TOSH MOHAN DEV) : (a) No, Sir. 

(b) to (e) The Government entered into 
contractSi with MIs British Aerospace of the 
U.K. for the supply of Jaguar aircraft both 
in fly-away condition and licence manu-
facture in India. It would not be in tbe 
public interest to disclose details of tbese 
contracts. 

Effect of Resources Crunch 011 
~eventh five Year Plan 

1418. SHRf S.B. SIDNAL: Will the 
Minister of PLANNING be pleased to state: 

(a) whether crunch resources has 
forced cuts in annual plans outlay; 

(b) if so, to what extent ; 

(c) whether the Seventh Plan targets 
and the projects are lakely to be affected 
on account of these cuts: and 

(d) if so, to what extent? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MJNIS· 
TER OF STATB IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI BIREN SlNGIi I:NGT{): (a.) No, 
Sir. 

(b) to (d) Do not arise. 

[ Translation 1 

f ... ,leDlftltation of Recolllldetadations 
of .Mne"t S ...... C~iOD 

14JP, SMRI HARlSH RAWAT : 
SH1U lA<iDISHJiWASTHI : 

Will tbe Minister of LAW AND JUS· 
ft __ ple.ad to I'der t .... replYaiven 
to Ullstarred Question No. 1724 on 18 

November, 1987 regarding scttin, up of 
High Court Benches in States and state: 

(a) when Union Government addressed 
to the Uttar Pradesh Government regarding 
specific recommendations made by the 
Jaswant Sinah Commission; 

(b) whether the Uttar Pradesh Govern-
ment has Ijince sent its reply; and 

(c) jf so, the decision taken in this 
regard with details thereof? 

THE MiNISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (a) and (b) 
The specific recommendations of the Jaswant 
Singh Commission relating to establish~ 
ment of Benches of AUahabad High Court 
were referred to the Chief Mjnister of 
Uttar Pradesh on 23.10.86. A reply dated 
26.6.87 was received but this did not give 
the definite views of the State Government 
in the matter. The Chief Minister of 
Uttar Pradesh was again addressed on 
25.7.87 and requested Jo give tbe 
definite views R.ld proposals of tbe 
State Governmenr having regard to all 
aspects of the matter. No further com-
munication from the State Government bas 
been received. 

(c) A decision in the matter can be 
taken by the Central Government only on 
receipt of specific. comp]ete proposals from 
the State Government. 

[Eng/ishl 

U Remote Sensing AppU£ation Centres" 
1420. DR. KRUPASTNDHU BHOI: 

WiH the PRIME MINISTER be pleased to 
st.ate : 

(a) the States having Remote Sensing 
Application Centres; 

(b) since when such centres have been 
set up in these States; and 

(c) the financial allocation made to 
such organisations and works uQdortaken 
by them in the last three years , 

THB MINISTBR OF STATE IN 1HE 
MlNtSTR Y OF SCIBNCE AND TECJl-
NOWGY AND MINLiTBR OF SrA'fE 
IN THE DEPARTMENTS OF OCSAN 
DEVELOPMENT. ATOMIC ENEROY. 
ELECTR.ONICS AND SPACE (SHRI X.R, 
NARA VIlHAN) : (a) to (eJ As_omen' 
is ,.nbolow. 
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The table below gives the Slates hoving Remote Sensing Application Centres. year of
establishmeet and the approximate funds available for each Centre during the last three

years, which are indicative of order of magnltudes involved

Name of the State Year of
establishment

Funds available fo the
Centre/Units during
1985,86, .1986-87
and 1987-88 (Rs. in
iakhs)

Bihar 1986

Gujarat 1986

Haryana 1986

Jammu and Kashmir 19~6

Kerala 1984

Madhya Pradesh 1985

Maharashtra 1988

Manipur 1986

Orissa 1984

Punjab 1987

Rajasthan 1986

TamiJ Nadu 1982

Uttar Pradesh 1981

Karnataka 1986

42.00

5.35

111.06

34.35
162.00

175.00 (7th .Plan
allocation)

7.00

49.79

25.00

84.96

202.23

136.30

30.00

The work undertaken by each Centre during the last three years is given below :

Department of Space (DOS) as the nodal Sensing Centre! Agcm.:ies. JJlOS! of w.bich
agency for the Natioal Natural Resources under the overall direction/guidance of the
Management System, has been coordinating Department of Space.
with various Central and State Government
agencies to formulate and execute large
scale operational remote sensing applica-
tions. A number of them are funded by
user Ministries. In many cases DOS over-
sees the overall execution after distributing
the tasks to various State Government/
Central Government agencies for execution.
In addition, State Government Remote
Sensing Centres also take up tasks directly
from other Central/State Government
agencies.

BIIIsr

Gujarat

The following important projects were
carried out by the different Slate Remote

* WasteJand Mapping of six dis-
tricts of Bihar namely, MU7.afir-
pur. V~ishali, Siwaa. NcJwada.
Dhanbad and Singbbum.

* Wasteland mapping of 5 dis-
tricts+-Gandhinagar. Bhav•••••••r,
Kheda, Ahmed~~d and MctIuaa.

* Monitoring of coastal environ-
ment.
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• 

III 

III 

Haryana 

* 

• 
* 

Crop related studies. 

Geomorphologica] studies of Kutch 
basin. 

... 
Geomorphological map of Mahi 
estuary using aerial photographs. 

Monitoring of shoreline changes 
in Narmada estuary using multi-
data Landsat data. 

Wasteland mapping of 5 dis~ 
tricts-Sirsa, Karna), Hissar 
GurSaon and Jjnd. 

Crop Produdion ~orecasljng. 

Natural Resources Data Manage-
ment System p'roject of DST 

Jammu aod Kashmir 

• Watershed charactensation of 
Chenab basin. 

Kerala 

* Landuse mapping. 

* Forest resources assessment. 

* Wasteland mapping of six dis-
tricts. 

Madbya Pradesh 

* 

• 

* 

Wasteland mapping of 17 districts. 

Ground water potential maps of 3 
districts-Jhabua. Rajgarh and 
Shadol. 

Watershed prioriti~ation j n 
Narmada catchmeut ares. 

Mabarasbtra 
III 

Manlpur 

... 

Wasteland mapping. 

Manipur State Remote Sensing 
Cell, in collaboration with Indian 
Institute of Remote Sensing of the 
Department of Space-Debra" Dun 
is carryio, out wasteland and 
mapping for 2 di stricts. 

Orlrsa 

* 

* 

* 

* 

* 

* 

* 
* 

* 

* 

* 

* 

* 

* 

Wasteland mapping of 5 dis-
tricts-Curtack, Puri, Dhenkanal 
Bolangir, Ganjam and Sundargarh. 

Soil mapping in Pun. Cuttack 
district. 

Crop Production Forecasting for 
rice acreage estimation Regional 
Geological mapping. 

Identification and Classification of 
Wastelands. 

Erosion Assessment of Eastern 
ghats. 

Coastal 
Sensing. 

and Ocean Remote 

Soil Mapping in Mahanadi Delta. 
Thematic mapping of AgrocJimatic 
lones. 

Environmental impact of Mining 
in Sukinda Chromite belt. 

Landuse study in Talcher and Ib 
coal fields, Jank ia, Mahisapat. 
Saranga and Khuntuni. 

Forest classification along pro· 
po~ed Bansapani - Daitul y railway 
link and realignment of Bansapani 
- Keonjhar section. . 

Mapping of ground water for 
L.P G. Bottling plant. 

Mapping of' Gandhamard~n area 
and realignment of hill top road. 

Ground water study in 
NayagadCJ Sugar Factory Locality. 

tvfjn~rrll targetting in ] 4 areas. 

* Urban sprawl of Bhubaneswar. 

* Watershed study of Kashipur ares. 

* \\'atershcd prior,tisation of Sunei 
catchment . 

* Delineation of Mangrove vegeta-
tion in Bhitar·-Kanika area. 

Land degradation studies in tbe 
coastal region of Orissa. 
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* 
• 

• 
• 

* 

PUDjab 

* 

Mapping of floods. 

Dynamics of coas tal erosion in 
Orissa. 

Ecological study in simiJpal hills. 

Environmental study of Chilka 
Lake and its ecosystem by Remote 
Sensing tec.hniques. 

Drought monitoring and ground 
water t arge tt i ng. 

Application of Remote Sensing to 
Sedimentation studies in Hirakud 
reservoir. 

Environmental mapping of Ib 
'VaUey. 

Crop related studies under Indian 
Remote Sensing-Utilisation Pro-
gramme for wheat acreage est i-
mation. 

RaJalbthan 

• 
• 

Wasteland mapping of S districts. 

Ground water prtential zone map-
ping of Alwar, Bharatpur and 
Dungarpur. 

j( Delineation of priority watersheds 
in DPAP blocks of ~ Dungarpur 
and Banswara. 

Delineation of waterlogged area 
on command area of Sriganga. 
nagar. 

Uttar Pradesh 

• 

* 

• 
* 
• 
• 

Wasteland mappmg of 21 dis-
tricts. 

Integrated remoteJy sensed data 
with revenue records. 

Landuse/Land cover mapping • 

Ground water potential zone 
mapring. 

.. 
Preparat ion of flood maps. 

Laharpur-Mahmoodabad Project 
for monitoring waterloued areas 
of Sbarda Saha)'8t COillmand, 

• 

• 

* 

• 

* 

... 

• 

* 

• 

W"". If",,,.,. J 48 

Parrukhabad Project for potato 
crop acreaae estimation and for 
delincatin. areas affected by potato 
blight. 

Gola River Catchment for the 
assessment of source areas of 
Sediment 1oad. 

Flood Inundation mappina for 
quantification of slit in reservoirs, 
quantified assessment of sediment 
load irt rivers, delineating water-
logged areas. 

Integrated satellite and aerial 
remote sensing techniques wi th 
ground geophysics for point 
targetting of tube well sites in the 
hard rock areas and saline tracts. 

Forest type mapping for temporal 
monitoJ ing of degradation of 
forests In east UP, grassland 
assessment in Dudwa National 
Park for Wild Life Management, 
monitoring degradation of forest 
eco-sys tern In the vicinity of Obra 
Thermal Power Complex. 

Crop acreage estimation of major 
graIn crops and cash crop 
lile sugarcane: crop yield predic-
tion mandoring of potato hliaht 
disease in Farrukhabad. 

Soil and Land Reso urces for 
delineation and mODltoring of 
salt affected lands in the Ganga 
plains, delIneation and classifica-
tion of different categories of 
raviness, monitoring soil erosion-
both in plains and hill areas 

Study of fluvial landforms ncotec .. 
tonism in lesser Himalaya and 
plains of U.P. 

Temporal monitorins of lalJd 
degradation assessment of impact 
of smoke plurnrs and from thermal 
complexes on the forest ec0-
system assessment of impact of 
mining! quarryins on the Jand, 
monitorinl of pollutants in Jar., 
rivers . 
Identification of baDana planta-
tions and their acreaao aSlessmout. 
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• Delineation of the waterlogged 
areas. 

• 

* 

Water quality monitoring (IRS-
UP). 

Monitoring dynamics of Ghaghra 
river system. 

Tamil Nadu 

* 

• 

* 
* 

* 

lie 

Delineation of watersheds in 
western ghats of Tamil Nadu. 

Situation 
reservoir. 

study of Kundah 

Wa~teland mapping of 4 districts. 

Resources evaluat ion for Eco-
development of Manjalar sub-
watelshed. 

landuse map for ChcDgaJpattu 
Taluk 

A-;sessment of e:o-degradation in 
Nilgiris arca~ of wcstern ghats 
through remote sensing. 

DeJineation and Codification of 
watersheds in Western Ghats 
oreas of Tamil Nadu region. 

Karnataka 

• Eco-system of mangroves in coastal 
areas. 

Commissoining of Atomic Po"er 
Station in Kalpakkam 

1421. SHRI PRATAP BHANU 
SHAR~IA : Will the PRIME MINISTER 
be pleased to state ; 

(a) whether all the units of Atomic 
Power Station at KaJpakkam have started 
pOwer generation with full capacity; 

(b) if so, fhe details thereof; and 

(c) if not, the reasons for the deJay in 
commissioning these units ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGy AND MINISTER. OF STATE IN 

THE DEPARTMENTS OP OCEAN DEVE· 
LOPMENT, ATOMIC ENERGY, ELEC· 
TRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) Yes, Sir . 

(b) Units I and II of Madras Atomic 
Power Station, Kalpakkam have started 
commercial operations with effect flom 
27th January. 1984 and 21st March 1986 
respectively. 

(c) Does aot arise. 

Fast Breeder Nuclear-Reactor 
Technology 

1422. SHRI PRATAP BHANU 
SHARMA: Will the J?RIME MINISTER 
be pleased to state: 

(a) whether India has successfully 
developed the fast breeder nuclear reactor 
technoloay, indigenous1y and started to 
develop new power plants based 00 this 
technology ; and 

(b) jf so, when the first commercial 
unit based on fast breeder reactor techno-
logy would be started ? 

IHE MINISTbR OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, A'fOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI Kilt • 
NARAYANAN) : (a) Yes, Sir. 

(h) Design of a prototype reactor of 
500 MWe capacity has been initiated and 
this reactor is expected to be commissioned 
by the turn of the century. 

Action Plan for Agriculture 

142~. SHRI K. RAMAMURTHY: 
Will the Minister of PLANNING be pleas-
ed to state the details of the Action PlaD 
worked out by the Planning Commission 
to pull agriculture from its current retro-
session so that the targets of Seventh Plan 
for agricultural production can be achieved 
by 1989·90 ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OP 
PROORAMME IMPLEMENTATION 
(SHItI BlllEN SINGH ENOTl): A 1'_ 
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Force constituted under Member in-charge 
Alriculture, Planning Commission has pre-
pared a Framework Action Plan for achiev-
ina a foodgrains product ion Jevel of atieast 
175 million tonnes by tbe termi nal year 
of the Seventh Plan. Thb was considered 
necessary in view of the setback to agricul-
ture, particularly foodgrains production on 
account of recurring droughts and floods 
in various parts of the country during 
recent years. 

The Framework Action Plan seeks to 
achi::ve the stipu1ated foodgrains produc.: 
ti on level through concerted efforts In 
districts selected for their potenfial for 
increased foodgr,li t1s productioJ' which can 
be realised within the next two years by 
removing certam jdentlficd constraints. 
Among the factors 1dken into consideration 
for inclusion of a dhtrict an the Framework 
Action Plan, were its past agricultural per-
formance, its present level of achievement, 
the possible augmentation of' ImpOl tant 
agricultural growth fl.Jctnfs lik(; irrigation 
in the next two years and whether the 
factors inhibiting the agricultural produc· 
tion could be corrected in the fl\!ar future. 
The exercise for 5dection of tl1 t;!se districts 
was undertaken in consultation with the 
concerllcd State GovcrnmCl1 ts, namely of 
Andhra Pradesh Assam. Bihar, Gujarat, 
Haryana, Karnatak'l, Madhya Pradesh, 
Maharashtra, Orissa. Punjab, Rajastha-n, 
Tamil Nadu, West Bengal and Uttar 
Pradesh. . 

The Framework Action Plan envisages 
an efficient tic-up of the necessary input 
delivery systems, P:lr~lcularly for irrigation, 
seeds, fertilisers plant protection and agri-
cultural credit, alollgwith proper technology 
back up and market support. The Plan 
focusrs on the major foodgrrins crops i.e." 
Rice, Wheat, Maize. Gram and Arhat. 
Planning steps needed to be in; tiated in 
order to provide the basic fOI decisions on 
investments and policies requ ired during 
the two years have also been indicated. 

The Framework Action Plan forms a 
luideline to the States for preparation of 
detailed districts 1evel Action Plans which 
are to be operationalised After their 
tinalisation. tbe impJementation of the 
9~~trjct Action Plans will be undertaken by 

the concerned State Governments with the 
Union Ministry of Agriculture as the nodal 
agency ~t the Centre. 

Transfer of Tecbnolol!Y by ISRO 
to Hindtitan Compuh'rs Limited 

14~4. SHRI KRISHNA SINGH: Will 
the PRIME MINISTER be pleased to 
state : 

(a) whether the Indian Space. Research 
Organisation which built its own Indian 
Remote Sensing Satellite (IRS) has trans-
ferred the Technology for processing of the 
imagcJ that IRS would send to Hmdustan 
Computers LimIted; and 

(b) iF so, in what circumstances and on 
what terms? 

THE M1NISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINTSTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT. ATOMfC ENERGY. ELEC-
TRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) and (b) Yes, Sir. The 
Space Application Centre (SAC), ~\hmeda­
bad of the Indian Space Research Organi-
sation (ISRO) has licenced its tcdmology 
for "ISROVISION" a integrated digital 
image analysis system to two Indian Com .. 
panies, MIs. Hindustan Computers Ltd .• 
New Delhi and Mis. Speck Systems 
Private Ltd., Hyderabad, in December 
1987. The main subsystems of JSROVI-
SION include 'SACIMAGE', a digital ana-
lysis applications software library compris-
ing more than 75 software packages deve. 
loped ~ rSRO's Space Applications 
Centre (SAC), and 'VIBGYOR-200 1 " the 
image dispJay proccsC)or (with aJJ contem-
porary features like Zoomiog, Roaming, 
PJanning, Cursor Control, False and 
Pseudo colour coding) built around a high 
resolution colour monitor. 

Technology licencing of 1 SROVISION , 
SACIMAGE and VIBGYOR·2001 has bten 
effected under ISRO's Technology Transfer 
Scheme. 

Digital image analysis systems and 
techniques are being increasingly used in a 
variety of remote sensiDg data processinl 
applications. With the impendjn. JaUllCh 
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of India's remote sensing satelJile, lRS-tA 
remotely sensed data from space witl be 
available at a,fordable costs to the entire 
Indian remote sensing community. Already 
data from foreign sateJJites like LANDSAT, 
SPOT etc, are also being disseminated to 
the users by National Remote Sensing 
Agency (NRSA) and a IJumber of applica-
tions are operational in the country, in 
various user agencies. 

The two Companies, Hindustan Com-
puters Limited and Speck SYf\tem!) Private 
Ltd .• were \cJected, from among more than 
200 IndIan Companies, after 1 igorouCi 
evaluation, based 011 their Rand 0 
strengths, aVaild')iJiry {If qualified man-
power and necessary technolugical infra-
structul e, their track record in computer 
based system~/Jmagc analysis systems, etc. 
ISROVISION ha" been licenced to them on 
a non-exclusive bdSis and on promot iona I 
terms, with a royalty on sa Jc~ of approxi-
mately 4 % and a down payment equI\ a]cnt 
to the cost of one ISROVISION System 
(around Rs. 8 50 lakhs). 

[ Transiation] 

Rehabilitation of November 1984 
Riot Vlctirns 

1425. SHR) KALJ PRASAD PANDEY: 
Win the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether there are cases of relief 
and rehabilitation of victims of November. 
t 984 disturbances still to be settled; 

(b) jf so, the l1uml er of such cases. 
the reasons for the delay in settling them 
and the tIme by which these are likeJy to 
be settled ; and 

(c) the number of cases which have 
been rejected and the broad reasons t here-
for? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHR( 
CHINTAMANI PANIGRAHI): (a) to (c) 
Accordiog to Delhi Administration almost 

,all cases of death, injury and damage to 
dweUinIJ units have been settled. Govt. has 
also recently decided to pay ex-gratia 
amount for the loss of uninsured cammer-

cia] plemj~(s. Claims for tJle same have 
a Iready been received by Delhi Adnlinistra .. 
tion. 

About 7000 claimb of death, injury and 
damage to dwelling units have been rejected 
by Delhi Administration on the arounds 
that the claims could not be estabJished; 
claims were received after the prescribed 
time limit or applicant had already preferr-
ed a claim earHer. 

The Chief Ministers of all the con-
cerned Sf ales have been addressed by the 
Home Minister indicatJDg the important 
steps taken by Delhi Administration! 
Central Govt. for the relief and rehabilita-
tion of Nov. J 984 riot victims for 
considering sirniJar steps to give relieF to 
them in their respective Slates. The latest 
information in respect of these States is 
not available with the Ministry of Home 
AtTairs. (is the subje( t matter of the 
QuestJOn primarily concerOi these States. 

r Euglish] 

Cooperation with Poland in Science 
Rud Technology 

1426. SHRl P.M. SAYEED: 

SHRI SOMNATH RATH: 

WiJJ the PRIME MINISTER be pJeased 
to state : 

(a) whether talks were recently heJd 
wi th Poland on cooperation in the field of 
science and technology between the two 
counfries ; 

(b) if so, the salient points discussed; 
and 

(c) the approximate time by which the 
implementation of the decisions taken is 
likeJy to commence ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K..R. 
NARAYANAN) : <a) Yes Sir, a delesation 
led by Polish Minister for ScieDat aDd 
Technology visited India during Pebruary 
4·11-1988 and held discussions with Iadian 
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counterparts on Indo-Polish coop(ration in 
the field of Science and Technology. 

(b) Cooperation in Science and Techno-
IOIY between the two countries was review .. 
ed and an 'annex' to the existing pro .. 

'gramme of cooperation identifying addi-
tional areas of cooperation was signed by 
MOS (8 and T) and Polish Minister. 

(c) Indo-Polish Programme of Coope-
ration and the annex signed envisage 
cooperation in the identified areas upto 
December 198ft Implementation of this 
programme has already commenced. 

Pension Rules for- Temporary/Quasi 
Permanent Government Employees 

1427. SHItI P.M. SAYEED: Will 
the PRIME MINISTER be pleased to 
sta te : 

(a) whether some new rules regarding 
pension for temporary and quas i perma-
nent Government employees h ave been 
adopted by Government; 

(b) if so, the conditions ullder which 
such emplonees would be granted pension 
and the rates thereof; and 

(c) whether famIly pension is admis-
sible to the adult dependent unemployed 
girls of a deceased pensioner? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) and (b) The 
quasi-permanent and temporary Central 
Govt. employees retiring at the age of 
superannuation or on being declared 
permanently in·capaciated for further 
service by the appropriate medical autho-
rity after rendering service not Jess than 
10 years are eligible for retirement benefits 
like pension and retirement gratuity w.e.f. 
1.1.1 986 at the same scale as admissi ble 
to tbose in permanent employment. 

(c) Un-married daughters of deeeased 
1)ensiooers. who are not employed. are 
eUlible to receive family pension upto the 
'. of 25 years subject to certain stipula-
tions prescribed ill the rules. 

IPS Promotions to be Probed 

1428. SHRI HAFIZ MOHD. SIDDJQ: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether attention of Government 
has been drawn to the news item captioned 
'IPS promotions to be probed' appearinl in 
the Times of India dated 23 January, 
1988. 

(b) if so, the facts in this regard ; 

(c) whether any complaint -about the 
alleged manipulation of character rolls and 
any other irregularities in finalising the Jist 
of promotions to Indian Police Sen-ice ha~ 
been received : 

(d) if so, the details thereof and the 
action taken thereon; and 

(e) whether any State Police Officer 
with adverse service record has been pro-
moted to the Indian Police Service, if so, 
the correc'ive action taken or proposed? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE r."UNJS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) Yes. Sir. 

(b) to (e) A statem~nt is given helow. 

Statement 

Under the Ind ian PoJice (Appointment 
by Promotion) Regulations. 19S5, the list 
of State Police Service Officers eligible for 
promotion to the Indian Police Service is 
prepared, finalibed and approved by the 
Union Public Service Commi~sion in consul-
tation with the concerned State Government. 
A representative of the Govt. of India 
(Ministry of Home Affairs) attends the 
meeting of the Committee which is chaired 
by the Chairman/Member, U.P.S.C. 

2. In the instant case relating to the 
State of Bihar, the meeting of the Selection 
Committee was held on 5th December, 1987 
at Patna wt.icb was attended, amon, 
others, by an officer from the Ministl'Y of 
Home Maim. The Govomment of Bihar 
have alroady sent .. the proceedina' of lb. 
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Selection Committee to the U.P.S.C. for 
fUr 6 her neces&ary action. A few members of 
Parliament have also written to the Chair-
man. U.P.S.C. in this connetion. pointing 
OUf certain irregularities in preparing this 
list of State Police Service Officers for pro-
motion to the Indian Police Service. It is 
Jea,nt thnt the U.P.S C. are looking into 
the matter. 

Cases settled by Marriage Reconcil f-
ation Board 

1429 SHRIMATI PRABHAWATI 
GUPTA : Will the Minister of LAW AND 
JUSTICE be pleased to state: .. 

(a) the number of cases received upto 
1987 by the MarrIage Reconciliatton Board 
which was set up in New Delhi Court in 
1986 ; 

(b) the number of cases settled by this 
Board; and 

(c) the difficulties if any faced by the 
Board while setting the marriage disputes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H R BHARDWAJ) (a) and (b) 
The Marriage Reconciliation Board has 
received 1094 C3i\eS up10 Decemher, 1987 
out of which 129 cases have been settled. 4 

(c) The main difficulty faced by the 
Board is that the Member Secretary has no 
summoning power, a~ a result of which 
many partie~ avoid coming to the Board. 

r Translation 1 
Persons Brought Above Poverty Line 

1430. SHRl RAM PUJAN PATEL: 
Will the Mmister of PLANNING be pleased 
to state: 

(a' tbe numbet of persons brought 
above the pov-.!rty line through different 
scbemes as upto 31st Ja'luary" 1988 State/ 
Union Territory·wise ; 

(b) tbc amount incurred on such 
soMmea durina the last three years; 

(c) the amount allocated to each State 
UCion Territory for the ,year 1988·89 ; aDd 

(d) whether prOVISion has been made 
for more allocation of funds for Uttar 
Pradesh in view of its large popuJation '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINlSTRY OF 
PROGRAMME IMPLEMENTATION (SHRI 
SIREN SINGH ENOTI): Three major anti 
poverty programmes being implemented in 
rural &reas nre Integrated Rural Develop-
ment Programme (IHDP), National Rural 
Employment Programme (NREP) and Rural 
Landless Employment Guarantee Pro-
gramme (RLEGP). IRDP provides self-
employment ventures finan~ed tbrou&}t a 
mix of subsidy and institutional credit, 
whereas NREP and RLEGP are wale em- -
p]oyment programmes which provide 
employment to the unemployed/ underem-
ployed rural population, particularly the 
rural landless labour (preference beiDI 

given to scheduled castes and scheduled tribes). 
Concurrent Evaluation Report for January 
1987 to June 1987 in respect of IRDP 
reveals that 12 per cent of the old families 
assisted had crossed the poverty Hne of Rs. 
6400 and 59 per cent of the old families 
aS~lsted had cro~sed the income level of 
Rlii. 350t) per annum. 

(b) During the three years from 1984· 
85 to 1986·87, the actual expenditure under 
the above three programmes was as 
follows :-

Programme 

(R"l. in crores) 

EXPENDITURE ---__._.---------
1984.85 1985-86 1986-37 

472.20 

(i) IRDP (Subsidy to 441 10 
benefici aries) 

613.38 

Ji) NREP (Includ· 502.11 531.95 717.77 
ing value of 
foodgrains) 

iii) RLEOP) Jnclu- 378 53 435.06 63'.63 
ding value of 
foodlrains) 

(c) AlJocatioos to different States ud 
UTs under the three prolfammes for 1988· 
89 are yet to be tlnalise4: 
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(d) The basis of allocation of outlays 
to States/UTs adopted for 1988-89 is 
indicated 'below: 

(i) IRDP : 75 per cent weighlage to 
be given to inc,id~nce of poverty and 25 per 
cent allocation to be made on the basis of 
uniform earmarking of funds as per number 
of blocks. 

(ij) NREP & RLEGP: 50 per cent 
weightage is given to the number of agricul-
t ural labourers. margina 1 workers and margi: 
nal farmers and 50 per cent weightage is 
given to incidence of poverty 

[English] 

Conference of Chief Justices 

1431. SHRIMATI BASA,'ARAJES· 
WARI : Will the Minister of LAW AND 
JUSTICE be pJeased to state: 

(a) whether a Conference of Chief 
Justices was held in New DeJhi in 12-14 
December, 1987 ; 

(b) if so, t he main subjects discussed 
at the Conference; and 

(c) the reaction of Government there-
on ? 

THE MINISTER OF STATE IN THE 
MiNISTR Y OF LAW AND JUSTICE 
(SURI H.R. BHARDWAJ): (a) A Con-
ference of the Chief Justices convened by 
Hon'ble the Chief Justice of India was 
held in New Delhi on 11·13 D.~cember, 
1987. 

(b) Main subjects discussed at the 
Conference have been indicated in the 
Statement below. 

(c) The Government will have occasion 
to react as and when specific proposals 
rcsardioj resolutions passed in the Confe-
rence are received 

Statement 

Subjects discussed at the Co"f~rence 
of Chief Justices held in New Delhi 

on 11-1 J D~cember. 1987 

(i) Subordinate Judiciary--Pay 
~alcs, Transport, Housing, Court 

Buildings, Phones and other con-
ditions of servjce. 

(jj) Conditjon~ of Service of Hiah 
Court Judges-Leave Travel Con-
cession, Leave/Casual Leave. 
Medical Re-imbursement/faci1ities, 
Pension, Warrant of Precedence, 
.bncashrnent of Leave on full 
allowances and other conditions 
of service. 

(iii) Arrears of Cases. 

(iv) Financial powers of Chief Justices 
of ft jgh Cou rts. 

(v) FamiJy Courts. 

(vi) All India Judicial Service. 

(Vii) Training Institute for Judicial 
Officers. 

(vijj) Curtailing Vacation/Holidays of 
Courts. 

(ix) Public Interest Litigation 
(x) Legal Services Authorities Act, 

1987. 
(xi) Establishment of variou, Tribunals 

with Jurisdiction paraJJe) to the 
High Courts-Dirnuni lion in the 
prestige of High Courts 

(xii) Need for Computerisation in 
Courts. 

(xiii) Establishing of c ~)ncjJ'iat ion 
Courts. 

(xiv) Appointment of Judges-- Delays 
and difficulties 

(xv) Constitution of a Conference Cell 
in the Supreme Court Registry to 
monitor implementation of reso-
lutions of the Conference. 

Committee to Ensure Stat') tory Provi-
sion for Employment of Hondfcapped 

1432. SHRIMA TI BASAVARAJES-
WARI: Will the Minister of WELFARE 
00 pleased to state : 

(a) whether Union Oovernmen t are 
considering to set up a Committee to coo .. 
sider a leaislation to ensure statutory pro-
vision for the employment o,f the handi· 
~appe<L; 
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(b) jf so. the names of the members of 
the Committee and the main purpose of 
the Committee ; and 

(c) whon the Committee is likely to 
submit its report ? 

disabled was set up fbrouah a Resolution 
dated 27th November. 1987 uodor the 
chairmanship of Shri Dabarul Islam, Mem-
ber of Parliament and formerly judie, 
Supreme Court of India. 

THE DEPUTY MINiSTER IN THE 
MINISTRY OF WELFARE <SHRIMATI 
SUMATI ORAON): (a) to (c) A Com-
mittee to consider lesislation for the 

Tbe names of the members of tbe Com-
mittee and the terms of reference are liven 
in the statement below. 

The Committee is likely to submit irs 
report by 30th April. 1988. 

Statemeat 

Th~ compo.itlon 01 the Committee 10 consider legislation lor the disabl,d Is as 10110 .... : 

1. Sbri Babarul Islam Chairman 
Member of Parliament. 

2. Shri R.L. Meena, Member 
Joint Secretary, Ministry of Law (as represen-
tative of Ministry of Law). 

3. Shri A.N. Nimbalkar Member 
Director General of Employment and Training 
and Joint Secretary, Ministry of Labour as 
representative of Ministry of Labour. 

4. Smt. Krishna Singh, Member 
Joint Secretary. Department of Personnel and 
Training. 

s: Sbri R. T. Vyas, Member 
National Association for the Blind, Bombay. 

6. Shri S.K. Rungta, Member 
National Federation of the Blind. New Delhi. 

7. Miss Surrender Saini, Member 
President, All India Federation of the Deaf, 
New Delhi. 

8. Shri Thakur V. Hari Prasad. Member 
President Thakur Hari Prasad Institute for the 
Mentally Retarded, Hydcrabad. 

9. Smt. Vasanthi A. Pai, Member 
Pres itlen t , Federation for the Welfare of tbe 
Mentally Retarded, New Delhi. 

lO. Shri DIK CoroeJieus, Member 
Vice-President, Spastic Society of Tamil Nadu, 
Madra •• 
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1L Smt. Uma Tuli, Member 
Amar Jyoti Trust, New Delhi. 

12. Shri Rohit C. Mehta Member 
Chairman and Managing Director, Rohit Mills 
Ltd., Khokhra Ahmedabad, 
Ahmedabad-380 008. 

13. Shri M.K. Kumar, Member 
President, The Associated Chamber of 
Commerce and Industries, Allahabad Bank 
Building, S~nsad Marg, New Delhi .. I 1 0 001. 

14. Smt. V.S. Ramadevi, Member Secy. Co-opted Member 
Law Commission. 

1 S. Shri S.N. Menon, Member .. Secret ary 
Joint Secretary. Ministry of Welfare. 

2. The terms of reference of the Committee are as follows : 

a) To stu't1y the existing legislation for the handicapped in other countries 
1i ke UK. West Germany and Japan etc. 

b) To cxamine"the problems faced by the djsabJ~ in the absence of Jegisla-
1ive measures. 

c) To work out in detail the scope, the objective and general scheme of 
legislation for the handicapped covering the various aspects of the re-
habilitation of the handicapped specially with reference to their economic 
rehabilitation in their open and sheltered employment. 

Selection of Secretaries 

1433. SHRI MANIK REDDY: 
SHRI RAM SAMUJHAWAN: 

Will the PRIME MINISTER l~e pleased 
to state : 

(a) the present criteria of selecting the 
Secretaries to various Government Depart-
ments and Mjnistrjc~ of Union Govern-
ment; 

(b) the reaction of Government to a 
recent ruling on the matter by the Central 
Administrative Tribunal; and 

(c) the procedure Government are con· 
sidering to adopt in selecting the future 
Secretaries to Union Government? 

THE MINISTER OF STATE IN THE. 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SRRI P 
CI;IIDAMBARAM) : (a) The posts of 

Secretary to the Government of India are 
covered under the Senior Staffing Scheme 
in accordance with which the services of 
individual officers are borrowed on depu· 
tation from their respective cadre autho-
rities. Appointments to these posts are 
made keeping in mind the requirements of 
each post and the quaJifications and expe-
rience of the officers in the fieJd of choice. 

(b) The Government has flied a Spe-
cial Leave Petition before the Supreme 
Cour1. 

(c) Does not arise at present. 

Fire Incident at Alampakkam near 
Cuddalore 

1434. SHRI MULLAPPALLY RAMA-
CHANDRAN: Wil1 the Minister of HOME 
AFFAIRS be pleased to state; 

(a) whether Government have ordered 
any eoquiry into the incident of fire whicb-
rendered more than 5000 Harijans home 
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Jess when their colonies at Alampakkam 
near Cuddalore in TamiJ Nadu were des .. 
troyed j n September 1 9 S 7 ; and 

(b) if so, the details of the findings of 
such enquiry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOMB AFFAIRS <SHRI P. 
CHIDAMBARAM): (a)' and (b) ·Fire' is 
a State subject. Requisite information, on 
receipt from the State Government, shall 
be placed on the Table of the House. 

Unutilis.ed Amount by state for 
1987-88 

1435. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of PLAN-
NING be pleased to state : 

(a) the States/Union Territories which 
have not fully utilised the plan allocation 
for the year 1987-88 ; 

(b) the percentage of utililiation by 
each State/Union Territory; 

(c) whether Government have reduced 
the plan allocation for 1988·89 of such 
States/Union Territories which have not 
fuHy utilised the previous plan allocation; 
and 

(d) the steps taken to ensure proper 
utilisation of annual plan allocation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI BIREN SINGH ENGTI) : (a) 
Actual oxpenditure during 1987-88 in res-
pect of various States/Union Territories is 
not yet available. 

(b) Does not arise. 

(c) No, Sir. Annual Plan outlays for 
1988.89 of various States/Union Terri-
tories have been decided on the basis of 
financial resources available to the States. 

td) Planning Commission is reguJarly 
looking into the proper utilisation of Plan 
allocations through the mechanism of 
periodical reports, Working Group discus-
sions etc. 

Crime in Delhi 

1436. SHRI MUKUL WASNIK 
Wil1 the Minister ot HOME AFFAIRS be 
pleased to state : 

(a) whether the crime graph in the 
Capital has shot up alarmingly in the recent 
past; 

(b) jf so, the reasons thereof ; and 

(c) th~ steps taken by Government to 
meet the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) No Sir, compared 
to the corresponding period of the previous 
year there has been substantial decrease in 
the criminal cases reported during the 
period August, 1987 to January, 1988. 

(b) Does not arise. 

(c) About 12,000 more posts and 
purchase of about 668 more vehicles r~r 
the Delhi Police have been sanctioned. 
Setting up of 25 more Police Stations, 12 
Police Sub-divisions afJd 3 Police Districts 
have been approved. 100 pickets at 
strategic points manned by personnel 
equipped with weapons and Wireless sets 
have been set up. 

1n61tra tors Apprebended on Inter-
national Border 

1437. SHRI SYED SHAHABUDDIN : 
SHRIKAMALCHAUDHRY: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) the number of infiltrators appre-
hended in various sectors of the Inter· 
national border during 1987 I the number 
pushed back and the number handed over 
to State authorities for necessary action. 
!'ector .. wise ; 

(b) the incriminating material recover-
ed from them j 



167 Written A/Uwer,' 

Cc) whether any rise has been noticed 
in the Jevel of infiltration in any sector as 
compared to the past years; and 

(d) if 80, the reaso~s thereof? 
THE MINISTER OF STATB IN THE 

MINISTRY OF' PER.SONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE· MINIS-

.. TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) Information for 
the year 1987 about persons apprehended 
on Indo-Pakistan .and Indo-Bana)adesh 
border., pushed back and handed over to 
State Police for taking necessary action is 
furnished in Statement-I below : 

·(b) In(ormation is furnisbed in State-
ment-II below. 
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(c) Information for the years 1985 Ind 
1986 about persollS apprehended on Indo-
Pakistan and Inda.BangJadesh borders, 
pushed back and handed over to State 
Police is furnished in Statement-I below. 

(d) On account of various socio-
economic and historical reasons, infiltra-
tion takes place from Pakistan and Blnsl •• 
desh into India. The BSF who are guardiDI 
the borders are on constant viail. For 
plUSgiul loopholes and for strenatheniDI 
viailance at the borders. the Govt. of India 
have sanctioned .s 4 add), Bns. of BSF for 
Indo-Pakistan and Indo-Bangladesb borders 
to be raised in a period of 5 years starling 
from 1986 .. 87. 
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Statement·n 

Sector 

1. 1 and K Sector 

Incriminating material recovered 

1. Photostat copy of Dogra P,ecis 
pales 1 to 11 S, 178 to 400 and 
403 to 674. 

2. I/Card proforma in respect of 
E-j95398 Tailor Sadhu SiD81l of 
Sikh LI. 

3. L/No. 1553 7/CSOjPers dt. J 8 12. 
86 addressed to Chief Conserva· 
tor of Forest. J and K. 

4. Tactical Nos. Indian Army n .. ted 
on two pieces of cigartte papeJ 

2. Punjab Sector Cameras·2 with 3 coJoured t"fms 
exposed on Indian Topograpl;.\caI 
information. 

3. West Benga) Sector 

Promotional Avenue for Civilian 
Store Keeping Staff of EME 

143-a. SHRI AJA Y MUSHRAN : Will 
the Minister of DEFENCE be pleased to 
state : 

(8) whether there is no promotional 
avenue. to officer rank for civilian Store-
keeping staff of EME, while this option is 
available in Army Ordnance Corps and Air 
Force ; 

(b) if so, the reasons therefor; and 

(c) the action proposed to bring parity 
in promotion ~between the Storekeepers of 
EMS and AOC., 

1. Three diaries (one of the di&fies 
contained cipher key). 

2. Rly. receipt-2, 

3. Guard receipt-2. 

4. l.etter regarding Budget of c"ms-
tructjon Engineering Office. 

S. Permission Jetter by SDO Satklura. 

6. Rly. Pass-I. 

7. Pass book of PNB in name of aN 
Bageswar-l. 

THE MINISTER OF STATE r.N THE 
MINISTRY OF DEFENCE (SHRI SON. 
TOSH MOHAN DEV) : (a) Yes, Sir 

(b) The Corps of EME being an engi-
neeriDg organisation, the work connected 
with storekeeping is an incidental activity 
which is relatively limited in extent The 
functional requirements of storeL.eeping 
jn the Corps of EMB are not such as to 
warrant exclusive supervision at officer 
level. By contrast, in the Army Ordnance 
Corps storekeeping is one of the primary 
activities. 

(c) Does not arise. as the fu~tional 
requirements in the two or,anisnti(;Qs are 
different. 
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Rf'a)pltloD to Social Aleneles 
J)fJaliDg wltb Inter Country Adoption 

Work 

1/,40. DR. KRUPASINDHU BHOI : 
WiJJ the Minister of WELFARE be pleased 
to stale: 

(a) whether Government have recognis-
ed SOllie social/child welfare agencies de'll-
ing w ~th iIlter-cvuntry adoption work; 

(b) if so. the State-wise and Union 
Territury-wise name of these agencies 
and 

(c' the other det ai Is thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAl) : (a) Yes Sir. 

(b) A list of recognized Social/Child 
Welfa1l'C agencies is given in the statement 
below. 

(c) Under the procedure laid dow.o by 
the Supreme Court in their judgement in 
Writ Petition (CRL) No. 1171/1982 by 
Shri 1 axmi Kant Pandey only such socia)/ 
child welfare agencies as have been recogni-
7ed b) the Government can process appli-
catione of foreign adoptive parents for the 
Buardhtnship of an Indian Child. 

Statement 

LUI 0/ Indian Socia/Ie hild Wel/a,.e 
A"encies Recognized for Inter-

Country Abortion v/ Children 

Andhr. Pradesh 

j. Indian Council of Social Welfare 
Hyderabad (Formerly the Hydera-
bad Branch of the Indian Con-
ference of Social Work) Redhills, 
Hyderabad-SOO 004. 

/. St. Ann's Society, 
Prasanth Bhavan, 
Cramel Nagar, Ounadala 
Vijayawada-S20 OOS. 

3. Guild of Service (Seva &amajam) 
(Balik a Nilayam) 10-3-561/3, 
Vijayanaaar Colony, 
Hyderabld-SOO 4S 7. 

4. 

Goa 

S. 

6. 

7. 

GaJarat 

8. 

9 

GuJarat 

10. 

11. 

12. 

13. 

Child Welfare and Rehabilitation 
Society 
310 Ratna,iri Bhawan, 
Rajabazar, 
Patna-800 014. 

Institute <>f Public Assistance 
( Provederia) 
Panaji, Tiswadi, 
Goa. 

Society for Child Development 
House No. 630, Caranzalem 
00a-403 002. 

Caritas Goa 
Pa~o Patriarca] Altinho 
Panjim 
00a-403 001. 

Lady Reception Centre, 
Pankaj Bunglow. Baradpura, 
Opp. Robart Vas, Tal Palamour 
Distt. Dana and Kantha. 

Shree Kathiawad Nirashrit 
Balashram 
Malaviya Road, Rajkot 
Gujarat. 

Mahipatram Rupram Ashram 
Opp. Raipur Gate 
Ahmedabad 380 022. 

State Home for Women 
Obod Dod Road, 
Athwa Lines 
Surat. 

State Home for Women 
Behind O.I.D.C. Police Cl\owki, 
New VaUabh Nasar 
Ahmedabad-! o. 

State Home for Women 
Nizampura. 
Baroda .• 
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14. Reception Centre and Foundling 24. 'ASHRAYA'
Home Jawans Quarters,
Samarpan Bunglow BDA Park, Double Road,
College Society Indira Nagar, 1st Stage,
Surendra Nagar, Bangalore-S60 038.

IS. Special School for Girls 2S. Destitute Children's Ark
Bhakti Nagar Berrys Cottage, Behind Tin

Station Road Factory,
Rajkot. B. Narayanapura,

Bangalore-S 60 016.
16. Reception Centre,

Idar 26. SI Michael's Home

Near Jakatnaka Old Madras Road

Dislt. Sabarkantha. Jeevan-Bima Nagar P.O.
Bangalore-S60 07S.

17. Reception Centre
Talti Road. 27. Child Fund Association
Behind C.M. Vidhyalaya No. 21 7th 'A' Main Road
Palitana, 4th Block, West Jaya Na.ar
Distt, Bhava Nagar, Bangalore-S 60 011.

18. Recepti on Centre
Harshad Bhavan, 28. Society of Sisters of Charity
New Water Tank, St. Gerosa Convent
Vansda, Distt. Valsad ci« Stella Maris Convent

Haryana
Malleswaram,
Banaalore-S60 003.

19. Haryana State Council for Child 29. Society of Sisters of Charity
Welfare, Holy Angels Convent
Bal Vikash Bhawan, cl« Stella Maris Consent,
650, Sector+-Je-D, Mallcswaram
Chandigarh-160 016 Bangalore-S60 003.

Hlmachal Prade!llh

20, The Himachal Prtdcsb State 30. Society of Sisters of St Joseph

Council for Child Welfare of Tarbes,

Mini Secretariat 19, Promenade Road

Himachal Pradesh, Simla-2. Fraser Town
Bangalore-S60 OOS.

Karnataka
31. Canara Bank Relief Welfare

21. Institute of Social Service of Society

Mysore State, 27th Cross, Banashankari-

Roshni Ni/aya, Fr Muller's 2nd State,
Road, Bangalore-S60 070.

Mangalore-57S 002.
32. Bapuji Welfare Sociely

22. Provincial Congregation of the ISI/F, 4th Cross
Sisters of St. Charles Gokulam 3rd Stage
30·31 Mahatma Gandhi Road, Mysore-S 70 002.
Bangalore-S60 001.

23. Dr (Mrs) Sit a Bhateja's Nursina Kenl.
Home
90 Shaughressy Road 33. Society of Sisters of tile Holy
Langford Gardens Cross Kottiyam QUiJon,
Banaalore-S60 02S. Kcrala.
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34. M'Br Thimotheus Memorial 
Orphanage, 
Kalathude, Wear Marmuthi 
Trichur-5 Kerala. 

3S Foundling Home (Sisu Bhavan) 
Padupuram PO 
Via Karukutty 
Ernakulam Distt. Kerala. 

36. Church of Christ Mission 
Hospital and Bethany 
Orphanage 
Thalavady P.O. 
A:lleppey, Kera1a. 

37. The" Bethel Girl Town H. 
-Kaloor 
47-631. Ashoka Road. 
Cochin-17, Kerala. 

3'8. St. Mary's Orphanage Erezha, 
Olakettiyambalm, P,O. 
Mavelikara. Alleppey Distt. 

39. Dinasevanasabba 
Catholic Association for Uplift 
of the Poor 
Snehaniketan Social Centre 
Pattuvam-670143, Cannanore 
Distt. 

40. St. Joseph's Children Home 
Cummanoor 
Cherpunkal P.O. 
Pin Code-686 584. 

41. Kerala State Council for Child 
Welfare 
Thycaud 
Trivandrum-695 014. 

42. St. Joseph's Orphanage 
(Congregation of the Carmeljne 
of Religious) 
Holy Angel's Convent. 
Trivandrum-14. 

Mabarashtra 

43. Preet Mandir 
18, Dr. Coyaji Road, 
Pune-411 001. 

44. St. Joseph's Heme Soci!'ty 
Dr. (Mrs.) Leela :fvieJvHjs Marg 
By~ul1a. Bombay-400 008. 

4~. rshaprema Nfketan 
972, Nana Peth, Padmaji Park, 
Punc .. 411 002. 

46. Bharatiya Samaj Kendra 
5 Koregaon Park 
Pune-411 001. 

47. Society of the Friends o( the 
Sa soon Hospital Poona 
C/o Medica! Social WorJCers 
Department, 
Room No. 80, Sasoon General 
Hospital 
Pune-411 001. 

48 Mahi la Seva MandaI 
25/20 Karve Road 
Pune-411 004. 

49. St. Catherine's Home 
Veera Desai Road, 
Andheri 
Bombay-400 058. 

50. Shradd!1anand Mahilashram 
Shraddhanahd Road, 
Matunga 
Bombay-400 019. 

51. Indian Association for Promotion 
of Adoption 
Dim.rs House, J st FJoor 
Veer Naziman Road. 
Bombay-400 029. 

52. Maharashtra State Women's 
CouncH 
Rescue Home (Asha Sadan) 
Asha Sadan Marg. Umerkhadl 
Bombay-401) 009. 

53. Kuan·Yin Charitable Trust 
91 Advent 
12 A General Bhosle Marg 
Bornbay-400 021. 

54. Ma-Niketan Society 
2nd Pokhran Road 
Oppositlt' Devidpya) Cables 
Thana .. 400 601. 

55. Children of the WorJd (Indja) 
Trust 
501 Arun Chambers 
Tardeo 
Bombay~400 601. 
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56. Vivekanand Balasadan Kamptee 67. Sh_ Sbaradhanand Anathalaya 
Seth Oaga Dharamshala Society 
Opposite Rly. Station Sharadbanand Path, 
Kamptee .. 441 001. Nagpur-440 022. 

57. Matru Sewa Saogh, 
68. W.B.N. Balakashram, 

Institute of Social Work 
Trivedipadi, Navi Peth, 

West High Court Road, 
Pandhnrpur 

Bajaj Nagar 
District Sholapur. 

Nagpur-440 010. Or'sl. 

58. Adharashram 69. Monoj Manjari Sishu Bhawan 
490/6 Gharpure Ghat At c.od P.O. Keonjhargarh 
Nasik-422 002. (7S8 001) 

Distt. Keonjhargarh, (Orissa) 
59. Shree Manav Seva Sangh 

Flat No. 225/257, Sion Road 
Tamil Nadu 

Sion (We!';t), 70. Grace Kermet Foundation 
Bombay-400 022. 34, Kennett Road, 

Madurai-625 010. 
60. st. Grispir's Home 

Karve Road, 71. Guild of Service (Seva Samajam) 
Kravdawana 28, Casa Major Road 
Pune-411 004. Egmore. Madras-600 008. 

61. Misliionaries of Charity 72. CODgregation of the Sisters 

Nirmala Shishu Bhavan, of the Cross of Chavanod 

Church Road, Vi Ie Parle West Holy Cross Provincialate Pathur 

Bombay-400 056. Tiruchirapalli-620 017. 

62. Convent of St. Mary 73. Concord House of Jesus 

(St. H. John's Home for Women 
(A Home for Kids) 

and Chi Idren) 
No. 10 Venkatamma Samathi 

Panch Road 
Street, 

Poona-4lt 002. Purasiwalkam. 
Madrass-600 007. 

63. Holy Cros~ Home for Babies 
C/o Holy Cross Convent 74. FnmiJjes for Children 

Amravati (Camp.) 444 602. (Kulhanthaikal Kudumpam) 
107 VeJlore Road 

64. Bal Anand World Children's Pedanur, Coimbatore-641 023. 
Welfare Trus t. 
Sai Karupa, 96 Ghatla Village, 74. (A) SOS Children's Village of 
ChembuT, Bombay-400 071. India 

Please See Serial No. 84. 

65. pushpawadi Foundling Home, 7S. The Insiitute of the Franciscan 
C/o Nagpur House of Mary 
Immaculate, 

Missionaries of Mary Society, 

Providence School Compound 
No.3, Holy Apeste)s Convent 

Civil Lines, 
St. Thomas Mount 

Nagpur-440 001. 
Madras-600 016. 

Uttar Pradesb 
66. Family Service Centre 

Eucharistic CongresS 76. Uttar Pradesh Council for 
Building-III Child Welfare 
5 Convent Street . Mot. Mabal 
Bombay-400 009. L\lcknow. 
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West Bengal 

77. Missionaries of Charity, 
54/A Lower Circular Road 
Calcutta- 700 016. 

78. Society for International Child 
Welfare 
22 Col. Biswa'i Road Ballygunge 
Calcutta-100 019. 

79. The Indian Society for Sponsor-
ship and Adoption, 
1 Palace Court, 1 Kyd Street, 
Calcutta-700 016. 

80. Indian Society for Rehabilitation 
of Children. 
I J 2 D, Kankulja Road, 
Calcutta-700 029. 

81. Tewre Des Hommes (India) 
Society 
P. 53, CIT Road, Scherne-L-II, 
Ca1cutta-14. 

82. Kheiaghar Sishu Nivas and 
Sishu Kendra 
13/1, PaJm Avenue 
CaJcutta-700 019. 

83. Inrernatwnal Mission of Hope 
(India) Society. 
2 Nirnak Mahal Road, 
CaJcutta-70 0 043. 

Union Territory of Delhi 

84. SOS Children's Village of 
India 
506-507 Vishal Bhawan 
95 Nehru Place 
New Delhi-II 0 OJ 6. 

85. Delhi Council for Child Welfare 
Qudsia Gdrdens, Alipur Road, 
Civil Lines, Delhi-l 10 054. 

86. Church of North India Shishu 
Sangopal, 
Griha St. Michael's Church 
Compound 
Rear Powtida, Hospital Road 
Jangpura 
New Delhi-I 1 0 014. 

UnioD Territory of Delhi 

87. Welfare Home for Children 
68 Raja Garden, 
New Delhi. 

88. Inst itute of r he Fransciscan 
CJarist Sisters ('f the Most 
Blessed Sacramen t 
St. Anthony's Convent 
C·6, Safdarjang Development 
Area, 
Hauz Khas 
New Delhi-II (. 016. 

89. Missionaries of Charity 
NirmaJa Shishu Bhavan, 
12, Commissioner Lane, 
Delhi-ItO 054. 

90. HoJy Cross Social Service Centre 
34, Dr. Mukherjee Nagar (West) 
Delhi-] 10 009. 

Union Territory of Pondicherry 

91. Pouponniere 81. Joseph 
De Cluny (Cluny Children's 
Home) 
(Cluny Sisu IJJam) 
No. 8 Romain Ro Hand Street, 
Pondicherry-605 001. 

AJlocation to West Bengal for Anti-
Poverty Programme 

1442 DR. PHULRENU GURA ; Will 
the Minister of PLANNING be pJeased to 
state : 

(a) the details of a lIocat ion made for 
the State of West Bengal for anti-poverty 
programme for the years 1985-86, 1986-87. 
and 1987-88 ; 

(b) whether Government propose to 
increase the allocation under the pro-
gramme for 1988-89 ; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME 1 MPLEMENTATION 
(SHRI B.S. ENGTI) : (a) The total alloca-
tions (including State's share) for West 
Bengal under major anti-poverty pro-
grammes, viz. Integrated Rural Develop. 
ment Programme (IRDP), National Rural 
Employment Programme (NRBP) and 
Rural LandJess Employment Guaran tee 
Programme (RLEOP) for the years 1985-
86. 1986·87 and 1987-88 arc as follows, 
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J 985 .. 86 ---_-
IRDP 3403.28 

NREP j) Cash 3548.00 

ii) Value of 582.00 
foodgrains 

RLEGP j) Cash 3870,60 

ii) Value of 582.00 
foodgrajn~. 

(b) and (c) Slatewise alloeR tions for 
t 988· 89 are yet to be finalised, 

Research and Design Centre at 
Calcutta 

J 443. PROF. K.V. THOMAS: Wi)) 
the PRIME MINISTFR be pleased to 
state ; 

(a) whether there is a proposal to 
start an Electronic Research and Design 
Centre at Calicut : 

(b) if so, when it will be started; and 

(c) the cost of the project? 

THE MINISTER OF STATE IN THE 
Ml~lSTRY OF SCH:NCE AND 1 ECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPA~E (SHRI K.R. 
NARAYANAN) : (a) There is a project 
to start a centre for electronic design and 
technology (CEDT) at Calicut. 

(bJ The institution will start flloction-
ing close to the Regional Engineering 
College (~C) Campus by the end of this 
year, (1988). Necessary activn is being 
taken. '. 

(Rs. in Iakhs) 

t 986-8 7 1987-88 
-.~--- - .. --
40001.01 4725,096 

3464.00 5568.00 

113.0.00 864.04 

3737.00 3609.00 

1130.10 1329.18 

(c) The project wi II cost at'out Ils 6 
crores. 

Special Committee Plan for Schedul~ 
cd Caste and Scheduled Tribes 

1444. SHR ( MATILAL HANSDA : 
Will tht! Mmister of WELFARE be pleased 
to state : 

(a) the details of the Spec.;iaJ Compo-
nent Plan for Scheduled Caste and Schedul-
ed Tribe during the la~l three years year-
wise and State/lJnion Territory~wise ; 
and 

(b) the detaib of results a<:hivcd ; yeilr- . 
wise and State/Union Territory-wise? 

THE MINISTER OF STATE TN THE 
MINISTRY OF WELFARE (DR. RAJ EN-
ORA KUMARl BAJPAI) : (u) and (b) The 
Special Component Plan for Scheduled 
Castes and Tribal Sub·Plan for Scheduled 
Tri bes cover family oriented schemes of 
economic development schemes of area 
development like imnrovement of Scbeduled 
Castes basties and Tribal areas and the 
schemes of Human Resource Development. 
The year"wise and State-wise details of 
outlays and the uumber of families bene-
fitted is given in the enclosed statements 
I to IV. 
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Statement-n 
---.... -- ------ ---- -- ---_ .... _- --------------~-- -

.~- --- ...... ---.-
SI. 'No. State/UT ____ Numbe~_ of S~ families ~~efied _ _ __ 

1984-85 J 985-86 1986-87 

1 Andhra Pradesh 259631 

2 Assam 32437 

3 Bihar 320463 

4 Haryana 52824 

5 Gujarat 70328 

6 Himachal Pradesh 34606 

i Jammu and Kashmir 3814 

8 Karnataka 157817 

9 Kerala 63836 

10 Madhya Pradesh 193392 

1) Maharashtra 106440 

12 Manipur 1409 

13 , Orissa 102624 

14. Punjab 85083 

15 Rajasthan 122802 

16, Sikkim 1131 

1: Tamil Nadu 219913 

18 Tripura 7588 

19 Uttar Pradesh 479635 

2( . West Bengal 29001 7 

2}. Chahdigarh 617 

2; Delhi 9192 

2:. Goa, Daman and Diu 2123 

24. Pondicherry 4661 

Total: 2622383 _. 

288242 

13604 

258549 

46054 

51550 

27042 

4297 

102960 

37741 

187203 

111058 

300 

78658 

61044 

120607 

1168 

208206 

4367 

379639 

278054 

488 

83"6 

1409 

2344 

304513 

14967 

245572 

46278 

45823 

32087 

1998 

114089 

60783 

191513 

117059 

360 

]03511 

64799 

124802 

1065 

216245 

5421 

380769 

266218 

S33 

8029 

1607 

1714 
---.-----_ 

2272930 23507S3 
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St ....... m 
(Rs. in lakhs) 

SJ. No. State/U.T. 1984-85 ]'985 .. 86 1986 .. 87 

1. Andhra Pradesh 30(9.93 3260.96 5009.00 

2. Assam 4255.20 4611 42 5627.00 

3. BIhar 15137.48 19413.00 25950.00 

4. Oujarat 10545 61 8473.00 8'81.00 

S. Himachal Pradesh 1485.00 1536.95 1845 00 

6. Karnataka 493,98 369.97 1027.00 

7. Kerala 471.25 368 35 633.00 

8. Madhya Pradesh 22641.91 20147.00 22535'.00 

9. Maharashtra 8226.)2 7926.92 10467.00 

10. Manipur 2013.08 2613 41 2719.00 

11. Orissa 12456.32 13847.03 16758.00 

12. Rajasthan 5330 74 5953.68 823400 

13. SJkklln 490.88 30.41 343.00 

14. TamIl Nadu 687 25 47469 \l~6.00 

15. Tnpura 2074.42 2121 88 3362.00 

16. Uttar Pradesh 215.85 145.88 164.35 

17. West Bengal 2718.42 2492.78 2S~9.00 

J 8. A and N Is1ands 344.49 339.48 l~ 98 00 

J9. Goa, Daman and D,u 30.31 30.96 44.00 

Total: 92846.24 94157.17 118971.35 

Sta tement·rtJ 
----

81. No. State/U.T. 1984·85 1985·86 1~'86·87 

1. Andbra Pradesh 69,865 74,400 J .07,907 

2. Assam 7S,9,4 21,lS1 20,431 

). Bibar 1,66.'48 l,l2.'5l l,30,J52 
I 

J 
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- - -....... _ .. .._--- -.~---~ 

1 2 3 4 

4, Guiarat 78,904 66,995 7S,8Si 

5. Himachal Pradesh 5,218 3,804 5,274 

6. Karnataka 9,113 12,145 10,954 

7. Kerala 6,157 3,433 6,711 

8. Madhya Pradesh 2,54,515 1,96,490 2,4J,862 

9. Mabarashtra 93,269 ~91009 81,940 

10. Maniput 10,429 4,539 4,500 

11. Orissa 1,34,239 1,t3,299 1,45,000 

12. Rajasthan 67,372 61,726 86,616 

13. Sikkim 1,938 2,800 3,809 

14. Tamil Nadu 11,235 10,059 11,845 

15. Tripura 18,750 9,730 11,800 

16. Uttar Pradesh 3,155 4,496 4,570 

17. West BenaaJ 72,555 74,228 80,677 

18. A and N Islands 896 1,059 918 

19. Goa, Dam'lD and Diu 976 741 596 

Total: 10,81,088 8,72.857 10,29,622 
------

Target: 9,60,522 8,54,537 8,34.537 
--------- --------

Commonwealth Foreign Ministers' 
Meeting at Lusaka 

1445. DR. B L. SHAILESH; Will 
the Minister of EXTERNAL AFFAIRS be 
pJeased to state ; 

(a) whether India participated in the 
Commonwealth Foreigl" Ministers' recent 
meeting at Lusaka; 

(b) if so, the outcome of the meeting 
heIdI. ; 

(c) Whether India will be represented on 
the Common-wealth Mission visiting the 
front-)jne States in Africa in the context of 
the threat. posed by tne Prctori a resime: 
aDd 

~~- - -- - ---- -

(d) If so, when thIS team is lIkeJy to 
viSit the front-line States? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF EXTFRNAL AFFAIRS 
(SHRI K. NAT\VAR SINGH): (a) Yes, 
SIT. IndIa participated in the first meeting 
of the Commonwealth Committee of Foreign 
Ministers on Southern Africa heJd in Lusaka 
on February 1-2, J 988. 

(b) The Committee took the (oUowin, 
decisions: 

(j) It finalised the terms of referenc 
of the two expert studies on 
• evaluation of the impact of sanct-
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ions on a continuous basis and 
indentification of efforts to 
frustrate them' and 'South Africa's 
relationship with the international 
financial system'. 

(j i) It decided to pursue all appropriate 
action to secure greater unive-tsaJis-
ation of ~anctions. 

(iii) It took note of the increasing needs 
of the Frontline States deriving 
from South Africa's destablisation 
policies. 

(iv) It explored the ways in which the 
South African propaganda and 
censorship could be countered. 

(v) It realllrrned its strong support for 
the independence of Namibia, as 
called for in Security Council 
Resolution 435 

(.c) and (d) No final decisIon has been 
taken as yet with regard to Commonwealth 
Mission to the Frontline States. Details 
cOl'lcerning composition and dates etc., 
would be finaliqed once a decision is 
taken. 

Launching of Fi~st Remote Sensing 
Satellite 

1446. DR. B.L. SHAILESH 

SHRI H.N. NANJE GOWDA: 
Will the PRIME MINISTBR be pJeased 

to state : 
(a) when the first Indian Remote 

Sensing Satellite (IRS) is likely to be 
Jaunched and from w.here ; 

(b) how long wilJ it take to generate 
and transmit datn to help predict drought 
and structure and nsc;cssment system in the 
country ; and 

(c) the manner in whtch the IRS wilJ 
boost IndIa's capab;Iities of earty warning 
of drought signals? 

'THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
BLECTRONICS AND SPACE <SHRI K.R. 
NARAYANAN): (a) The first Indian 

Remote Sensing Satellite IRs..IA is schedul-
ed for launch in the middle of March 1988 
from a Soviet Cosmodrome in USSR. 

(b) and (c) IRS-] A will start transmitt-
ing regular data approximately within a 
month of its launch, after all the check .. 
outs. Subsequent Iy, the data will be disse-
minated to the user community.. For 
drought assessment, data from USA's 
Nationnl Oceanographic & Atmospheric 
Admini'ltralion (NOAA) sate1Jite and 
'LANDSAT' satenite are also being used 
presently, and the IRS-IA data will also 
playa very important role in such studies. 
Work towards drought assessment and 
mitigation is in the early technique develop-
ment phase, and is being done along with 
a large number of user agencies in the 
country. The methodology will be stabiHs-
cd that it can be applied on a large scale in 
the country. 

Allotment of Transport Work to 
Ex:·servicemcn by Public Undertak-

ings 

1447. PROF. NARATN CHAND 
PARASHAR: Will the Minister of 
DEFENCE be pleased to state ; 

(a) whether Government have received 
complaints from transport companies run 
by Ex-Servicemen Unions or Associations 
regarding the- allotment of inadequate 
transport work to them by the PubJic 
Sector Undertakings of the Union govern-
ment and the States; and 

(b) if so, the number of compJaints 
recei"ed in this regard during the past three 
years incJuding the current financial year 
and the action taken by Government to 
redress them ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DbFENCE (SHRI 
SONTOSH MOHAN DEV): (a) and (b) . 
There was a representation from the Ex-
servicemen Airlink Transport Service 
(EATS) about the pussibiJity of reduction 
of rout,es allotted to them at Bombay by 
the International Airports Authority of India 
(IAAI). The mutter was discussed with 
IAAI and EATS continue to operate tb~ 
routes a]Joted wit.b.9ut any reduction. No 
other specific compJaint has been received 

~ in the past three yeats from Ex-servicemen 
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Unions Of Associatiops regarding aJJotment 
of inadeouate transpart work by the Public 
Sector Undertakings of the Union Govern-
ment and the States. 

Effect or Cbanges in Surface Tem .. 
perature of Ocean 

. 1448. PROF. NARAIN, CHAND 
PARASHAR : Will tbe PRIME MINISTER 
be pleased to state: 

(a) whether Govc(nment have studied 
the effects of the changes in surface tem-
perature of ocean on the Jndi'an Sub-con-
tinent : 

(b} whether Government have taken 
advance steps for warning the people 
regarding the pos~ibiJity of storms/cyclones 
in the country; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MJNISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC· 
TRONfCS AND SPACE (SHRf K.R. 
NARAYANAN) : (a) Yes, Sir. 

(b) and (c) A comprehensive 
cyclone warning machinery to warn the 
coastal population against the cyclones is 
functioning in the country. India Meteoro-
logical Department, which the nodal 
agency for cyclone warning in India, has a 
'two stage warning' system. Under this 
system cyclone 'aJert' is issued about 48 
hours in advance and cyclone. warnings are 
issued about 24 hours in advance of land 
fall. Three 'Area Cyclone Warning Centres' 
and two 'Cyclone Warning Centres have 
been established for issuing cyclone 
warnings to coastal population l concerned 
State Government Officials, Ports Trusts 
and other concerned agencies. A number 
oC cyclone detection Radars covering the 
cyclone prone coastal areas have been 
instalJed for tracking cyclones. Regular 
pictures taken through INSA T are very 
helpful in monitoring the cyclones while 
still on hiah seas. A Disaster Warning 
Service (DWS) with 100 stations has also 
been set up along the east coast for 
reliable cQmmuoicatioD of cyclon~ warn .. 
inl. throuSh .INSAT. 

Rejection of Proposal to Sct up 
Regional Bank by SA ,\ RC 

1449. PROF. NARAJN CHAND 
PARASHAR : Will the Minister of 
EXTERNAL AFFAIRS be pJeased to 
state: 

. (a) whetber the proposal to set up a . 
regJonal bank to attract foreign capital has 
~ean shelved by the South Asian Associa-
tion for Regional Cooperati..Jn ; 

(b) if so, the reasons of 'rejection . and . ' 
(c) the nature and outlines of any 

aJternate mechanism to identify regional 
coJIaboralion projects and to ensure 
acequate I trade cooperation among the 
Member Slates? 

THE MINISTER OF STATE IN THB 
MINISTR Y OF EXTERNAL AFF'AIRS 
(SHRI K. NATWAR SINGH) : (a) to (c) 
A proposal for the estubli~hmeDt of a 
multisectoral investment institution was 
considered at the meeting of the "SAARC 
Standing Committee and Council of Minis-
ters held in Kathmandu in November 
1987. It was decided to ~et up un Exper; 
Group to ;llIer alia. explore the possibility 
of setting up a mechanism for indentifying 
projects of a regionul chc:rectcr which can 
effectively harness the compJcmentarities 
existing in the region Any such mecha-
nism would need to address itself to aU 
aspects of each regional project including 
its objectives and indcntification of its 
specific requirements like skiUed manpower, 
technology and financial resources that 
could be met from within the region itself. 

Handing Over Wakf Properties to 
Wakf Boards 

1450. SHRI SYED SHAHABUDDIN : 
Will the Minister of-WELFARE be pleased 
to state: 

(a) whether Union Government have 
suggested to the State Governments that 
wherever possible Wakf properties under 
Government or semi·Governmeet occupa-
tion should be vacated and handed over to 
the Wakf Boards or taken on a permanent 
lease or purchased OD payment of fai, 
market value : 
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(b) the names of the Stat~s which have 
acttd on tbis advice ; and 

(c) wbet~er the progress of implemen-
tation of this suggestion is beiDI monitored 
bYi Governmen t ? 

THE MINISTER OF STATE OF THE 
MlNlSTRY OF WELFARE (DR. RAJEN .. 
DRA KUMARI BAJPAl) : (8) Yes, S~r. 

(b) fl) According to replies received so 
rar the followiDI State Government/U.T. 
Administration are reported to have initia-
ted action on the suggestions madh by the 
Central Government Andhra Pradesh; Guj-
arat ; Haryana; Karnataka Madbay Pradesh; 
Maharasbtra; Meghalay&.; Orissa; 
Punjab ; Rajasthan ; Tamil Nadu and 
Pondiche'rry. 

(ii) The Governments of Kerala and 
Mizoram and the Administration of 
A1ldaman and Nico~'ar Islands have staled 
that, there are no such cases in their 
territories. 

(c) Yes, Sir. 

Craib or IDdlaD Air Force Planes 

1451. SHRI SYED SHAHABUDD1N : 
Will the Minister of DEFENCE be pJeased 
to state: 

<a) Dumber of Indian Air Force 
pla~os which have creasbed during 1987 ; 

. (b) whetber Court of Inquiry bas been 
held in each case to determine the cause or 
crash· ; 

(c) whether steps have been taken to 
reduce the in'cidence of such crashes ; and 

(d) the number of lives lost in these 
crashes during 1987 '! 

THE MINISTER OP STATE IN THE 
MINISTRY OF DEFENCE (SHRJ SON-
TOSH MOHAN DEV) : (a) and (d) The 
number of IAF planes, which crashed 
durin. 1987. an4 lives lost ~D these acci-
de.ots t is classified information and caD.QOt 
be .:disclosed in tbo "ublio interest. 

~b) Yes. Sir. 

(c) The major cause. of air accident" 
bne. '-0 "idooti:8ed to I be bumaDJerr~. 
teebni~al dofect. and bird strlke"',A, uJUllblr 

of steps have been taken to redu.;e acci-
dents due to these causes which is aD on· 
loinl process. Some or them are given 
below :-

Human errors 

The important remedial measures taken 
to reduce human error accidents are :-

i) The trainina pattern has been 
modified and a new sylJabi bas 
been introduced with emphasis on 
advanced operatioDal training 
exercises. 

ii) The training syllabi have been 
reviewed in depth to ensure that 
junior pilots are introJuced to 
high workload/biah risk exercises 
in a progressive/regulated manner. 
Standards for each phase of 
training have been set and are 
being monitored. 

iii) Radio and Navigational aids are 
being given particular attention • 

. Mandatory requirement of essen-
tiaJ aids at airfields has been 
defined. 

iv) Appropriate instructions have 
been issued to ensure that medical 
factors like aircrew (atiaue and 
hyposlycemia do not contribute 
to accidents. 

v) Instrument flying traidjna and niaht 
ft1iDI traiDli have been rev iewed tot 
meet operational requirements b, 
day and night. 

vi) SettiDI and quantification of ftyio. 
traininl standards in flyio, train-
ina establishments have beeo 
established. 

vii) A system of monitoring trainin. 
standards and standards or 
QualifyiDI Flyin8 Instructors bas 
been introdu~d. 

Teebnlatl delert. 

The major steps taken/beiDI taken to 
reduce accidont. by technical delICt. ' 
are :- , 

i) Accidents due to de_lID or m_u-
facturma delicietlCia' an-- broDIh'" 



I-HALGUNA 12. tM9 (SAKA) 

to the notice of the rnaDuf~cture18 
in aircraft. Pending such modi. 
fications short term remedial 
measures jn consultation with 
tbtm. are expeditiously impJe. 
meoted. ' 

ii) Tecbnical type Training Schools 
are ~iD' set up for various types 
of aircrart Technicians willi be 
given extended training on parti-
cular aircraft types, 

jji) Senins and quantification of 
standards in technical training 
establishment has been under-
taken. 

iv) The Crew Chief System of aircraft 
servicing bas been Introduced on 
a trial basi s. 

v) The training period (or Branch 
Commissioned Officers has been 
extended to include technical and 
manalement education. 

vi) Wi DI Mai ntenance bas been res-
tructured and percentage of un-
trained technicians reduced. 

vii) Experienced Supervisors have been 
placed In-charge of aircraft servic-
ing repairs, and team of techni-
cians formed to service particular 
aircraft. 

Bini Strikes 

Due to tbe increased urbanisation and 
industrialisation bird hazard to aircraft 
is on the increase. The steps taken to 
avoid bird strike accidents are :-

i) Airfield Environment Management 
Committees have been set up 
UDder the Chairmansbip of the 
concerned Collector I Disl f • Magis-
trate to take necessary steps to 
keep the environment around air-
fields safe fer ftyinl· 

ii) Bird hazard combat teams have 
beel established 00 an eaperimen-
tal basis at 5 selected airfieJds. 
These teams report bird activity 
to pilots and also kill/scare away 
tbe birds. 

iii) Use 01 bird watchers at airfields 
to lekp pilots informed about 
bird activity in the airfield circuit 
areas. 

iv) Publicity drive by DWaDI of radio, 
TV, newspapers and posters is 
beiDg undertaken to educate the 
seneral public about bird bazard 
to aircraft and necessity to main-
tain clean env'ronment around 
airfieJds. 

v) The State Governments and JocaJ 
bodies are being regularly con-
tacled to take steps for sanitisa-
tion of areas outside the perimeter 
of Defence airfields, 

Org.Disa tioD' Receiving For.ign 
ContributloD" 

J 452. SHRI SYED SHAHABUDDIN 
Will the Mini~ter of HOME AFFAIRS 
be pleased to refer to the reply given to 
Unstarred Question No 3869 on 2 
December, 1987 regarding organisations 
receiving foreign contributions and state: 

(a) the amounts of foreign contribution 
received by Veda Vigyan Vidya Peeth. 
Maharishi Ashram. Ayurveda Pratishthan, 
Institute of Creative Intellilence. Students' 
International Meditation Society, Inter-
national Institute of Vedic Science and 
Learniog Ideal NutritioD CorporatioD, 
Spiritual ReleneratioQ Movement Joounda-
tion of India, Age of EnIigbtemeot Trust 
Maharishi Dbyan Vidya Peeth, MabiJa DhYao 
Vidya Peeth. Mabila Siddh Nieman Vajna, 
Mahila Education Society, an rormin. part of 
Maharishi's organisation during the last five 
years; 

(b) whether these organisations have 
submitted their accounts ; 

(c) whether these accounts have been 
scrutjnised and whether any lap •• have 
been noticed; 

Cd) whether action bas been taten in 
accordance with the law asainst such 
oraanisations : and 

(e) whother any of these ora.nil.tioba 
has been placed in prior permilsion cat .. 
lor, or do-reaisterecl 7 
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THE MTNISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OT STATE IN THE MINIS· 
TRY OF HOME AFFAIRS (SHR.) P. 
CHJDAMBARAM' : (8) Information is 
given In statemeut below. 

(b) Yes, Sir. 

(c) and (d) Accounts furnished "y these 
organisations have been scrut;nilrtd and 
certain short comings were nohced for 
which organisations were asked rQr clari-
fications. Further action. if any, will be 
taken in accordance with the provi.ions of 
'the Foreign Contribution (Regulation) Act, 
1976. 

(e) In form at ion is given in stakment II 
below. 
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Pension (or Agricultural Landress 
Poor 

1453. SHRI SYED MAS UDAL 
HOSSAIN : Win the Minif\ter of WEL· 
FARE be pleased to state: 

(a) whether there is any proposa] to 
introduce a centraJJy sponsored Pension 
scheme for the aged agricultural landless 
poor throughout the country; 

(b) jf so, the detai Is thereof; 

(c) if not, the reasons therefor; 

(d) whether any State have introduced 
such pension scheme ; and 

(e) if so, when and the names of those 
States ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPA}) : (a) No, Sir. 

(b) Question does not arise in view of 
(a) above. 

(c) to (e) AJI the State Governments 
and UTs. have their own old age pension! 
social security schemes. According to 
information availabJe with us, separate 
schemes for agricuJtural landless workers 
have been introduced in Andhra Pradesh, 
Kerala, Gujarat, Tamil Nadu and Wec;;t 
Bengal. 

l\fanufacturc of CTVs by fublic! 
Private Sectors 

1455. SHRI BRAJA '-"OHAN 
MOllANTY: Will the PRIME MINIS-
TER be pJeased to state: 

(a) how many puhJic sector and private 
sector enterprises arc manufacturing colour 
T.Vs. at present, with their names; 

(b) the percentage of In~an com-
ponents being used in the manufacture of 
colour T.V. ; 

(c) the total percentage being spent 
during 1986-87, 87-88 for the import of 
components for manufacture of CTV ; and 

(d) whether any exercise has been done 
for complete indianisaction of the colour 
T. V. components? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, Al'OMIC ENERGY 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN) ; (a) The name of the 
enterprises j n public sector and private 
sector who have reported production of 
Colour TV sets are given in the Statement 
below. 

(b) The share of Indian components in 
the BiH of Components/Materials for CTV 
receiver is presently between 30/~- 35%. 

~c) During J 986-87 and 87-88, it is 
estimated that the imported components in 
terms of ('IF content in foreign exchange 
accounted for 35-40/~ and 30- 35% res-
pectively of the average Bill of Com-
ponents'Material for CTV sets 

(d) Progn;ssi\c indigcnisation of the 
componcnt() for CTY i'i ahcady under 
Implemt'ntation hwc5tment ~ by industry 
have alreLluy hccn made for manufacture 
of critical components, like Colour Picture 
1 ube. D~flection Yoke. Line Output Trans-
former. Op('rating Unit, Integrated Circuits, 
Delay Jint!s. SAW Filter, ctc. 1t is anticipa-
ted that by 1989.90, 80~/;) of the com-
ponents required hy the CTV industry 
would br met from indigenous sourc~'i. 

Statement 

51. No 

List of Manujaclllren ofCTV ,sets in the 
Public and Prh'ate sector 

Name of the Unit 

Public Sector Units 

1. Central Electronics Ltd., Sahibabad. 

2. Electronics Corpn. of India Ltd., Hyderabad. 
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3. Goa Electronici Ltd., Mapusa. 

4. Haryana Television Ltd., Faridabad. 

S. Kerala State Electronics Dev. Corp. Ltd, Trivandrum, 

6. Konark Television Ltd., Bhuvneshver. 

7. Raja,than Electronics Ltd., Jaipur. 

8. Sidkal Television Ltd .. Trivendrum. 

9. Uptron India Ltd., Lucknow. 

10. Webel Nieco Electronics Ltd., Calcutta. 

Paivate Sector Units 

11. 21st Centuary Erectronics Pvt. Ltd., Nc:w Delhi. 

12. AKG Electronics Pvt. Ltd., Ghaziabad. 

13. Acharya Electronics Ltd.) Nagpur, 

14. Aktron Electronics Pvt. Ltd., Sri Gang Nagar. 

IS. Altravision Electronics, Palghat. 

16. Anaya Electronics Ltd., New Delhi. 

17. Anech Electronics Pvt. Ltd., Delhi. 

18. Aryan Electronics Systems Pvt. Ltd, Bhopal. 

19. Atari Eiectronics, Calcutta. 

20. Atlas Engineering Works Pvt. Ltd, Bhuvneshwar. 

21. B & B Electronics Pvt Ltd., New Delhi. 

22 BeJtek Electronics Pvl. Ltd.~ New Delhi. 

23. Beltek India Ltd ~ New Delhi. 

24. Dharat Television Ltd., Secundcrabad. 

25. Binatone Electronics Pvt. Ltd. Sahibabad. 

26. Boston ElectroDics Pvt. Ltd., Calcutta. 

27. British Physical Laboratories India Ltd., Bangalore. 

28. British PhY!'icaJ Laboratories India Ltd., Palghat. 

29. Bush India Ltd, Bombay. 

30. Canon Electronics Pvt. Ltd .• Delhi 

31. Ca)com Electronics Pvt. Ltd., Delhi. 

32. Cauvary Electronics Pvt. Ltd., Bomba)'. 
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33. Chroma Electronics Pvt. Ltd., HaloJ (TaJuk). 

34. Contal Vision Pvt. Ltd., Kashmir. 

35. Continental Device India Ltd., Faridabad. 

36. Cosmic Electronics, Vadodara. 

37. Cosmic Radios, Bombay. 

38. Creative Handicrafts, New Delhi. 

39. Damodar ElectroJ1ics and Controls, Cochin. 

40. Darpan Electronics Pvt. Ltd., Trivandrum. 

41. Dass Electronics Pvt. Ltd .• Dehradun. 

42. Deepan Electronics Pvt" Ltd., Ahmedab~d. 

43. Devi Electronics Pvt. ltd., Gandbi Nagar. 

44. Dianan Television Pvt. Ltd., Indore. 

45. Disco Electronics Pvt. Ltd., New Delhi. 

46. Dynamic Electronics (India) Pvt. Ltd., Bangalore. 

47. Dynavision Ll.d, Madras. 

48. Electronics Instrumentation, HooghJy. 

49. Electronics Consortium Pvt. Ltd., New Delhi. 
SO. Electronics Consortium Pvt. Ltd .• Nainital. 

51. Electronics, New Delhi. 

52. Electrovision (India), Gorakhpur. 

53. Empire Trading Company. New Delhi. 

54. Enfield India Ltd .• Madras. 

55. Esky EJectronics {India> Pvt. Ltd., New Delhi. 

56. Ezhutbassans Electronics Pvt. Ltd., Trichur City. 

57. Ferry Radio Corporation, New Delhi. 

SS. Fuscbase Electro Pvt. Ltd .• New Delhi. 

59. GCO Radio CorporatioD, New Delhi. 

60. Gripp Systems Pvt. Ltd., Ahmedabad. 

61. Happy House (TV) Mfg. Division Ltd., Madras. 

62. Hargopal and Sons Pvt. Ltd., AmbaJa Cantt. 

63. Hendez Electronics Ltd .• Palshat. 

64. Hi Beam Electronics Pvt. Ltd., Madril. 
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6S. Instayision Electlonic, Ahmedabad. 

66. J & C Electronics P'/t. Ltd .• Cal;utta. 

67. J. S Enterprises, Amtitsar. 

68. Jajodia FJectronics Pvt. Ltd, Calcutta. 

69. Jetking Electronics }>vt. Ltd., Bombay. 

70. Jolly Radio and~ Sound S.:rvice, Rampur. 

71. Jolly Telcvj~ion Pvt. Ltd, Rampur. 

72. Jupitor Radios (Rcgd.), Ludhiana. 
73. Jupiter Radios (Rcgd.) New Delhi. 

74. KaJyani Sharp India ltd., Pune. 

75 KD & Sons, New Delhi 

76. Keerli Electronics Industries, Vi . 

77. Kejriwal Electronics, Calcutta. 

78. KeJvision Electronics. Trivandum. 

79. Keonics Video Ltd., Bangalore. 

80. Kingston EJectronics Pvt. Ltd., New Delhi. 

8 J. Kdsons Electronics Systems Pvt. Ltd., Nt::w Delhi. 

82. Larry Electronics Pvt. Ltd .• Noida. 

83. Mahendra Radio & TelevjsiOl1 Pvt. Ltd, Meerut. 

84. Marwan Electronics Equipment Pvt. Ltd., New Delhi. 

85. Master Electronics Company Pvt, Ltd., Trivandrum. 

86. Mire Electronic~ Pvt. Ltd., Bombay. 

87. Monjca Electronics Pvt. Ltd., New Delhi. 

88. Neltron Electronic~ Pvt. Ltd., Bhopal. 

89. Niharika Electronics Pvt. Ltd., New Delhi. 

90. Nihon Electronics Pvt. Ltd., Bombay. 

91. Niky Tasha India Pvt. Ltd. t Faridabad. 

92. Ni!')a International Pvt. Ltd., Calcutta. 

93. Novatron Pvt. Ltd" New Delhi. 

94. Novavision Electronics Pvt. Ltd., Ghaziabad. 
95. Ocean Electronic Company. Moreana. 

96. Orient Vision Ltd .• Madras. 

97. Orsons Electronics Ltd., Bo~bay. 

98. Polestar Electrynics Pvt. Ltd., Bombay. 
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99. Pokon Elcclronics Ltd., Calcutta. 

100. Prem Associates, Banalore. 

101. Prestige Telcvidev, Indore. 

102. Quaser Electronks Pvt. Ltd., Bombay. 

103. Ramain Products Pvt. Ltd., Bombay. 

104. Rep EJectlonics Ltd. t Bangalore. 

105. Raghu NJndan E'ectr()nrc~ Ltd .• Bangarare. 

106 R.lvelectronics, Pvt. Ltd .• Bangarore. 

107. Ravelectronics, Madras. 

108. Relianc..:! Electronic'> Indu HI ics (I) Pvt. Lt~., Naida. 

J 09. Royal Electronics Ltd., BeJgaum. 

110. Ruchika Electronics Ltd., New Delhi. 

111. SJkura EJecir onies Pvt Ltd., Madras. 

112. S.!nthil En~iners, Trichy. 

113. Shastha Electronics Pvt. Ltd., Madl as. 

114. Sigma Engjn~ers, Pune. 

J 15 Simplex Elcclronil's, Ahmedabad. 

I . ./ 
116. Smclare TI.! elISIons Pvt Ltd., Hydcrabad. 

11 7. Sin8~ RadIo Co. (Ind,J) Pvt. ltd., lIydcrabad. 

118. Sipply Electronic~ Pvt Ltd., Naida. 

119. Skanstrons Pvt. Ltd., Jaipur. 

120. Sonodyne Television Pvt. Ltd., Ca1cutta. 

121. 50novision Pvt. Ltd, Ghaziabad. 

122. Starvision Pvt Ltd" Noida. 

123. Starvox Electronics Pvt. Ltd., Ahmedabad. 

124. Stylon Electronics Industries. Pondicherry. 

12S. Sudarshan Electronics & TV Ltd., Bombay 

126. Sudhir Electronics Pvt. Ltd., Nagapur. 

127. Super Computronics Ltd., New Delhi. 

128. Surya Cinetron Pvt. Ltd .• Patns. 

119. Sumiti Television Pvt. Ltd., Meclut. 

13'0. Suvarna Electronics Pvt. Ltd., lIyderabad. 
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t 31. Target Electronics Pvt. Ltd., Sahibabad. 

132. Telerama (India) Ltd., Calcutta· 

133. TeJestar Communication Systems Pvt. Ltd., Cannore. 

134. Television & Components Pvt. Ltd., Naroda. 

13 S. Televista Electronics Pvt. Ltd., Ghaziabad. 

136. Televista Electronics Pvt. Ltd., New Delhi. 

137. Tressa Electronics Pvt. Ltd., Ahmedabad. 

138. Trident Electronics, Calcutta. 

139. United Dimonds Ltd., Noida. 

140. Usha Television Ltd., Faridahad. 

141. VV Rama Rao & Co .• Hyderabad. 

142. Valwyn Television Ltd., Madras. 

143, Video Electronics Pvt. Ltd., Sahibabad. 

144. Videon, New Delhi. 

t 45. Videon rv Manufacturers Put. Ltd., Naida. 

146. Video Technica Pvt. Ltd., Bangalore. 

147. Vijai Electronics Pvt. Ltd., Hyderabad-

148, Vipul Electronics, Calcutta. 

149. Weston Electronics Ltd., New Delhi. 

J 50. Weston Electronics Components Ltd., New Delhi. 

Manufacture of VCR 

1456. SHRI MOHANBHAI PA TIL: 
SHRI MULLAPPALLY RAM-
ACHANDRAN: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government have taken 
any decision to manufacture VCR within 
the country to meet the demand ; 

(b) the names of the public or private 
sector units which have applied for issuing 
licences to manufacture VCRs. 

(c) tbe action taken by Government 
in this respect; 

(d) whother any foreign concern bas 
offered to establish its unit in India to 
manufacture VCRs i and 

(e) if so the details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH .. 
NOLOGY AND MINISTER OF STA rE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERtJV, 
ELECTRONICS AND SPACE (SHRI R R. 
NARAYANAN): (a) Government .have 
taken decision to promole establishment of 
manufacturina base for VCR within (he 
counJry to meet the demand. 

(b) and (c) Government vide p"'ess 
note No. 30(1985 series) dated October 25, 
1985 invited composite applications (indus-
triaJ Jicence and foreign collaboration> for 
the manufacture of VCR/VCP (rom the ~Dits 
which are prepared to commi t size.ble 
investment for suitable vertical IDtegra",on 
with an accelerated pbasod manufactwtn. 
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pr<'l1'amme and which have the requisite 
in·built capacity to keep pace with tbe 
cbugioa technoloiY. 

In response to the tbe press note 65 
applications were received. These applica .. 
lions were processed by interministerial 
task force. Out of the 6S applications 

fo,)owing six have been shortlisted for 
further consideration :-

1. M/ s Bharat Forge Limi ted, 
Koregaon Bhima (Maharashtra). 

2. Shri Pradeep Kumar Nand Lal 
Dhoot Ahmed Nagar (Maharshtra). 

3. Shri D J. Jhaveri, New DeJhi. 

4. Mis Karnataka State Electronics 
Devp. Corp. Ltd., Bangalore 
(Karnataka). 

5. M/ s Sonodyne Television Ltd .• 
Calcutta (West BengaJ). 

6. Mis Electronics Trade and Techno-
logy Devp. (Corp. ET&T) New 
Delhi. 

In addition to the abov.e, MIs BPL 
Sanyo Ltd, Bangalore. a unit licenced 
fo: manufacture of Video Deck Mechanism 
hat: also requested for approval for manu-
facture of VCR/Vep for better utilization 
nf their capacity created for manufacture 
of Video Deck Mechanism. 

Fmal decision on the se cases has not 
yet been taken. 

Cd) and (e) Foreign companies have 
MheJwn interest in entering into technical 
collaboration with equity participat ion with 
Indian companies but not in establishing 
un.t on their own. 

Manufacture of Application-Specified 
Integrated Circuits 

1457 SHRI PARAS RAM BHARD .. 
WAJ: Will the PRIME MINISTER be 
pIc .lsed to state: 

(a) whether Government propose to set 
up design centred industry for manufactu· 
in, application .. specified integrated cir· 
cu,ts ; 

(b) whetber clearence to projccts for 
ICf4tiD8 up tbree tecbnololY park. at 

Hyderabad, Dehradun and BangaJore from 
Defence Research Organisation is pendiDI ; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE-
MINISTRY OF SCIENCE AND TECHNO. 
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE. 
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K.R. 
NARA Y ANAN) : (a) With a view to up.. 
grading electronic equipment technology, 
Department of Electronics is planninl to 
set up 10 computer aided design centres 
for Application Specific Intearated Circuj ts 
(ASJCs) to cater to the needs of the 
electronics industry. 

(b) No, Sir. 

(c) Does not arise. 

Rural Population Below Poverty 
Line 

~ 

1458. DR. KRUPASINDHU BHOI : 
Will the Minister of PLANNING be 
pleased to state: 

(~) the percentage af rural population 
below poverty line in different States; 

(b\ the steps taken to raise them above' 
poverty line; 

(c) the target set therefor in Seventh 
Plan; and 

(d) the various poverty alleviation 
schemes under operation for the purpose ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI BIREN SINGH ENGTI) : <a) A 
statement containing the requisite infor-
mation as reve-aled by the National· Sample 
Survey Organisation's Survey carried out 
1983-84 is given below. 

(b) to (d) The Seventh Plan develop. 
ment stratelY and the pattern of aroyth 
emeraiDB from it are expected to lead to 
reduction in poverty_ Tho emphasis on 
accelerated aaricultural growth, increased 
rpoductivity of rice in Eastern India, 
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developing the potential of dry-land aarj1 

culture, adoption of special measures to 
increase productivity and incomes of sma 11 
and marginal farmers, implementaHon of 
the mjnimum needs programme 811d expan-
sion of irrigation facilities WJII make a 
substantial contribution to reductj'(,n of 
poverty. 

In addition, the three major anti .. 
poverty programme being implemented for 
enabling the rural poor to cross the poverty 
line are Integrated Rural DeveJop~en.t Pro-
gramme (lRDP), National RUTal Employ .. 
ment Programme (NREP), and Rural Lan~­
less Employment Guarantee Programme 
(Rl EGP). The Seventh Plan target is to 
reduce the incidence of poverty among tbe 
rural populatiC'n to :'8.2 per cent. 

Statemt'nt 

Number and percentage of rural population be/ow the povert), iiIii' in d ijferenl SUlIes : 
1 ~ 8 j. 8 4 (rrovisionai) 

S. No. State 

-------- ----- - -- -- ------- ------

" 

1. 2 

1 . Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu and Kashmir 

8. Karnataka 

9. KeraJa 

10. Madhya Pradesh 

11. Maharashtra 

12. Manipur 

13. MeghaJaya 

14. Orissa 
J 5. Punjab 
16. Rajasthan 
17. Tamil Nadu 

18. Tripura 
19. uttar Pradesh 

20. 'West Bengal 

.21. NMaland, Sikkbn, ~ All 
Union TerritOties, 

AU.I .. dia 

Number 
(lakhs) 

3 

J64.4 

44.9 

329.4 

67.7 

16.2 

5.8 

8.1 

102.9 

55.9 

218.0 

176.1 

1.3 

3.9 

107.7 
13.7 

105.0 
147.6 

4.6 
440.0 

183.9 

17.9 

2215.() 

-------- -~- - ---_~-
%agc 

4 

38.7 

23.8 

51.4 

27.6 

15.2 

14.0 

16.4 

37.5 

26.1 

50.3 

41.5 

11.1 

33.7 

44.8 
10.9 
36.6 
44.1 

23.S 
46.S 

4~.8 

47.f1 

40.4 
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Note I) The above estimates are derived by using the poverty line of Rs. 49.09 
per capita per month at 1973-74 prices corresponding to daily calorie 
requirement of 2400 per person in rural areas. 

2) For up-dating the poverty line for 1983·84, C.S.O. Poverty ~onsump .. 
hon deflator has been used. 

3) The~e results are baied on the provisional and quick tabulation of the 
NSS on household consumer expenditure of 38th Round (Jan. 1983 to 
Dec. 19&3), 

4) The difference between the aggregate all India .private consumption expen-
diture estimated by Central Statistical Organisation in their National. 
Accounts Statistics and that derived from the NSSO data has been pro-
rJta adjusted among the di ffierent States and Union Territories in the 
absence of any informatioll to alJocatc this difference among the States 
and Union Territories. 

S) The number of people below poverty Jine reJa tes to the population as OD 
1st March, 1984. 

Increasse in Production of Computer 
Sof~'are 

1459. DR. KRUPASJNDHU DHOI : 
Will the PRIME MiNISTER be pleased to 
state : 

(a) whether Government propose to 
increase the production of value added com-
petitive engineering goods incJuding 
Computer Software for the overa1l growth 
of export; 

(b) if so, the steps taken by Govell1-
ment in this directions ; 

(c) the achievements made so far; 

(d) the target set for the year 19S5-89 ; 
and 

(e) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO 
LOGY AMD MINJstER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC lJNERGY. 
ELECTRONICS AND SPACE (SHRl 
K R. NARAYANAN): (a) and (b) The 
Government bas taken a number of meas-
ures to assist exporters in the export of 
engineering goods. These measures inter-
alia include, liberalisation of licensing pro-
cedures. a new reaime of Cash Compen-
satory Support (CCS) to compensate for the 

cascading effect of domestic taxation accees 
to raw material.:; and consumab1es at inter-
national competitive pricces, reduction in 
interest rates of pre and post shi pment 
credit; hIgher debt equity ratio for identified 
export thruc;t 1 ndustl ies, introduction 
of a new blanket exchange permit scheme 
liberalising provi~jonl) for export promotion 
activitIes etc The policy on Computer 
Software rxport Software Development and 
Training was announced in December, ] 986. 
The poljcy i~ broadly aimed at accomp1ishing 
the folJowi ng basic ohject ivcl) :-

(1) To promote soft ware oxports to 
take a qu~ntum jump and capture 
sizeabJe share in international soft-
ware market. 

2) To promote the integrated develop-
ment of software in the country 
for dome~l ic a <; weJl as export 
markets. 

3) To simplify the existing procedures 
to enable the software industry to 
grow at a fnstcr pn(. e. 

4) To establish a stron@ base of soft .. 
ware industry in the country. 

5) To promote the use of computer 
as a too) for decision makins aDd 
to increase work efficiency and to 
promote appropriate applicatiorrs 
which are of develcpment ciltaly. 



227 Written Answers MARCH 2, t 988 Wrilten Answerl 228 

sing nature with due regard for long 
term benefit of computerisation to 
the country as a whole. 

, (c) The cngieering exports during the 
period April to December 198'", were Rs. 
830 crores. The sOftware export from lndia 
for the",year 1987-88 is expected to be over 
Rs. 80 crores. 

(d) and (e): The projection for the 
software export for the year J 988-89 is Rs. 
144 crores. Government has taken the 
following additional steps to achieve the 
target : 

1) Setting up of Software Develop-
nlent Agency for the integrated 
development of software for 
export and domestic market. 

2) Organising of export promotion 
campaigm Department of Electro-
nics with the help of Embassy of 
lndia. USA arranged software con-
ferences at six centres in USA 
during October-November, 1987. 

3) A demand survey for Indian Soft-
ware was conducted in the Nether-
lands, the UK and Belgium during 
October-Novem1"'1er, 1987. 

New Incentives to ST Girls Education 

1460. SHRI MATILAL HANSDA: 
Will the Minister of WELFARE he pleased 
to state: 

(a) whether any new scill'me for incent-
ives to Scheduled Tribe girls education has 
been introduced; 

(b) if S0, the details thereof; 

(c) the allocation made for this pur-
pose; and 

(d) the state-wise target fixed for the 
scheme 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAI) : (a) and (b) A 
aew scheme to provide incentive to indigent 
Scbeduled Caste and Scheduled Tribe fami-
lies to send their female children to school 
is proposed to be iptroduced in 1988-89. 

The scheme mny cover perticuJarJy the 
children of non-starter and first generation 
learners families. 

(c) and (d) To start with. an amount 
of Rs. 50.00 lakhs is proposed to be aHoc .. 
ated for the ~cheme during 19R8·89. State-
wise allocation and other dataiJs will le 
worked out in consultation with the State 
Governments. 

Manufacture of Television Tubes by 
the Rashtriya Chemicals and 

Fertilizers 

1461. SHRI T. DALA GOUD: Will 
the PRIME MINiSTER be pleased to 
state : 

(a) whether the Rashtriya Chemicals and 
Fertilizers a pub1ic sector unit, has (!ecided 
to take over the REL TaJeja unit in Maha-
rashtra to diversify its production for the 
manufact ure of glass tubes for television 
sets. 

(b) whether Government have decided 
to annex severa] units of eJectronic industry 
to be contro1Jed by ihis giant public sector 
undertaking ; and 

(c) if SOt whether any decision has 
been taken in this regard and whether it 
would be implemented in other units also? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENl S OF OCEAN DEVE-
l.OPMENT, ATOMIC ENERGY, EJECfR-
ONICS AND SPACE (SHIn I<.R. NARA-
YANAN): (a) Rashtriya Chemicals and 
Fertilizers have suhmillcd a proposal fer 
taking over the BEL'~ Taloja unit in Muba-
rashtra for the mr.nufactur e of glass shells 
for TV Picture Tubes. 

(b) No, Sir. 

(eY No, Sir. 

Utillsatson of Poverty Alleviation 
Funds 

1462. SHRI KAMLA PRASAD SINGH: 
will the Minister of PLANNING be pleased 
to state: 

(a) the details of the steps taken to 
check the wastage and pilferages of resour-
ces meant for the poor; 
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(b) the funds allocated under the anti-
poverty programme during 1987 and how 
does this amount compare with the amount 
~ancliont)d during the last three years; 

(c) the details of the achievements 
made Statewise ; and 

(d) (he details of t he steps taken fur-
ther to generate more employment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME I MPLE-
MENfATION (SHRI BIREN SINGH 
ENGTI) : (a) Three major Auti·Poverty Pro-
grammes being implemented are: Jntcgrated 
Rural Development Programme (IRDP). 
National Rural Employment Programme 
(NREP) and RUt al Landless Employment 
Guarantee Programme (RLEGP). Specific 
complaints about wastage and pilferage of 
resources allocated for these programmes 
ate Jeferred to the concelrned State Govts. 
for enquiry and remedIal aClion. The Con-
current Evaluat ion of JRDP was introduced 
in October, 1985 and that in respect of 

S No. Programme 1984-85 

NREP in Nov., I ~i 8 7 (expected to cover 
a1l districts by Oetocer. 1988). Under 
lRDP Deptt. of Banking has issued instruc-
tions for dealing strictly with cases of cor-
ruption State Govts. have been advised to 
set up Grievance Cells attached to each 
District Rural Development Agency 
(DRDA). Wherever they exist, State Level 
V'gilcnce Cells aho under.'!ake flying checks 
on their own. To ensure financial disci-
pline, Internal Audit Cells are being set up 
at State Hqrs. At the same time, the State 
Governments have been asked to ensure 
constitutions of Beneficiaries' Advisory 
Comittees at the Block Level and Sub· 
Committees at Panchayat Level so that the 
beneficianes can actively participate in the 
programme 

(b) A statement showing aJJocation of 
funds under the three programmes mentio-
ned above during the year~ t 984-85 to 
1987-88 is given below :-

Funds allocated (Rs. crores) 

1985-86 1986-86 1987·88 
~ ------ - ----- -----_ -----

1. IRDP 407.36 

NREP* 457.53 

3. RLEGP* 500.00 

(c) The requisite details are given in 
the Statements I to III below. 

(d) Cenerally, higher outlays have been 

407.36 543.83 613.38 

532.53 608.07 671.92 

574.00 651.52 639.55 

*Including value of foodgrainl 
but excJuuding foodgrains 
Subsidy and transport cost. 

allocated for the above programmes over 
the years so as to generate more employ-
ment. 

Statement-I 
Physical Achievemellts ullder I.R.D.P (Nos.) 

.. _.._....- ----~-­-_---.--- ---- - - - -- --_..-- ... ------
S. No. Name of tbe 1986-86 

State!UT 
J 986-87 

-------- - - --.....--- ---'"_ ..... ... ---~-- -

1. Andhra Pradesh 18015 256944 

2. Arunachal pradesh 11358 13702 

3. Assam 51843 68019 

1987-88 
(Upto Dec. 87) 

187695 

2476 
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--- .. -~ ------------- . . ... 

t 2 3 4 5 
--------- -----------

421135 535155 436230 
(It 

4. Bihar 

S. Goa 7052 9050 3676 

6. Gujarat 101275 1275~7 102949 

7. Haryana 48·196 50420 3(1805 

8. Himachal Pradesh 33574 36955 23848 

9. Jammu and Kasmir 41329 26718 17159 

10. Karnataka 14R79 .... 145175 77509 

11. Kcrala 71 ~ ... f 6 143399 69342 

12. MJdhya Ppladctlh :'.1959 t 363582 :6J27R 

13. Mahnrashtra r ')01 74 238118 159522 

14. Manjpur 7487 13673 4723 

15. Megh~laya 7129 1197t) 1116 

16. Mlloram 2fi23 ~438 2783 

17. Nagaland 7515 43J8 3008 

18. Otissa 173427 207872 131('98 

19. Punjab 64612 9993.5 50565 

20. Rajasthan 140503 164472 118171 

21. Sikkim 2185 2728 1406 

22. Tamt) Nadu 209626 258823 182098 

23. Tripura 14148 15779 13677 

~4 Uttar J>rade~h 580802 666474 491030 

25. West Bengal 287052 243921 J 64319 

26. A & N Islands 742 2303 1256 

27. Chandigarh 116 120 r J 2 

28. D & N Haveh 67i 1080 316 

29. Delhi 2146 4380 1295 

30. Daman & Diu • * 405 

3J, Lakshadweep 554 444 320 

32. Pondicherry 3142 567S 1045 
~ -------

AU India 3060678 3747269 2578456 

*Included in Goa. 



23 3 Jf ',.; tt~ns t4nSK'e r.t PHALGUNA 12. 1909 (SAKA) Written .A.nsW~rs 234 

Statement·I1 
----------------------------------------------

(Lakh mandays) 
SI. Statc!UT 198(-87 1987-88 
No. (till Dec. 87) 

-- - ---~--------~-~ --------------------
J. Andhra Pradesh 

2. Arunachal Pradesh 

3. As~am 

4. Bihar 

5 Gujarat 

6. Haryana 

7. HimachJI Pladesh 

8. Jammu & KashmIr 

9 Karnataka 

10. KClala 

1 J. Madhya Pradesh 

12. rvl ahara~htra 
13. Mantpur 

14. MC!~haJaya 

15. Miloram 

16. Nagaland 

17. Orissa 

18. Punjab 

19. Rajasthan 

20. Sikkim 

21. Tamil Nadu 

22. Tripura 

23. Uttar Pradesh 

24. West Bengal 

1 S. A & N IsJands 

26. Chandigarh 

27 D & N HaveJi 

28. Delhi 

29. Goa, Daman & Diu 

-30. Lakshadweep 

31 • Pondicherry 
---,------

All India 

214.48 

.2 ,17 

25.77 

416.27 

69 71 

14.77 

15.98 

19.11 

201.45 

84.23 

.212.8~ 

250.03 

2.65 

3.89 

1. ~8 
2.56 

147.83 

27.34 

497.86 

2.36 

298.07 

7.12 

501.90 
130.95 

2.82 

0.35 

1.94 

028 

3 79 

1.66 

2.40 

264.22 

l.Q5 

51.35 

370.52 
13 2.83 

J674 

2049 

42.77 

138.55 

105.32 

383.91 
237.(l2 

6.87 

4.03 

1.32 
3.20 

181.77 

19.04 

929 63 

2.82 

333.9Q 

J 1.04 

465.23 
217.61 

3.64 

0.35 

0.05 

0.33 

2.33 

1.32 

2.48 

169.54 

0.32 

18.05 

234.50 
93.17 
13.84 

1-:.22 

15.11 

84.60 

45.06 

288.32 

106.04 

3.51 

1.85 

0.36 
1.80 

141.46 

10.26 

122.74 

2.59 

198.13 
11.09 

343:46 
118.35 

1.96 

0.14 

1.63 

0.43 

1.91 

1.26 

2.69 ------------_._.---.,.-----
3164.14 39.53.92 2046.99 
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Statement HI 

(lakh mandays) 
--.... -- ~--------
SI. State/UT t 985-86 19 6-87 19Si ·88 
No. (till ·X7) . 

- ---- - - --- - --- -- .- -
l. Andhra Pradesh 224.99 299.83 163 00 

2. Arunachal Pradesh 1.12 1.30 047 

3. Assam 22.32 4.:!.42 2607 

4. Bihar 232.73 328.66 209 25 

5. Oujarat 70.62 79.63 49 44 

6. Haryana 15.18 17.12 13 42 

7. Himachal Pradesh J 5 85 18.51 ]0 34 

8. J..lmmu and Ka~bmir 8.59 18.5~ J 4~ 

9. Karnataka 188 29 170.29 11 fl.97 

J O. Kera1a 76.99 1 ] 3.72 4~ 05 

II. J\.tadhya Pradesh 194 24 278.83 167 89 

12. Maharashtra 230.27 233.29 11 ~.91 

13. Manipur 0.47 1.45 3 29 

14. Megbulaya 0.02 2.77 1 76 

t 5. Mizoram 1.06 12.04 G 81 

16. Nagaland 2.56 3.01 I 50 

17. Orissa 121.29 J 75.94 II? 11 

18. Punjab 20.69 J 8.02 1 ~ 48 

19. Rajasthan 64.27 152.26 106 16 

20. Sikkim 1.67 2.89 2 22 

21. Tamil Nadu 288.45 520.39 179 73 

22. Tripura 12.09 8.78 662 

23. Uttar Pradesh 468.25 527.61 284 48 

24. Wets Bengal 110.64 219.74 lIP 90 

25. A & Islands 029 1 07 o 77 

26. Chandjgarh 0.24 0.14 

27. D & N Haveli 0.31 0.59 054 

28. Delhi 0.32 0.36 o 59 

29. Goa, Daman & Diu 1.99 2.24 1 86 

30. Lakshadweep 0.84 1.05 o 61 
31. Pondicherty O.7S 1.22 1 86 -_ 

AIllndl8 2379.79 30S3.72 1750 59 
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Iaclusion or "TamaagsU In ST 
Lilt 

1~3. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of WEL-
FARF be pJeased to state: 

(& \ whether Government have taken 
any final decision on the demands. of t.he 
'TAMANGS' and similar other tflbos for 
the ncJusion" in the list of ScheduJed 
TrIbe" ; 

(t-.t if so, the details thereof and the 
folJo\X' up steps contemplated ; 

«( J if not, the reasons for delay and 
whether consultations with the concerned 
State Governments have since been com-
pleted ; and 

(d a the likely date by which any 
decish)n would be taken? 

THE MINIlSTER OF STATE IN THE 
MINISTRY OF WELFARE (DR. RAJE-
NDRA KUMARI BAJPAI) : (a) to (d) 
All proposals are being considered in !he 
contelt of the proposed comprehensive 
revision of the lists of Scheduled Castes 
and Scheduled Tribes. Further. any 
amendment in the existing lists of Scheduled 
Cast~ and Scheduled Tri bes can be done 
only ,hrough an Act of Parliament in view 
of Articles 341(2) and 342(2) of the Cons-
titution. In view of this it is difficult to 
specify any time~limit at this stage. 

Indian Institute of Information 
Tt'chnol,ogy at Bhubaneswar 

1..t64. SHRI CH1NTAMANI JENA : 
Will t.le PRIME MINISTER be pLasea to 
stale : 

(,,) whether Government propose to set 
up an Indian Institute of Information 
Technology at Bhubaneswar ; 

(b) whether a State Level Coordination 
Committee t·or implementing the programme 
of uttlisation of the super computer hy 
the Stute has been formed and t~e ~teps 
for the aIJotm"nt of Jands for, the institute 
hal been taken ; 

(c' the time by whea OoverllD:lcnt pro-
pose to set up the Jnstitute ; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINJSTER OF STATE 
IN THE DEPARTMENTS OE OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) Yes, Sir. 

(b) A National Informatics Centre 
(NIC) - State Coordinat ion Commjttee 
(NSCC) has be enset up by the Go~ernmen t 
of Orissa for implementing the programme 
of utilisation of the super computer instal-
led by NIC in Bhubaneswar in the Eastern 
Region. Steps are under way for setting up 
the Indian Institute of Information Tech-
nology (lUT) at Bhubaneswar. Immedia-
tely thereafter, ~teps for procUI em en t of 
land for setting up the Institute will be 
taken up. 

(c) It is proposed to commence the 
first academic year of nIT at Bhubaneswar 
from July, 1989. 

(d) The {oHowing type of courses are 
proposed to be offered at the India n 
Institute of Information Technology (lilT). 

1. Short term modular courses <.-6 
months duration) ; 

2. DipJoma Courses (one ye(if post 
bachelor's diploma) ; 

3. 

"I. 

Continuing education and reorien-
tation courses 

Mid-career development pro-
grammes for Government officiaJs 
in-service ; and 

5. Teachers training programmes. 

The main emphasis in these courses 
will be on practical orientation. Com-
putting faci lities of the National informa. 
tics Centre (NIC) at these locations will 
be made extensive use of. Modern educa-
tional technology tools, such as Cornputcr-
aided Instructions (CAn, Modular Traina 
io •• Video Tape Courses etc. will also be 
used. 
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Acquisition or Submarin~s. Advance 
Jet Trainers, and Attack Hellropttrs 

1465. SHRf E AYYAPlJ REDDY: 
Will the Minbter of DEr-ENCE hI! pleased 
to state: 

(a) whether the propo~uls for [lcqui~i­
tion of submarine Nos. ",'\ and 6 from HDW 
Advance Jet Tr.lincrs and t he Attack 
Helicopters for the Army have not come 
through in the year 1987 though originally 
envisaged; 

(b) if ';0 the rcrt~on., ther~of ; and 

(c) whether the above prnro~ed acquisi-
tions have hern given up 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SONTOSH MOHAN DEV) : (a) to (c) 
The proposals for the acquistion of the 
Advanced Jet Trainer for the Air Force, 
the Attack Helicopter for the Army anr1 
Submar.nes (5-6) for the Navy are under 
consideration of the Government. It would 
not be in the interest or national security 
to disclose further details in this regard. 

Delfc~nsfng of Small Scale Electro· 
nics Industry 

1466. DR. V. VENKATESH: WiJJ 
the PRIME MINISTER be ple3sed to 
state : 

(a' whether Gove"nment are con~jder­

ing delicensing of the smaJJ scale electlO· 
nics industry; 

(b) jf so, the reasons therefor ; 

(c) whether there arc any ba~ic hurdles 
in the progress of the electronics industry 
in the country ; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OE SCrENCE AND TECH-
NOLOGY AND MIN[STER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVBLOPMENT, ATOMIC ENERGY, 
ELECfRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) The smoll sector 
does not come under the purview of Jicenss, 
in8. However, decentralisation of seJected 
areas of electronics industry in the small 
acale sector is pJ:esently under examination 
b)' the GovernQle.Qt. 

(b) According to existing procedure 
proposals for the manufacture of electronic 
items J n small scale sector are considered 
for scheme 81"proval before they are regis-
tered with the Srate Directorate of Indus-
try. Scheme approval letters are issued 
either by State Directorate of Industry or 
Development Commissioner <SmaH Scale 
Industries) <.Iepending upon th(" item (\f 
manufacture. GeneraJJy for other sectors 
of industry. registration is done at the 
State level only. without referring to Cen-
tral Government. For 1hesc reasons, it j~ felt 
that the procedure for regi'ifration lor SSI 
units except for a few it('m~ can be I"lrougt't 
at par with other SCC({\IS af indu,fries 

(c) No, Sir. 

(d) Dt'{'s not arise 

r Trans/atlOn 1 
Hjgh 1 eve' Committee for New 

Caste (;roups 

1467. SHRI HARISH RA'h'AT : WiJl 
the Mtnister 01 WELFARE be pJeased to 
state : 

(a) whether a High Level Committee 
constituted by (Jo\ernment has finaljsed th~ 
proposal t.) recognIse s('me nev. cu::,tc"j 
tribes as Scheduled Caste Ec.:hedllltd 11 it c: ; 

(b) if so, the names of the grollr~ oJ 
Uttar Pradesh which are proposed t(' t e 
recognised as Schedured Tl Jbes ; and 

(c) whether Anwal and Kuchhalia bore 
groups of Pithoragarh Distrirt are a~lo 

proposed to be induded in Scheduled Tribe 
List 7 

THE MINiSTER OF STATE IN 1111: 
MJNJSTRY OF WELFAHL (DR. RAJE-
NORA KUMARI BAJPAI) : (a) to (c) All 
propos a Is received in regard to tIle" ,hanges 
in Jjst~ of SCs/STs are under c()nsiuerat ion 
of Government. No fl.Hfl.cr Wf(Hnl IlI011 
can be disclosed at this stage m pu! lic 
interest. 

[English] 

Information TechnoiOflY 

1468. SHRI K. RAMAMURTHY 
Will the Minister of PLANNING be pJeased 
to state : 
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(a) whether Government have de~ided 
to have infornlation technology as the 
essential pre-requisite for providing basic 
infrastructural inputs during the next two 
plan periods to secure desired industrial 
development and economic progress by 
2001 ; and 

(b) if so, the steps contemplated in 
this direction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINI-
STER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI BIREN SINGH ENGTI) : (a) Yes, 
Sir. 

(b) Government have established 
National Informatics Centre (NIC) which 
is charged with the responsibility of pro· 
vi ding information services to Central and 
StateGovernment Departmen ts/ Ministries 
to support planning and decision making. 
Further steps will be formulated alongw~ th 
8th plan preparation. 

Development of Indigenous Parts In 
National Aeronautical Laboratory 

for IAF 

1469. SHRI K. RAMAMURTHY: 
Will the Minister of DEFENCE be pleac;ed 
to state: 

(a) the contrihution made hy the 
National Aeronautical Laboratory and the 
Gas Turbine Re')earch E'itabJishment for 
the development of indigenous parts and 
component required "hy Indian Air forced; 

(b) to what e"tent the annual jmport 
bill of" IAF has declined due to indigenous 
repla"ements developed hy these organisa· 
lions; and 

(c) the annual import bill of IndIan 
Air Force for each of the last three 
years ..., 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV) = (a) A statement is 
liven below. 

(b) National Aeronautical Laboratory 
(NAL) and Oas Turbine Research Estab-
liahment (OrRE) have close relaiions with 
OUr aircraft and defence industries and 

their inputs have greatly helped in indiae-
nisation process. However it is not possible 
to quantify their contribution in reducing 
the annual import bill of IAF. Further 
-the GTX engine n'>w under design and 
development by GTRE for use in LeA 
when completed, would resuJt in consider-
able saving of Foreign Exch.lnge. 

(c) It would not be in public interest 
to divulge the figures. 

Statement 

The contributions made by National 
AerouQulicallaboratory (NAL) und 
thp Gas Turbille Research E) tab/ish-

men! (GTRE) are us IInder: 

NATIONAL AERONAUTICAL LABO-
RATORY (NAL) 

National Aeronautical Laboratory 
(NAL) is a research and Development 
Organisation and is therefore not directly 
engaged in providing indigenous parIs and 
components required by IAF. However, 
NAL have played a major role in the deve-
lopment of electronics equipment and has 
supplied FRJ> Radomes for Alize and Fair· 
child packet aircraft. NAL has also con-
trihuted significantly on the analysis of 
failures/accidents of military aircrafts .. at 
the request of Indian Airforce and has 
carried out wind tunnel tests, extensive 
computational <;(udies on the release 
characteristics of rockets and Retro pene-
tration bomb clearance tc~ls. Wind tunnel 
tcst analysic; has been performed to assess 
the effectiveness of Vortex plate and com-
bat flups for improving the manoeuvre 
performance of the aircraflr studies cSHied 
out on elfed of Rotodome on performance 
of aircraft. Wind tunnel tests have been 
carried out on GAF, HF 24. HSS 737, 
HF 25, Ajeet, MIG 21 and LCA and 
variouc; types of missiles bomb set etc. 
N i\L has played a leading role lQ concept 
formulation and initial feasibility studies on 
Light Combat Aircraft. NAL has played 
important role on the evaluation of air 
worthiness of Avro aircraft. It has also 
carried out fatigue life evaluation of 
GNAT and AJEET AIRCRAFT which havf 
led to considerable direct benefits to lAP. 
Such fatjgue evaluation cannot be got don e 
by agencies abroad has it will give access 
to strategic informatioQ. Further siani .. 



243 Written Answers MARCH 2. 1988 Written Answers 244 

ficant contributions have been made by 
NAL in fatigue failure analysis and acci-
dent investigat ion which are invaluabJe for 
flight safety. 

GAS TURBINE RESEARC'H ESTAB-
LISHMENT (OTRE) 

(a) Gus Turbine Research Establish-
medt (GTRE) had undertaken in 
1962 an educational design pro-
ject de";gnated GTRE-C'P~j, Jet 
Engine nnd a prototype of the 
same had been manufactured. 

(b) Modificiltions to the Russian RD-
9F engine for instaJJation on HF-
24 were also developed during 
early sixtic'i. 

(c) In early 1963, GTRE commenced 
the de')ign nnd development of a 
Reheat system for Orpheus 703 
engine to improve the performance 
of HF-2 4 aircraft. This project 
was completed and a final type 
approval was accorded j n Decem-
ber 1973. The regular product ion 
was not undertaken du.,;, to phasing 
out of HF-24 aircraft. 

(d) 

(e) 

(f) 

(g) 

To improve the performance of 
Orpheus 703 enginc, a single stage 
transonic compressor was designed 
and tested on Orpheus 703 engine 
with its fi rst sub-sonic stage 
replaced by tran~onjc stage. This 
ha~ found application in GTX 
project. 

A number of component research 
project wer~ initiated. These pro-
ject'; hclped GTRE to undertake 
dcsign and dcvdoorncnt demons-
trator model of GTX engine. 

A project to design and deveJop 
the GTX-3 7~ 14U engine upto 
demonstrator stage was sancti oned 
to GTRE. Thi", project was 
succc~~fuJ)y completed. 

GTX 'B' demonstrator model 
engine project which is an improv-
ed by-pass variant of GTX engine 
has also been taken up and the 
fabrica1 ion of components of this 
engine are in advance 'stage of 
completion. 

(h) The project for FuJ1 DeveJor,ment 
of GTX-37-14L' Straight Jet 
engine was saner ioned and the 
engine is presently funning on the 
test bed. 

(i) A propo~al on design and develop-
ment of a variant of GTX edgine 
for the LeA has been taken up 
for sanction. Presently the pro-
posaJ is to power the prototype of 
the aircJ aft with im}Jorted GE 404 
engine. Once the GTX variant is 
avaiJable, considerable reduction 
in foreign exchange would accrue. 

Imports for IAF Aircrafts and 
J lelicoptcrs 

1470. SHRI K. RAMAMURTHY 
WiJl the Mini"lter of D1 FFNCE he pleased 
to 51tate : 

( .. I) whether i( if;) a fact that the Indian 
Air Force has to import its requirements 
of metaJJic materials, non-metallic 
materials (incJuding sealants)) testing equip-
ment, electrical, e~ectronic, hydraulic and 
mechanical components for aircrafts and 
helicopters; 

(b) if so, the reasons for rc')orting to 
their import; and 

(c) the steps taken to produce these 
items within the country itself? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV): (a) and (b) The 
Indian Au Force has to meet some of 
its requirements hy import hecause : 

(i) the quantity required is too small 
for indigenous development/pro-
duction ; 

(ii) equipment like test equipment are 
specific to the main equipment 
which is imported ; 

(iii) the level of technology in India 
has no t developed to the extent 
required to produce aU types of 
sophisticated alloys, and eJectroni c 
equipment. 

(c) Orsanisations like the Defence 
Research and Development Organisation 
(DRDO) and Avipnics Design Group of 
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Hindustan Aeronautics Limited are engaged 
in developing and productionising indIgen-
ous substi tutes for critical defence items 
to achieve self-reJiance and self-sufficiency 
for meeting the needs of the Indian Air 
Force. 

Bilateral Contract to Improve Indo-
China Relation~ 

1471. SHRI G.S. BASAVARAJU: 

SHRI VJJA Y N. PA TIL: 

Will the Mini~ter of EXTERNAL 
AFFAIRS be pleased to ('tate: 

(a) the details of bilateral contracts 
made or heing made with China in the 
direction of improving relations with that 
country; and 

(b) uptodate follow up action taken in 
respect of such contracts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) The 
only hila tera) contI act if. a Trade Agree-
ment and prorocol<\ signed under it. The 
Trade Agreement, providing for Mo~t 

Favoured N~ltJOn ~t .. Hu~. was sJgned bet-
ween Jndia and China in August 1984. In 
November 1985, a Trade Protocol, provid· 
ing for a trade turnover of U.S. Dollars 
100 to 160 million'> during ] 986, was 
signed. In May 1987, a Second Trade 
Protocol, providing for a trade turnover of 
U.S. Dollar& I 50 to 200 miJJions during 
the period 1st January 1987, to the 31st 
March, 1988, was ~i'Sncd between India 
and China. 

(b) Trade under the protocols is pIO-
moted by the usudl methods, such as ex· 
changes of business delegations and busi-
ness discussiGns. 

Prime Mloister·s Visit to Cbina 

1472. SHRI G.S. BASAVARAJU : 
SHRIMATI BASAVARAJES-
WARI: 
SHRI S.M. <;JURADDI : 

WJlI the Minbter of EXTERNAL AF. 
FAIRS be pleased to state : 

(a) whether the invitation flom China 
to the Prime Minister to pay a vi:.it to that 
COuntry has been accepted ; and 

(b) if so, the likely date when the 
visit is to take place? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NA TW AR SINqH): (a) and 
(b) Although tb'e Prime Minister has been 
invited to visit China, and the invitation 
has been accepted in principle, no dates for 
the visit have as yet been fixed. 

SCjST Below Poverty Line in Rajas-
tllan and Gujarat 

1473. SHRI VIRDIIl CHANDER 
JAIN: WjJJ the Minister of WELFARE be 
pleased to slate: 

(u) whether any ~urv('y has heen con-
duct..:d in Rajasthan and GUjarat to as-
certain the number of Scheduled Castes! 
Scheduled Tribes living below the poverty 
linc; and 

(b) if so, t hL! meao;,urcs heing taken by 
Government to uplJ ft there poor people 
and the amount of money proposed to be 
sJ)ent on these mcaSUles ill the current 
financial year '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WrLFARE (DR. RAJEN-
DRA KUMARI DAJPAI): (a) No com-
prehensive survey has been undertaken by 
the concerned State Governments for this 
purpose, 

(b) The Governments of Rajasthan and 
Gujarat have taken up various anti-poverty 
family oriented programmes h) uplift the 
Scheduled Castes/Scheduled Tribe families 
below poverty line. The amounts of money 
propos:d to be spent on these measures iQ 
the current financial year are as follows ; 
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(R<;. in crores) 

senes 
State SCP SC A to TSP SCA to Central Govt's 

SCP TSP contribution 
to the share 
capita1 

----- ........ _ ... - .... --"- -------. 
Rajasthan 1 04.~8 9.85 

Gujarat 30.61 5 57 
----- ------

Chiracse Intrusi«m into Indian 
Territory 

1475. DR. V. VENKATESH: WI]) 
the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether there has been recent 
Chinese intrusions into IndIan territory; 

(b) if so, the detaJ}~ thereof; anll 

(c) whether Government have taken 
any steps in thi s regard? 

THE MlNISTER OF STATE IN THE 
MINISTRY OF EXT1-:RNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) to (c) 
Chinese personnel intruded into the Sum-
dorong Chu ValJey of Arunachal Pradesh in 
lune 1986. 

This matter ha-;; been taken up with the 
Chinese authorities i)) Hne with Govern-
ment's policy to resolve problems through 
negotiations, both at the official-level talks 
and through contacts at the political level 
between the two countries. 

Delay in Completion of Projects 

1476. SHRI V. TULSIRAM: WIll 
the Minister of PROGRAMME IMPLE .. 
MENTATION be pleased to state: 

(a) whether delay in implementation 
of projects have caused a huge loss to the 
nation; 

(b) if so, the detaiJs of such projects 
tosether with the details of original pro-
jects costs and anticipated and revised 
(;osts t 

58.21 11.38 0.2614 

117.09 11.60 Nil 

(c) wllcther a high rO\\ cled c( nlmittre 
has been ~et up for finding out the causes 
of such delays ; 

(d) the action takcn!propo~cd 10 be 
taken against the authorities concerned in 
thi s regard ; 

(e) the States 'Vhcre these projects have 
been affected; and 

(f) the &tepC) bemg taken to compJete 
the Mega pJ'oje~ts and 0 t her projects 
including HBJ Pipeline 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNlNQ AND MINIS· 
TER OF STATE IN THE MINISTRY 
OF PROGRAMME JMPLtMENTATION 
(SHRI BIREN SlNGH ENGTJ): 
(a) and (b) A statement gi"ing details of 
original, revised/anticipated cost of delayed 
projects each costing over Rs. 20 crores 
as on 30 September, t 987 included in the 
Quarterly Monitoring System is given 
below. The total increase in the anticipated 
cost of 157 delayed projects vis-a-vis the 
original cost is Rs. 19810.27 crores. 

(c) and (d) An A.dvisory Council on 
Project Implementation consisting of emi-
nent persons havi ng experience in the 
field of project maa.lgement under the 
chalrn1anshjp of Shrj Ratan Tata was cons .. 
tituted by the Government to advise the 
Ministry of Programme Implementation on 
(a) improvement in project implementa-
tion systems and (b) organisational deve-
lopment. The Council has since submitted 
its report which is currently under exami-
nation of the Government. 

(e) The deJayed projects arc spread 
out in Andhra Pradesh, Assam, Bihar. 
Gujarat, Himachal Pradesh, Haryana~ 
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Jammu and Kashmir, KeraJa, Madhya 
Pradesh, Maharashtra, Nagaland, Orissa, 
Rajasthan, Tamil Nadu, Uttar Pradesh and 
West BeQg~1. 

(f) McasuJes taken by the Government 
to expedite project compktion inter-aHa 
include :--

Intensive monitoring of projects 
by the Ministry of Programme 
Implementation through monthly/ 
Quar~erJy monitonng system; 

lndepth pcriodkaJ review of riO' 

gress of ·projects by adminis (rative 
Ministries and con~lant prc~"lIre 

nn project authori(ies for expert,· 
ous completion ; 

Sector 

Atomic Energy 

Civil Aviation 

Coal 

Fertilisers 

Mines 

Steel and Iron Ore 

Petrochemicals and 
Chemicals 

Petroleum and N. G. 

Power 

Paper, Cement, 
Automobiles (OPE) 

Railways 

Surface Transport 

Telecommunications 

Statement 

No. of 
Projects 
Delayed 

2 

2 

51 

8 

3 

11 

6 

16 

26 

8 

11 

12 

157 

Setting up Task Force/Empowered 
Committees for problem soh'ing 
and speedy implementation of 
projects; 

CJose foUow up by concerned 
Ministries and project authorities 
with State Governments, equip-
ment suppliers. contractors. con~ 
su .rants and other concerned 
agencies to minimise delays; 

Inter ·minister ial coordination and 
interaction; 

Emphasis on preparatiun of lealis· 
tic project ir-lplementation plan; 

Review of project implementation 
by the Cabinet Committee on 
Industrial Infrastructure. 

Cost (Rc;. crores) ---_. ---- ~ ---- _ .... -- .. __ - - - --- -- . ._ -. 
Original Revised/Anticipated 

---.-~- --------- -- -_--
631.49 

243.10 

3533.51 

1349.39 

J 558.62 

45~9.38 .. 
348.25 

6865.22 

7055.23 

646.02 

584.29 

959.40 

64.50 

2842".40 

1096.79 

293.74 

5935.67 

2601.29 

3044.40 

11373.91 

437.94 

7408.93 

11688.18 

1198.55 

1693.78 

1394.48 

71.01 

48238.67 
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TecbnoJog~ Upgradatjon Progrmme 

1477. DR. B.L. SHA1LESH ; Wjll 
the PRIJ\.lE MINISTER be pleased to 
state : 

(a) whether Government have under 
consideration any programme for upgrada-
tion in the industrial sector like the esta-
blishment of new insfitutional rne.:hanism 
to a~si'it and oversee the implementation 
of specific projects of individual enter-
prises ; and 

(b) if so, the elabora·e package of 
mea~ures since evolved for jndu~trjaJ te,h-
nology updating scheme? 

THE MINISTER OF STATE IN THE 
~lINJSTRY OF SCIENCE AND TECHNO· 
LOGY AND MINISTER OF STATE IN 
THE DEPARTMeNTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONJCS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) and (b) Govern-
ment has gi yen consideration to programmes 
of technology upgradation and evloved 
mea~ures such as encouragmg and recognis-
ing establishment of j n-house: R&D units 
in industries ; encouraging establishment 
of new enterprhes using indigenous tech-
noJogy developed ; providing support to 
programmes undcrtkcn in the industries for 
absQrption of imported technology ; pro-
viding support to consultancy organisation 
with a view to assisting enterprises in intro-
ducing new technologies. 

( Tralls/ation] 

Non-A vailability 0 f "Set ButindQI" 
Medicine 

t 478. SHRI KAMLA PRASAD 
RAWAT: Will the PRIME MINISTER be 
pleased to state; 

(a) whether Government are aware 
that the medicine named "Set Butindol" 
developed by the Centra) Drugs Research 
Institute for treatment of mental diseases is 
stiJi not avaiiabJe in the market; 

(b) if so, the inifficulties being faced 
in makiDa the aforesaid medicine available in 
the. market; and 
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(c) if no difficulty is being faced, the 
reasons for not making the aforesaid medi-
cine avaiJable in the market? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TECHNOLOGY AND 
MINISTER OF STATE IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS AND 
SPACE (SHR[ K.R NARAYANA~): (a) 
Yes, Sir. The drug is being supplied only 
to seven selected medical centres. 

(b) The manufacture of the drug 
invoJves hazardous chemical operations. 

(c) Efforts are being made to ~ .welop 
safe and commercially viable proc.!ss for 
its manufacture. 

[El1gli.~h 1 

Inquiry into l\lis~ing Ammunihon 
Boxes During Transportation fMm 

Maharashtra to Guwaha ti 

1479. SHRf MOHD. MAF FOOZ 
ALI KHAN : Will the l\1inil cr of 
DEFENCE be p)ca~cd to state: 

(a) whcfhcr in November, 1987 some 
ammunition boxcl) were found to be missmg 
while being trllnsportcd from Maharashtra 
to Guwahati ; 

(b) if SOt thc dctai b thetcof ; 

(c) whether any inquiry was made in 
this regard and if so, its outcome; and 

(d) the action taken by Governmcnt in 
the matter? 

THE MINISTER OF STATE IN THE 
MINJS1RY OF DEFENCE (SHRI SON-
TOSH MOHAN DBV) : (a) and (b) 4 
Boxes containing 16 pieces of ammunition 
\\ ere found missing from the wagon of a 
military special train at Bardhaman rail. 
way station (West Bengal), on 23rd 
November. 198:". The ammunition was 
consigned by an Ammunition Depot in 
Maharashtra to a Depot in Assam. 

(c) and (d) The matter is being investI-
gated by the Police authorities. A Staff 
Court of Inquiry has also been set up by 
the Army authorities. 
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Seizure of Heroin 

1480. SHRi DHARAM PAL SINGH 
MALIK: 

SHRI M. RAGHUMA 
REDDY: 
SHRI MANIK REDDY: 
SHRI SUHHASH YADAV : 

Wi)J the Minister of HOME A~FAJRS 
be pleased to stntc : 

(a) whether it has come i(l the notice 
of Government that heroin worth Rs. 3 
croes ha~ ~een seized in the Capital on 
17th January. J 988 ; 

(b) if so, the dctail'\ thereof; 

(c) the estimated value of heroin 
seized in the C apitaJ during the months of 
January and February. 1988 and the act ion 
token against the cuJprits in each case; 

(d: whether any action has since been 
taken by Govel nment to minimise such 
crimes; and 

(e~ if so, the detaill) thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL 
PUBLIC GRiEVANCES AND PEN-
SIONS AND MINISTER OF STATE 
IN THE MINrSTRY OF HOME AFFAIRS 
(SHRJ P. CHIDAMBARAM) : (a) and (b) 
On tbe' 16th January. 1988 one scooter 
was interceJ)ted and 2 ~ kgs. heroin was 
recovered. On interrogation of the scooter 
rider, the house of llnolher person was 
raided and 855 gms. heroin lecovered. 
Bot h of them have been arrested. 

(c) In 85 cal)es reported in January, 
1988, about 25 kgs. of Narcotics was 
seized and 87 persons arrested. During 
February. 1988, 55 such cases were repor-
ted and about 5 Kgs. of Narcotics was 
recovered. 55 persons were arrested in 
cases lcported in February, 1988. 

It is not possible to give an estimate 
of villue of the Narcot ics seized as it vades 
wi.~ the place of sale and percentage of 
purity. 

(d) and (e) A constant "'8teh is kert 
on the su~pects and a close liaison is main-
tained with other enforcement agencies. 

12.00 hu. 

f Engli.\It] 

SHRI SAIFUDDIN CHOWDHARY 
(Kalwa): Sir, I have given notice of an 
adjournment mot ion. 

[ Trmnlation] 

MR SPEAKER : Mr. Saifuddin pleas 
]isten to me. 

[Englishj 

(Interruptions) 

SHRI SAIFUDDIN CHOWDHARY 
Why don't you allow for one minute? 

MR. SPEAKER: It cannot he done. 

( Interruption.s) 

SHRI SAIFUDDIN CHOWDHARY! 
The Bangladesh BSS News Agency has 
come out \-\ ith the news ... (Inrerruplions). 
In order to curb the movement there .. 
(Illterruption.J) they are trying to e~tabJi~h 
link with India. 

(llllt>rrilplions) 
... 

MR. SPEAKER : The Demands for 
Grants of the Ministry of Home Affairs 
are about tcf be taken up shortly. You 
can mention about it then. 

(Interruptions) 

[ Transla t iOIl 1 
SHRI MOHO. MAHFOOZ ALI 

KHAN: Mr. Speaker. Sir, the President 
of Luckno\\ Lok Dat (B.) has been killed .. 

[English] 

SHRI SHANTARAM NAIK (Pan'ji) : 
I would like to have ~ small clariftQation. 
Whenever )'ou give a rulinSJ if it doea Dot 
suit the OPPosition, tbey walk out allin" 
your rulina· Wbenev,r we save Qotices of 
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breach of privile.e. you have rejected those 
notices. I would )ike to know whether 
walkiDl out .,ainst your rulina amounts 
to breach of privHcae or not. What arc 
)'our observations ? 

(Interruptions) 

SHRI T. BASHEER (Chirayinkil) 
There is an interview by the ex-Presdent of 
India and it is stated that certain Opposi-
tion Parties puf tremendous pressure to 
dismiss Rajiv Gandhi Government in an 
undemocratic way. (Interruptions.) 

MR. SPEAKER : It cannot be done. 

(Interruptionr) 

SMRI BASUDEB ACHARIA (Bar-
kura> : We want the Prime Minister to 
make a statement. (Interruptions.) 

SHRI T. BASHEER : It is a very 
serious matter. 

SHRI SAIFUDDIN CHOWDHARY: 
Have you read tbe report ? 

MR. SPEAKER: Papers to be Laid. 
Shri Ajit Panja. 

lZ.Ollan 

PAPER LAID ON THE TABLE 

Notlle.tlon under Customs Act, 
1961 

[Enl/ilh] 

THE MINITER OF STATE IN TtiE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A,K. 
PANJA) : I bel to lay on the Table a copy 
of the Notification No. G.s.a 9S(E) 
(Hindi and Bnllisb versions) publisbed in 
Gazette of Jndia dated tbe 19th February 
-198a topther with an explanatory memo· 
raadum makin. certain amendments to 
Notification No. 140/87-:Customl dated 
the 27th March, 1987 so as to provide for 
exporta under Import Bxport Pass Boot 
Scheme, tltroQlb the Customs port of New 
ManpJore. aeept \for certain items under 
IKtion 159 of tbe Cnatoms Act. 1'62. 
['lacediD Libtat)'. See "0. LT. 5592/88]. 
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Notlftcatloll uacler Rneardl aad 
De,elop.eDt Cess Act, 1986 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
FANJA) : Sir. on behalf of Shri Eduardo 
PaJeiro, I t-eS to lay on the 1'ab1e a copy 
of tbe Research and Development Cesl 
(Amendment) Rules, 1987 <Hindi and 
English versions) published in Notification 
No. O.S.R. 40(E) in Garette of India 
dated the 18th January, 1988 under sub-
section (3) of section J 0 of lhe Research 
and Development Cess Act, 1986. [Placed 
in Library. See No. LT. 5593/88]. 

Review on the working of aad 
Annual Report of tbe RcbabibtatlGD 
Plaatations Ltd. Punalur for 1986-87 

and Statement reo Dela, 

THE MINISTER OF STATE IN mE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHl) : I bel to 
lay on the TabJe-

(1) A copy each of the foJJowinl 
parers (Hindi and Enllish versinns) 
under sub-section (1) of section 
619A of the Companies Act, 
1956-

0) Review by the Government 
on the working of Rehabilita-
tion Plantations Limited, 
Punalur, for the year 
1986-87. 

(ji) Annual Report of the Reha· 
bilitation Plantations Limited 
Punalur. for the year 
1986-87 along with Audited 
Accounts and the comments 
of Comptroller and Auditor 
General thereon. 

<.) A statement (Hjndi and Ens1ish 
versions) showina reasons for 
delay in layins the .. papers men-
tioned at (1) above. [Placed in 
Library. See No. LT. 5'94/88). 

Amaaal Report 01 and review oa tbe 
Worklill oIladi.. Seleaee Coaarea 

Auoelatl .. lor 1916-87 

THE MINISTER. OP STATE IN THE 
MINISTRY OF SClBNCB AND TECH· 
NOLOOY AND MINISTER OF STAT! 
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IN THE DEPARTMENTS OF OC.EAN 
DEV~LOPMENT, ATOMIC ENERGY, 
ELreTRONICS AND SPACE (SMR) 
K.R. NARAYANAN} : I beg to Jay on 
the Table-

(1) A copy of the Annual Report 
(Hindi 8nd Enalish versIons) of 
the Indian Sc!ence Congress ACjso-
ciation, Calcutta for the year 
1986 87 along with Audited 
Accounts. 

(2) A statement (Hindi and English 
versions) regarding Review by the 
Government on the workiug of 
the Indian Sciene Congre'ls AS!:lO-
ciatirr, Calcutta, for the year 
1986-87. [PJuced in LibralY. See 
No. LT 5595/88]. 

NotifteatloDI under AU India Services 
Act, 1951 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL~ PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : I beg to lay on l he 
TabJe a copy each or the following Noti-
fications (Hindi anS Englhh versions) 
under sub·section (2) of section 3 of the 
All India Services Act, 1951 :-

The Indian Police Service (P~y) 
Amendment Rules, 1 988 publi~hcj 
in Notification No. GSR 101 in 
Gaz~tte of I ndla dated the 20th 

. February, 1988. . 

(2) The Indian Police Service (Fixation 
of Cadre Strength) Regulations, 
1988 published m Notification No. 
G .S.R. 102 in Gazette of India 
dated the 20th February. 1988. 
lPlaced in Library. See No. LT. 
5596/88]. 

Statements sho.lng action taken by 
aovernment on various assuranceli. 
...... 1aeI .aM QQ_takiDas a~veJI 
by MI_ters dar'ng var;io.s sesSlOJls 

of Eight Lok Sabl .. , 

TaB MINISTER OF STATE IN THE 
MINlSTllV OF I PARLIMENTARY 
A.FFAIRS (SHRIMATr SHEILA. DIKS· 
HIT): t bea lay on the Table the follow .. 

jng statements (Hindi and Eng.lish. vesians) 
showjng actioD taken by the Government 
on various ass~ran('es, promises and under. 
takines given by the Ministers during 'he 
\arious sessions of Eighth Lok Sabha :-

(1) Statement No. XX-Secoad 
Session, J 985 [Placed in Library 
Sec No. LT. 5598/88]. 

(2) Statement No. XVI - Fourth 
Session, J 985. [Placed in Library. 
Sec. No. LT 5589/88]' 

(3) Statement No XIII --Fifth Session 
1986 [Placed in Lj!~rary. See. No. 
LT 5599/Bsl. 

(4) St,ltemenr No. X-Sixth Session 
1986 fPlaced in Library. See. No 
LT 5600/88]' 

(5) Statement No. VIII- Seventh 
Sessio.l, 1986 rPlaced in Library. 
See. No. LT 5601/88]. 

(6) S:atement No. VlI~Eighth Session 
1987 [Placed in Library. See. No. 
LT 5602/881. 

(7 t Statement No. III-Second Part 
i)f Ej~hth Ses<;icn 1987 [Ploced in 
Library. S,'C. No. LT 5603/88]. 

(e) Statement No. Il--Ninth Ses$ion, 
j 9,; 7 I Placed ill Lihrary. See. No. 
IT 5604/s81· 

12 03 hrs 

COMMITTFT ON THE VVELFARE 
OF SCHEDULI D CAfiTES AND 

SCHF[)tJl CD TRinES 

Thirtieth nnd Thirty-tllird Reports 

[English 1 

SHRI RAM RATAN RAM (Haji .. 
pur) ; I heg to pl'e~.:nt t he following 
Reports of the Committee on the Welfare 
of Scheduled C~~te!:: and Schet!u!ed 
Tribes :-

(i) Thi rtieth Report (Hiodi .,,4 
English versions) of the Cam. 

mattee on the Ministr~ of Weifue-
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Member 

[Shri Ram llatan Ram] 
Socio-economic conditions of 
Scheduled Castes ann Scheduled 
Tribes in the Union Territory of 
Andaman and Nicobar Islands. 

(ii) Thirty-third Report (Hindi and 
English versions) of the Committee 
on Action Taken by Governm~nt 
on the recommendations contained 
in their Twenty-third Report on 
the Ministry of Railways (Rail-
way Board-Reservations for, 
and employment of Scheduled 
Castes and Scheduled Tribes in 
Western Railway.) 

(Interruptions)·· 

[English] 

MR. SPEAKER : Whatever the hone 
Member says, that is without my permission 
That does not form part of the record. 

(Interruptions) 

SHRI T. BASHEER (Chirayinkil): 
We should know which are the parties. It 
is a very serious thing. You should all?w 
a discussion on the subject. I have gIve 
notice. (Interruptions). 

MR. SPEAKER 
him at all. 

[ Translation] 

I am not allowing 

Mr. Mahfooz: you do not JJsten 
to me So why c;hould I Hsten to you. It. 
is a State Government's subject-

[EnglishJ 

I cannot handle it. I have explained 
it to you. 

(Interruptions) 

[ Trandatlon] 

MR. SPEAKER 
may please it down. 

··Not recorded. 

Mr. Basbeer. you 

[E1Iglish] 

MR. SPEAKER Not allowed. Shri 
H.K.L. Dha.at. 

12.04 bra 

BUSINESS or, THE HOUSE 

[English] 

THE NJNJSfER OF PARUAMEN-
TARY AFEAIRS AND INFORMATION 
AND BROADCASTING <SHRI H.K.L. 
BHAGAT) : With your permission

J 
Sir. I 

rise to announce that Government Business 
in this House during the week commencina 
Monday, the 7th March. 1988, will con-
sist of : 

(1) Consideration of any item of 
Government Business carried out 
from today's O.rder Paper. 

(2) General discussion on tbe General 
Budget for 1988-89. 

12.0"~ hrs. 

RE. RESIGNATION BY MEMBER 

(English] 

DR. CHINTA MOHAN (Tirupati) : 
Mr. Speaker, Sir, with a heavy heart, I 
resign from the membership of tbis 
august House. I am herewith giving the 
resignation Jetter to you. Kindly accept it. 
(Interruptions) 

MR. SPEAKER: Mr. Chinta Mohan, 
there is a prescribed form for it. 

(Interruptions) 

KUMARI MAMATA BANERJEE 
(Jadavpur) : Sir, what is the reason? Mr. 
Speaker, we want his statement. 

SHRI VILAS MUTTEMWAR (Cbimur): 
The House would like t() know why be is 
resisoina. (Inltrruptlons) 

KUMARJ MAMATA BANERJE8: Wo 
want to know tbe ~son. Please allow 
him to make a statement. (Inte,,"pllolfl) 
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MR. SPEAKER : I do not know. The 
hone Member just said that with a be,vy 
heart be is, resjaning (rom tbe membership 
of this ausust House: I do not know. I 
have to do it according to the rules as 
'prescribed by you. I will accept it under 
those conditions. If those conditions are 
fulfilled. I will do it. I do not know. I 
have to look into it. There are set rules. 

(lnlerruption~~) 

MR. SPEAKER: Mr, Sontosh Mohan 
Dev, you also know parliamentary rules,. 
According to the rules, only a Minister is 
allowed to make the statement and nobody 
else. 

KUMARI MAMATA BANERJEE 
Please allow him to make a statement. 

MR. SPEAKER: Rule 240 (1) says: 

IC A member who desires to resign 
his seat in the House shall inti .. 
mate in writing under his hand 
addressed to the Speaker, his 
intention to resign his seat in the 
House in the fofJowing form and 
shall not give any reasoo for his 
resignati 00. n 

That is what it says. I am going to simply 
follow that rule. I cannot do otherwise. 

(Interruptions) 

MR. SPEAKER: I do not know. 

KUMARI MAMATA BANERJEE 
Please aIJow him to make a statement. We 
want to know what is happening. 

[ Translation] 

MR. SPEAKER: Shri Mahfooz Ali, 
tbere is a limit to everythihg. You are 
aware that I will not allow anything against 
the rules. You should k-now that I will not 
violate any rule either for you or for them, 

[En,lilh] 

I will never do that. You know it. 

[ Translation] 

Why do you do Se) ? 

(InterruptionJ) 

[English] 

MR. SPEAKER: Not aJJowed. 

[ '''rans/arion] 

It is too much. 

(Interruptions) 

[English] 

MR. SPEAKE.R : It is enough; you 
have disturbed the House for too long. 
Now pJease take your seat. Nothing 
doing. 

(Intenuptions) 

PROF. P.J. KURIEN (fdukki): Hon. 
Speaker has to be convinced that he is not 
resigning under external pressure. 

MR· SPEAKER : I am going according 
to. the book. I am not to be taught the 
rule I know it. I go according to the 
Book. That is what I am going to do. 

12.10 hrs 

BUSINESS OF THE HOUSE-Contd 

r 1 ranslat ion] 

SHRI BHARAT SINGH (Outer Delhi) : 
Mr. Speaker, Sir, I want to invite your 
attention to .he problems of Delhi. The 
Government acquires the land of the 
farmers in Delhi and in lieu thereof gives 
compensation to them at the rate of only 
Rs. dS or 16 per sq. yard. The prices of 
land have increased tremendou~ly in Delhi. 
Land is purchased at a rate of Rs. 1.50 to 
200 per sq. yard by the privale people 
whereas the compensation given to the 
farmers by the Delhi Administration is 
very low. Therefore, the Delhi Administra-
tion should give compensation at the rate 
of Rs. 100 per sq. yard for the land acquir-
ed from the farmers and a committee 
should be formed which would ensure that 
adequate compensation is paid to the far-
meres of their land. 

A former becomes unemployed after the 
acquisition of his land. So, it is necessaay 
that some member of his family should bo 
livell proper employment accordiDI to hi. 
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[Sbri Dharat Singbl 
qualifi.:ation~, A pl<tt toa 1 Sll~uld be alk>wed 
to the farm~t along with the compen~ation 
for land. A tanner wh()~~ acquired land is 
more than 2 acre" 5hou Id a bo be allotted 
a shop ill the rnad .. et. l'JC~t Iy tbe amount 
of compensation h too meagre and secondly 
the farmer ha:; to Jep:ll t with his amount 
in purchasing the plot oHcl'cd to him. 
Therefore the plot should be given to the 
former at the ~ame 'fate at which this ]and 
is acquired so that the farmer is not put to 
any Joss. In futurc, the Govt. should nOl 
ac..]uire the land of farmers III Delhi ~o 
that they may maintain their f~miJy and 
educate lheir children by growing vegetables 
and fodder on theil' i and. 

D.D A. had sold a lot of land under 
the Rohini Rcsidcntiul S<.:hernc some 4-5 
years back. But no development is being 
done there. D.D A. ha... evt!Jl r~mainctl 
nnsuccessful in providing water 
connections to the peopJ~ who have built 
their ttous~s th~le. Espc':ially in ~cctor 7, 
where thou~and~ of huu:,e~ ba~c already 
been built, reoplc are 11\ ing WlLhout the 
facility of drinking water as a result of 
which they have bcen su1r~rjng from 
different dJscases. D.O A should immtJ-
diale)y make alfangemcnts for gi\ing water 
connections in Rohmi .. 

These problenls should be discussed 
next week. 

SUR! SHANTl DHARIWAL (Kota): 
Mr. Speaker, Sir, an amcndmentshould b~ 

made in the Constitutioll to J)Tovide for 
right to work to every unemployed youth. 
The Government should pay attention to 
the problem of unemployment it the country 
without any dclay, The inclusion of right 
to work in the fundamental right:, en~hrin· 

ed in the Constitution would be a great 
justice to the people of our country. There-
fore. my suggestion is that an amendment 
sbould be made in the Constitution without 
any delay providing for right to wotk in 
me Constitution. 

[English) 

SHRtI JAJ PRAKASH AGARWAL 
, (Cbandoi Cbowk) : Mr Speaker. Sir, the 

'fdMowlns Jubjects may please be included 
l '1n die ... ',,"le', apada : 

W'ith the technological advanc('ment, 
there js no dout.t that \\e Ilave mli9c 
tr.emendous progress' h. the road trar.sport. 
But as expected, this has also led to I son~e 
unfortunate developments. Number of road 
accidents hu',e galle up steadily particularly 
on Delhi roads. Most of these' cases ate 
due to negligent or careless dri ving. Sbtne-
limes., aocid~nts are al~o made deliber~tely. 
It is so because punishment to be a\\'arded 
und~r Section 304A of IPC is nluch Jess, 
viz .• a maximum of nj nc months. ObvioUbly 
this also encourages negtigent driving and 
dclloetate acciden; s. J would rcque')t the 
Government to immediately brir~g an 
amendment to this Section to rarse the 
puni/)hmcnt upto seven years wi lb a fine of 
Rs. five thou~and. 

The men(fm;c of m..tnufac( Urillg of 
SpUflOUg '~ub-standlud drugs has been 
reported to be on the incrcrsc not only in 
Delhi t·ut out~ide Delhi as well. The Drug 
Controller mu"t have subjected ~uch 
luanufacturers to test. It would be in the 
interest of the industry and the country 
that names of such drug manufacturer~ 
should be publhhed. The people of Delhi 
should be informed about the activities of 
~Udl manufacturel s, morc particularly of 
Iho.::ic located outside Delhi. Also, public 
should Le informeli of the action taken 
aga'nst such manufacturers who are not 
located in Delhi but are spreading this 
menace in Delhi ~ teadlly. 

DR. G.S. RAJHANS (Jhanjharpur): 
Mr. Speaker, Sir t the (ollowing subject may 
please fJe included in the next week '5 
agenda : . 

Maithili is spoken ,",y nearly 3 crores 
peopJe of this country_ It has a very rieh 
literature. Graduate and Post-Graduate 
teachings arc imparted in Maif hili in a 
number of Universitie, in '}J\ttia, patti· 
eularty in Bihar, West Bengal and Uttar 
Pradesh. 

Unfortunately those students who get 
education through the medium of MeithiU 
find themselves greatly handicapped becau~ 
they are not allowed to answer theil' exami-
nation papers in Maithili in the Union 
Public Service Commission examinetibns. 
In view of this, ever talented students 
cannot compete in All India Services. 
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It is a misfortune that Maithili, which is 
·one of the mo~t ancit'nt Jangual:,res of Irtdi8. 
is ftC!)t getting ptQrer re~ogn-ition. Accord-
jng to pftiJoJogists. perhaps it is as old as 
Sanskrit. 

A num-her of new~pape. s and magazines 
ate published in Maithifi in India. 

Real,i~jbg the impOl lance of Maithili, 
Nepal h&s accepted it as jt:, se{.,ond Official 
Language whereas it is a mi~fortune Ihat 
despite our repeated requcst~ it ha~ not 
been included in the Ei~hth SdlCdule- of the 
Con~titut ion of India, os yet. 

• 
It is Undel'MOl'd tfidt the GO\'erl~n;~llt 

of India ib tieriously consldermg to include 
a few mOre lansuage in the clQhth S:hcdulc 
of the Constitution in the near futUJc. III 
view of thiS, it is earn<:stly lcque~ted that 
the Union Government take a ~Ylllpathetjc 

view of the maHer aud include Maithili in 
the Eighth Sch~dule or the Cunstituti011. 

SHRI SRIBALLAV PANJORAH[ 
(Dcogarh) The foHo,', i Ilg subject may 
please be i{'eluded in DC>.! week·~ agenua. 

As per the recent software policy of 
Del'artment of Ellctronic!!., Government of 
India, it has been dCClucd to set up an 
Indian InSlilute oj Infurmation Technology 
at Bhubaneswar. A Task Force for the 
purpose hai been ~ct up and a Slate Level 
Coordination Commi tlee for implementa-
tion of the programme of u1ilisation of the 
super computer by the St ate has been 
formed. The State Government has taken 
steps for allotment of land for the Institute. 
Setting up of the Inst i tute by Government 
01 India early wi II heJp a lot in develop-
ment of manpower in the Slate. 

[ Tralls/aliOllJ 

SHRI K.N. PRADHAN (Bhopal) ; 1\lr. 
Speaker, Sir, the short term and long term 
schemes arc being implemented by the 
Government to provide relief and fehabi-
Ii tation to the victims of Bhopal -Gas 
Traa,edy. The arranaements have also been 
made for th~ir medical treatment. 

Apart from providing economic assis-
tance through various means, the opportu-
nities for their employment are aJso being 
~DCI'eand. Despite .. he~ mt86ures, en the 

one hand, there is unc~rta illity in getting 
com."en'iatioJ) and .on the otter. plight or 
the people, who are still suffering from it 
and are ,unable to do lany work and have 
no eatning member 01' any sour~ of ]iveli-
-hoou in bis family" has become very misel-
able The, c is no provision for such people 
m the on-going schemes. 

Similarly, while rcopJe were affiicted 
by manyl diseases due to this gas tragedy, 
the cancer cases have also been detected 
there and cancer cases are found to be 
incrca:.;ing after this incident. There is no 
a. rangcmcnt for the tl catmcnt of cancer 
ca\es. Therefore, it is necessalY that a 
Can~cr In~titute, fully equipped with 
modern medical apparatus, may be set up 
10 Bhopal immediately, so that the people 
could be ~avcd from this rata] di~ease. 

SHRI RAM PUJAN PATEL (Phulpur): 
Mr Speaker, Si~, the Government of India 
ha\e launched many schemes to heJp the 
poor arid ~lllall farmel s and to give employ .. 
ment to the educated unemployed. But the 
people have to give a &ui.>stantiaJ amount 
(0 middlemen, ill the form of commission 
tIJ get Government assistance. This huge 
amount, which is meant for development 
Qf poor pl"oplc, is not being used properly 
and lhat IS Vr h) the object of the Go\'erll~ 

ment is not being achieved. The. efort", 
it is imperative to give the amoullt of 
assistance directly to the beneficiaries in-
stead of giving it through middlemen. 

12.17 hrs. 

I MR. DEPUTY SPEAKER ,." the 
ChaIr] 

DR. CHANDRA SEKHAR TRIPATHI 
<Khalilabad}: Mr. Deputy :)pcaler, Sir, 
sugarcane is the main bource of income of 
farmers. Uttar Pradesh grows more susar .. 
cane than any other parts of the .country. 
Farmers are required to invest a lot of 
money and put hard labour in srowing 
sugarcane and its croppina takes almost a 
complete full year for attaining maturity. 
After investing such a hUIC amount and 
putting so much hard labour. when the 
farmers bring their prodllc.e to sUlar 
mills to sell it, they have to face lot.of 
qifficulties there also. However, after btav-
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illS all these difficulties when they sell their 
sUlarcanco, the mill owners do not pay the 
priee of their produce in time. It is often 
seen that the mill owners do not pay the 
price of sugarcane even after two years and 
the farmers are forced to sell their sugar-
cane slips to the middlemen for the main-
tenance of their families. In this way 
]akh~ of farmers arc exploited every year 
by these brokers and capitalists. 

In view of the poverty of the farmers 
and the difficulties being faced by them, I 
would iike to request the Central povern-
ment to make statutory arrangements im .. 
mcdiate1y for ensuring prompt payment of 
price of their sugalcanes sold to mills so 
that the farmers may get thcm~clves rid of 
unnecessary troubles, exploitation snd 
inconveniences. 

lEnglish] 

DR. DATTA SAMANT j Bombay South 
Central) : The foJlowing subject may please 
be included in next week. 's agenda. 

Bombay appears to be rich (;ity and 
whosoever visits it forms the opinion after 
visiting Bombay. It i~ true that certain 
localities like Port area, Cufi' Parade. 
Malabar H ills where very rich peopJe stay 

- gives this impression; but it is Dot the 
true picture of Bombay. Out cf one crore 
population, about fifty five lakbs arc stay-
ins in hutments, fifteen lakhs in old dila-
pidated buildings and a few lakhs are 
carDins a pitiable wage below Rs. SOOt 
AU these hutments can be reconstructed by 
giving loans to the habit an ts. Repair of 
old buHdings in Centra) Bombay is a big 
task. In these buildings poor textile 
workers have been staying for generations. 
Subsidies should be given for the recons-
truction of their houses. Union Govern-
meobt has given on ly, one hundred crores 
for five years for the purpose and it is not 
sufficient for development of Bombay. 

People of Bombay are con~rjbutJns 

about RI. 2500 crores to Union Oovern-
ment every year by payina taxes. Recent 
rise in Railway Budget and Postal and 
Telecommunication rates will put a further 
burden OD the people of Bombay and will 
contribute maximum amount to the coun-

try. J, therefore. appeal to the GCJvern-
ment to give at least rupees five bundred 
crores for development of Bombay. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATJ SHEILA 
DIKSHIT) ; I have noted the submissions 
by the Hon. Members and we will consider 
them. 

12.22 brl. 

JOINT COMMITTEE ON THE 
BILL TO CONSOLIDATE AND 
AMEND THE LAW RELATING 

TO RAILWAYS 

[English] 

Motion re : Appointment of a Mem-
ber to the Committee 

SHRI ARVIND NETAM (Kanker) : I 
teg to move the foUowing : 

Cl That this House do appoint 
Shri Jagdish Awasthi to the 
Joint Committee on tIle BiU 
to consoJidate and amend 
the law relating to Railways. 
vlcc Sill i Jaideep Singh 
died. " 

MR. DEPUTY SPEA KER: The ques-
tion is : 

IZ.Z3 br •. 

"That this House do appoint 
Shri Jagdish Awasthi t4.l the 
Joint Committee on tbe Bill 
to consolidate and amend 
the law relating to Railways, 
vice Shri Jaideep Singh 
died. " 

The motion way at/opted. 

MOTION OF THANKS ON THE 
PRESIDENT'S ADDRESS-Con/d. 

[Engli.,h] 

MR. DEPUTY SPEAKER : Tho House 
will DOW take up further consideration of 
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the motion of thanks on the President's 
. Addre.,. Dr. Phu)renu Guha to speak. 

Dl\. PHULRENU GUHA (Gontai): 
Sir. I rise to support the motion of thanks 
on the Plesident's Address. The address of 
the President is the critical analysis and 
review of the achievements of the country 
durins the 'year 1987-88. Jtgives a pro-
gramme of the curtent year. The progress 
of the country depends upon the compe-
tence of its leadership. It is clear from 
the President's address that the country 
has made tremendous progress. When 
India became free even a needle was not 
manufactured. But now, India has become 
a big industrial nation. Of course. more 
modernisation has to be undertaken and 
new technologies are to be developed with 
the he}!' of the scientific knowledge. This 
is absc.lutely necessary to increase produc-
tion ,n the fields of agriculture, industry 
and all. other flonts. This would help in 
the economic growth of the country 

Due Importance has been given to 
propel utilisation of the resources. The 
country is passing through the worst 
drought and flood. But the Government 
has been able to provide relief to crores of 
people who are affected because India has 
acbjev~d "elf-sufficiency in the food front. 

The President referred to the removal 
of realonal imbalances. J t should be noted 
that' there is imhaJance in different parts 
of thr same State also I,would like to 
request the Government to have a proper 
programme and steps must be formu Jated 
and implemented properly. 

Mure stress has been laid on the pro-
gramn-tC to remove poverty. To fulfil this 
objectne, funds provided by the Centre, for 
fRDP NREP. RlEGP and the various 
other programmes are not being properly 
utilised in some States. 

Sh', strict and sterm measures should 
be taken to plug the loopholes and to 
check malpractices. Central agency should 
be appointed to monitor and submit reports 
from time to time. We must make proper 
scienti8c utilisation ~f water so that 
farmers get .assured irrigation and floods 
arc pravcntcd. It is a &ODd thina that fot' 
the first time we have recoaniscd talent 
wit~out dearee• The po Hey on edu~at ion 

pledges equaJity 01 education for all. By 
opening Navodaya schools Government has 
given a.p opportunity to poor people. This 
system provide equal opportunity to the 
poor peo~e to give better education to 
their children. There are a number of Jaws 
to improve the condit jon of women but 
unfortunately Jaws are not implemented 
properly on many occasions. Women are 
suffering like anything and their status has. 
not impJ'oved much. There should be 
coordination, cooperation and CO! stant 
fight for removal of illiteracy amona 
women. Working women do not receive 
prop~r justice so far as remuneration and 
olher facilities are concerned. It is very 
unfortunate that it is reported that a gana 
rape of women has taken place in Bihar. 
If it is true then strong action should be 
taken against those people. 

The populatton prob lem is very arave 
in our country. It must be dealt with 
effectively otherwise it will eat away the 
fruits of our development. It is a national 
problem and all political parties must co-
operate in this programme. 

India I~ a country in the world where 
there is :1 synthesis of democratic socialism 
and secular values. Unfortunately. unity 
and integrity of the country is at stake. It 
is imperative that all political parties mut;t 
rise above the political considerations and 
join the effort of Governmenl in the in terest 
of the nation 

The President in his Address has riahtly 
reminded us that we must not be guided by 
partisan interests. sectarian interests or 
interests of taking electoral advantages. It 
is not the saying of Opposition but three 
Cabinet Ministers of West Bengal publi~Jy 

admitted reign of terror in West Benlal. 
They also declared that there would be 
mass rigging in the panchayat elections. 
The Chief Minister has said that tbere is a 
political cri~is in the State but I would like 
to point out that It is a Constitutional 
crisis also. I request the GoverJl11lcnt to 
inquire in this matter. 

The Presidential Address jnspires hope 
and coutaae in the minds of people. It ~ 
emphasised nlf,tional values and the need to 
reach the country's main loal. It reveals 
the det~rmination of the (Jovoromcnt'to 
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cufll terrorism. Wt must b: careful that 
mes$4ue of communalism is c . .}mins fr6m 
tbe outside world. The inspiration for 
communalism is coming from across the 
borders because these people do not want 
stronl India. We must guard 8aaiJlst this 
evil We must inculcate secularism in the 
Dlinds of our people. My ~ubr..1ission would 
be that we must have a national outJook. 
T~ time has come to ha\;e a projective 
outlook so that this Republic can be streng-
thentd. Thank you. . 

SHRI SOMNATH CHATTERJl (Bol-
pur): Sir, I stand here to oppose the 
Moti(m of ThaiJks for the President's 
Address. Our President is a good man 
But at a prisoner of the pre~ent situation .. 
he has been made to delivc:or a speech which 
has no ,crediiJiJity so far as the com moO/ 
people are concerned. The Addn.ss hus 
neither any direction nor it makes any 
projection which would be for the benefit 
of the teeming millions of this country. 

Our young Piime Minister had stated 
when he took over the charge, that com-
pared to hj~ mothe~. hisJoovernment would 
work faster. No doubl this Government 
is working at a very fast pace in disinte .. 
statina the country, indulging in rise of 
prices With the help of the admiDistered 
prices bejng raised, in cteating chasm 
between t!r. reople and in denigrating and 
subvertinSithe democratic processes in tbis 
country. ' 

Our Const itU1 ion-makers rejected the 
proposal of unitary system of Government. 
It opted for what is called a quasi-federal 
system. But even that qunsi·ft!Qeral system 
is under attack because of thi actions 
taten by the Central GOYernment. I cant10t 
but 8tron.ly protest against the eJiberate, 
calculated and also conspiratorial attempt 
made to' subvert the Constitution during 
tbe ejection at Tripura. This is for the 
fitS1 time that the army was deployed 
just 0.0 the eve of eJection takins tbe plea 
of ludden\ increase in ctrhlin incidents in 
the border areas of a State. The whole 
stite- was declared a. diSturbed area .. 
Without ~eveJ1 any ~OD.ultation. with far I., ~t. ortbC! Stlite Ob'Vernment, 
• ,880' armed :Meft were ftown into the State \ 
ftel .aflre foolt .dmfnistration wa~ 

~pplant~ This Is a dan,eA>uI 
J~~. It a danaerou! ~!~_ for 
the future. For the first time in this 
country, it has happened. The army which 
should be 'Utilised only for the purpo$e of 
protecting ('ur country fronl fou:ian 
attacks, are n~w being utilised for] the 
narrow political a.nd 'partisan consi era .. 
lions or the party in power. We saw the . 
unique phefU)mena of Jar&e number or 
LJn;on, Ministers stationing in the St~(e-
n tiny State for thnt matter- not onfy for 
their' political campaign, which they arc 
entitled to undertake, bufreaUy to inter-

, fere "With the local administration.. The 
local officers were sent for by these Union 
Millisters lind orders were given to them. 
This is nothing but a ,cry serious and 
dall8erous mo\'e that was made by the 
CentraJ Government for the purpose of 
lakinslover the administration of a smalJ 
State. 

When there are serious charaes of 
incompetence, indecjsion and instabitity 
OV'I!r and above charges of an _r.ervat i!!l 
corruption in the administral iOD. \\e11nd' 
an attitude of arrogance, an attitu~e or 
intoJeraoce and an attitude of ipdirfercnce 
to (he' maintenance of the valuable and 
import\nt constitutional and political 
norms in 1 bis country. What we should 
now concentrate more is on a cooperative 
venture between tbe Centre and States for 
the advancement of the people· of this 
country_ The Cenfre under the Jeadership 
of the[Prin:e Minister. so far as the Rutin, 
Party 'is concerned, is more interested in 
somehow taking over the administration 
of a State by whatever means including the 
deployment of tbe Army. That shows that 
the Ooverumenl or the Centre bas not re-
conciled itself to.a \'edcral set-up properJy 
admiai41tered wht-R t1iere is a possibility of 
different political parties rulina tbe State •• 
Sir~ it seems now tbe sycophancy and 
gimmickry are more important and that i!ll 
coveted more than shunned. The result is 
narrow ~. oded and short· sighted partisan 
approach tti matters of vital nat ions! 
interest · ch is wea~epidl the very fabric 
of ttte nation and it, economy. I am 
strbnaly protestinl alainst the atttmpt 
made tbroulb the Pretlident by the Govern-' 
'ment Dot tQ J.dvetl to the j~~Dt .... 
pects in tbe A~.lvetl by the\Pre!.d.t. ' 
What bas happened in M~laya and ~ 
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is happening there? The anti-defoction law 
is being made a mbckery in another smalJ 
State ol)Only Horse tradina . is going. on 
and havins obtained only 33 per cent 0( 
the 'yotes in the last election infMeghalaya, 
tbis Goyernment was set up and thel'l the 
wbole music started in tryjng to bolster up 
th.is minority Government wi th the help of 
MLAs from different political P'1rties. 
These arc! matters which are polluting our 
pOlitical set-up in this country, the! demo-, 
cralicJnormg and the Constitutional provi- i 

sion and the Constitutiunal set-up of the 
country. The way the Governors have been 
appointed--J know that it will be saId that 
the Sarkaria Commission's Report has not 
yet been accepted bn t apart from the 
Sarkaria Commission's Report, it' is a 
matter of vital importance that the State 
Governments concerned should be con-
sulted before a Governor is appointed and 
when clearly political appointees are sent 
to the States ruled by different political 
parties. the int~ntion is not for a proper 
admiOistration or to help ihe Government 
and the State but with# the help of 
Oovernor~ somehow creat~ difficulties, as 
we find in some of the Southern States 
which are not ruled by the Congress. As 
the lime is short, f want to mention three 
very important aspect!). 

_'(:t There jqlno reference in the ~reside~t's 
Addre,s abo~t the serious situation which 
hali develop~d becau.e of the sicknelis of 
inju<;tri1!3. There Is only one sentence in 
the whole Addrec;s which says in Paragraph 
40 aq 'Th~ Board for Indu~trial 8t)d Fanan-
cial Reconstruction, set up under th~l. Sick 
Industrial Companies (Special ProvIsions) 
Act, 1987 became operational la~t May.' 
II doecs not advert to the fact that 1.40,000 
industries, ~mall. medium and big are lying 
cJ~sed and crore~ of employees whf had 
job! are now on the streets. N It onetword 
has been said about unemployment, a very 
l)~riOUi iituation where the young people 
of this country, young women of this 
country have no hope for the future. It is 
tbat not 0011 tbey are not getting j9bs , but 
those who had jobs arc losingl them and 
ev~n Government Underta~ings, the 
stationery office in Calcutta which was a 
deplrtmental outfit of the Central Govern-
ment bas bee;-l closed down rendering r 2~O 
people. tor no fault of tbeJrs. jobless. The 
Government will. be '"OdiDS nearly R~. 
1 ~ 0 (;tores moro after wiudiD, up th. $ 

I 

office at Calcutta which has resulted ia 
misery to 1200 people. They have decided 
to close down four printing presses whioh 
will render 70DO peopJe jobless and those 
are Government presses. They have 

1 

finally decided not to continue to a~iniS. 
ter I the Bengal Potteries, one of th finelt 
und~rtakings 'in this country, so r as 
quality of its products is concerned. d it 
has rendered 4750 people unemployed. 
those people who had jobs. Not, one word 
ha~ been mentioned in the whole Ad4ress 
and mylhon. friends on the other side are 
applauding the speech 

Apart from denigration of the pubJic 
sector, yec;terday we have seen how cere-
moniously one· of the public sectQr units 
is being made over to friends of the hon. 
Mini,ster sitting there, nameJy Mr Bajaj 
and the workers are being left in the 
lurcll. 

The State proje.:ts which have bcon 
pending before the Central Govet:nment 
for their sanction are not being given 
clearance for years. The Haldia Petro-
Chemical complex is waiting for the final 
approval, although the economics of it And 
the viahility of it have been establigbed, 
but it is just waiting for the final sanction 
of the Central Government. 

I Then the Bakre~wara ThermaJ Power 
Project. r \\lish Mfs Giaha had mentioned 
these thing~. This project i" necesspry for 
the advancement of West Bengal 'and is 
needed badly for providing electritity, but 
no action IS being taken. For y",ars it has 
been pending and now when the Soviet 
Rus~ia had ,lgreed to parliclpate and the 
State Government is the othc;r party to 
participate-'it would b~ a joint sector! 
project b.!tween the Soviet Russia and thi 
West Bengal Government'-suddenJy a new 
idea has cropped in that it ~houJd be with 
the NTPC I 

. These arc very seri ous matters and I 
am very sorry to ~ay tpat not a sipgle 
reference has been· made £ to the basic prob· 
lerns which are affecting the people of thi$ 
country. You may have won a victory of 
sorts in Tripura, though not the majoriCy 
vote, but you have very seriously subverted 
and decimated our constitutional set lUP, 
You may have smug satisfaction, but tbe 
wa)' the ~op~ beiDa treated ip tlti' 

""" 
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[Shri Somnath Chatterjee]
country and the federal structure in this
country is being put under attach, the way
there is the problem of unemployment, the
price rise and the denigration of public
sector, those have not been touched at all
in the Address. Therefore, I cannot but
dissociate myself from the motion of
thanks and I oppose the same.

( Translation]

DR. G.S. RAJHANS (Jhanjharpur} :
Mr. Deputy Speaker, Sir, I was listening
very attentively to the speech of hon.
Chatterji Saheb. There is a proverb in
English-

rEnglishl

"Everything looks yellow to the
jaundiced eye".

[ Trails/at ion]

and one of our friends said-

[English]

"Everything looks red to the damaged
eye" (Interruptions).

[ Translationi

They are making such submissions to
undermine our development and enhance-
ment of the prestige of our country in the
world which we have achieved during the ,
last three years. In fact, they are jealous of
our achievement and that is why they are
saying that our country" is disintegrating.
Had the Government of Rajiv Gandhi or
of the Congress Party not been there in
the country, disintegration of the country
would have been possible. This is our
Government and we have maintained the
integrity of the country fully intact. What
happened in Tripura? We may be wrong
but the people or the Prees of this country
can not be wrong. The public of Tripura
were feeling su'Iocated under the Leftist
Government. By throwing away the Leftist
Government, they now heaved the sigh of
relief. You can see how much people
rejoiced over the victory of Congress there,

All newswapers and magazines cannot
be wrong. Is there any justification for
pre and after election violence engineered
by you '/ (Interruptions). Leave aside
what happened in Tripura, what not
happened during the Panchayat election in
West Bangal, The first ttme in the history
of this country a provincial Government ...
(Interruptions. ) .

[English]

SHRI SOMNA TH CHATTERJEE :
Sir, the President of the State Congress
had complained of rigging in certain cen-
tres and these are the centres where the
Congress candidates have won.

THE MINISTER OF STATE IN THE
MINISTR Y OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : He should also say
that the three Ministers of the Government
of West Bengel publicly accusad the
Government of West Bengal of rigging.

SHRI SOMNATH CHATTERJEE:
That is the difficulty, Sir, This young
Minister for Home Affairs is busy in des-
troying others home than protecting and
that is why he does not know that they said
that whatever criticism was there it was
not of the Government but of certain
political parties. He should differentiate
between the political parties and Govern-
ment. They do not know the difference
and that is the bane of the problems of
this country. They have equated the
Government to the political party. I
would like to know what was he doing in
Tripura? Why did he send for officers
there? What job had he got there? He
had no authority to send for the officers
there. This is absolutely improper. And
now these young people are going to rule
us.

MR. DEPUTY SPEAKER : Dr. Raj-
hans, you please continue.

[ Translationi

DR. G.S. RAJHANS: Whatever hap-
pened in Tripura or in West Bengal, the
three Ministers of Government of
West Bengal have stated that there
has been rigging in elections. This
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is hiabJy dangerous for our democracy. If 
this thing iff not checked right DOW, then 
democracy will set destroyed These t.lings 
cannot be checked qluely by making a 
bundles of allelalions but the problem is 
to be vieWed~' n the ri&b~ perspective. 
Yesterday, Shri ndrajit Gupta aUeled tbat 
our foreign licy has failed ... ( ('CaMFltI . 

I understand the Government at Delhi bas 
not fully appreciated the problems of .flood 
alfected areas. The situation was quite 
grave. crores of people w~re in need of food 
srains, their houses~ Jand, foodgraias.-
clothes alJ had been destroyed and they 
had been rendered homeJess overnight. So, 
the Govenu1.;lcnt at Delhi is requested to 
pay fuJI attent1ion to the problems of Bood 
affected people as these are in no way Jess 
grave than the problems of drought affected 
people. 

,J.Jr.tni). Our Non-Alignment Policy has 
been highly successful as compared to the 
foreign policy of any other country of the 
world. Why do tHese people grudge at 
our efforts tp improve relations with' 
A",erica? In j nternational relationsl there I would like to state a few nlore things. 
is no permanent enemy or friend, only the Recently. I visited China. There 1 saw the 
Interests of the country are permanent. I successful implementation of Family Plano· 
have stated errlier also in Ihis august ing Programnle. We are doing every thin. 
House that we will appeal to the people of in our country but we' are not paying a. 
America to understand truth and have much attention to FamiJy PJannin. Pro-
respect for our democratic values" Nobody gramme as we shouJd have. Fresh think-
shouldJgrudg'! if we work to achieve thIs '1 j ing needs to be done on this. More and 
loal. Our leftist friends should not gradue ~ more incentives should be given to people 
over our signing of agreement with America adopting family planning measures. Those 
in the interests of the country. I want to in service should be given 3 to 4 inere. 
state that people should not be jea!ous of ments and provided with housing facility. 
the progress of 'he country. 1f thelIndian In the end, I would Jike to stat~ that tbe 
Peace Keeping Force had not been sent to things mentioned in the Address by the 
Sri Lanka, tben the forces of some other President are all praiseworthy. The 
country would have come there and that 
would have been a permanent headache for 
us. Recent new development in Afghanis. 
tan is an outcome of our efforts The 
hope,lor peace returning in Afghanistan can 
well be attributed to our efforts. Our 

coun try is progressing. The opposi tion 
should co-operate with the Government 

[Ellg/ish] 

SHRI P.K. THUNGON (Aruna~hal 
West)· Sir, I would like to join my co]Je-

relations with ne;ahhours are very cordial. agues in supporting the Motion of Thanks 
We are trying to improve the relatjons on the President's Address. Our President 
with Pakistan which are ,right now a bit was kind enough to mention what has 
strained. We have progreIJed on all been done right from the time of indepen-
fronts. be it foreign policy/or economic' dence movement uptill now in this indepen-
policy. Of c6tfrse, it is a-fact .that country dent country_ He has t1een pJeased to 
has not experienced such a ~~vere ~ mention about upbolding of icteaJs of 
for the last hundred years. Jt is also democracy, secularism and socialism 
important to note that for the 'ast one enshrined in our Constitution and also 
hundred and fifty years such devastating, . about religious tnd cultural rights of tho 
ftoods have not been seen/jn bihar, \\'-e.st p;: various se:tions of our country. 
Bengal and North Eastern ~tates as WIt-
nessed this year. As many as 6 to 8 As you are aware, Arunachal Prad.csb-

from where I come-was sranted a fuU-
Clore people have been affected by the Oodled Statehood only last year. In tbe 
ftoods. Therefore. the Government is State of Arunachal Pradesh Bill, there are 
requested to provide relief in the form of certain lacunae which still persist and are 

required to be amendod. I would urse tho 
food,rains or in any other fo~s what- Government, throush you, that tbe Amend-
soever to both the drOulbt and the flood met1ts should be brouaht within tbil 
a1fected 'areas on equal footing, As rar as Session itself-the AmendJneot8 ~ I 

~ 
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had on eal lier occasions mentioned on the 
800r of this august House The Amende-
ments are about inctepse of seat of the 
Members in the Legislative Assenlbly from 
40 to 60 and al$o rega:-ding the nanles of 
various tribes which have been mentioned 
in the list of the Act Anti aJso some 
constitutional safeguards have to be given 
for the protection ot social and religious 
practices of ~runachal Pradesh. customary 
law a!ld procedure. adminhtration of civil 
and criminal justice inv)lving decisions 
according ro our customary Jaw, ownershIp 
and transfer of land and its resources. 
Special powers have been given t) the 
Governor of Arunachal Pradesh, and the 
people of Arunachal Pradesh strongly feel 
that this is a denial of the rights of tbe 
people, and that there is a kind of sus-
picion on the capabilHies of the people-
Therefore, this provision needs to be 
deJeted. Unless these amendmends arc 
effected, thele is a kind of feeling in the 
minds of the people in Arunachal Pradesh 
that there is only a kind of white-washing 
made, and the real rights of democracy and 
secularhm and whatever have been enshri-
ned and mentioned by the President, are 
not fully given there. That IS why I feel 
very strongly, becau~e Arunachal Pradesh 
is a very sensitive area, and the people 
there should not be given a handle to be-
come something, wbereby peace and tran-
quility in that State might be jeopardized. 

The President was kind enough to men-
tion about Our relations with China. In 
this rellacd, J feeJ it very strongly that in 
Arunachal Prade~h, a few of our posts are 
still occupied by China. Wt:, should do 
our best to ask them to get away from 
there. We should not Jeave any stone un-
turned-may be diplomatically or through 
nelotiations-and if necessary we shall 
have co use aJi kinds of efforts and force, 
so that they vacate our territory. This 
will go a long way in re.establishing the 
cOJlfidence of the people of Arunachal 
Pradesh. 

You might have come .lcross a state-
ment by a spokes-woman recentJy~ that 
they again have claimed as if Arunachal 
Pradesh was a part of China. I would like 
~trongly to refute this. because the peopJe 
01 Arunachal Pradesh have come to know. 

I 

most of the people in Arunachal Pradesh 
have come to know about China 
only in 1962, when there was Chinese 
allression, If Arunachal Pradesh were 
Chinese terrik>ry, our peopJe should have 
known much earlier, This kind of a claim 
from their side IS absoluteJy baseless, and 
the people of Arunachal Pradtsb are deter .. 
mined to do whatever is ne~essary, ''that· 
ever sacrifice IS required, and the people of 
Arunachal Pradesh are prepared to offer 
whatever kind of sacrifice is required, to 
protect themselves and to prove them!>clves 
as a part and parcel, and an integral part, 
of India right from tImes immemorial. 

I would also like to r.~ention about a 
few other a~pects. The President was kind 
enough to mention about the harmonious 
growth of industries, and harmony between 
management an'J Jabour etc. H~ was also 
pleased (0 mellti(ln about droughts and 
ftood'i In this connection. I would like 
to mention that until and unles~ we ha\e 
proper industrial development in back ... 
ward areas like Arunachal Pradesh and the 
north-e.lstern region, we cannot talk about 
harmoniou~ industriaJ reJation~. We do 
not have industries there ... (JllterrupllOIls ) 
I am talking about indu'\triaJ rcJ.ltions. 

We want t...> have in thos eareas more 
industries and other developments coming 
up. In this regard, when we talk about 
industries, immediateJy what we think about 
IS of power, infrastructure eh.:. In the 
north eastern region, Arunachal Pradesh 
is a State where more than 20, coo MW of 
power generation can be possible through 
hyde1 power project only. But, it sppcars 
that, whatever resources we have, are. not 
being properly taptee ; and that is a kind 
of denial to the people of that area of their 
development. There is a project known 
as· Kameng Hydel Project. The investi-
tion!work was started 20 years ago; j .e. ill 
1967 it had started, but so far not much 
progress has been made When our state 
government ask for fund, from they talk 
about non-availability of fund, When we talk 
here about implementation of projects, they 
say something else. If such kind of delays are 
perpetrated the industrjahsation or develop. 
ment of that areas wilJ be .affected very 
adversely. That project wiJl not only serve 
Arunachal Pradesh but whole of the resion 
I am toJd Kameng Hyde) Project is loin, 
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to produce 600 MW of power wh feh can be 
enough for Assam, Arunachal Pra'::esh and 
it can supply to other parts 'of north 
eastern reliont 

I would Jike to cite one more example 
how procedural wrangles create delays. 
There is .1 small micro·hyde' project at 
Nurunang in Arunachal Pradesh, In 
Nurunang area and Tan.ga Valley area. \\-e 
have two divisions of our Defence Personnel 
They use day-and-night Kerosese Oil be-
cause those areas are very cold. If we 
can produce more electricity in that ares, 
it can be used for our defence personnel a<; 
well as for our people. This pro-
ject has not yet teen cleared and our 
lovernrnenl has been trying for the last 
more than one year to get it approved from 
the Central Electricity AUlhority. I urge 
the government through you that at least 
such a small thing should be cleared very 
soon so that we can take advantage or our 
resources. 

MR. DEPUTY SPEAKER: The Pnme 
Minister will reply to the debate on the 
President's Address at 3 1'. M. The House 
stands adjourned for lunch to re-astemble 
at 2 P.~1. 

13.03 hr. 

Tire Lok Sabha adjourned for lunch 
lill Fourleerr of the Cluck. 

The Lok Sabba re·assembled after 
Lunch at Five minutes past Fourteen 

of tbe Clock. 

lMR. DEPUTY-SPEAKER in ,h~ 
Chal,J 

RESIGNATION BY MEMBER. 

[English 1 

MR. DEPUTY -SPEAKBR: I kave to 
inform the House that the Speker bas recei· 
ved today a letter dated 1 st March, 1988 
from Dr. Chinta Mohan. an ejected Mem-
ber from TirupeJ constituency of Andhra 

Pradesh. resigning from his seat in Lok Sabba. 
The Speaker has accepted his resignation 
w.e.f. today i.e 2nd March, 1988. 

(Interruptions ) 

MR. DEfUTY .. SPEAKER ; No further 
discussion on this. 

14.06 hrs 

MOTION OF THANKS ON THE 
PRESIDENT'S ""DDRESS-Contd. 

(English] 

~1R. DEPUTY-SPEAKER: Shri V.S. 
Krishna Iyer. 

SImI V.S. KRISHNA rVER (Bangal ote 
South): ] stand to oppose the Motion of 
Th~inks to the Presjdent on his Address. The 
addre~s is insipid, unmspiring and also fun 
of pIa tiludc~. I thou&:ht the President wiJJ 
tell us how the nation's problems will be 
solved. It is unfortunate that no solution 
is to t c found to anyone of the loog 
pen.ding rrobJemh of out" country. 

First of all, with regard to Punjab pro-
blem, though alJ thc~e ACCOJds were 
welcomed here, unfortunately, what is the 
state of affairs? We do not find any 
soJution of this in 't he President's Address. 
It is said that ter_rorist acti'vities.wiJj be 
curbed. But unfortunately, no mention has 
been made how the probJem is going to be 
solved. . 

So far as Assam accord is concerned, 
the Government says th~t points mentioned 
in the accord have been {implemented. But 
the Government of Assam says that many 
of the points are sti11 to be implemented. 
You know that an agitation is also going 
on there. Like that there are so many 
problems. J would iike [0 emphasisse that 
the Government must take this lHouse into 
confidence and tell us exactly what the 
position is. Not only with regard to Punjab. 
Assam and Sri Lanka, but also the Prime 
Minister has ¥jven a go by to the usual 
meetings which he used to have with the 
opposition leaders. We \ find that not a 
single meeting bas been herd in tbe recent 
past. Tbtle are not .party problems ; these. 
are national problems. That is why, I urae 
that the Government must find solution to 
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all the~ problel'11s They 101, t take into 
confidence the entire House so that they 
may be taking into confide ce the entire 
country. 

Today I wanted to speak just to draw 
the attention of the Go\'~rnlnent to one 
very important and serIous matter, and that 
is with regard to reaiona) j~balance. Most 
of the Members not only trom the other 
side also, have been rais g their voices 
about that. It is very necessary that the 
Planning ComrnisS1on and the Government 
must, first of all, identify tbe regional 
imbalance in each State anj then solve it. 
I am sorry to SdY that the\ Government has 
completely fai led hecause, you may be 
aware. that many of the regional parties 
have taken birth because of the neglect of 
States by the C(!ntre in so many areas like 
economic, Janguage, ctc. That is why, the 
regional parties have come up. OtherWisel 
national p.lrti~s would have ~till been 
stronl. (take instance of my own stale 
and fell you how the regional imbalance is 
there. The Kdrnataka State. though it 
bas progressed on jts own, has heen com· 
pletely negl1cted by the Centre on ~o many 
aspects. J f. first of alJ, come to the Vijaya-
Dalar Steel Plant The found~tion of this 
Plant was laid by the late PriIne MiOlst{'r. 
Shrimati Indira Gandhi, in 1971. It is yet 
to see the light of the day. Similarly, m 
is many other areas like setting up bf an oil 
refinery and all that, the State tas been 
ncalected by the Centre. Particularly when 
the Centre is committed, it should see that 
it is implemented. 

I now come to the botdl!l dispute. It 
is nearly 20 years that the Mahajan Com-
mission gave 1 its report with regard to 
Karnataka~Ma arashLra boundary dispute. 
Still tbe Government of India has not come 
forward" with amendment to implement that 
Act. This is aaitating the minds of our 
people. 

Now I c\)me to the river disputes. It is 
hiah time th~t the)disputes between Andhra 
Karnataka and Mabarasbla and .lao bet .. 
woon Karnatka and TlUtliJ Nadu are settled 

IOQIJ by neaotiations .Government mU8t take 
steps to solve these problems. This can be 
done by pen_sion. 

Then. Sir. I cOIn, to the Janguage is&ue. 
It is a very seol)itive{issuc I wHJ give )'OU 
only ~ ins-tance. We have aot neatly 
J8~20 kendfos of Doordarsban in 
Karnataka, and the central If.endra j~ in 
BaolaJore. You may be sUrprisad to kuow 
that BangaJore is a full-fledged studio where 
out of 300 minu tcs,l on Iy about 60 .. 70 
minute~ ~ue devoted fol Kannada Janguage, 
for the local language. You l.now. Sir, tbat 
an agi tatjo~ is goill~ on there. EverydclY t 
dharna is beIng held in front of the stUdio. 
What I'S the purpose of having a studio in 
every State? The purpose is to educate 
the people of tbat State. Another ~urprise 

is that except from Bangu.lore kendra 
Kannada ldnguage is not felcc(il t from uny 
other studio at all. Everything is dirc<..tty 
teJec.ast from Delhi. There is ~o mranEe-
ment at aJi to lelcca~t Jocul "r(.)gJammcs 
from the Bangalore kendra. So, people are 
very much disgusted. 

Another most shock.ing thing is that in 
Banga10re Doordarshan Ae"dra, out of 60 
employees at prc~eDt onJy ten know the 
Jocal Janguage. That IS because most of 
the people are recruited from other States.J 
They do nor know the language of the 
State. Then h(Jw can t hey produce a pro-
gramme in the locaJ language? So, it is 
very ·necessary that it shou1<.l be set right. 
Now that a fuJI-fledged studio has come 
up there, a now building fOl the \ BangaJore 
Doordarsban kendra has been constructed, 
I am sure that Jhe Government wjJl tdke 
steps to see that the programmes !houJd be 
there, and afterwards it should be switched 
00 to national programme. 

At present they ye screening onJy "ne 
picture in a week andttbat too on a Sature-
day. You know that it is jmpossjble to 
see picture" on Saturday. Jt is .only on 
Sunday.s that people have a holiday and 
they would like to see a picture on 
Sundays. So, it is very 
necessary that it should t e \scaeened on 
Sundays instead of on Saturdays. Why I 
mention this is because an asitation as 
loing OD there. 

In view of tbe RaHway Budaet, a "oi/ 
roko prolratnme is goinS on. It j. a 
serious matter. It is in my State" it may 
bel in other States also. What I wouJd 
like to empbasise is that it is the responsi· 
bility of the Central Government to see 
tbat in eyrey rqlon. in eycJ')' State. intI-
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pectivc of the party in power, tllere is DO 
teaiona\ imbalance. People should not 
have a 1 feeling that t~ey a.t."e hejnl 
is.ored. That is very dangerous for the 
ur :t of the country. 

The last poin t that I would Hke to 
mtntion is with regard to the three·language 
formula. It is a very danserous trend. ~ 
Take my own State. We arelcommitted t4€ ') 
tbe three-Iansuase formula bu still peopJe" 
are agitating because it is only in southern 
pat1S of India that the three-language for .. 
mula i~ being implemented. In northern 
India, can you name anyone, State whiQb is 
jmple~nting the three.language formula? 
How/do you think that there can be natio-
nEll unity and integrity? It is very neces-
sary that they should make .. honest and 
~iacere efforts in this regard. That is the 
reason why South has a feeling that Hindi 
iii beix. impo~ed upon them. That feeling 
shoul not be there. On their own they 
wIn )0 e fo learn it. You may be surpri~ 
sed to know-and everybody know!-that 
on Sundays, Ramayana i~ being screened. 
You cannot have any other programme at 
t hat tim~ because cVl!rybpdy loves to see 
that programme. Though:it is in Hindi. 
but they can understand that Hindi because 
it is so simple tbat they have to love that. 
S<". what I want to make out is that the 
three·la1gU:lge formula should be imple-

~ mented in its total sincerety in all the 
States. f That is my point '., I 

~ , 

Coming to one more incident which 
took place in my constituency, I wOl'ld 
Ii ke to mention that a gas tragedy took 
pl..tce in Banaalore during the last month, 
in which ten children died and nearly 
twenty w~re seriou.,1y injured, and they fare 
~l:tt in the hospital. That happen~ 1 becduse 
0'" the las leakage. The leakage was be· 
cause of the faulty sealing of the cylinder 
I lJo not know whether we will be discuss-
IOJJ the Petrolcum Ministry's Demands or 
not, but that iq different thing. Through 
Yl.u]Sir. I would like to tell the Govern .. 
menl to see that proper instructions are 
iSlued to those who manufacture the las 
cyliaders. They have to properl" check the 
c)Jiaders and people- must be educated how 
to ute the .• as cylinder because eveyrday 
'" bear aboQi Jas burst. Therefore. the 
peopJe shou'd be properly educated OD the 
uJte of ,.1 ?)lndors. I am lure Governmeat 

will. take J:Jote of this fact. So, Sir, I once 
aaaln say that the President's Address does 
not show anl direCtion on which Govern-
ment shouldpnove. It is just like an Annual 
Report of any company. So I stroD,,, 
Qgposo tbM » .... 

[ 1hml/allon] 

~~~BHAT KUMA~-~ 

'''a"!liI )-:-Ml. Depot, -ipealter; Sit, f dse 
t~ iUPf'Of't tfte' --Mutton of"Thabts 011 the 
A~"res!l -by---the-- HOI). Plesfdent. First of 
aW, tlnough7Olr."""'Sir, I would like to con. 
gratulate the Hon. President for recalling 
the human and moral values and paying 
homage to Khan Abdul Gaffar Khan in the 
very ?rst p~ge of the Address. It is Quit 
befittmg WJth the tradition of our JDdial 
culture. On the basis of these human values 
we want to carry our country forward to 
the internat ional level. In 'the face of the 
si tuatlon created by dlOUght and external 
dang'!rs lyrkins around the borders of the 
country /resultina in fiJ,lancial difficulties, 
the progress made in the field of industrial 
development and maintenance of buffer 
stock of foodgrains and spectacular advance 
ment in technology, esoeciaJly in Defence 
I?epartment, de';erve all praise. The opposi-
tion may try to find fault with it for tbe 
sak~ of Icriti~ism, but they aJso realise the 
reality M 'their hearts of hearts. 

As regards international achievements 
of OUt country, whether regarding Sri Lanlea 
or the struggle for human values launched 
by Mahatma Gandhi in South Africa many 
year.s ago, those human values are being 
earned/forward by the Government of Rajiv 
Gclndh by adheri ng to the path shown by 
Pandiji and Gandhiji It is reaIJy an inter-
national achievem~nt. Despite the difficult 
situatiun created by terrorists activities, 
drought and activities of 0 N.L.F. in 
Tri~ur~. the Governm.ent has lIeen able to/ 
malnralO the pace of tndustrial development 
and buffer stock of foodgrains and prevent 
starvation deaths in the country These 
achievements speak thomselves of the ex-
ceUent work done by the Govt. of Shri 
Rajiv Gandhi for which he deserves (eUei-
tations. What else remains there for whicb 
this ~overnmen t could be criticised. 

. As far as the qucatioD of people cillm-
101 themseJves to be ao-caUod c~ampioDl 
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of tlcmocraey is concerned, I am quite sur-
prised to sec when some member'$ from the' 
opposition side claiming tbemselves to be 
the watchdog of democracy surprisina1y 
'boychtted/the Pre·,idential election hc:Jd for 

I 

strenKthening the d~mocracy. In fact, I 
would like to ~ay that Govc:rnment of Shri 
Rajiv Gandhi h as all along maintained 
that the elc:~t ions. whether in Punj.~ b or 
Wes. Denaal will be htJd at due time 
whether his, party\ wins or loses. This 
statement is indicative of OUf faith in 
democratic system. In fact. it is only 
the Congress Parry which is propaa.llmg 
democracy and not those person"i who 
sim.,Jy critcise Raj IV Gandhi Government 
and level ail t) pes of aUegat 10DS to weaken 
democracy. 

In this connection, I would like to state 
that whenever we strive for advancement 
and economic developm'!ot of the country, 
the external forces, who do not like tbat 
India should make progress and become 
self-reliant, start putting Ob.)t8cle'i in our 
way. Some of the peop)t of our own 
country also help them in their evil designs. 
For example, you have seen that some 
time aso, violent attempts were made by 
some internal force~ to disrupt the supply 
of petroleum products in A~sam, and the 
country's economy sutTered a great deal 
thereby. But de"pite all the~e. our country 
bas made' tremendous progress In BH fieJQs. 
be it industry or aa;riculture. I think 
Government deserve~ congratulations for 
this. 

I would like to ~peak on other topics 
also. The Government is requested to 
monitor the bene-fit of ~ubsidy and otner 
reliefs 8iven to farmers ir the new budget 
so as to ensure .hat the benefit of subsidy 
and concession rC3ched the lowest level 
For example, prkes of urea have been 
reduced. So, the Govt. should ensure that 
the urea be made a vailahle to farmers at 
the reduced rates for which special mOfll-
torinl is required. 

The Hon. President also referred to 
forest and environment. I will definitely 
say that industrialisation is necessary for 
the country and our ccono~. We should 
pay special attention to check imbalanced 
ind\lstrial Fowtb ,0 as to prevellt environ-

mental imbaJan:e whiC"\ could be harmful 
in future. 

The oppo,ition has raised the issue of 
uDempJoyment. The Hon. President has 
definitely drawn attention to soJve tho 
problem of unemployment in rural and 
urban areas. Many steps have been taken 
to solve the unempJoym(nt problem under 
20 Point Pro.ramme, IRDP and other 
proll'ammes. The benefits of these pro-
grammes are shown in the sta tist ics liven 
in this report. It is reaUy a pity that even 
after launching of tbe earth sateHile by the 
count ry» our technoloaical achievements 
are undermined. This achievement bat 
brought to us internd( ional acclaim I 
wOLild definitely like to draw the attention 
towards ODe thing. Assistance is Wive" on 
the basis of caste to "eople Jivitig telow 
the poverty line. To my mind, poor IS a 
class in itself and the caste of poor is poor 
itself. Therefore. without dividing poor 
into various caste SfOUPS, ecvnomic help 
should be given to people living below the 
poverty line on economic basis. 

Hon. Member, Shn Indrajit Guptajl. 
has talkeJ about our relations with 
America. Our relations with America 8re 
definitely beneficial for the development of 
the country and techno)oIY. hut ~e do not 
compromise on basic principles When we 
talk of disarnlamenr, the Government is 
not lacking even in CI ti-::izlne Amt:rica If 
the need so arises But this doe!» not mean 
that we are at \anance with Amenc:) in 
the matter of prmciples. He wan fed us to 
clarify why it is so that on the one hand, 
Government ask~ for aSlliilitance f,om 
America while on the other, It criticizes 
American poJicy. DeveJopment and poh.:y 
are two separate matters. \Ve do nut want 
to be bound by any treafY with any DatiOn. 
We want to run the COllnt ry according to 
the pr inciples of Mahatma Gandhi and 
Pandit Iawaharlal Nehru. But our coHea-
gue9 from the Of'Posltion find it hard to 
understand these issues and they go on 
criticitina Shri Rajiv Gandhi's Govern-
ment. 

The issue relating to Tripura elections 
is raised here time and again. Jf peace in 
8 state is disturbed, atrocities are 
committed on common men, innocent peopl. 
they are killed, t do not see any wroD, in, 
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it if the Central Government while dis-
charging his responsibility sends in the 
Army there. for the smooth eonduct of elec-
tions. Does this mean that Army personnel 
deputed"therc have put haBots in the balJot-
boxes? There is nothing wrong in l'Qaking 
arraagements for maintaining peace. Elec-
tions have been held in Punjab also. Some 
intellectual members of opposition side cite 
the example of Punjab also. But the Oppo-
sition must appreciate that the Army has 
to be sent jf necessary. poth ways the 
Rajiv GandhPs Government i.;; citicized 
for sending the army as 
well as for not sending the army. 
We accepted defeat in Bengal as well 
as in Karnntaka but did not ar.:cuse anyone 
for our defeat. We had talked of preser-
vation of democracy. It is very regrettable 
that today df'feat in Tripura has been made 
a point to criticise the Presidential Address. 
I feel that this issue should be looked at 
from a hroad spectrum and not from a 
narrow viewpoint. 

PROF. MADHU DANDAVATE (R3ja-
pur) : You could ha\c won even witrout 
help from .he Army. You ju~t spoiled 
your case. 

DR. PRABHA T KUMAR MJSHRA; 
Mr. Dandavate, 1 want to tell you one 
thing. You are a senior Metl]ber of this 
Hou§c During the recent elections in 
Bengal. ( stayed there for a month. \\O'hen· 
ever we appointed some people as our poll-
ing agents. in the evening. the same night. 
their dwellings used to be set on fire We 
admitted those people j n hospi t als before 
coming here. This is certainly a sad state 
of affairs. The Opposition pcop!c t:1lk of 
terrorism if"l Pun.ia'). But' when the Govern-
ment taJks of dealing with the tcrrrorists 
of Tripura, the Oppo~ition shows no 
interest. Membefs of thl! OppositIon do 
not seem to be disfurbed when terr\ rism 
and naxalism nre practised overtly in 
Bengal. 

Without taking up more of your time, 
J want to say that if the youth of a country 
do not let any employment, this proverb 
would hold true-HAn empty mind is the 
Devil's workshop". In these ciroumstances, 
their potential cap be misused 'by outgide 
rQrc~s. It i;_; imporati~e that our Govern-

ment provide employment opportunities to 
the unemployed, whether they are in rural 
or urban areas or are from the educated 
unemployed group. Along with this, 
people should Le given the benefits of the 
concessions gi ven in t he Budget. 

With the'\e words, [ welcome and sup-
port His Excellency, the President of 
India's Address. 

SHRI BHARAT SfNGH (Outer Delhi): 
Mr Deputy Speaker. Sir. I am grateful to 
speak on His Excellency, the President of 
India's Address, 1 support the Presidential 
Address We have been discussing it for. 
the last many days. Some of out colleagues 
say that India has made no progress .. 
It is well known and it is also mentioned 
in the Presidential Address that we have' 
to pre.,erve the uui ty and integrity of our 
country and realise the dreams of Mahatma 
Gandhi and Pandit lawaharlal Nehru. I 
mean to say that we must a11 live in 
harmony, whether we are Hindus, MusJims. 
Sikhs or Christwns. During the freedom 
struggle we all remained united under the 
leadership of fvlahatma Gandhi. in the same 
way, we should work as one force towards 
India's development and make our contri 
burion in our country's progress. The 
Prcsidcntia I Addre~s urges upon us to 
remain united and co-operate in India's 
qucst for "trength jg.. evcr} fieJd A country 
can dC\lclop only when it progre')ses 0 I the 
right path. ., t one tlJll~ we used to import 
foodgrains fnln1 other countries. Then 
und.;-r Pandit lawaharlal Nehru's directions, 
the Bhakra Dam \Va~ consfructed. This 
project !'ecamc .i source cf in igation for a 
large [lrca. Availa~)j lity \.)f more water 
increased the dgrkultl!lal yield. Today, 
the population of Jndjn has grown manifold 
but we have enough !'t(lckc:; of foodgrains. 
So much so that we can even t'xport food-
grains to other ('OUlllries. 

\Vc have m.'1dc progress in the indus-
trial sector too. Small-scale industries 
in our country have seen rapid expa4sion. 
We have made concerted effort~ to indi-
genously produce the items that we previ-
ously imported. And to a large extent we 
have succeeded in our endeavour. I want 
that we should follow the pa1 h shown by 
our leaders. The Late Shrimati Indira 
Gandhi had mooted the 20-point Proaramme 
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tllrouah which a number of poor 
people )lave lot means of IiveJihpod. It is 
woI1-known that land commands a very 
bl.b price in Delhi. Under the 20-point 
"'OII'amme rural land has been earmarked 
f. the poor. Out of this land our 
Government has given plots measuring 125 
aquare yards each to the landless poor 
free of cost. Lakhs of plots have been 
dfltributed thus in the Delhi region. Under 
tho 2()..point programme arrangements have 
a1IO been made for irrigation Many em-
ployment opportunities hCtve been provided 
to people under D.R.D.A. and I.R.D.P. 
Tlris does not mean that they have got 
jobs but that they have got means of liveli-
!rood. When such means are available 
then there is no need for jobs as such 
because people have a means of subsistence. 
Similarly, three-wheeler scooters have also 
been liveD. So, a Jot of work has been 
clone under the 20-point programme for the 
upliftmaot of the poor. If we follow the 
auideJines given by our party, India will 
surely make progress and we will be able 
to preserve the unity and integrity of our 
country. 

I want to say one more thing. Previ-
ously, the number of schools was very less. 
Children did not go to schools in large 
number. Now every village has a schoof. 
III villages one can see that every effore has 
been made for their development like laying 
roads, setting up of di spensaries, ecc. I 
want to say that jf villagl!s develop, town-
ships will develop and then cities will 
develop. All this would lead to the deve-
lopment of India as a whole. We are 
happy to note that this year's Budget 
would effect reduction in the price of 
fertilizer by Rs. S. This will give relief 
to the farming community. Today our 
Government is comt}ating drought and all 
know that our Prime Minister has visited 
areas affected by drought. In view of the 
drou,ht and flood situation, we were issued 
clear instructions from the Government to 
.helve all other work for the time being 
and take up flood and drought relief work 
first. All assistance was to be provided to 
die affected people and arrangements 
made for providiq them l0od. clothing and 
abetter on a priority basis. Government 
.... 4ob.o so lQuch. Many years a80 w~en 

If 
Benaal was hit by famine, a large number 
of people died of starvation. But tbe 
situation is not the same any more. India 
has made considerable progress and if we 
move on the same path, we wilJ continue 

• to make more progress. 

Tbe farmers, owning upto 5 acres of 
land in our area. have been paid compen-
sation for loss of crops under the drought 
relief programme recently. I want that 
farmers owning uptO~6 acres of Jand should 
also be brought under this scheme. The 
farmers owning upto 5 acres of land should. 
of course, be given this relief but I want 
that even th('se with 6 acres of land should 
be 'brought under this scheme so ~hat they 
can face the drought situation effectively. 

Our Oovernrnent has installed sewer 
pipes and han1_umps at different places. 
Water for irrigation purposes ha!' been 
supplied through tube·waUs free of charge 
to ensure that the farmers produce good 
crop. If land is irrigated properly and 
quality seeds and fertilisers are provided, 
we can be assu.-ed of a good crop and (he 
farmers can face the drought situation 
effectively. As a result. farmers will not 
allow agricultural production to fall, rather 
they will do their best to increase the pro-
duction. Government also wants the 
same. 

Similarly, schools have been opened at 
different places. But colleges in adequate 
number have not been opened to cater to 
the needs of the students passing from 
schools. So, morc colleges, particularly 
vocational colleges, are required to be 
opened so that more and more boys and 
girls after passing from such colleges start 
their o.\'n small profession. The selentists 
in our country tlr5 doing very good work. 
I congratuJate them. Earlier people had to 
draw water from wells. Now they make 
use of the tubeweJ1s for drawing wafer. The 
scientists are doing laudable work. I want 
that a science college should be opened in 
the rural areas of my constituency (Outer 
Delhi) so that chiJdren from all walks of 
Iif~ can r«:eive education and improve their 
coonomic condition gradually. If our 
Government continues to meve forward 
with the same determination and zeal, we 
are sure that povert y in t his country w'll 
be eradjcated and the condition ot aU our 
people wi" beoome better • 
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Gl)vernmcftt is making all round efforts 
with regard to education The number of 
Central Schools j~ being increased. With 
the spread of education poverty will be 
alleviated gradunJJy and our capacity for 
work will also increase. Education is very 
necessary in our rural areas. 

Similarly, in our education system, 
suppose a school is located at a distance of 
J mile, then the examination centt e should 
not be set up at a distance of 10 miles 
from the school. It should be ensued tbat 
the examination centres are also located 
within a distance of 1 mile so that chiJdren 
do not have any difficulty in appearing in 
the examinations. 

In order to ensure development in rural 
areas in Delhi, Panchayat house~ have been 
cvnstructcd where people can assemble even 
during ramS. In Delhi the Panchayat Raj 
has l-een functioning very well. I want that 
more powers should be given to Panchayats 
so that they could ~ettle petty disputes at 
their own JeveL Several such cases arise 
but the poor people arc not able to go to 
the COUI ts to get their disputes settled 
rccause they are not able to bear the ex-
penditure invohcd in that. Therefore, I 
want that the S.D.Os. of each of the 5 
blocks should go to the villages and settle 
soutll disputes there itself which wjJ1 help 
t he poor a great deal. 

Much work has been done by Khadi 
Gram Udyog in the rural areas of Delhi. 
·A large number of women have been pro-
vided employment. The people have been 
provided employment in different fields of 
occupations such as grinding spices, Jcather 
work, wood work and hardware. Mahatma 
Gandhi. Pt. Jawahar)al Nehru and Shri-
mati Indira Gandhi had formulated such 
pOlicies for I he upJiftrnent of the rural 
poor. If we follow th\! path shown ,by them. 
we will continue to make progress and 
maximum possible development of our 
country will take place. 

At prescnt, 80 per cent people of our 
country are residing in the rural areas. 
Therefore. we should pay more attention 
to our villages. Our Hon Prime Minister 
and Hon. President are paying full atten-
tion there. Presently also, our whole 
attention is bei.n, drawn to the rural areas 

and we expect to make considel able pro-
greas in this direction through our curteut 
ButlBet as well. We will produce more 
foodgl ajn~. We have made much progresa 
on the power front as well, but whereas 
people used 1 bulb earlier 11 they now usc 
4 bulbs. Apart from that, they use more 
electrical appliances likt T.V., frid,e etc. 
which consume mote power, requiriD8 more 
power connections. Thus, power shorta,ea 
arc occuring on account of Increased con-
sumption. The workload of DESU has 
also increased much but recruitment of 
worhers there is banned since some time 
ago. I want that this ban should be lifted 
so that work in the electricity Department 
can be carried on smoothly. 

Regarding supply of water, I \\ant to 
say that the population of Delhi has in-
creased enormously. Our Quota ot drinkiDl 
wster should come from Chandigarh. We 
are not able to get water from Haryana. 
Somewhere we have to sink tubeweJls to 
get water. Therefore I want that Delhi'. 
Quota should come from Cllandigarh 10 
that DeJhites can be assured of the supply 
of adequate Quantity of drinking water. 
which wiU keep the people of thrs metro-
polis free from dis~ases as well. 

With these words, I support ROD. 
President's Address and thank you" for 
giving me an opportunity to speak. 

SHRIMATI VIDYAVATI CHATUR-
VEnl (Khajuraho) : Mr. Depoty Speaker, 
Sir, I rire to support the motion of Thank, 
on the President'S Address. Sir. HOD, 
President in his Address has remembered 
the Freedom Fighters and it has been very 
a ppropriate to do so. We should remem .. , 
ber our heroes of freedom struggle. and 
among those who were in the forefront in 
this struggle was Khan Abdul Ga1far Khan. 
who is also known as Frontier Gandhi. 
and it will not be an exaggeration, if we 
ca 11 him the f Bhishma Pitamaha' of our 
times. He had an along been vehmentl, 
opposed the partition" of India. DfvilioQ 
of India gave a permanebt shock to IUm 
and he could not overcome with this .bock 
till his last days. With the tributet Pllid 
by the lfiP -ble President to tho PrODtj., 
Gandhi, I too pay my humble triba_ '0 
him. 
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[Shrimati Vidyovati Chaturvcdi] 

Mr. Deputy Speaker, Sir, our country 
rest~ on three piJJus. These arc demo-
cracy, secularism llnJ socialism and we can 
strengthen OUf country on the: asis of these 
policies only. OUf country is progressing 
because' we have ~,cen pm suing thec;e 
pOJicies. Under the :~REP. D R.D r'\., 
R.L.E G P. and 20-point programme.;;, we 
have provided land to the landJ~~s and 
under the Indira H(~u'~ing S..:hcmc. resources 
have b~en m:ld·! av,l:l1~'le tl" the people 
for construction of hou'..cs The shelter-
Jess people have been rrovidcJ hou')c'i and 
Jevelopment wor~\ is gOIng on. 

Mr Deputy Speaker. Sir. a5 several hon. 
Members hav.: stated. we have madc pro· 
gress in every tield We have made IJll1ch 
progress in the field of ;:lgriculturc. 'th~ 
country ha:, been hit I Y c\.lJamitics such a.., 
haiJstoms. drc'ught and floods for the last 
3.4 y~ars but we have been able to tackJe 
the situation becau"c wt: have adcq.Jatc 
stocks of foodgrains with u~, Relief WOl k is 
in progress in the flood and Jrought 
affected areas and people have been pro-
vided with food l;\ud money. Simllarl-y. 
efforts are being constantly mad\! to main-
taia the uni~y and integrity of the country, 
Ho ... cver. certain force~ arc indulging ill 
disruptive activltie<; in varil)u, places. Such 
forces are bent ur-on destroying the unity 
and integrity of our country. They arc 
indulging in violcl1l activities a t different 
places at the jnstance of some foreipl 

powers. Brothers have Lecomc enemy of 
their own brothers. Innocent ch iJdren are 

being kjll~d, whole families are being anni-
hilated. If one goes through the mornin~ 
newspaper. he could find that news pap~rs 

are full of news of kiJJi n£'> of pcr~\'lfls, 
annihilation of families, killing~ of women 
and children. Fissifarous forces within 
the country, whether they are in 
Puniah, Bengal or Assam, wi 11 have to be 
crushed with firmness and we have to face 
their cballenge with full might. I agree 
that our Governnlent has took some effec-
tive meaSUTes for it. Despite it these 
forces have not been inactivated. They arc 
still indulging in fissiparous activities and 
their aimed at destroying the fabric of 
national unity are sti II going on, I request 
\he Government to take most strjngent 

action again~t them, if need be, lO that 
unity and integrity of this country is Idefen-
ded and these clements are Tooted out for 
ever. 1 will not Ioo~e this opportunity to 
congrntulatc Prime Minister for his signing 
a historical accord with Sri Lanka. This 
accord, which shows farsightedness of Shri 
Rajiv Gandhi, will have the far rcaching res· 
ulb and history alone will tell a~ to bow 
signiHcant it was for the country. Peop1es 
oppose it fit present. It appears that 
peopJes either dt n't understand it or want 
to be ignorant of it knowingly. This is a 
very important step, it deserve to be praised 
from all quarters. 1 once again congratu-
late Mr. Rajiv Gandhi and army personnel 
",ho have been disch~lrgil1g their duties 
wi th fuH dedication t nl\ jng odd sitUil' iuns 
in Sfj Lanka. The pcnons cngaged in 
bringing peace and making sacrifices to 
achieve this end, also de~cT\·c to be fc}jd~ 
tated. I cx!\!nd my good wi~hes tu them 
and pray God they may be ~ucce~srul in 
their mi~siofl 3nd rring glory to the coun-
try in tl:c world. 

Mr. Deputy Spc~kcr, Sir. point raised 
by our hon. President WIth regard to 
regional imbaJam.:cs is Jequin.:d to be consi-
dered ~errously No doubt, our Govern-
ment has mobilised resource'> and uudcr· 
look many ~ignificanl works during the Ja~t 
40 years. fn spite of if. there are regional 
imbalances in the country. Even today, 
there are certain tribal areas in the cOl'ntry 
which are very backward and no attention 
has been paid to them d~ring the last 40 
years. Not ('nly tPis. there are certain 
areas which arc more backward. J com~ 
from Bunde1khand region. EarJier there 
were small princely states there. RuJers of 
these s~atc!) were unable to undertake any 
work of devdopment owing to lack of 
rt'sour~es. People of the area bad to Jive 
under duel subjugation. Firstly, rulers were 
ander subjugation of rulers. PeopJe are 
very backward there and Jiving in a state 
of misery because no attention ~as paid to 
them after independence. J would like to 
bring to your notice that not a single 
effect was made to provide water for irri-
gation purposes. I As a result the Jand is 
stiiI dry there. We have not done anything 
for location of industry there. , There is 
no industry even today Everywhere there 
is unemployment and poverty. Jr you ,et a 
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survey done, you would come to know that 
one and a half Jakh people of my parlia. 
mentary consililuency alone are wandering 
in Deilli in search of job. In order to Pl0-
vide employment. it is imperative that large 
and medium scale industries, either in 
private sector or in public sector, be set up 
there. What i i the rJl~On behind the repid 
inc'ease of popuhtio'n in the cities? The 
malll reason for it is that aJI development 
work is confined to the big cities only. 
Nlturally, people would rush to the places 
where employment is avaiJable. You should 
pay alt.:ntion towards it. BUlldelk hand. 
about which I hive heen f'.!ferring and· from 
\ .. here J come, is a dacoit-infc'.tlcd J.cea. 
There is no m\!an'i of tral1lip.1rtalion. There 
has b.:cn a demand since ]ong ahout a link-
rail-line b~twcen Lalllpur dnd Banda cuvc-
Ii ng a d ist ancc of nearly 115 km~. Lak hs 
of hectare" of land would get Irngation 
fad lit ies if our two inulti-purpo5c i rrigat ion 
projects of Oraccha and Kane rivers are 
e,) nplelt:'J which arc now J1~nding cI~d.rdn(;e 

by the C~nlr.ll GOVC["llIllC;Jt due to dl~putes 
b~tween the tWl) Statcs. It it; "ery necessary 
to pay aUent Ion to it bccau'ic we can net 
at least 80-90 m..!gawatt of electricity from 
a single prpject. 

Not only J but l he whole female sex i~ 

grate fuJ to the PClme Minister for provid-
ing them opportunity to live with hunour 
by making laws and programmes for them. 
These programmes ~hould not be confined 
only to educated women living in big citie'i. 

I But these should be extended to rural 
women confined to their household affairs 
or working in farms or roads. They should 
be enlightened. They wiJl have to be awake-
ned to know their rights and duties. In 
spite of it, I have to s~y with grief and 
shame that women arc still immoJateu in 
the name of Sati, they arc being killed for 
dowry and they are still suhjected to brutal 
atrocities, be it in Bihar, Assam or Darzee-
Jing. We would have to take stringent 
measures to check it. It is very" necessary 
to give education a spirtual temper. We 
wiJl have to aro~se moral values. W" will 
also have to take sternest actions agai nst 
the exhibj~ion of vulgar and sexual movies. 

With these words I aMain support the 
Motion of Thanks on the President's. 
Address and thank you· 

[ Translation] 

SHltJ RAMASHRAY PRASAD SINGH 
<Jahanabad): Mr. Deputy Speaker, Sir, I 
thank you for the opportunity given to 
me to speak. I oppos~ tbe Motion of 
thanks on the President's Address. r am 
not opposing it simply because J am in 
the opposition, but because there is no 
mention of the 'country's present 
situati0n in that Address. It does not 
portray the wishes. aspirationaJ and the 
conditio1) of our people There is no men-
tiun in it of the problems of secuJarism, 
national uuHy and democracy. It is not 
told in the Address as to how the gap bet .. 
ween l he rich and the poor is to be 
abridged. Only some so-calJed accompJish-
meat~ of the Government have been men-
tioned. About foreign problems the 
Government say that they are solving them 
but the Government have failed in solving 
the ~ountry's problems. The hon. Psesi-
dent has only enumerated ·the achievements. 
He shoulL! have also counted the problems 
arising in our country today. 

Th~rc is no mentioll. of growing un .. 
employment in the country. It is also not 
mcntroned as to how we will remove this 
unemployment and cor,uption. Nothing is 
said about the steps to be taken' to stop 
the fast growing communalism and com-
munal riots in the country. Our heads 
hung in shame when we find that '!ven 
afler forty years of independence so many 
communal riots have oecured in the country, 
though we claim to be a secular state. In 
this Address, there is no mention of stopp-
ing them. 

\VhiJe moving the motion. Shri Bhagat 
said sometlling about caste system. Really, 
I appreciate his view point wherein he 
quoted the former Prime Minister of OUf 
country, Pandit Nehru, ss having said in 
one of his speeches that in this country we 
would build class less and caste.. less 
society. He had told such a good thing. 
Shri Bhagat gave the example of such a 
good thing, but one thing I would Ji ke to 
ask you, when you talk to create a society 
free from class, caste, creed and reUaious 
prejudices, why you joined bands with the 
TUJS in Tripura. Is this your caste-less 
society? Today regional parties are IOtitn. 
encouraaement in the country. Sarka ria 
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Commbsion bas also gone on record to 
say that regional parties help An disintegrat-
ing and we1kcning the country. Then why 
are you joinil'lg hands wIth the reg;onal 
parties and at the same time. you quote 
Pandit Nehru? {t is not the Congress of 
Nehru, it is the Congress of one man. The 
qualitIes of Congress of Pandit Nehru's 
era ,ue absent today ... ( Interruptions.) 

Along with it I want to make some 
mnrc points. It is known to all of you 
that a larpc amount of money is being 
spent on the poverty alleviation programmes 
started hy our hon. PrlUle Minister. Shri 
Bindeshwal i Dubey is not present here. It 
would have been better if he ",ere present 
here. J would have told him in his prc-
~ence that in Jahanabad, where he was 
taken hy the collector to distribute pass 
books to the b!!neficianes with his own 
hands. they have not Rot any money to 
buy cows and buffa Joe~ til) today. I want 
this to be noted that in spite of their getting 
the pass book c; for over one year, 
they have not yet got money from the 
Masoudhi and Sirlhua branches of Bank of 
India. 

Secondly, I want to say ~omething with 
regard to land dIstribution to the poors. 
For example, in 198 J. hundrcds of bighas 
land was distributed in the Bath village in 
Arbal block, but till today tbose people, 
among whom the land was distributed, have 
not got possession of the land and they 
didn't even have a handful of land. If my 
submission is found to be wrong, I will 
submit my resignation to you. 'am not 
inclined to be here My moto is public 
selvice. 

Thirdly, I wiJJ say that tbere is no rule 
of law today, as claimed hy you day and 
niabt. Wh:m you dissolved the Oovercment 
of Punjab, you said that administration was 
not being carried on in accordance with 
rule of law a') there were killings goins on. 
But you should see wbat is happening in 
Bihar. Here killings arc going on. Due 
to kUlinls in Punjab, you dissoJved their 
Government, but you have not the courage 
to dismiss the Bihar Government, because 
it is the Government of your OWl:) party. 

Fourthly, I want to say that parallel 
Government is runnill~ in Bihar. In villese 
Mokar in Jabanabad district, this parallel 
Government confiscated and took away aU 
the belongings and harvastec1 paddy crops 
of twelve farmer~ and beat them up, What 
is all this going on ? 

Despite thj~f you claim that you have 
been succcssful in maintaJIling law and 
order. But I wouJd hke to say thai where 
there is no Jaw and order, the law of 
junsles prevails. Such conditions prevail ·in 
our country. But Hon. President has not 
mentioned this in hi5t Address. 

Though 1 do not w~nt (0 take much 
time, yet' would like to tell some more 
points. 

There wiJJ he no paddy production 
unless bolder ritching IS done by repairinB 
the embankments from kharat to karaye 
So you may kindly get this work donc. 

I: Joods in our area have caused so 
much de~lructjon that the heJp of Shri 
Bmdeshwari Dubc's Government by drop-
ping the commodities continuously fer four 
days by helicopter has been Incffccti vC t and 
all the crops have been compJetely damag-
ed. AJI the embankments have t,roken and 
still your Government it) doing nolhing. In 
the coming days farmers will not be able 
to do plantation of paddy crops even on 
an inch of the land in such circur.1stances. 

The river has changed its course to-
wards the village in our area. I would like 
to urge the Central Governmcnt to give 
instructions to the Bihar Government to 
provide compensation to the farmers for 
the Joss caused by thc floods. 

Besides, Central Water Commission has 
not cleared the Punpun Dardha Scheme for 
the last so many years. Why do our 
schemes fail ? This scheme was to be com-
pleted in 1980 at an estimated cost of 
Rs. 83 lakh which has now increased to 
Rs. 2 crores due to price rise. In spite of 
all this, you are claiming that the Plan 
has been a success, 1 hjs scheme bas been 
pendioa clearance since 1980. r raised this 
issue a number of times in tbe House in 
tbe last three years. But it bas not been 
sanctioned. J would roquest the Govern-
ment to aive clearapee to this scheme so .s 
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to root out the menace of floods in our 
area forever. With these words I con-
clude. 

(English] 

SHRI SALAHUDDIN (Godda): Mr. 
Deputy Speaker, Sir, I support the views 
expressed by honourable Shri B.R. Bha~at. 

[ Trun.Jlalion) 

A member of ooposition from Bihar 
was speaking just now. He claimed to have 
seen the things [here. But 1 want to tell 
that today schools and projects are func-
tioninl in every village in Blh'n. Perhaps 
be overlooked them. 

AN HON. MEMBER This is 
wrong. 

SHRI SALAHUDDIN: This is not 
wrong. It is true. I would also re~ign if it 
is proved wrong. 

Your way of viewing the things is di fTe-
rent from ourS. Your way of measurement 
is different from ours· For example, there 
is a glaas half filled with water. I say that 
it is half filled with water and they say 
that half of the glass is empty. The only 
difference is that ours is a positive approach 
and theirs is a negative approach. We 
find the Slimpses of development in Presi-
dent's Address. Everything has been men-
tioned faithfully, be it the matter of 
energy or cOdl. our nation huilding or 
(RDP or Defence We cannot help If you 
are blind to all these things. 

AN HON. MEMBER: They nre bUnd 
(0 the~e things. 

SHRI SALAHUDDIN: It j~ the res .. 
poo~ihily of this Government, oUI' party 
and our people to tackle the present day 
situation in the country. I do not say that 
it is your respon~l bility. It appears that 
only Congress is to take up tbe work of 
nation build ina. of ensuring that the eco-
nomic programmes of developmen t reac:h 
the poor and of proV'idioa succour to the 
pOOl. 

It ......... 

Mr. Deputy Speaker, the <ianFr which 
, .. OQ.talae forges posed to our country was 

faced by us courageously. Our Colleagues 
from op)losition partie, are raising fiDgers 
even at the acco rd which we signed with 
Sri Lanka. The accordt is being criticised. 
But tbe time will tell hat tbJ accord which 
we signed wit h Sri Lank3 was right and 
was in our interest. 

The time at my disposal 18 not much. 
Therefore, I would like to raise only tho 
important point-;. Today, we have achiev:d 
progress in every sphere. This document 
reveals that we have achieved 5tubstantial 
progress in the field or energy. Similarly. 
we have progres~ed a great deal in coal 
and defence sectors. It is a matter of pride 
that our countr) occupies fifth place in 
the4ie fields. We have been able to produce 
wjssiJes in our country during these 40 
years of independence whereas a country 
1ike England whicb had ruled over us for 
many years could not produce missiles in 
such a short time. I congratulate our Prime 
Minister for this achievement. 

Now, I would like to say a few words 
about our textiJe policy. Our hon. Minister. 
Shri Mirdha. IS pr~sent in tbe House. He 
is well aware of the problems faced by 
weavers. Still, I would )ike to draw his 
attention toward the problems of weavers· 
The price of cotton yarn bas been lookioS 
up for the last 6 to 8 months. Con~equent­
Jy, almost the entire handJoom industry is 
facing closure. The system for subsidy 
should be stopped because it caases a lot 
of corruption. We have heen receiving 
many complaints in this connectioD. A 
suggestion which I would like to make in 
this connection is that the cloth woven by 
weavers should be purchased throtJ,h state 
cooperative societies or some other similar 
agencies. The Gover nment may pay only 
wages to the weavers. This will prove to 
be a very good thing. You are paying sub-
sidy to weavers at the rate of Rs. 2.;0 per 
metre )t has been observed that tbis sub-
sidy does not reach them. Therefore, you 
must pay attention to all these matters. 

IS-Poi nt programme framed by the 
late Prime Minister Shrimati Indira Gaadbi 
for the welfare of mi noritfes was indeed a 
very good programme. In this connection. 
I would ljke to tell you that the Ministry 
of Home Affairs should issue strict instruc-
tions to all States for execudn, ttd. pro-
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gramme effectiv~ly. This wHI h>!Jp in 
restoring confiJenc! among the: minorities 
which has been eroded of Jate. 

The problem of unemployment is also 
there b~rore our youth~. This wjH also 
have to be Qolv~ seriousJy. I would like 
to teU my colleagues of the GppOSI tion that 
they should chang~ their attitud~ towards 
Congress ('9vernment and sh\)uld also 
change their way of thinking. They must 
e.dend cooperation in nation·building which 
wJll help in the deveJopment of tbe country 
and in bringing prosperity to the! people 
both in urban and rural aJcas. 

With these wotd,>, 1 conclude. 

[English) 

SHRI SHANTARAM NAIK (Panaji) : 
At the outset, I would like to thank the 
President of India for the very words that 
he has uttered for my State. In the first 
paragraph, he says: I give my good wishes 
to the people of Goa, which has attained 
statehood. Therefore, on behalf of the 
people of Goa, I would like to thank the 
Presi.dent .. of India for the special reference 
that he has made in hi~ Address. 

In the last two-three days we have been 
listening to the speeches made by the 
opposition memt-ers. . Tn fact, it is very 
difficult to know the ideo)oiY that the 
opposition part jes are holding and the 
directions in which they are going. Perhaps 
it is needed that the brains of my coIJeagues 
there should be scanned because when the 
Congress Party acts democralicaJly and 
elections are held, it is these peopJe who 
profess to champion the cause of demo· 
cracy thwart that process and commit aJl 
sort of violent acts in the process. 

When Tripura ejections were due. 
CPIlM) Memberti w~re saying that we 
should not postpone it. In fact, they were 
accusing that the Co nares s Party would 
po§tpone the elections there. But \\hen the 
elections were held and 'we won, the same 
people said that we had played some mis· 
chitf there. 

What happened in Welt Bell2ai dU1'ina 
&be PaQcDayat ol~tioD8 .. Bombs w.re hurled 

and luns were used. It is these opposition 
parties who have thwarted the process of 
fair elections there··· .• (Interruptions). 
They always remind U'i of convenltons, 
rulc;s and the Constitution. But when we 
quoted the Constitution, they said that the 
Governors had been appointed without 
consultations. I would reque~t them to 
read the Constitution and show us where is 
the provision for consultation in the matter 
of appoinfment of Governors. But they 
will now say that it is a convention. When 
we go by cOf)ventions, they will·say, what 
about the rules. In fact, this is a method 
which they have been adopting f('r the 
PUI pO'itt of opp()~jng any dcmocl atic nJOve 
made by UI:;. Therefore, if they believe in 
the principl~s of democracy they would 
not have done what they have done in 
We"t Bengal .• (Interruptions). 

As pointed out by various colleagues, 
a number of Jegislations have been enacted 
for the purpose of safeguardmg the interests 
of women during the session before last. In 
thi~ conneclion, I would like to point out 
that we in Goa have got a uniform Civ; I 
Code under which women have been given 
equal rights alona with men in properly. 
When we enact our uniform Civil Code for 
the whole country. I would urge upon our 
Government, speciaJly the Law 1\1inistry, 
to take into consideration the provisions 
of the uniform Civil Code prevalent in Goa, 
caIJed Portuguese Civil Code. 

No doubt we have e"acted severa I legis-
lations for the purpose of uplifllng the 
status of women in our country. 

,hen there are various superstllions 
pr\.vailing in our country and 1 would 
appeal through this forum to the reJigwus 
heads of aIr (he communitjes that they 
should meet together and separate supersti-
tious be Jiefs from the religious tights ~o 
that the people belonging to various sec-
tions of the society, may be Muslims, 
Hindus .or others, understand through their 
reJigion that these are the SUpers1 itious 
beliefs and that these are the religious 
rishts. At present this effort is not there. 
Of course, it is not our outlook as politi .. 
cians to advise any religious heads. I would 
urp upon them that this is in the interest 
of our country. We should dietiD8uisb 
botween the superstition and tbe reJi.ioUi 



30'S Motkm of TIttmk. PHALOUNA 12. 1909 <SAK..4) on PI'. Add",,! 30'~ 

ri,bl. so that the pro'bletn whicli we have 
faced· recently we should not face in 
future. 

Now, l'wouJd like to refer to the In-
dustrial Relation Bill. I think yesterday 
only it was said that the Industrial Rel.-
tiqn Bill is going to be introduced in this 
very Session. I would urge upon the 
Government that before a final :Jhape is 
given to the Industrial Relation Bill 
various facets of this Bill, like the relation 
between the industrialists, the labourer, 
etc. should be considered thoroughly. 

We have a Constitution of India which 
is basically a political Constitution of 
tbis country. I would like to say that the 
20th point of the 20 Point Programme is 
very important and essential because that 
point is actuaJJy the economic policy of 
Government. Therefore "e sh ')uld give 
full respect to the 20 Point Programme as 
we give to the principles enunciated in the .. 
Constitution, espec! ally to the 20th Point. 
It refers to the simplification of the rules 
and regulations. It ~ also provides for a 
machinery to redresc;; the public grievances. 
I am sure that if these two aspects are 
scrut_nized by the Central and State Govern-
ment and a public grievance machinery is 
established then most of the problems which 
the commonman faces in a day-to-day life 
will be resolved. 

Lastly, I would like to mention about 
the land reforms. In many states these 
land reforms have been enacted. In my 
State too the Tenant Act has been enacted 
aivins the riabts to t.he tenants to be the 
owners. But, Sir, somehow this legislation 
is still pendmg in Supreme Court of India 
for the last 8 years. As a re!;uJt of this, 
Sir, the tenants of Goa have not been able 
to become the owners of their respective 
land despite the fact that a similar legisla-
tion has COD;1C into !tree in all other stat~s 
e"cept in a few union territories and a few 
states. Therefore, Sir, ill would urae 1:lpon 
tho G()vernment that a s~cial effort should 
be m •• to take up the land reform matters 
on the priority basis. 

I 09~ .. aiD tb.D~ tbo Presidont of 
India for 'his speecb and support the Motion 
of \l'1l,1lk •• • 

[ Fran$lation] 

SHRIMATI USHA THA.KI(~ 
(Kutch) : Mr. Deputy Speaker t Sir. I thank 
you for giving me "an opportunity to speak 
on the Motion of Thanks on the President's 
Address. 

While addressing this Parliament, Hon. 
President has told us about his vision of 
India. He said and 1 quote: "We went 
an India whose interaction with the natiQJl,S 
of the \\-orld is dedicated to peace aDd 
intern,ationa) cool'eration, and a new wQr~d 
order based on equality, freedom and 
justice . ., 

All this could be possible only if moral 
values are inculcated along with educatiqD. 
Our Government has taken concrete ste_'s 
in this direction by opening Navod4ya 
V idyalayas and by framing new education 
policy so that the students couJd acquire 
mora1 values alona with education. I urge 
upon the Government that somethiqa 
should be done under the new education 
policy so that the students of VII and vin 
standard could be reJieved of the excessive 
academic burden on them. 

The culture of our country is richest in 
the world. The people of our conntry are 
very intclJigent and on top of it, they are 
spiritual. Thil) is very essential for the 
human Jife. 

The Government has allocated croces 
of rupees for setting up polytechnics, 
colJeges, high schools, primary schools etc. 
in border aJea~ for educating the backward 
people. I belong to a border area. I am 
very grareful to the Oo\ernment of 
India. 

J shaH put forward a suggestion that 
jf a girl from a family whose income is 
Jess than Rs. : 5000 per year is staying at 
the hostel for higher studies, subsi~'y 

should be granted to her to meet hostel 
expenses. 

Hon. President has also m.entip,IJ~q. 
about providing employment in rtlraJ .. r~l'~ I 
India is a country of villa,es. The CeQtraJ 
Governplent gives 10 per cent Sgba'4>; tA) 

the industries to be set up in bacl"~~. 
districts. J have beard tbat tbis subsJd)' 
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is going to be stopped by the end of Mareh. 
Therefore, I request the Government, 
throuah you, that this subsidy should be 
continued. 

Welcoming the address of Hon. Presi· 
dent J would 1ike to thank the Government 
for the steps which are being taken by it 
to end the centuries old social boycott, 
discrimination and repression. A pious 
man like Narasingh was also discriminated 
socially and treated as untouchable by our 
society. But the father of the nation 
Mahatma Gandhi started the struggle for 
independence by recitIng the devotee 
Narasingh's hymn, "Vaishnav jan ko tene 
kahiye, peed parai jaane re." Our beloved 
Nehruji p our brave Prime Minister, Indiraji, 
had taken a number of steps for the 
upliftment of S:neduled Caste~ and Schedul-
ed Tribes Our Prime Minister, Shri Rajiv 
Gandhi, has given maximum benefit to the 
people of the~c two classes by allocating 
a major share from rupees 14 thousand 
crores sanctioned for this purpose in the 
Seventb Plan. 

Small family has been given national 
priority by the Government. This is very 
essential to keep our country in the main-
stream of the world. Awakening has been 
created amilng the people through publicity. 
But due to social redsons, the people do 
differentiate between a son and a daughter. 
I .would suggest that the family which 
adopts farntly planning measures after one 
or two da.lghler~ should be giv~n saving 
certificates worth Rs. 10,0)0 by the 
Government. The Gov~rament of Guj arat 
has taken initiative in this 'direction by 
deciding to give R~ 6000 to such fJrnilies. 
I request the Government of India to issue 
Savmg Cl!rtlficate of Rs. 10,000 each to 
such familJes. 

Narmada Project has been sanctioned 
by treating water as a national resource. 
For this, I give a lot of thanks to the 
Government. Narmada project is a life-
givinl scheme for Oujarat. Qujarat 
Government has promised eKten swn of 
forests to other lands in order to lave en-
vironment under tbis project. I request you 
to extend the afforestation scheme to my 
area KutCh ac; it is essential to take up 
iu~h schemes there. The v~st desert area 

wj)) turn into greenery witb the belp of 
water from Narmada. But it is very im-
portant to see that the trees to te planted 
sbould be sui tabl~o the soi I and climate. 
Kharek. Coconut, Bor and Neem trees 
should be planted in my area as they are 
suitabJe for that soil. The aged people of 
my area are of the view that Wild Bavati 
trees help in protecting the moisture of soil. 
When it dries up, a weather averse to rain 
develops. 

The situation which nlose due to 
drought is un precedent and the steps taken 
by the Government at the behest of the 
Prime Minister are also unporalled. Our 
Prime Minister, unmindful of hot and cold 
weather, visit(!d these drought affected areas 
accompanied by his wIfe and provided 
I eHef to the drought affected people. Late 
IndirajJ Introduced the 20·Point Programme 
and infused hope in the poor people. The 
Government of Rajiv Gandhi has also 
taken many steps to give impetus to this 
20-Point Programme. 

IS.17 hrs. 

[~~ SPEAKER in the Chair] 

A nat ional level committee has been 
constituted for the aU-round upJiftment of 
women. I agree tha t the society \\fill be 
greatly benefitted by the good efforts of 
the Government. 

If the woman is cultured, so would be 
the country. The w~man is the maker of 
the ~ociety. Jijabai. the mother of brave 
Shivaji, Lakshmibai, the Queen of Jhansi, 
and the Late Shrimati Tndit;'3 Gandhi were 
all well-cultured women and all of them 
have played a very .;ignificant role in 
getting for India a high place in the 
world. 

Both Punja', Accord and Sri Lanka 
Accord were reached with good intentions. 
Many countries are makina attempts to 
undo these accors. But the riaht step of 
the Government will never meet failure. I 
am of the conviction that with aU its 
peaceful effort!. India will continue 10 be 
the India of the dreams of Mahatma 
Gandhi. 

Mr. Speaker. Sir. I support the MotioD 
of Thanks on the President's Address and 
(:oQc:lude my speech. 
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*SHRI "A.J.V.B. MAHESWARA RAO 
(Amalapuram) : Mr. Speaker, Sir. I rise 
to oppose the motion of thanks to the 
President for his address. 

Sir, we attained freedom 40 years· .. ·ago. 
In these 40 years of freedom there is hardly 
any progress that we can feel' proud of. 
Instead of moving ahead~ we are going 
backward. So there is hardly anything which 
can make us proud for our achievements. 

Farmer is the baokbone of tbe country. 
But the lot of very farmer who is toiling 
day and night to feed the nation and to 
save us from the disgrace of begging food-
grains from others is groani ,18 under the 
burden of pov('rty. Though many pro-
grammes are being taken up for the benefit 
of farmers, the benefits are not reaching 
them. As a result, he is getting poorer and 
poorer. All the programmes and schemes 
meant for th~ betterment of farmers have 
not yielded any result so far. It is pitiable 
and one should really feel ashamed to see 
the farmers succumbing to the desperate 
conditions that arc prevailing today. 
Cotton, tobacco and sugarcane growers are 
now resorting to the unthinkable method of 
committing suicide. These farmers are 
thinking in terms of suicide as their COD-
dition has slid down to such a level where 
they cannot repay the Joans that they have 
borrowed to raise the crop even after dis· 
posing off everything. The indifferent 
attitude of th~ Government towards the 

. problems of the farm as is quite deplorabJe. 

The lot of harijans is no botter. 40 
years of indcpendecc gave the harijans 
nothing. Their conditions have not impro. 
ved. They are as they were 40 years ago. 
Government has taken up vatlous welfare 
measures from time to time to improve 
their lot. their living conuitions are remain .. 
ing the samo. All th~se welfare measures 
have failed miserably in improving their 
conditions. The harijan9 and other sche-
duled caste and scheduled trtbes are still at 
the receiving end of the society. They are 
still leadilll the same kind of life that they 
were leadiDI sencrations ago. Atrocities 
are beina perpetrated on harjjans even to 
this day. No State. no region in the 
------------~ ...................... 

·Tbe speech was origiaally'delivored in 
TolUSO. 

countr y is free froln the a~rochies on these 
most neglected sections of the society. 
Since the implementation of various welfare 
measures is not perfect. the desired benefits 
had not yet reached the har ijans. This is 
the position of harijans and other down .. 
trodden people in the country. As though 
this is not enough, even the Central Govt. 
is not extending any financial assistance 
for the welfare schemes taken up by non-
Congress Govts in the States. This kind of 
step nlothcrJy treatment meted out to non-
Congress Govts. will help only to further 
worsen the conditions of harijans and 
other downtrodden sec{ions of th~ society. 

The pJight of farmers and others ill my 
area is beyond any description. Theta were 
floods in the area during the year 1986. 
Even before the people could think of 
recovering, there were continuous droughts. 
These natural calamitiee have almost 
crushed the people in my area. But .tho 
farmers and others who have suffered are 
yet to recejve any help. Sir, my constitu-
ency is surrounded by river Godavari on 
three sides and from the sea on the remain-
ing side. It is totally cut off from rest of 
the State. I have been I,leading for the 
construction of bridges on Godavari so 
that this area can be lioked with the maid-
land. Very recent Iy the foundation was 
laid for the construction of a bridge near 
Narsapur with the collaboration of ONGC 
and the State Govt. Along with the construc-
tion of this bridge, another bridge at Koti-
palli should also be taken up either wholly 
by the Central Govt. or in colJaboration 
with ONGC. This will help to have an 
easy access to my constituency which is 
hitherto as I have said, remains cut off 
from the other parts of the State. The 
construction of these bridges will boost the 
development of this area. 

Sir, there near1}1 10 Iakb people liviD. 
in my constituency. The postal and tele-
phone service in the area is h')pelessly 
poor. Most of the out date<l telephones 
remain out of order all the time. Tho 
subscribers are paying the bills without 
using the telephone even once i.n a month. 
The post cards do not'reach their destina-
tion even after a month. Hence I request 
the Govt. to look into the matter jmmedia· 
tely and take appropriate steps to remedy 
the situation. I hopo that tho 'olooom-
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lltUrUcation system in this area will receive 
tbe aflPtopriate attention of tAe Govt. 
immediately Also, the T V net wort{ is 
not adequate in this part of the State 
Since the entire area is inhabited by tbe 
farming community, it is necessary to pro-
vr<ie them TV facility, so that they can 
acquainst themselves well with the modern 
methods of farmigs. There are no proper 
approach roads in this area. It is an 
accepted fact that no area can develop 
without proper roads. Many viJjages in 
my constituency remain unconnected. They 
are not connected even with the nearest 
towns even after 40 years of independence. 
ThoUlh grants are bei ng provided under 
NREP, RLEGP etc for construction of 
roads much progress has not been made so 
far. There is no proper monitoring of the 
grants provided and of the progress made. 
There is no proper as~essment to see how 
far the schemes were useful to the public. 

Sir, though the steps are being taken 
to provide water for drinking and irriga-
tion purpo~es a lot still remain') to be done. 
Andhra Pradesh has been making repeated 
preas to tbe Centre to accord sanction to 
P'olavaram project. Similarly t here is a 
constant demand, both from the State 
Govt. and the Members of Parliament to 
clear the Tclugu Ganga rroject. But these 
important 'Projects have not yet been 
cleared. Let me hope tbat at least now 
these important project<; wiU be cleared 

Sir, the Central Oovt. is tteating non-
Congress I ruled State Govts. on a different 
footing. Step motherly treatment is being 
meted out to them. The Centra] Govt. 
is not cooperating with the non-Congress I 
r\J1ed states in implementing various wel-
fare schemes. All the States should be 
treated equally. Both the Congress ruled 
States and opposition fured States should 
be treafed alike while extending financial 
bel" for implementation of various welfare 
measures. The country is one and the 
people are one. The Central GOyt. should 
keep tbis in view. and extend help to all 
trae States alike. Equal treatment of all 
*ates is essential if the nation has to' make 
an a'round progress. Let me hope that 
~ ~position ruled State$ will act better 

$attncnt hered"ter. 

Sir, I conclude my speech tbanking you 
for providins an opportunity to speak, 

r English] 

THE PRIME MINISTER (SHRI 
RAJIV GANDHI) : Mr. Speaker, Sir, I 
would like to thank all members who have 
partiCipated in this debate. Many interest-
jng comments have come; some useful 
suggestions have been made. But the 
general tenor of the debale has been worthy 
of the highest, parliamentary tradition. For 
that, I congratulate all the members 

1987 ~as a year of persistent challenge 
and determined response. a year of achieve-
ment in the face of great difficulties. Som, 
of the difficulties were caused by disruptive 
forces within the country; some difficulties 
were caused by djsruptive forces inspired 
from abroad; some were caused by the 
weather. 

Twenty years ago, Indiraji faced diffi~ul­
ties of a similar kind that were forced on 
us by weather. In 1906-67. when she 
1aunched the Green Revolution it was her 
farsightedness that had given OUf economy 
Jts strength and resilience today-the 
strength and resilience that has kd us meet 
the present crisis througb our own eJJorts 
and our own endeavours. We have not 
carried the begging bowl to anyone. We 
have not compromised on OUf freedom of 
action. At that time. rndiraji's strategy 
was opposed by a segments of expert 
opinion, by even some mropjc elements 
from the benche~ opposite; but Iudiraji 
prevailed and because of her faith in Ou,. 
kisans, because of her confidence in tb e 
ability of our scientists, and because of 
her trust in the performance of our exten-
sion workers, she pushed forward with 
policies which Jed to the Green Revolu-
tion. She assured our farmers required 
inputs at reasonable prices despite subsidies 
that the economy might have to bear. Sbe 
gave remunerati ve prices to the farmers •• 
a cardinal principle of the new stratesy ; 
and she took the banks to abe rural areas. 
to the farmer, to give him credit. She 
introduced a countrywide system of pro--
curement to live the farmer stability in bit 
Prices. 
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Jndiraji ensured that the strategy 
for the a.rieulturaJ sector and the Green 
Revolution was in the inter6st of all the 
sections of our rural community-tbe far-
mer. the small and marginal cultivator, tbe 
land Jess Jabour, and even rUfal artisan. 

In these two decades, we doubled our 
output because of her integrated vision of 
rural India, because of her sympathy and 
understandmg of each segment of our rural · 
society. becluse of her assiduous atten"tion 
to inputs costs and subsidies. 

Today after four years of bad monsoon, 
two years or poor rains and two years of 
severe drought, we can hold our head high 
and look to the future with confiden.:e be· 
cause Indiraji laid foundations which were 
sure, sound and secure. Our drive to 
maximise the rabi :rop is meeti'iig with 
encouraging succe~s. We hope that the 
shortfall wiU not exceed 10 per cent of 
last year's output. Perhaps we wiH be able 
to hold it down to 7 per cent But 1 would 
Ji ke to remind members that the drought 
is not over. The dry months are still 
ahead and in some States there is going to 
be another ditficult period that we have to 
cross. We have to be watchful and 
vigilant. 

We have done much to mi ligate the 
distress in the drought areas. Relief pro-
grammes have been handled efficiently by 
and large. The ceilings on assistance have 
been put at Rs. 1400 crores, approxImately 
half of it earmarked to Oujarat and Rajas-
than where the drought has been severest. 
Surcharges on taxes have put the burden 
of drought relief on the richest sections of 
our society. 

Using the foodgrains from the buffer 
stocks we have launched programmes to 
generate employment and to bui Id assests 
to cushion against future droughts. Through 
wortbwhile drought relief schemes we have 
ensured that eJtpenditure on relief became 
expenditure on development.. We have 
rusbed fodder from areas of surplus to 
at_s of scarcity. We ba ve introduced 
8i)eciat programmes fiJr drinldn. water. We 
have introduced special programmes ~. 
lIninl the output of village artisans and 
tl\e handloom wlavers, because fhese are 
aeCtioftS \\1hich have been bit i ndirectJy by 

the drought and it has caused them severe 
problems. We have tried to bring Peo .. 
Irammes for this special section in a 
manner such that they do not move out of 
their trade and we do not Jose the expertise 
tha t we have gained over thousands of 
years. 

The genesis of the Green RevoJution 
was a scientific breakthrough, a scientific 
breakthrough which brought new ~!i~ 
seeds and a package of inputs to the irriga-
ted I~nds. This Jed us to self .. sufficiency 
in foodgrains. We must now epsure that 
there is no levelling off in this output. The 
scientific community must once more be 
galvaniscd into providing answers for the 
next phase of the Green Revolution to take 
it to new crops and to give it resilience 
against the vagades and changt's in the 
weal her. Already, thanks to the Special 
Rice Production P(ogramme, the Green 
Revolution is moviqg east-wards. into 
eastern U.P., which 'is rapidly becoming a 
n'!w greenary for India. 

DryJand farming has been boosted by 
the Technology Mission for oilseeds and 
the national project on pulses. The pri .. 
mary cause of our not s.Jrpassiog the 
] 983-84 record ot foodgrains Olitput is the 
weather and, therefore, it would be reaso .. 
nable to hope for a better monsoon this 
year. 

Our objective remains to regain the 
Seventh Plan targets for food production. 
We will give a new thrust and a new 
impetus to agriculture. We have given care-
ful' attention to agricv fture. I have held 
review meetings at varillus levels and, 
following these I have given sPeCific direc .. 
tions to the Planning Commission to 
revamp the Plan for agriculture. to re .. 
order priorities, to give agricuhure the 
highest importance. 

I have asked the Planning Commission 
to furnish a detailed action plan. which 
should be ready aoy timo now. based on 
each district, its cropping pattern, its needs 
for water, power, fertiliser and other inputs. 
In tbe remainin. two years of tbe Seventh 
PJan we must regain the lost raomeDtum. 
We must hit 17 S million tonmlS of food· 
arains production by fhe fDd of the Seventh 
Pia. 
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[Sbti Rajiv Gandhi] 
To this end, the Budget afJocations for 

8aricuJturc have been substantially iacroased. 
,The Finance Minister has announced major 
lis:.1 and financial incentives for the farm 
sector. We are c011rnitted to the kisan as 
the backb.Jn~ of our economy. We are 
comtnitte(} to prom\)ting productive agrlcul~ 
ture. We are com-nith!d to promoting 
investment In agriculture. We must gal~ 
vanise rural I'1dil by placing the results of 
the be"t technology in thJ h'Vld3 of the 
poorest farmer. by providing sub~idies 
where they are required to ensure inputs at 
reasonable costs. 

Wi! h lve t) I )ok at the s:Jb~idies them-
s·!lye~. Wh,b \V! are gIving very large 
amounts on sub'lidie"i, \\c have to see that 
these are u~ed to the maxImum b!nefit of 
the farm~r. There are some doubts raised 
in thisregard. And I have asked the Finance 
Minister to Jook at these subsidies to see 
whether there is need for a change in tbe 
method of subsi jy so that the same amount 
can be used mote effccli veJy for the benefit 
of the farmer. 

We have hl see that attractive prices 
are given LO the farmer so that farming is 
m\)r~ remunerative. 

And we have to carry with us aJJ 
sections of the 1 ural community. When 
we look at the problem~ of th~ farmel, we 
must look b'fond just the farmer. at the 
whole rural community and bring about 
programmes for all their uplift. Of 
course. the key element is the farmer be-
cause economic acti vHy revolves around the 
farmer in the rural areas, But while look-
ing at the farmer, we must look at the full 
community. This cannot b~ done by pitting 
the farmer against everyb~dy else. It can-
not b:: done by raising false dichotomy 
be:weell agriculture and industry. It can-
not be done by opportunistic alliances with 
veste\l interests, who nurture their own 
interests rai ~e unreasoolble deman~ and 
hold country anJ the farmer to ransom. 
We shall never s vrrellder under pressure. 
w. shall never surrendor qoder the pressure 
Qf vested io.terests and we shall be always 
at the forefront to fight for the aenuine 
rights and needs of the farmer and tho 
fur 81 community. 

Whtie ftl:ing up to th~ d,tfi':rAlties in 
aariculture during tili-; year W~ hav" pus~d 
ahea 1 m .. Ht St1tl3fdctorily in other areas. 
Infrastructur~ has done v~'!ry w~JJ" almost 
entirely in the public sector. (t has 
returned a performance to fill the heart of 
every Indian with pride. Desp.te the 
drought which curtailed hydel generation, 
our overall power generation has increased 
by 7.6 per cent-thanks to 'herma. gene-
ration i ncreasi og by : 6 per ceo t. Tbe Plant 
Load Factor bas gone up from 44 flCr cent 
in .i 979-80 to 50 per cent in J 98.1-·84 to 
S5 per cent ill 1987-88. COdl production 
bas increa'ied by to. 2 per cent over last 
year. Ral !way freight has gOne up by 5.4 
per cent over last year. 

Overall industrial performance J\ most 
satisfactory, Despite drought industrial 
~rowth is likely to exceed 8 per cent, 
making it over 8 per cent for four years jn 
succession. This proves that our ir'JustriaI 
policies ha\ e elearJ), succeeded. We will 
continue to give fulJ support to the pro-
ductive forcc~ in industry to en-..:ourage 
greater competition in our industJ)'. But 
there is no room for co,npJaccncyo. The 
imgact of drought might come in th~ com-
ing months and may be soon in a slowing 
down in industrial growth. We wiH watch 
developments very carefully and we will 
try to maiatain the high momentUJJl. TiH 
a few years 3g0, drought meant C!jsaster. 
There was a drought in 1979-80 -a.though 
it was nowher e near a'i bad as the .lrought 
that we have gone through during these 
past two years Then the GNP declined 
by 4. 7 p~r cent. This year there i:. no fall 
in the GNP-perhaps even a mod~rate 
increase. On all such previous oc~asions. 
only retrogression has taken place; there 
has been no question of progrcsco This 
year we have moved ahead. For the first 
time in the history of our planning, we 
have achieved 86 per cent of the Central 
sector outlay in real terms in the fil It four 
years of the Seventh Plan. Never before 
have we seen such dynamism in jnv~stmcnt. 
Project management has considerably 
improved. Many major public sector enter-
prises will shortly be coming on stroam. 

This is practical 8ocialisll1-s~iali.m, 
wbich bas doubled. investment in the public 
sector over a sin,le Plan period; sCo'Cialism, 
which bas pushed up public sector perfot-
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• 
mance~ productivity and profitability to 
levels tbat it bad never achieved before. 
Our cnmmitment is to a stroDI public 
sector. a pul,l,ic sector with much greater 
autonomy. We will be spelling out plans 
in a White Paper to be pres.ented short Iy 
to ParHament on the steps that we wish 
to tako the public sector. 

There is one area that is of major con-
cern lc. aU of us, and that is prices. We 
share this eoncern with many of the 
Members who have pointed it OU,. We 
regard the control of inflation as one of 
our top priorities. We have taken steps to 
hold rack the pressures of jnflation. In 
1979·l(O-and it is best to compare WJth 
1979 f(O becouse that was the last time that 
we hac' a drought although as I said. the 
drought was nowhere near as bad as the 
drought that we have had this time--tbe 
Government was formed by some of our 
friend~ sitting on the opposite benches. 
And yuu will remember, Sil, how the prices 
were "Uowed to rise by 21. 4 per cent at 
that time. 

PROF. MADHU DANDAVATE (Raja-
pur) : What about 1977·78 7 

SHRI RAJlV GANDHI : These was no 
drough .. in 1977·78. And 1977·78 was 
the m.lrnentum from 1975 to to 1977 
that had ('arried them through. It was 
when the mumentum was destroyed tbat 
the U'ue colours of the Government had 

come out ..• (/IIlerrllptions). I have to say 
• true colours' because it was not one 
colour 

PR"")F, MADHU DANDAVATE: If 
there is a progress under new regime, that 
is the momentum· of the past. if there js 
degradtttion, that is on their own. That 
seems '0 be their logie. 

SH.ftI RAJIV GANDHI : I am gJad 
that IJandavate Ji agrees with me. As I 
understand he said that progress .. . (In/~r­
luptio1l$). 

SHR.I BASUDEB ACHAR.IA: He said 
your logic. 

" SHaI R.AlIV GA~DHI : Of course, 
we bave done well. Our Government in 
these ttaree years bas dODO wen ani, be-
cause lndira Jj. in the five years precediDi. 

had liven that momentum, and I have no 
hesitation in saying so. If she had not 
aiven that momentum, we would have 
found tbis dr.ought very difficult. Let me 
rentind our friends- also that if she had 
not given that momentum upto J 977 t I 
hate to even imagine what could have 
happened to the country because even with 
the momentum that she had given they 
almost destroyed the country. . 

PROF. MADHU DANDAVATE: The 
latest moment urn was the destruction of 
democracy. 

SHRI RAIIV GANDHI : Mr.· Speaker 
Sir. the hon. Member talked of democr&tcy: 
I don't think many heard it. I would like 
to remind the hon. Member that it was 
Indiraji who caJJed for elections in 1977. 
1t was not the Opposition. (Jnlerrllption~). 

Yes, that is what shows her commit. 
ment and the Conaress·s commitment to 
democracy. (Interruptions.) 

Sir, some of our friends are very voci-
ferous. But I would like to remind them 
that they ~hould think tack to 'where tbey 
were tt'n years ago 

Sir, prices are a serious problem. But 
in spite of t he trying cjJ cumstance8» \\e have 
manascd to keep the in8ation rate below 
10% and we wiJJ keep a very careful 
watch to see that it is not allowed to 80 up. 

AN HON. ME MBER : But jt wilJ be 
allowed to BO up. 

SHRI RAJIV GANDHI : In the pre-
vious two years, inflation has avera,cd 
(l.Jy 4.5 % per annum. We have l:one 
this by .keeping the lid on the budget deficit 
by depJoyina monetary and fiscal poJiciees 
ill tandom to contain prices. We have 
done this by ensurina essential supplies, 
with additionaJ imports of edible oil, to 
meet tbe shortages. We wi)) continue to 
closely monitor the price index and we 
will do everytbinl that can be done to' 
keep the prices down. I am particutarly 
concerned at Government expenditure. 
This is an area where we "ave Dot ban 
able to do as much as we had wanted to do. 
not that t .. at we have not ,anade protRsa-
we have-but < much more needs to be don •. 
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[Shri Rajiv Gandhi] 
We also have to concentrate on the pro .. 
ductivit)' of Government. Again in some 
areas like inrrastructure in the public 
set;tor, we have done well. A lot more 
needs .to be dono. But in other ar"as a 
lot morc has to be done. 

Sir J the over-ridinB priority of this 
Government is the eJimkJation of poverty. 
The key to poverty eUminktion, we feel, 
lies jn good education for the poorer 
sections of our society. The key to pov~rty 
elimination is in the healthy arowth of 
our ~ ecoD~Y and the key also is in our 
ant-ipovctty programmes. In takins aU 
three together, we have made a major dent 
on poverty during these years. No previous 
Government bas earmarked as large a sum 
as we have for ant i-poverty prearammes. 
No provious Government has introduced as 
many improvements as we have in the 
administratioa of these programmes. 

One hon. Member complained of the 
leakaae of development funds. We are 
pl»a8in. loopholes through concurrent 
evaluation which enables us to make 
adjustments in on-gOing prosramme, which 
enables us to do the fine tuning to chanae 
tbe system sometimes so that leakages can 
be reduced. But let me say that aU leaka .. 
ges are bad, leakages which go to the 
bureaucratic system are bad. But perhaps 
eveD worse are those leakages which go to 
tbe cadre~ of the party. (Interruptions.) 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : You are talking about loan melal. 

SHRI RAJIV GANDHI ; Why are you 
feeJiDI auilty ? 

SHRl BASUDEB ACHARIA 
(Bankura): You are holding 108n meJas 
with whom? 

(Interr14p tiDIU) 

SHRI RAllV OANJ)HI: Sir Jet me 
remind hon. Member. that t~re are onl), 
t1VP or ~~ cadre-based part.ie, in this 
HOU4". 

• 
(Interrllpt"",) 

no,. MAnHU DANDAVATB: We 
arc bappy abou.t tbe cool",ion, Sir. 

SHRI RAJIV GANDHI: Sir. the p0.-
verty ratjo feU dramatically durina the Sixth 
PJan period. We are aimina at a futlber 
dramatic reduction in tb. poverty ratio in 
the Saventh Plan and we shall make a 
determined effort to end this seourae by the 
turn of the century. Government have 
addressed t bernselves to these chalicoses 
with seriousness and with success. Regret-
tabJy. the same cannot be said of the 
Opposition. " 

SHRI BASUDEB ACHARIA: What? 

SHRI RAJIV GANDHI : I shouJd not 
have to repeat thints to those with bead 
phones on. 

Sir, while the country has confronted 
the severest drought of the century and tbr-
eats to the integrity and security of the 
nation. the Opposition has been chasing 
chimeras in the vain hope that pursuit of 
scandal will make up (or paucity of policy. 

(Int~rruptlons) 

AN HON. MEMBER: Fairfax. 

SHRI BASUDEB ACHARIA: Fairfax 
and Bofors. 

(Interrllptions) 

SHR;( RAJIV GANDHI: Not only 
that, mote tban that. You wiU find out 
wbo is rigbt and who is wrona. 

Sir, precious parliamentary time hu 
been wasted and I believe that more than 
one Member from the opposite side, from 
the Opposition, has complained of tbe in-
adequate time that tbey 80t to discuss the 
Demands of last year's budiet. But may 
I remind tbe Members, Sir, where was that 
time taken up? Where was that time 
wasted? 

SHRI BASUDEB ACHARIA : Why? 

SHRI RAJIV GANDHI : Who usurped 
that ti~~? Wbo USUfJ.l£d t be time that was 
set aside for serious Jssues ? ' 

8$1 8ASUDEB ACHARIA: To 
1, 

expo" )'OU~ 

SJtRI RA'lV QANDHI: OIl ~Iaa._ 
,baits. 
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sKkr BASUOEB ACHAR.rA: To ex-
pose your corruption. 

SHRI RAllV GANDHI: The only cor-
ruption that has come to light .•• 

(Interruptions). 

PROF. MADHU DANDAVATE: The 
flight of capital is DO corruption? 

SHRl RAJIV GANDHI: Sir, the only 
ruption that hat has come to light on the 
issues that were raised in the first baJf of 
Jast year is the statement made by the ex-
President of India, where the ex-President 
has said that Rs. 30 to Rs. 40 crores 
were made available "v .I..irn. (lnterruptions) 
Sir. I would Jike to take this opportunity to 
conjratuJate the ex·Prehsident on the strong 
moral stand that he took and was not car· 
ried, away by them. 

PROF. MADHU DANDAVATE: Sir 
in t hat very statement he has said that the 
members of the Rajiv Government were 
responsible for that. He has made it very 
clear. 

(Interruptions) 

MR. SPEAKER: A bad thing is a bad 
thins, whosoever it may be. 

(Interruptions) 

MR. SPEAKER: Order, order. Sit 
down. 

PROF. MADHU DANDAVATE: Sir. 
we are prepared for another Commi~sio'" if 
they want. We rdemand a Commi~sion on 
that. 

(/llterruptions) 

SHRI RAJIV GANDHI: Sir, I would 
not like to Quote directly flom what he 
said because I don't have th, words hl!ce 
with me. 

( Interruptions) 

PROF. MADHU DANDAVATB.: I 
have got a copy, Sir. You read .the. artJcle 
in Sunday in which the interview IS glven. He 
has aUeaed that tbe rnember~ of the present 
Cabinet were also responslbJe for prcssQr-
ising. 

(Interruptions) 

MR. SPEAKER: Order, order. 

(Interruptions) 

MR. SPEAkER : Order, order. P.Iease 
sit down. 

(Interruptions) 

[ Trans/ation] 

MR SPEAKER: What arc }'ou doin, ? 

[English] 

SHRI RAJIV GANDHI : If I remember 
rightly .. (Interruptiolls) 

SARI BASUDEB ACHARIA: He said, 
1/3rd of the Ministers were there (Inter. 
rup/ions) 

[ Translation] 

MR. SPEAKER What are you dOing? 

(Interrupt iOlls) 

'SHRI RAJIV GANDHI: If I remem-
ber rightly, he specifically mentioned cert-
ain members of my Cabinet, who are no 
longer members of my Cabiuet. 

PROF. MADHU DANDAVATE: Sir. 
he has mentioned, they continue to be mem-
bers of the Cabmet today. (lnt~rruptions) 

. SHRI RASUDEB ACHARIA : They 
are in your Cabinet. (Inteauptions) 

MR, SPEAKER: Order, order. It 
if) a very serious matter. 

You can appoint a committee for that. 

(In terruptians) 

PROF. MADHU DANDAVATE : ShaJl 
J Jay that Interview on the Table of II. 
House for the education pf tbe Primt 
Minister? 

PR~.K. TEWARY: Those Mini-
sters are Sitting' with the Opposition DOW 
They are sitting with the- Opp.ositiOo, Sir. 
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SHRI THAMPAN THOMAS: I am on 
a point of order. About the time of the 
House, he said, the House time has been 
misused. It is an aspersion on you, Sir. 
(/IIter,uptions. ) 

MR, SPEAKER: Please sit nowd. 

(Int~'ruptlons.)·* 

MR. SPEAKER: Not allowed. Sit 
down. 

SHRI RAJIV GANDHI: Sir, I would 
like just to say again, I did not say 
"misused". I said, "usurped". 

(InterrIlPtiolls)-· 

MR. SPEAKER : Sit down. 

PROF. MADHU DANDAVATE: 1 
may point out to you that in exposing the 
Mundhra scandal, the father of the Prime 
Minister took a Jot of time of the House. 
But that was fuHy justified. Mr. Feroze 
Gandhi was fuJJy justified in ta~jng the time 
of the House to expo~e the Mundhra corru .. 
ption. Let him J'emember that. 

SHRI RAJIV GANDHI: I. aaree 
entirely with anybody who wants to spend 
the time of the House in exposing corrup-
tion and we will spend time of the House 
in exposing corrupt;on--but come with 
some facts. 

MR. SPEAKER: I ha ve heard these 
things. I do not know whether I should 
intervene at this stage. But Sir. what you 
have said and what they have said-l 
think, this is a serious matter for the 
security and safety of this co untry. I think, 
we should do something to find out 
the truth about this. 

(Interruptions) 

MR. SPEAKER: Please sit down. 

PROF. MADHU DANDAVATE: 
Thank you, for your observations 

(Interruptions) 

MR, SPEAKER: Sit down. ----------------
··Not recorded, 

SHRI RAJIV GANI)HI : Mr Speaker. 
Sir, on your direction ... (Interruptions) 

MR. SPEAKER : Order, order. Please 
sit down. 

(Interruptions) 

[ Trans/allon] 

MR. SPEAKER : What are you doing? 

(Interruption/l) 

MR. SPEAKER: Don't talk to them. 

[Englishl 

SHRI RAllV GANDHI: Mr. Speaker, 
Sir, on your directions. I wiH request the 
Horne Minister to find out where this 30 or 
.JO crores JS and how it was acquired. 

PROF. MADHU DANDAVATB: Sir, 
we fu1Jy support you. We congratulate you. 

SHRI SOMNATH CHATTERJEE: He 
should report to the House. 

SHRI BASUDEB ACHARJA : Let a 
House Committee be constituted, to find 
out this. We are ready. 

SHRI RAJIV GANDHI: I would also 
request the Home Minister to try and find 
out how this money.was to be used, because 
there is no campaigning. ,.in a Presidential 
election, in that sense-how was this 30-40 
crores intended to be used in a Presidential 
eJect jon • (Interruptions.) 

PROF, MADHU DANOAYATE: Let 
your direction be followed by the Home 
Minister , Sir. 

SHRI SAIFUDDIN CHO\VDHARY: 
Why not a House Committee? 

16.00 hrs. 

Trtlnslatlon] 

MR.. SPEAKER: Why are you makiDI 
a noise? 

(/'lterruptlons) 
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MR.. SPEAKER: Why are you creat-
in. a nuisanoe f : 

(Interruptions) 

[E",II,,,J 

SHRI BASUDEB ACHARIA : Are 
you ready to appoint a House Committee ? 

SHRI INDRAJIT GUPTA (Basirhat) : 
Are we to understand from what you have 
said just now tbat you are making tbe 
Home Minister responsible for holding an 
inquiry and finding out who was, offering 
that money to the ex-President? 

PROF. MADHU DANDAVATE : Also 
who are the Mcmhers of the Cabinet? 

[ Translotion] 

MR SPEAKER : Why don't you. 
alJow the P M to speak ? 

[English] 

SHRI (NDRAJIT GUPTA: Are you 
making the Home Minister responsible for 
findi ng it out ? 

SHRI RAJIV GANDHI : No. I am 
asking bim to find out what is the best 
way to go into this 

SHRf INDRAHT GUPTA: He must 
be made responsible. 

PROF. MADHU DANDAVATB : The 
entire intervjew of the ex-President should 
be investigated because he has referred to 
the present Members of the Cabinet. 

(InterruptionJ) 

MR. SPEAKER: Sit down and take 
your seats. Sit down now. 

[ Tran.Jlation] 

MR. SPEAKER: You please sit down 
(llflerruptions). You please sit down. 

(/nterruptio"s) 

rE",lish] 

SHRI RAJIV GANDHI: We wi]] follow 
Your interruptions. It is sad that certain 
proaressi ve •••. 

(/nter,uptlolU) 

MR. SPEAKER ; Nothing doin,. 

[ Translation] 

SHRI INDRAJIT GUATA What are 
your instructions? 

MR. SPEAKER: What I have said i, 
there on the record ... 

(Interruptions) 

SHRI THAMPAN THOMAS: We want 
a House Committee. 

(lltterruptions) 

MR. SPEAKER: Enough is enough. 
Please sit down Please Jet the Prime 
Minister speak. 

PROF. MADHU DANDAVATE : Thil 
is the best intervention in the entire 
debate. 

:,HRI RAJIV GANDHI : It is sad that 
so-called progressives express reactionary 
views when it comes to updating techno-
logy. Obsolete technology gives us low 
levels of productivity. It gives us low waaes 
and it give~ us low growth, perhaps no 
growth. where will we get millions of 
additional jobs 7 Witbout growth, how 
win we give employment to our YOUDe men 
and women? Nothing is more anti-worker 
than condemning the workers to outdated 
units which inevitably grow sick. Nothina 
can be more anti-worker than threatenina 
his job by denying him opportunity and 
denying opportunity to millions on the 
resister. If the number of units, th~ sick 
units, has increased eight-fold. as one 
Member bas said, the basic reason is out· 
moded technology t bad management and 
unthinking trade unionism. This is what 
we have to face. (Interruptions) 

Sir, that Member's solution is no 
tecbnolo8Y upgradation Only manual 
Jabour. Such a policy wiJl bleed the 
economy white ensuring galloping sickness. 
To 04d the curse of unemployment I wbat 
we need is proper edncation, fast arowth 
and constant upgradation of skills OD the 
job. Then, as technololY adV&DQOI, dae 
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[Sbri Rajiv Gandhi I 
same worker will find that his drudgery i'i 
reduced, his productivity is increased and 
his wages arc enhanced. Meanwhile. 
employment oPf'ortul1itics will increase to 
those that arc in the queue. 

OUf policies have given two years of 
excellent JahoUI relations A n\!w con~ 

sciousness of the imperati ves of higher 
productivIty, of lower costs and better 
quality, has come into our industry and 
into labour. A greater part ici pation of 
labour in management is taking place, 
especially in the public sector units. 

(In terri': pI iOlls) 

SHRI BASUDEB ACHARlh: Where? 
Give us one instance. 

( Interruptions) 

SHRI RAllV GANDHI : SIJ, the 
Congress Par ty is nN only a party ot the 
farmers and the rural-foJk but it is aJso 
the ttoe party of the working-class (Inrer-
uptiolls). 

It represents the employed, the unem-
ployed and the unorgainsed. The Con-
Ites!) does not promote as s()mc particl" do, 
the interests of a smalJ minority of the 
working-class to the detriment of the vast 
major.ity of the working-class. Develop-
ment In our covntry ... (Interruptions). 

Sir, some peopJe's minds wIll never 
QOme into the 20th century They will 
'remain there with Marx. 

(InterruPlion.V> 

PROF. MADHU DANDAVATE : 
AtJeast the minds of some of us are on 
the 20th Century; others' arc on the J 8th 
~tury. 

SHRI BASUDEB ACHARIA: Even in 
the 17th century 

SHRI RAJIV GANUHl: Sir. unfor-
,unateJy. they think of KarJ. but behave like 
Oroucbo. 

, Sir, development in our countr)' is 
tooted in democracy. If we want more 
8evclopment. we mlllt have more demot 
I 

Ct8Cy. This is one of the sisnifican· 

conclusions that we have been letfin~ 
from the seminars and workshop of District 
Magistrates that we bave been hold ing. 
( Interrupti'Jns). 

From these workshops, a few things 
have already become clear. Qne is that it 
is difficult for the administra lion to work 
if the devolution of democracy at the 
district level is not done adequately and 
properly. The second is that there has 
been nO adequate attention to the needs 
of the district itself in planning for the 
District. 1 his needs attention. And to 
make a truly responsive adnlinistration at 
the grassl'oct·level, we need to huild this 
partnership between democratic institutions 
at the dislrict-le\eJ and the Cidministration 
at the di"itrict level. For this, we must 
ensure that election& at lower- Je\le)s take 
place regularly and without delay. 

SHRI llASUDEB ACHARIA: What 
about Bihar, Oris~a~ U.P. and other States? 
You hoJd eJe~tions in your-State. 

(In le,.rt4p tions ) 

SHRI RAJ IV GANDH I : The hon. 
Memt'cr has raised a question. We have 
given in~t: uCfions to our Chief Ministers 
yesterday from the WorkiJlg Committee of 
the Congress to hold elections in all our 
Stales In most States, they have either 
be(,~l announced or held. 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada): Even in the Capital, 
elections have been postponed. 

PROF. MADHU DANDAVATE : They 
promuJgated an Ordinance and put-oft" the 
elections by one year. 

(lnttrruption,s) 

SURf V. SOBHANADREESWARA 
RAO : You hold elections in your party. 

(Interruptions) 

SHRI RAJIV GANDHI: I would like 
to emphasise that the elections must be 
fair and not rigged. 

(lnterrup tlons) 

SHRI BASUDEB ACHARIA: What 
did you do in Trjpura and Melha)ay. ? 

(/nlerruptloNS) 
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SHRI RAJIV GANDHI: I have not 
said so. Some Members of the Govern-
ment. they said so .. I do not kt:l0w. 

( Interruption,) 

SHRI NARAYAN CHOUBEY (Midna-
pore) : Why not you hold election in the 
Congress Party? 

(Jlllerruptio/~.~ ) 

SHRI RAJIV GANDHI : On the other 
hand, we intend to t~kc into account 
local needs and local requirements when 
we look at our national objectives and 
national targets, I am reque&ting the 
Planning Commission to start looking 
now at the Eighth Plan and the formula-
tion of the Eighth Plan based on the 
district as a unit, to build up the Eighth 
Plan from district plans and I have asked 
them to give instructions to nil the Stale 
Governm.!llt') to start preparing their 
Eighth Plan on the basis of District Plans 
for their own States. 

(Interruptions) 

SHR( BASUDEB AClIARIA 
(Bankura): We have already done it in West 
Bengal even at the block level. 

(Interruptiofls) 

SHRI AMAL DATTA (Diamond 
Har+)our) You caJl the members of 
Planning Commission jokers. 

SHRI RAJIV GANDHI: Sir, some 
States claim that they have done it. But 
let me assure you, Sir, that when it comes 
to actually looking at numbers on the 
paper, there is no State which has done it. 
Neither a Congress State nor any opposi-
tion State. 

(Interrupt ;ons) 

SHRI RAlIV GANDHI: It is just not 
there on paper. 

SHRI BASUDBB ACHARIA : West 
Bel'llal, we have already done block level 
plannilll. 

(/II"rrllJllion8) 

SHRI RAJIV GANDHI : I do not 
want to argue with the HQn. Members. 

SHRI A~fAL DUTTA : Members 
of the Planning Commjssion, you call 
jokers. 

SHRI RAJIY GANDHI : What 
Grouch(~ O! 

SHRI AMAL DATTA; The Planning 
Conlmission members whonl you caU 
jokers ha~e not kept you infornled. 

SHRT RAJIV GANDHI: I will have to 
call him Groucho from now on. 

SlIR( AMAL DATTA: You can call 
me anything but you call then' jokers 
al.;o 

(Interruptions) 

[ Translation] 

MR. SPEAKER: Whatever you are 
saying .. (Interruptiolls). It does not look 
nice. 

LEng/ish] 

SHRI RAJIV GANDHI: Sir, J have 
never called the Planning Commission 
members as jokers. Let me be very clear 
about that. I t seems jokers are around 
here opposite who distort things. 

(J "terrup lions) 

SHRI BASUDEB ACHARIA : It came 
in the newspapers. You have not refuted 
it. 

SHRI RAJIY GA NDHI : I do Dot 
bother to refute everything that is printed 
in· the newspaper. Let me be very clear. 
I have tremendous respect for the Planning 
Commission, My' only complaint about 
the Planning Commission is tbat they are 
not aurestive enough in their plannilli. 
that they are limitin. themseJves to balanc-
ing the inputs from Ministries. I want 
them to step out much furtlier and produce 
a much more 88Bressive plan.· That· is 
what I have been talking to them about. 

PROF. MADHU DANDAV4tB 
(R-uapur): But you are the Chair.... of 
the Plaonina CommissioD. 
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SHR I RAJIV GANDH I: Tbat is why 
J have directed them to do tbat. 

SHRI BASUDEB ACHARIA : You 
direct yourself also. 

(l"'Ierru p lions) 

SHRI RAJ IV GANDHI: Sir, perhaps, 
some day in the distant future. the Hon. 
Member wHI be a Member of the Goverow 

ment. Then he will know how the Planning 
COnlmis~ion runs. 

THE MINISTER OF DEFENCE 
(SHRI K C. PANT): No chance. 

(Intefl uptions) 

SHRI RAJIV GANDHI He may 
change parties! (/trterruptionL\). 

Sir, to this end, we would like to 
strengthen the capacity of the district 
administrations to prepare adequate pJan 
proposals and we like to give the district 
administration greater flexibility in dep)oy-
ing the resources for development. We 
would )ike to give new life to participatory 
development by harnessing Joca) democracy 
for local development. 

Sir. the Chief Ministers who have 
acompanied me to these workshops have 
said how useful --these encounters have 
been-useful for themselves and useful for 
the district magistrates. There was one 
Chief Minister who declined our invitation 
to attend. And only one. And tben after 
declining tbe invitation to attend he comp-
lained of conspiracies behind his back. Sir. let 

me say that there is only one conspiracy-and 
that j, to have a more responsive adminis-
tration. J have been very impressed during 
these workshops by the dedication to duty. 
by the drive and by the resounding faith in 
democracy of our district nlagistrates 

Sir, Jet me turn to Punjab. In Punjab, 
representative democracy was given every 
opportunity Unfortunately, the eJected 
leadership faiJed to rise to the occasion. 
And there is still insufficient evidence on 
tbe part of any faction of the party that 
was elected to power to be ready to face 
up to terrorism with determination and 
unambi pity. Only with suc:;h readiness, 
can the normal political procels be re-

established. The menace of terrorism 
cannot be Jeft unchecked Firm police 
action is es~entiaJ and indispensable and 
we wiJl carryon with firm tough police 
action. The unity of the country and the 
integrity of the country d(mands no:hins 
Jess. 

For several months, after Presi(~nt's 
rule, the secm ity forces were gainin. on 
the terrorists, In recent weeks, the 1crr~ 

rists have had some grisly successes. But 
if we are firm in our resolve, • hen 
ultimately we shall prevail. 

One of the l\lembers ~lad mentaOned 
Tripura. The benches opposite nave 
generated much heat over Jhe declaration 
of a djsturb~d area in Tripura. Sir9 the 
pcop1e of (he Stale have given their \'("rdic 
on whether Tripura was a disturbed area 
or it was not a disturbed area ••. (;",ter. 
ruptlons). 

Sir, the previous Government, thlOUgh 
a dal.gerous combination of in(.onlpCtenCe 
and naivete had allowed insurgenc} to 
overtake the State. It is ironie that one 
Member accuses us of encouraging fissipa-
rous tendencies when it was his party's 
softness and shilly-shalJying that br(lught 
Tripura to this, terrible pass. 

SHRI AMAL DATTA : There had 
been no violence. do you know that ? 
TNV murders were only before the c lec· 
tions and not afterwards; not a single one 
•.. (Inter ·uptions'" 

SHRI RAJIV GANDHf : There can b,e 
no democracy for common murderers of 
unknown innocents. Our system reflects 
the wiJl of the people. It entrusts the 
elected Government with authorit}t to dis-
charge its responsibilities. The ~hanges 
proposed by one Memher opposite would 
destroy cur stability and endanger our 
democracy itself. 

In April-May last year there was an 
outbreak of communal violence in M~erut 
and elsewbere. It was shocking and pain ... 
ful. Sir. effeetive action was taken· to 
stamp out the violence: but alas, Dot be .. 
fore many innocent lives )lad been Jost. 
Allegations of atrocities have been looked 
into, the district administration shaken up, 
rehabilitation undertaken. the fanatica 
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cont.incd and fundamentalism bas been 
restrained. 

PROF. MADHU DANDAVATE: What 
about Hashimpura ? 

SHRI RAllV GANDHI: We are 
relieved that since then communal violence 
bas Dot flared up again in Meerut and in 
tbat area and has not spread further afield. 
By and 1 arg(' , the country has remained 
free of any major incident of communal 
violence. 

Sir t our greatest asset in fighting com-
munalism is that our people' are over-
whelmingly not communal. We have a 
10Da tradition of tolerance and brother-
hood. Our composite culture is a reality-
We "ave five thousand years of experience 
of unity in diversity. Communalism is the 
work of a few misguided elements who 
sometimes succeed in inciting communal 
passions by exploiting specific social dis-
orders and tensions To marginalise the 
communalists, we need determined political 
action; we need vigilance of the local 
community and the local leadership; we 
need an administrati('n that is impartial 
and seen to be impartial; that is seen to 
be tirm and determined in dealing with 
violence And, above all~ we fight com-
munalism by fostering and preserving the 
values and standards embedded in our 
culture and our tradition'i. 

OUf traditions of toJerance, of assimi-
lation are threatened from '\\fo angles. One 
tbreat i~ from materialism overtaking cer-
tain sections of our society. lhe second 
threat is from fundamentalism and commu-
nalism. regionalism and other such isms 
that are based invariably on intolerance 
and violence that misleads in projecting 
simplistic solutions to highly complex 
probtemi Economic opportunity has open-
ed tbl.! door to unprecedented mobility for 
our ~topu'ation. This mobility is uproot .. 
IDg millions from traditional cultural 
moorings. Man" miJlions more than ever 
before are interacting at a personal level 
with people of different lanBuases, of diffe-
rent oultures and of dift'erent faiths. Pot 
all of them we must make our diversity '~. 
livina reality. Our education system is 
heiDI improved to inculcate tho ri&h& values. 
Our IeVOll Zonal Cultural Centres are tek· 
ina the messaae of diversity to the people 
at i'cit door-steps dOio8 commendable 

work in remote and far-fluna areas, in 
city sJ41ms and in small towns. of brinaiq 
people together from every corner of the 
country and bringing the eulture of dift'c-
rent parts of the coun try together. 

AJmost all States have cooperated with 
us in bringing the best in education to 
talented boys and girls from all sections 
especially the poorer. weaker and deprived 
sections. There is only one State that has 
not. It has, of course, a vested interest in 
the continuation of poverty in the curioui 
belief that the core curricula should be 
built around alien ideologies. While that 
State continues to ensure poor education 
for the poor people, happiJy the rest of 
the country forges ahead. Operation Bla"k-
board has been .. . (lnl~rrupt;ons). If you 
agree, we will give some good schools to 
your State also. 

SHRI SAIFUDDIN CHOWDHARY: 
Why don't you raise the number ... 

SHRI BASUDEB ACHARIA: Why only 
one Navodaya Vidyalaya in one district? 
Why not all schools be Navaday. 
VidyaJayas ? 

SHRI RAJIV GANDHI 
agree ... 

If you 

SHRI SAIFUDDIN CHOWDHARY: 
After 40 years of Independence there is 
onJy one school in a district. What is the 
meaning of this? 

(Interruptions) 

MR. SPEAKER: PJease sit down. You 
cannot do like this. 

SHRI RAJlV GANDHI: Sir. after 40 
years of Independence when we have found 
that the State Governments have not 
bothered to give good schools for the poor, 
we have had to step in, and live lood 
schools to the poor. There are only ODe or 
two States where the State Governments 
are still refusing to live ,ood schools to 
the poor. (/"terruplions) 

Now Operation Blackboard has been 
undertaken to assist State Governments in 
equippiul rrimary schools. This is a State 
subject. Should we have to come in to do 
this? But we are dOinS it because we are 
worded about the poor. 



335 Motion 1I/7hnks MAltcH 2, 1988 on Pro Addr#8$ 336 

SURf BASUDEB ACHARIA: Educa-
tion is in the Concurrent 1-ist. 

SHRI RAJIV GANDHI: That is \\hy 
we are giving it to you. The Centre can 
only provide supplementary assistance. The 
responsibility must be tbat of the Stnte~. 
When will the States take thIs responsibi-
lity seriously? . 

SHRI R.t. BHATIA (Amritsar): Sir, 
open a schoo] for their education a1so 

SHRI RAlIV GANDHI: Now over 
200 Navodayas Vidyalaya have nlr~ndy 
been opened. More are in the offing. The 
single largest segment of boys and girl') in 
Navodaya Vjdya layas come from the 
poorest sections of our society 

SHRI BASUDEB ACHARIA: How 
many students are there ? 

SHRI RAJIV GANDHI: The Navo· 
daya VidyaJayas have established that the 
backsround of the students is overwhelm-
in,ly rural. Two things have been estab-
lished : one that there is tremendous jntel-
Jiaence which was being lost because good 
schoo's were not available to these poor 
children. Second, that by losing this, the 
country was losing. It was losing one 
whole reservoir and th~ Navodaya Yidya-
Jayas have pulled that reservoir out. For 
the first time, the children of the poorest 
people in the country have access to the 
best education that is available. It is by 
drawins on such a reservoir of excellence 
that our country wjJl progress aJfd develop 
faster and we wiJl fight the vested interests 
which insi$t on denying-good education to 
the poor. We will give good education to 
the poor. 

Sjr, one other area which has been of 
major interest to us is the uplift of women 
and livin, women their full rights. Durinl 
tbese years. we have leaisJated on a num-
ber of fronts to live women protection 
We have leaislated some very strong legis-
laHOI'l, the type of which has never ~n 
Jelislateci before in this House just to Jive 
WODlCD their rights. 

w. have liven free schooling for airls 
in all States. We have worked out a 
detailed plan to uaIU'C women tbeir full 
rishts. A National Cotbmitto on Women, 

which briDas to.other distinguished wOmetl 
fr9m different disciplines, is heiDI set up 
to advise on the formulation and imple-
mentation of programmes for women, 

Our country is growing )'ounaer. 

SRRI BASUDEB ACHARIA: Orowin, 
young! 

(InterrUPlltms) 

SHRT RAlIV GANDHI : It is true. 
The average age of our country-whi Je 
some of us grow ulder and older and seniJe', 
the country IS growing younger. Approxi-
mateJy 70 per cent of, the clluntry today is 
under 40 ztnd the problems of our.} ouch 
are very much a natJonal priority. The 
biggest pro~ lem is eraplo} ment. For em-
ployment, the first thing that was ne~ded 
was a ~tructural change in our education 
system. We have already started lhat pro-
cess. We need to inculcate an ethos of 
enterprise, of initiative in our youth. \Ve 
need to change attitudes. We need to make 
them proud of India and its heritage. We 
have areatly e"pand~d the expendilure on 
OUf youth rrogramrnes and ollr sports 
activities and this wiH give us an improved 
quality of youth activities. 

Sir, scheduled castes and scheduJed 
tribes continue to suffer under soej;31 and 
economic pressures. To end their disabi-
lities, we are promoting, at a higher level 
than ever before, programmes for the sche-
duled castes and ~chcduled tribes- welfare 
programmes development programmes-
and en~urjng them j~stjce. We have made 
major structural improvements in revamp-
ing the SC/ST Commission lind strenglhen 4 

jng the hands of the Commissioner. J am 
closely monitoring the deployment of funds 
that have been earmarked for bcneduJt:d 
ca,tes and scheduled tr i hes. 

The minorities are an integraJ pArt of 
our mnny-faceted diversity. OUf composlte 
heritage and our valued traditions. Jndia 
cannot remain India if we lose any rart of 
the totality of our culture. Some minori-
ties have, on an average. done except ionally 
wen. Others, for various reasons, suffer 
specific handicaps and need special atten-
tion. The key to the reso1ution of the 
problerm of the minorities is in tbe COli" 

scfentious implementation of Iodiraji'. I 
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I, ... point programme. We ha'Ve treatJj 
strengthenod the monitoring apparat.,s for 
this programme. We will do all we can to 
ensure that the minorities play a role in 
national Ufe, commensurate with the COD-
tribution tbat they have made and the 
contribution that they can make. 

Sir, hon. Members ate aware of Gene-
ral Secretary Gorbacbev's initiative to 
withdraw S~viet troops from Afghanistan. 
We welcome his initiati,e. So do all those 
who seek a peaceful settlement We hope 
that the talks in Geneva wHI be successful. 
We hope that the Geneva Accord will be 
signed before the 15th of March so that 
the withdrawal process (\n 15th May can 
start. We have 'been working since 1980 
to help resolve the problem. Indiraji had 
talks with the Afghanistan Prime .Minister. 
We have had many discussions at the 
Foreign Ministers' level. We have pJayed 
a key role in the Non-aligned formulation 
to stop intervention and interference which 
is one of the key aspects of the discltssions 
that are taking place today. I have had 
repeated discussions and talks with General 
Secretary Gorbachev and President Reagan 
beginning in May~June 1985. I have had 
a long discussion with President Najilt 
when he was in lndia at the end of last 
year. And, in recognition of our con· 
structive role, both the USA and the 
USSR have taken us into c<.'llfidencc in the 
resolution of this problem. Key Afghan 
personalities have appreciated our contri-
bution. Some p~opJe have queS'fioned the 
need for India's involvement in the solu-
tion of the problem in Afghani~tan. We 
cannot remain indifferent. We bave a vital 
stake in what is happening in Afghanistan. 
Afghanistan is in our neighbourhood. 
Afghanistan is an integral part of our 
region. The developments in Afghanistan 
have brought about the confrontation 
between the major powers in our region to 
Our \tcry doorstep. Now we have an 
opportunity to strengthen the forces of 
Non-aJipmeJ)t. It is for that reason that 
I invited the President Jof Pakistan to Delhi 
for a workia. vlait. Presidem Zia bas not 
been ablo to come. He'he .. said, because 
Of hi. Pft-OCCQpatiODl with political acti· 
vity at home. At bls 5Uneation, I have 
Qamed our ForeilD Secretary as my special 

emissary. For stability in our rrgicn, 
India and Pakistan need to ,,'olk tOlether 
on this issue to find a solution. 1 Wllnt(d 
to talk to President Zia abcut this. In 
evolving a solution, we can work tosetl1~r 
to the benefit of each, for lhe good of alL 
I hope there wil) be opportunities soon for 
wide-ranging consultations. 

In Sri Lanka, significant forward move. 
ment has taken pJ~ce in recent days on the 
impJementati(·n of the Agreement. The 
Agreement secured justice for the Tamils 
and the unity and i ntegrify of Sri LanJ: a. 
It secured our security interests and it 
secured Non-alignment in the region. 
President Jayewardene hilS reiterated a 
gen('raJ amnesty for those who. lay down 
arms. We have made definite progress 
to Nards the devolution of powers to Pro-
vincial Councils. President Jayewardene 
has made a commitment to holding eJec .. 
tions townrds the fl'liddle of Ihis year. 
Elections to the North and the East wiIJ'be 
to a single Provincial Council making a 
reality of the merger. Thus, the Tamils 
of Sri Lanka will have an opportunity of 
democraticaJJy choosing their own repre-
sentatives to administer their affairs. The 
Tamils of Sri Lanka will have an oppor-
tun ity to test the claims of different groups 
of Tamils to repJcsent tht;: Tarrils, Tllis 
should be determined through rhe ballot 
box. 

(l.-:terruptiomJ 

SI-JRI N V N. S01\1U : Innocent TnmiJs 
are being killed there. (1IIIerrl.lplions)** 

MR. SPEAKER : Plefllie sit down. No 
interruptions please. The hon. Membt'T is 
not aJJowcd. 

SHRI RAJ1V GANDHI; I agree entire-
ly with the hon. Member. We al e not for 
innocent Tamils getting killed. We wUI do 
everything to protect the innocent Tamils 
and we have done that. 

(Interruptions)* • 

MR. SPEAKER: Not allowed, 

SHRI RAllV GANDHI; In fact, the 
very task of IPKF"lS to protect the irino-
c:ent Tamils. (Interruptions) 

•• Not recorded. 
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[Shri Rajiv Gandhi] 
This' wiJ1 give an opportunity for the 

Tamils in Sri Lanka to see who really 
represents the Tamils and represents them 
through the ballot box, not throu8h the 
barrel of a gun. 

An encouraging indicatioll or index of 
the return to normally is the return of tbe 
refugees. A steady stream of refugees has 
been going back to their homeJand. 

I must take this opporlnnity to pay tbe 
highest tribute to the gallantry of our 
soldiers in the IPKF for tbe discipline and 
courage with which they have carried out 
tbis delicate task. It is deplorabJe that 
anyone in._this House should give credence 
to -the malicious fabrications about the 
work of the IPKF. 

(/nterruptioIlS)* * 
MR. SPEAKER: No interruptions 

please. Do not record. 

SHRI RAlIV GANDHI: We are always 
in danger of getting too engrossed in the 
minutiae of development. Yes. statistics 
and ihdices are important but we must look. 
to . the larger vision of India. India has 
mattered in the world. We have led in the 
world of Ideas. Our major contribution 
bas been to enduring values and standard~, 
to the soul and the spirit of human kind. 
Our national task IS to take India again to 
its rightful place to the front rank of 
human civilization. DeveJopment is aD 
essential tool in this endeavour, but the 
real challenge is the response to what lies 
beyond mere development and mere growrh. 
To that great task the nation js summoned 
in this 40th year of our independen~. 

Mr. Speaker, ~r, I wish to express my 
support to the motion of thanks to the 
President for his inspiring Address and 
urge the House to do likewise. 

MR. SPEAKER : A number of amend· 
ments have been moved by Mombers to tho 
Motion of Thanks OD the President's 
Address. Shall I put all the amendments to 
the vote of the House together ? . 

.*Not recorded.. 

MANY HON. MEMBERS: Yes, yes. 

MR.. SPEAKER : AU r isbt. 
PROF. MADHU DANDAVATE : Mr. 

Speaker, Sir, one submission to you. 
Under Rule 184 1 have liven a notice of a 
motion authorising you to set up a House 
Committee to enquire into the allegations 
si-.ade by the (ormer President of India 
against sections of the Cabinet as well as 
tbe opposition. Please consider that. 

MK. SPEAKER : I shall now put all 
the amendments moved to the Motion of 
Thanks together. 

All the amendments were rut and 
negQtb'ed. 

MR. SPEAKER: The question is : 
"That an Address be presented to 
the President in the folJowina 
terms : 

16-40 hrs 

'That the Members of Lok 
Sabha assembled in chis 
Session are deeply grateful to 
the President for the Address 
which he has been pleased to 
deliver to both Houses of 
Parliament assembled to-
gether on the 22nd February, 
19.88' ." 

The molioll l~as adopted. 

AUTHORISED TRANSLATIONS 
<CENTRAL LAWS) AMENDMENT 

BILL-Contd. 

[Engli~h] 

MR. SPEARER : The House will DOW 

take up further consideration of the follow-
ing motion moved by Shri Chintamani 
Pani8rahi on the 23rd February,. J 988, 
Dall1eJy:-

U Tha t the Bill to amend tbe 
Authorised Translations (Ceatral 
Laws) A~t. 1973, .s passed by 
Rajya Sabha. be taken into con-
sjderation. U 
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Sbri Saiffudin Soz : Absent. 
Shri O.M. Banatwalla. 

-PlOF. MADHU DANDAVATE: Sir, 
tht mover of the Motion of Thanks has to 
reply. Has he surrendered even that to 
tbe Prime M (nister '1 ' 

(Inlerruptions) 

PROF. MADHU DANDAVATE: The 
Prime Ministe intervenes; the reply is given 

by the mover. 

SHRI SOMNATH CHATTERJEE: 
The Prime Minister was only intervening. He 
was not replying. Tbe mover has to reply. 
But he is sitting quietly. Does he not 
want to take this opportunity to say some-
thiog? 

PROF. MADHU DANDAVATE: Sir, 
he can atleast say. "I confirm everything 
that the Prime Minister has said." 

THE MINISTER OF PARL{AMENT-
ARY AFFArRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.l. BHAGAT): Sir. I do not 
know what Prof. Dandavate is speaking 
about. 

PROF. MADHU DANDAVATE: Sir. 
he is a former Speaker but I think he has 
forgotten the conventions- The Prime 
Minister intervenes aud the mover always 
repJied, 

SHRI H.K.L. BHAGAT: This again 
shows the poverty of his knowledge. I am 
surprised at what Prof. Dandavate is say-
ing. Nowhere has the mover of tbe 
Motion of Thanks on the President"s 
Address ever replied. It is never done, 
You know it. 

PROF. MADHU DANDAVATE: The 
mover has a right. He may surrender it. 
They are always surrendering to the Prime 
Minister. 

SHRI H.K.L. BHAGAT: No. it has 
never been done. 

(Interruptions) 

SURI SAIFUDDIN SOZ 
your ralins ? 

What i. 

MR. SPEAKER: My ruling is that 
Shri BanatwaUa has the floor 'of the 
House. 

PROF. MADHU DANDAVATE: Of 
course, we must thank you for this. 

SHRI O.M. BANATWALLA (Ponnanil: 
Mr. Speaker, Sir, 1 rise to support the Bin 
namely the Authorised Translation Amend-
ment Bill. Due credit must go to 
Government for having come forward with 
this Bill to provide for the translation of 
our C~ntral laws. I congratulate tbe 
Governmen t and I am happy that it has 
come forward with a Bill which is of very 
vital importance. 

.. Sir, the laws affect our people 'and 
indeed there can be no denying of tbe fact 
that when laws affect people, thW must be 
available in the language spoken by the 
people. That is the healthy principle on 
which the Government has come forward 
with the Bill. I congratulate the Govern-
ment. The principJe is very healthy. It 
gives vigour and vitality to democracy. 
The vigour and vitality of democracy lies 
in the fact that we approve here must be 
available to the people in the language in 
which they speak. That is the way in 
which the involvement of the people can be 
had in our democratic process and in our 
national life. 

16.44 brs 

[SHRI SHARAD DIGHE in the Cltair J 

Sir, my only complaint is that the BiU 
is a little half-hearted measure. It is based 
on a very healthy principle but it does 
not go all the way to transJate the principle 
into practice rhorougbJy and completely. 
The aims and objects say and I quote 
.. there bas been a genera) demand for an 
authoritative text of Central Act." Indeed 
that is correct. But the question is whether 
the provisions of this Bin fully meet the 
demand. The point that I am makin8 is 
that tbe provisions . of the BUI are Dot 
adequate enough to compel the Government 
to translate all the Central Jaws in tho 
various Janauages that are mentipded iQ 
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the Scheduic. Indeed the translation of 
a Central Act or an order etc., published 
under tbe authority of the President shall 
be deemed to l,1t! the auti1(.)l'ise(] translation. 
So far SO good. But then, read all the 
provisions and you will find that there is 
no provision that requires preparation and 
publication of these tran::Jations. If the 
translations are pubJjshcd, they would be 
an authoritative text. It IS good enough. 
But there is no compubion on the Central 
Government to publish the laws in aU the 
languages mentioned in the Eighth Schedule 
of the Constitution. Such translntions as 
may be published by tho Government will 
be the authoritative lext. But the Govern-
Inent tnay or may not come ·olwald to 
publish translation of aU Ct!ntral laws and 
in all the languages m.;ntjoncd in the 
Eighth Schcl.iule of the constitution. That 
is .he major d::fcct. The Bill is in the 
right direction. NO~'Jubl a 'out it, Duc 
credit to the Government for t hat But as 
1 said, it d:>es not go all the "ay It is 
absoltJfely necessary for people to have 
translations in the lang Jdge they spe.1k. 
The provisions of the Bill therefore mu~t 

have made in compulsory f0r the Govern-
ment thai all ]£lW$ passed here must be 
publisbed in all th~ languagel) mentioned 
in the Constitution. There is no such 
compulsion. To that extent th= Bi II is 

defective-, I say. Therefore, I have also 
given notice of an Amendment which r 
sball be bringing at the appropriate stage 
Whether it is the Commi'lsioncr of Lingui· 
tHe Minofltie~, whether it iii ;,\iinoritic-
Commission. whether it is even the presens 
Sarkari a Com'nis~iont they have all stres-
sed tbe need for orders, in~tructjons, Jaws 
in the variou.:: )angulgc; which people 
speak. I may here for an an::tlogy quote 
from the report of the Sarkaria Commission 
on Centre~State relations. It says at page 
526, para 20.1. 2U "The work of the 
Oovernm~nt which ir.vo}ves or affects the 
local people obviously must be carried on 
in the local language. This is even more 
important in a Welfare State. It js 
aeeessary that all the forms, appJications~ 

letters. Bills. notices, etc. are available in 
the local language as weU as in the ofttciaJ 
lansuaae. This bas a particular relevance 

to the various f)epartment of tbe Union 
Government as, of ten this important aspect 
is Jost ~ight of in n bid to bring about a 
mindless uniformity. It is equally relevant in 
the case of State Governments also." . 

Similarly. in the same spirit authori ta-
tive texts of Central Jnws must be made 
available in all the languages mentioned in 
tbe Ei!$hth Schedule of the Constitutioh. 
It must be the stat utory responsibiJJty of 
tile Government to so publish the transla-
tion of all laws. 

I must here strike another note ct-
caution, i e. with respect to Urdu. Urdu, 
unfortunately, is not t he official language 
of any State. Therefore, it sutTers. I am 
not reft!rring to the State of Jammu and 
Kashmir which has ~ special position, but 
apart from that. in no other State, Urdu 
is an official language and, therefore, it is 
bound to SUffC:L The pubJication of 
Central J,lWS also sn Urdu is bound to 
su(l~r. Moreover, Government is relying 
on o;)e aspect. and that aspect is tbat 
these translations will enable the authori· 
tative texts of Central Acts ctc. to be 
quoted in courts of Jaw. You are there-
fore, confi!lding yourself to the working 
in courts of law, and to see that authori-
tative text in various languages are 
available, and can be quoted in courts of 
Jaw. If you confine yourself only to the 
working of courts of Jaw, then I am afraid 
a grave injustice will come to Urdu. and 
I am 'afraid Urdu, though mentioned in 
the 8th Schedule of the Constitution, may 
get neglected, jf this narrOw objective alone 
is maintained. The objective bas to be a 
wider one, tliat the translations should be 
a vailabJe not only for being quoted in 
courts of law as authoritative texts, but 
also to secure the involvement of the 
people. The people have a right to under-
stand authoritatively tbe various provisions 
of the law. 1, therefore, say that it is not 
sufficient only to provide that if the Jaws 
are published in languages other than 
HIndi and English, then tbose laws shaU be 
considered to be incorporating authorit.tive 
texts. Mentioning this is not sufficient. You 
have also ,to place a statutory responsibility 
upon the Government to see that Jaws. 
translaUons of aU Jaws are publisbed in alJ 
tbe languages mentioned in the Constitu-
tion. That statutory responsibility is not 
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so placed in the' Bill. Therefore, I say 
that while the Bin is in the rigbt direction. 
for which every congratulation and every 
credit is extended to tbe Government, it is 
inadequate, it is inadequate in the light of 
the various recommendations of the Com-
missioner for Linguistic Minorities. It is 
inadequate in the light of the recommenda-
tions made, in tbe spirit of the recommen-
da1ions made by the present Sarkaria 
Commission on Centre·State relations. I, 
thereCore, urge on the Government that 
when I rise to move my amendment, that 
said amenedment should be accepted by [he 
Government, and Government must cheer-
fully accept the respon!-.ibHity to provide 
to the poople of our countty the Central 
laNs, the authoritative texts of the Central 
laws in all the languages which they 
speak. 

With these words, I thank you. 

SHRI SRIBALLAV PANrGRAHI (Deogarh): 
Mr. Ch:lirman. SIT. I ri~e to suprort this 
Bill-Authorised Translations (Central 
Jaws) Amendment Bill. This is a very simple 
and innocuous Bill with b lot of signifiance 
behind it. There is no controversy abso-
lutely about this Bill. In fact, it Should 
have come much earlier; it is very late; 
of course, bener late than never. 

With this enactment made. now autho· 
ritativc translations of the different central 
laws could be used in diff~rent courts. 
While suPporti'::l8 this BiU, I do not have 
much lO speak. A lot has been said on 
this Bill and only few observations I would 
]ike to make and seek clartfications from 
the hon. Minister. 

Admi acdJy thanks to the vision of 
Pandit Jawaharlal Nehru, the fir~t Pl'ime 
Minister and the chief architect of modern 
India that in a country like India, a 
multilingual country, where lallguage 
poses a threat even to the integrity some-
times, it used to posc,. he very rightly 
adopted a three·]anguage formula. which 
bas been pursued and should be vigorously 
pursued. Enalish. as all of us know, is 
the international languaec. Hindi is the 
national language and promotion of 
rcaional lan,auqes. In this backaround in 
Indja~ we kave to ~reate a cUmat_, where 
all these h"ol\lqes caq remain and pr()mot~ 

themse lves in a very peacefql. atmosphere., 
pe~eruJ COQ~jstence; peacef.,l coexistenco of 
aU these Jan,u8ses is a must in a country 
like lodi a; and in that bacjaround, SOlpOo 
where, some vested inlerests want to 
promote or pursue their policy of hatred 
towards certain lanau~Bes, Hindi, etc.; 
tbat has to be given up_ Politics should 
be kept above JanBuages; Janguases should 
not be broUght into this narrow political 
arena because a language has got a Jot to 
do WJ'h our unity and integrity. 

The attention that ought to have been 
r.ivcn to the promotion of regional langua-
ges has not yet been given. I would request 
the hon. Minister that adequate attention 
should ce given to the plomotion, to the 
advancement of regional languages; and 
under that, we will prominently bring this 
matter of translation of different laws in 
different Janguages. It is only in a few 
States like Madhya Pradesh, Rajasthan 
and Bihar that a regional language is used 
in subordinate courts, evcn in High Courts. 
But elsewhere. even the Hindi speakiol 
States, it is yet to be used. Further I 
find that there may be a problem and I 
would like to seck clarification from the 
hon Minister. As you know, in different 
High Courts, we have judges from outside 
the Sf ate, who obviously do not process 
any knowledge of tRe language of the soil. 
Therefore, they may not be able to under-
stand language or interpretation that the 
lawyers may be advancing or even some-
times a party may be advancing. Whether 
the government would like to continue 
with the policy of inducting or havin, 
judges from outside the State in the High 
Courts, particularly, so far as the Chief 
Justice is concerned. The tendency is, 
the approach is, the policy is to fiJI up tbat 
highest post by a judge brought in Crem 
outside the State. 

17.00 hrs 
Again, there arc so many laws. acts, 

etc. J and sO'many new laws are also beil'l8 
enacted. So, how long wiU tbe Work of 
translating them take? For instance, what 
is our experiencc about the trfllnslation of 
tbe Constitution itself? The translation 
of tho Constitution itself, the proBteII 1-1'1 
that regal'd. hat been very very slow~ Aid 
if that is the speed with wbich the tr".'. 
tion of central laws into relional 1 __ _ 
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is to be takel" UJ). it will fake qui te a Jon., 
~riod. and the objective underlying thIs 
Btll and also th.general eXpe<:tat ion of the 
masse!. of the common people, wilJ be . 
dtreated. Therefore. there has to be a 
greater urgency in the implementation ~rt 
of it. It would also r~quire some agencies 
to be built up and also more financial 
expenditure 

J would like to know what win be the 
alency for such translation. Jf it i~ the 
Central Government alone. I. am afraid 
that the urgency may be realised and delay 
will not be overcome. If it is entrusted to 
the State Governments also. then I think 
this can be expedited Of course. then 
financial support will have to be provided 
to the ~tate Governments. 

At the same time, I would like to 
point out. that there are allegations. I 
have heard many members. They have 
been giving their opinion. There is a 
~nse of neglect among the people in cer-
tain States about their language etc.. and 
in a country of India's dimensions and 
complexity of the problem, I think steps 
should be taken to see fhat no such reason-
able tloubt is there, or is going to be 
created in the minds of the people. 

I do not like to take more time. This 
is a very good BiJl. We were really expect-
ing this since long to come, but not only 
that. After being enacted it should not 
be kept in the cupboard of the Central 
Secretariat, but it should realJy be imple-
mented in its true Jetter and spirit, as 

. liven in the Bill. 

At the same time there is another 
problem. Of course, it is not strictly 
relevant to this BiB, or to the Home 
Ministry but it will go a long way-it may 
concern the Human Resources Ministry-
jf an Institute of Translation Studies, or 
an Institute of Translation is established 
with branches at different places, at least 
with regional headquarters at different 
rilions. There can be branches with an 
apex oraanisation. In these traoslation 
studies. not only these Jaws, but at the 
lame time good works of diJl'erent litera-
tures, from lood literatures of Oryia. 
ien,a1i~ Gujarati, or Kannada. o~ any 

).anCuage may be translated, goed 81 .. d rIte 
writfngs: they nUl, be translated into 
different languases. That will a.sO be 
laudabJe and tJ,al will strengthen th~ much 
ne«ded uni ty and integrity of India. 

WitH these worcs, 1 give fuJI lIupl'ort 
to this Bill and I request the hon. l.tinister 
to cJarify some of the points I have raised 
and to strengthen the system. and .Iso to 
sec that the mtended purpose is a.chieved 
as quickly as possible. 

SHRI N.V.N. SOMU (Madras l.[orth) : 
Mr. Chairman, after 40 years of indepen-
dence now only the Central Government is 
thinking of rt"gionaJ languages. The Con .. 
s titulion of India is the basis of aIJ tbe 
Acts and Ordinances. But the Constitution 
of India is not translated into the r~gionaJ 

Janguages. It has got an official transJatJon 
only in Hindi. 

TiH now the regional JanguqcR are 
being neglected by the Central Government. 
So. J request the hon. Minister ll' trans-
late the Constitution also in the regional 
Janguages, including my mother ~ongue, 

Tamil. 

Illiteracy in this country is growing 
fast. You can utilise the amount spent 
for Hindi to wipe out illiteracy in regional 
Janguages. I am a Member of Parliament 
here but I cannot raise a question in my 
mother tongue, that is, Tamil. Equally. 
other Members also cannot rahe questions 
in regional languages. Either I have to 
ask the question in English or in Hindi. 
My mother tongue is represented by nearly 
six crores of people, but I cannot raise a 
question in Tamil. That is the pitiable 
situation of mine, So, when the Central 
Acts and the Ordinances issued by tho 
President are going to be translated in 
regional lansuages, J request, throu,m you. 
to the Government that simuJtaneous trans-
lation should be made in regional JauBua .. 
Res and the Members should be aHo_ed to' 
raise questions and to take part m tbe 
debates in their mother tongue. TJns will 
make the debate more Jiveli, and useful 
thought can be given to the function'n. of 
better democracy. 

Our DMIC Party is for tbe unity of 
India. Dot for the uniformity. But under 
the name 'India' • the Hind i zealots are 
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tryiQl to create a 'Hindia' .. ( stand for 
-India" not for 'Hindi'. As a fervent 
supporter of Indian unity. 1 want to 
enJiahten the Hindi '1ealots. I quote from a 
historical book : 

"What is India ? There is no 
such country, and this ;s the first 
and the most essential fact about 
India that can be learnt. India is 
8 name which we gi ve to a region, 
inctuding a magnitude of different 
countries. The difference of the 
count ries of Europe are undoubt-
edly smaller than those between 
the countries of India. Scotland is 
morc Ii ke Spain than Bengal is 
like Punjab. There are no coun-
tries in civilised Europe in which 
people differ so much as the 
Bengali differs for the Sikh. and 
the languaae of Bengal is as 
unintelligible in Lahore as would 
be in London." 

This 1 have quoted from Sir John Strachey. 
So, Sir, such was the condition bo~ore the 
common name India came into being. That 
is wh) I say that regional languages should 
be given more credence and importance. 
Not only that, our former Ambassador to 
Moscv.v. Mr. K P.S. Menon, bas stated in 
his book 'Memories And Musings'. I 
Quote from p..tge 20 of his book : 

"Stalin asked whether Hindu -he 
said Hindu, nOl Hindi -wu" our 
national language. 1 said, 'Yes, 
Hindi was the languaac of the 
majority people of India.' 'Wbat 
was the common language before 
Indeoendence '/' asked Stalin. I 
sa.id • that a language calJed 
Hindustani had been evolving 
j tself as t he language of the 
people of both Hindus and of 
Muslims, but after partition Hindi 
WdS becominB highJy Sanskritiscd 
and Hindustani or Urdu was 
becoming highly Persianised. It 
was takins a larae number of 
words from Persian and Arabic." 

.. 
Thea what Mr. Stalin said to have replied 

,.. t be to Dr. 'K.P.S. Meuon was It canno a 
real ~opJo's lanauaacu

• This is what tho 
tOIJJJet Soviet Union Premier. Mr. Stalin, 

said. Why I am quoting this here is that 
the Central Government should respect the 
feelings of the non-Hindi speaking people 
and act accordingly. 

Sir, whenever Mahatma Gandhi wrot~ 
Jetters to Rajaji, he used to write in 
English: Once jt stJuck to Mahatma 
Gandhi. He wrote a letter to Rajaji in 
Hindi. Rajaji was taken aback. He 
immediately wrote a reply to Mahatma 
Gandhi in Tami l. From then onwards, 
Mahatma Gandhi did not write to Rajaji 
in Hindi. He wrote letters only 
in English. So wh. Ie Rajaji was 
essential to correct Mahatma Gandhi, 
the D.M.K. is more essential to. correct 
Rajiv Gandhi. I want· to emphasise this 
point here, Sir, 

Sir. not oo)y that. The step-motherly 
treatment of the Central Government 
towards regional languages should be imme-
diately given up. What Mahatma Gandhi, 
our political mentor and Father of the 
Nation. told about Tamil is :his and J 
quote him here: 

, · What the Tami Is have done in 
the fr~edom struasle no other 
Indlan community has done. 

. Therefore, to show my gratitude 
to them, I have decided to Sf udy 
the Tamil language and it is a 
sweet and interesting language. 
Tamils in thejr midst have great 
poets and scholars." 

Even now, there are areat poets and 
scholars there. I further quote him : 

"If there is one nat jon in India. 
thoset who reside outside Madras 
Presidency must know Tamil," 

Sir, here Madras Presidency n1eans that in 
those days it covered the fout States of 
Tamil Nadu. Andhra Pradesh' Ker.aJa 
and Karnataka, I would like to uk tbe 
Government wbether they are tbe true 
followers of Mahatma Gandhi. I would 
rOQuost them to follow the advic:e of 
Mahatma Gandhi. Thank you . 

SBRI CHINTAMANI lENA (Bata-
sore) ; Mr. Chairman, Sir, I' am VC17 YII")' 
,fatefUl to you trot .ivina me the opport .. 
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umt, to speak 8 few words on this very 
usofUl BiU which has been brought for-
ward by our hOD. Minister of State of 
Home AWairs. I am speoiaUy Irateful to 
him because he beillJ the fQtmer opposi-
Uon ieader ot the State Assembly of my 
OWl! State. bas been able to pilot this use-
ful BiU in this House. Sir, I would DOW 
like to speck in my own mother tongue. 
I have already informed the Secretariat 
abollt this so that they may kindly make 
arraDlemeots for interpretation of my 
,peecb in English. 

.~r. Chairman, Sir. I rise to support 
tbe Authorised Translation (Central Laws) 
Amendment Bill. Wbi Ie speaking on this 
Billl feel proud that the hon. Minister 
who is pilotin, the Bill belongs to my 
State. Sir, since last 40 years the people 
liviD' in different parts of the country have 
been demanding the translation of Central 
laws in resional languages. I am grateful 
to our hon. Prime Minister Shri Rajiv 
Gandhi who responded quickly to this 
,enuine demand and the Bin has been 
introduced in tbis House. This BiU will go 
a Jona way in tbe fulfilment of the desireg 
of the people. Now the Central Jaws will 
be translated in all the lan.uages men-
tioned in the 8th Schedule of the Constitu-
tion. The common men who do not know 
SqUIb can read the translated version of 
Central laws. Many bon. Members have 
taken part in the discussion. Tbey have 
~ven some valuable suggestions. I do not 
want to take much time of the House. I 
would ollly Uke to seek some clarifications 
and also would Uke to give some 
sqpcstions. I hope the hon. Minister will 
pay proper attention to my sUBses-
tion and will take an pass ible steps to 
implement them. 

Sir. this is a simple but very useful 
Bil1. It has received support from all 
tectiODS of the Houge. I hope the bon. 
Minister will take Dote of the spirit of tbe 
Members and see persOllally that the trans-
latioll .Oft it expedited.. In fact t tbf Bi 11s 
are alway. aood, but the implementation 
takes a lot or time due to constraint of 
resources ot lome ..... ODS or tbe other. 
In the CUI of the proaent Bill_ tlSe transl ... 

*The spoocb was orlataally delivored in 
nrf ... 
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tion work should not be delayed for these 
reasons Tberefore, I would like to bave 
a specific reply from the hon. Minister in 
this regard. I hope while repling to the 
debate he will specify a date by which the 
translation of Central laws would be com-
pleted. I want to know the date, because 
peopJe are anxiously waiting to see the 
translation of Central Laws in their langu-
ages. An han. Member was saying that 
many probJems may arise wbile doing that 
translation work. These moy be' constraint 
of resources, man power and other factors 
which may delay the transla rion work. 
Moreover if the transla tors do not have 
sufficient knowJedge, the translation may 
not satisfy the people for whom it will be 
done. The lawyers in tbe court may make 
different interpretation of laws. Therefore 
proper emphas!s should be liven in &elect: 
ing the translators. The translation should 
be correct and simple. The common men 
must foHow the language in which it wou1d 
be translated. So this aspect should also 
be looked into. In this context I would 
like to say as it is said in Oriya language-
It should be done, 1t win be done and it is 
going to be done. The purpose of my 
s tate is that the Central Jaws may 
to be translated in regjonal 1anguages. 
The Bill seeks to achieve that objective. 
Therefore, tbe translation work shouJd not 
be delayed. While doing different works it 
is commonly said by ~ome people that it 
may be done, while som~ other people say 
it should be done and the Govt. say that 
it shaH be done. I hope in the case of 
translating the Central laws the Govt. should 
see to it that it is done expeditiously. In 
order to expedite the translation work the 
Central Govt. shouJd consult the concerned 
State Govts. Proper co-ordination shouJd 
be maintained between the Central and the 
concerned State Govt. departments in the 
matter of selecting the translators and 
adopting tbe level of translatio~. It shoud 
be followed by the ~ple even by those 
who do Dot know English. 

Sir. I shan be r.nin, in my duty jf I 
do not say about late Pt. Utkalmani 
Gopabandhu Dash. Gopabandbu is remem-
bered. and respected by every Oriy. speak. 
ina penOD. He bas always said tbatt ~'the 
promotIon of resion.1 lanlUali' is wry 
bOCeSsary in order to promote- Dation •• 
illtep"ationn • Thorotore tho promotion of 
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feltonal Janlllaps is very necessary. When 
we 10 to different States we· find one 
common thina. The people of these 
relioDs want that their language should 
let due respect at the national Jevel. They 
want that their languages should be pro-
moted properly. The Constitution should 
be translated in every language. There 
are some fine languages like Manipuri etc. 
Some languages I dialects .spoken by some 
people have not been included iil the 8th 
Schedule of the Constitution. As th~se 
people have been demanding due recognition 
being given to their languages, they sbould 
be included in the 8th Schedule of the 
Constitution and the Central Laws shouJd 
be translated in these languages also. I 
do not mean to say that the translation of 
Central laws in regional languages shouJd 
be held up till those languages are included 
in the 8th Schedule of the Constitution. 
Rather I would like to urge upon the 
Oovt. that a II the provisions made in the 
Bill should be Imnlemented eKpenditiously. 

Then I would )ike to say that the 
translation should be correct and under-
standable. Why I would like to say this 
is that some translations have been done 
in my language Oriya. Some high sound-
ing words have been used in those transla-
tion. If some one read c; the translation 
work he cannot fiay it is in Oriya language. 
So whi J~ translating the CentraJ laws this 
aspect should also be looked into Then 
Sir I would roqu~st the hon Minister to 
1li8y'in his reply regarding the allocation 
made in the Central Budget for implement-
ing the translation work in different 
regional languages. 

Sir, an hone Member alleged in his 
speech that the Central Govt. js showing 
step motherJy attitude towards Tamil 
language. I take strong objection to it. r 
would like to tell him that our Govt. has 
always been showing equal reqpect to every 
regional language. He may not be knowing 
that if a Membet wants to put supplemen-
taries in regional l"nguage he is aUowed to 
do so in Upper House. This provision is 
also here in Lok Sabha. He should not 
be under the impression that if he puts a 
question in Tamil. be wilJ not get reply 
from tho hOD. Minister. Perhaps he does 
not knew tbat the translation facility is 
available in the botb House of Parliament. 

Sir, a word about Sanskrit languale .. 
the central Jaws are not Boing to translate 
in Sanskrit. But every possible step should 
be taken to promote this lansuase. I 
would like to say so, because Sanskrit Js 
the mother of every other languages. But 
it is regrettable that the promotion of 
Sanskrit 'anguage ha! not received propet 
attention from the Govt. of India. I say 
this from my owh experience. A Sanskrit 
University has reen e<;tablished in Orissa, 
but the Sanskrit teachers are very much 
neglected there. Adequate step has not been 
taken to promote Sanskrit Janguage, Since 
the hon. Minister comes from Orissa he 
must be aware of these facts. Moreover. 
he is incharge of different languages includ-
ing Sanskrit. So I hope he will look into 
the Problems of Sanskrit teachers and take 
immediate steps to help them. 

Lastly, Sir, I would like to say som~. 
thing about Hindi. We have accepted this 
language as our national language. The 
aim of doing so is to promote national 
integration Despite that r would 1ike to 
say that the promoti on of Hindi language 
has not recei ved due attention in non-
Hindi spelking States as it should have 
been paid The Hindi teachers are appoin-
ted in the non·Hindi speaking States under 
the Centra1ly scheme. Btlt they are not 
getting pay f('lr years together. The grant 
from Central Govt. do not reach to the 
States in time. As a result of that the 
Hindi teachers arc fJcing a great difficulty. 
The hon Mini ster is perhpas aware of this 
fact a~ the Hindi teachers working different 
high schools in his constituency are facing 
the ~ame problem, Hindi teachers working 
in Orissa do not have service security. 
Sometimes it is said that their pay is 
sanet ioned from out of Plan Scheme and 
sometimes it is said that they will get it 
from non-Plan scheme. This point my 
not be related to the Bi IJ. but it comes 
under his Ministry. So he should look 
into this matter, Sir, I have already said 
about the translation. The translation 
Bureau should be set up in different states. 
If bvth the translation and publieation 
works are done daily the works cannot 
make much pro8re,~s. It may prolon, 
even till the end of the- 8th or 9th PIIU! I 

period. Therefore, translation and public,. 
tion Centre should be set up in· different 
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Itates.. Lastly. I would liko to refer to 
ta.e..-ech made by an hon. Member, He "YO the definition of India and Hindia. I 
would like to make it very clear that these 
dofioitions have not been given by the 
Conaress GOVl. I do not want to ao into 
auf controversy, because it wi 11 take a 
lem, time. So long the Congress Oovt. 
was in power it bas always worked for the 
national integration. The Congress Govt. 
UDder tbe leadership of Shri Rajiv Gandhi 
hal been payrng proper attention for the 
promotion of all the languages spoken in 
an over lJldia. Both at the national and 
international level it bas stood firmly for 
the unity and integrity of this great coun-
try. When the Opposition was in power it 
has never worked for the preservation of 
the country's golden tradition and culture 
as it is being done by Shr; Rajiv Gandhj. 
Bvery body is aware of this· fact. There-
fore it is not proper to make any allega .. 
tion regarding turning India into H.ndia. 
) whoJehearteely support the BiU and 
tbank you very much to take part in the 
di&<:u8sion. 

[ Tranl/alion] 

SHRI HARISH RAWAT (Almora): 
Sir, this is a very small BiU having a vit al 
objective. There are nwnerous Central 
laws in our country about which the people, 

'" for whom they are meant, have no know .. 
Jcdp. I think that it is not sufficient to 
merely enact Jaws. To make the people 
concerned aware of thc()e laws is also very 
necessary. It would be so nice to pro\ ide 
this know1edge to the concerned people in 
their own Janguag~ in which they are well ... 
versed. Rendering authentic translatJon of 
existing laws in all tbe regionaJ languages 
Ie in itself a gigantic task. In my view, .bi. work should not only be taken up but 
should be completed as early as poc;sible. 

Some hon. Members have said that 
if in a country like India where several 
laapa.es are spoken, the Jaw is translated 
only in one language, tben it gives rise to 
a kind of jealousy among the people. I 
,leo agree with them If we translate any 
Central law into Hindi, as was dono in the 
cue of the constitution recently. this faci. 
Ut)' shOpJd be made _vaile))!" i~ re,ion_l 

la11l,ase also, besides Hindi. Tbose JaWl 
should be translated in aU the tanlua .. 
roto.nised by the Constitution. It wUI 
create a sense of satisfaction amOlll ,he 
people and they will feel tbat this lanlua .. 
is beina liven the same importance as is 
liven to any other Janauale. LaogU8,e has 
always been a &ontimental thing for hum811 
beings. Besides economic and othol' 
interests, our sentiments are closely related 
with language So, I would like to request 
tbe Home Minister that erforts should be 
made to provide knowledge about the 
Constitutiun nnd other laws In local as welf 
a8 regional languages. 

This work requires both money and 
expert translators. At present, the Trans-
lation Bureau is no much handicapped that 
it appears that is has been set up merely 
to fulfil the constitutional obli8~tlon There 
is need to strengthen this Bureau. If some 
documents are sent to the Translation 
Bureau for translation by any Ministry, the 
work relating to translation remains pend-
ing for months. It causes heavy Joss 
besides creatin, a feeling of resentment 
among the people. I would like to urge 
the hon Home Minister-and tbat is why 
I souaht the permission of the Chair to 
speak-to strengthen the Translation 
Bureau. Linguists of more and more 
lansuases should be employed In it and 
the maximum possi ble resources should be 
made available to it so that it could ac-
complish its task properly and we are abl~ 
to complete the gigantic work, which we 
are going to take up. The Hon. Homo 
Minister should certainly make arranae-
ments fQr this purpose. 

SaRI RAM BAHADUR SINOH 
(Chapra) : Sir 1 I welcome this Bill because 
it is a very good beginning. But our past 
experience in this regard has not been a 
very happy one, r wish to draw the aften-
tion of the Government to that expcrioace 
~)Jo. This BiU sbould have been broupt 
forWard immediately after tho Independeoce 
and English Jaopase should have been 
reJD'!)ved straiahtway thereby paVjD, tile 
way for tbe official Iinguip Hindi aM 
other reaionaJ laDJUaaes to replace s.uab 
in ofBcial work. After IDdepe ..... , 
GandlUji bad al.o hinted towards it." 
sayjnc "TeU the. world that OandJd", 
Mt k40W E .. U.h". ~ ba4 laid tUt .. 
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opposed Enalish because there w.as BUllish 
ment.lity io it and it represented. culture 
whioh -distorted our own culture. There was 
another great man named Dr. Ram 
Manobar Lobia who fought for the deve-
lopment of national Janguap and other 
reponaJ languaaes tbroushout his Hfe. 
Gaudhijj and Dr. Lohia knew that the 
JaDluage was c;:losely related witb human 
1>lood and mother's womb. Therefore. it is 
natural that a person learns any subject 
lUatter very quickly and easily in his own 
language. No individual can learn any 
subject matter so quiekJy and easi Iy in any 
other language as he can do in his own 
language. Therefore, it i~ necessary that 
general public of our country should 
aWJken and learn the subject-matter quick-
ly and clsily so that they can understand 
what the coun1ry is, how the country is to 
be devc)olled and how the unity and 
integrity of the country is to be safeguald· 
ed. Therefore, it is necessary that the 
official work in Government ofIiccs as well 
as in public sector undertakings is done 
in regional languages so that our own 
languages could occupy a dominant posi· 
tion and the dominance of a foreign langu-
age could be ended. r wish to urge the 
Government to ponder over the idea of 
lelting the Central Acts trao')iutcd in all 
those languages which are sl"oken in our 
country besides the- ones which are included 
in the Eighth Schedule of the Constitution 
of India. If the Government wants the 
country to develop speedily, if it wants the 
unity and integrity of the country to 
remain intact. tben the Government should 
also make efforts to increase awareness 
among people and shotlJd also take steps 
to ensure that information on various 
subjects is made available to the masses 
easily and quickly. J doubt whether same 
earnestness will be ,shown in implementing 
this law as is heing shown in the presenta-
ti('n of the BiU. Tho reason is that in 
spite of the laws in regard to tbe national 
language. EoSlish continues to dominate. 
Today I read in the newspaper that the 
students of I. T.I. are sitting on dharna 
in front of Shastri Bhaw,o, where the 
oftices of the Ministry of Human Resource 
Development are located, because even 
arter 40 years of joclopeodoueo. tbe oxam;· 
.Uion for admission to I.T.I. is held in 

English only. The question papers are set 
in Bnslish and the students are supposed 
to answel' them in English. Right now a 
conspiracy is going on in the country 
through which the people knowJns English 
want to prepetuate their cont.-oj over the 
trade and the administration of the coun-
try. According to the survey reports, 90 
per cent of the students studying in I.T I. 
have been found to have studied through 
English medium. On the one hand, the 
children of the rich study in Enllish 
medium schools and on the other hand. tbe 
children of common man sJudy in Hindi 
medium schools or regional language 
schools. But the work in Government 
offices is beiDg done in English only. This 
means that only the children of the rich 
stand chance to participate in the running 
of Government and trade in the country. 
Therefore. I caution the Government that 
this conspiracy should be thwarted with a 
heavy h~nd. A little while ago, an hone 
Member was saying, and this has been a 
common complaint also, that Hindi whic;:h 
developed in the post-independence era was 
Sanskritised Hindi and Urdu was dominate 
ed by Arabic and Persian words. I strong .. 
ly oppose this. Translation in Hindi should 
be intelligible and simple. The words ot 
other languages, which have become 
common, for example, station, should be 
used as it is in translation from one langu-
age to another. But see what kind of 
translation we come across now .. a-days. 
Station was translated into Hindi as 
·Vasteya Sapath Vishramalaya'. Similarly 
translation of Ambulance which carries 
patients has been rendered as Rugna 
Vahika, The people doing such kind of 
translation do not want Hindi to develop 
and spread across the country. Everyday, 
we see tlie increasing use of English. Ex· 
cuse me, even in this august House, the 
people knowing Hindi also try to speak in 
English. The people knowing regional 
1anguagc& also speak in English on the 
pretex of nol getting adequate coverage in 
the media. If this is so, then they too are 
requested to avoid all such things .. 
17.38 hrs. 

[MR. DEPUTY SPEAKER I" ,. 
Chair] 

If tho people knowing Hindi start 
apeakina in Hindi. people knowina TauPI 
stilt apoakina in Tamil. tbo people ,"_" 
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ing Urdu start speaking in Urdu, then
ultimately all these media people wilt have
to listen to us seriously,

Another question which -is often raised
is that national language Hindi is not rich,
it is poor. As long as people do not talk
in a la-nguage, even the most r.ich language
will become pOJ[ with the passage of time.
Utencil shines on cleansing and if it is
not cleansed, algae deposits on it. The
same is true of it language. Through usage
even a poor la:1~u'tg0 gers enriched and in
the absence of usage, even a rich language
becomes poor. .Thousands of rules and
codes are- required to be translated Into
Hin.li, but due to shortage of staff, this is
not taking plae... For this, an excuse 'is
given that there is paucity of staff in the
Bureau/Directorate which undertake trans-
lation work and +hat there is a ban on
fresh recruitment. When the people making
appointments and imposing ban are the
same, then why such hindrances are not
removed. On the one hand, they do not
removesuch hindrances and on the other:
they bring forward BjIls in Parliament just
to show She people that steps are being
taken to promote and develop all the
national Jang uages including the ones in-
cluded in. the Eighth Schedule cf the Cons-
titution. Now the time has come when no
one will believe them.

Therefore, J would like to draw the.
attention of the Government to the past
experience and request that it should learn
lessons from them so as to promote and
develop not only the national language-
Hindi, but all those 'languages which Me

-included .in the Eighth Schedule of the
Constitution. - With these words, T support
this Bill.

[English]

THE M1NISTER OF STATE IN THE MiN-
ISTRY OF HOME AFFAIRS (SHRI,CHINTA
MANIPANIGRAHI): Mr. Deputy Speaker Sir,
I am- extremely graterul to all my colleagues
in this august House who have given their
unanimous support to such an innocuous

.and a very simple Bill like this which has
been 'irtiroduced in this Ho use. I am also'
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happy that all our friends-Shri Krishna
Iyer, Prof. Soz, Shri Banatwalla, Shri
Sriballav Panigrahi, Shri Chintarnani Jcna,
Shri Ram Bahadur Singh, Shri Harish
Rawat and Shri Sornu+- ha ve given very
good suggestions while appreciating this
endeavour of our Government to help _ the
regional languages so that they can get
the authorised text of all the Central Laws
and Acts.

his with a very simple and a limited
objective that this Bill has been introduced
The purpose of introducing this Bill is to

'make avai lable the' authorised text of the
Acts enacted by the Central Government.
At present there is a provision in the
Official Language Act 1963 for providing >

authorised Hindi text of Central Acts; but
there is no provision for mak ing available
such authorised texts in other languages
besides Hindi which are in the 8th
Schedule. That is why the translation of
these Acts cannot be quoted in the Sub-
ordinate Courts located in various parts of
the country even where the proceedings in
the regional languages have been permitted,
because only an authorised text must be
quoted, We had to take recourse to English
text alone when this Bill was not there.
But, as almost all the Members have point-
ed out it is not befitting our national
dignity and honour that we sha ll depend
for. years t~ come for everything on English,
It is, therefore, imperative that the- autho-
rised text of the Acts enacted by the
Central Government are available in all the
languages mentioned in-the 8th Schedule. of
the Constitution.

After enactment of this Bill, the
President will be -able to issue authorised
text of the Central Acts under his autho-
rity. At present, the arrangement for the
authorised translation of _ Central Acts
exists with the Legislative Department of
the Ministry of Law 'and Justice of the
Government of India. The authorised trans-
lation and authentic texts as well are issued
under the authority of the President. That
is why, it would be in the fitness of things
that this workTs taken up by the Central
Government at this stage. But there is no
bar if the State Governments also get the
translation of the Laws done.

SHRI SHANTARAM NAIK (Panaji) :
When the texts are published -of coursep
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they are Rot available now -and if the 
te·<tS of tll~ A.!ti and the Rules framed 

'under the Act are made available in 'One 
volume, it would be very helpful. 

SHRI CHINTAMANr PANIGRAHI: 
That is a different thing. We have to 
think over whether the authori!ed te"u will 
be in one volume or in different volumes. 

Some hon. Members suggested that 
supposing it is done only here at Delhi 
then it may ta~e lot of time. If the 
expcrlics is available with the State Govern-
ment and the State Government can train 
people there in t he methodology and techni-
QU! of transLith)n we cao take their help 
alsl) allJ tr .. ulslalion can b~ done there. 

Some hon. Members said that step-
motherly attituJe is bzing shown to the 
development of regional languages. It has 
been said in the House many a time and 
by the Prime 1\1anister also that th~rc is DO 
discrimination so far as development of 
the regional languages i:i concerned because 
every Janguag~ is nn official langua-ge of 
ths State. Though lIin1i is the official 
Janguage of the nation, OriYll is the otlicial 
language of Orissa and T dm; I is the official 
language of Tamil Nadu Though they are 
in the Eighth Schedule yet they are official 
languages of the States. Therefore, there 
cannot be any dic;criminafion or step-
motherly attitude. 

Last time I pointed out that so far 
as development of State official Jangua-
ges are concerned .we are giving more 
funds. In the Sixth Plan we had alJotted 
for the, development of regional languages 
Rs. 10.83 crores and in the Seventh Plan 
the aJlotment has gone upto Rs. 11.04 
croces. As reyards Hindi in the Sixth 
Plan it was Rs. 5.68 crores and in the 
Seventh Plan it hat. been increased to 
Rs. 8.85 crores. The development of 
official lanluages of the States is not 
with the Home Ministry. This aspect is 
with Human Resources Development Minis-
try and we will forward again tbe sUlgestion 
given by tbe bon. Members to that Ministry 

so that they may think o( living more funds to 
the development of reaionaJ languages. The 
regi anal lanjuages arc very vcry d~veloped 
langUaaes. Noboay can say T ami 1 or 
Kaonad i. Dot a developed lanluaae. We 
are proud of those Ianaualcs, We hope 

that more and more funds would be given 
to them. 

The purpose of introducing this Bill is 
very limited. In the Slates wber~ Central 
Acts are used in the courts of Jaw and 
educLttion of Jaw is imparted through the 
medium of regional language the availablity 
of authoritative text;n regional langu8ae 
would be more useful to them. Several 
members have raised the questJon of deve-
lopment of regional languages and there 
we are doing our best. 

As regards arrangements of transJation 
of official documents, the Cotral Transla-
tion Bureau of the jovernment of India 
takes up the translation of manuals, codes. 
related forms. etc of Central Government 
only. Some hon. Members wanted to 
know the strength of this Translation 
Bureau and the work of translation ts that 
is going on. At present the annual trans-
lation capacity of the Bureau is 46,000 
standard pages but every year more material-
for translation is accumuJated in the 
Bureau than ih annual capacity permits. 
Because more and more we are going in 
for dcvelopmcht of Hindi and also regional 
languab~s. A scheme is under considerar 
lion for disposing of this backlog within 
a period of t bree years. New translation 
training ~entf(.s have been set-up in Bombry, 
BangaJore and Calcutta under Plan schemes 
to train the employees of the Central 
Government engaged in the day-ta-day 
work. A training centre has already been 
functioning in Delhi itself. In addition to 
this, the Central Translation Bureau con-
ducts condensed courses of translation io 
various cities of the country as required. 

Some friends suggested that the lan-
guage should be very simple. The policy 
of the Government is to use simple lan-
guage and easy words in official work 
and aJso adopt technical and scientific 
terms in their original form to the extent 
possible. Even then certain translations 
might also be difficult because we may use 
some words which we are not used to. But 
during the course of years, we will get 
used to tbese words. Then, these ~iU be 
very common words. The dilliculty will 
not arise after Romet ime. But we shall try 
to make it as simple as possible. 

Sir, we have also 
scbemes. It is beinl 

given iJlC)8fttive 
run in QDUal 
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Government offices for work ing arrpnSe .. 
monts. Shri Ram Bahadur Singh pointed 
out that we are not encouragtng them. 
They have been introduced for training of 
HindJ JanaU8se. Hindi typing and Hind. 
~tnogrnJ>hy. 

So far as usc of electronic equipnleot 
in Centra}., Gsvernment offices is concerned, 
it is emphasised that only bilingual equip-
ment. computers nnd word proccssOT3. 
should be purcha~ed. A direction has been 
given so that gradually it call be English 
and llindi at the same format to euable 
us to usc whichever l.lnguage we want 
whether It is English or HindJ. Instruc-
tions have been issued in thh regard and 
ib Implementation il!. being monitored. 
Teleprinter in bihngual form IS expcch:d to 
becomo availdble very shot lly. Hindustan 
Teleprinters Linlitcd a Go.ernmcnt of 
India undertakins, is m!.lnufacturmg some 
teleprinters in collabordlion with a French 
company. 

Somt: hon MClnbel shave aho sug-
gested inclusion of some other languages in 
the Eighth Schedule. As I said earlier. 
includmg a Idngu1ge in the EIghth Schedule 
docs not mean that once it is included in 
that Schedule. it will be improved. You 
see we have included certain languages. 
But it is not that becau~e a language is not 
included in Eighth Schedule should not 
be given and funds for its improvement or 
for development Manipurl language is 
not included in the Ei,hth Schedule. But 
we are giving assistance for development 
of Manipvri language and pubH shing their 
JHerature. Similarly it is for other langua-
ges. The pNsent BiH, as hon. Meml,ers 
have said, is an important step towards 
ensuring a proper place for the regional 
Jan,uages in the fieJd of law. In the 
winter session, tbe Parliament passed an 
amendment for Authoritative text of 
constitution jn Hindi 

Some friends mentioned about this. I 
think we have none it So far as other 
lan,uages are concerned. the translated 
te.xt$ of the ConstJtutjon of Iftdia are avai· 
lable in all the languales mentioned in the 
Eiahth Schedule of the Constitution except 
in Tamil, Kashmiri and SindJU. I hope 
the & .... from Tamil Nadu would try. 
It is hoped tbat trnsla_Ioa iD Sindhi will 

be available shortly, foUowed by transla· 
tion in Xashmjri. The translation tn T.anil 
telLt or tbe Consitution was dooe but it 
could not be finalised due to the fact tut 
concurren~e ~ the State Government is 
a\t\aited For the last 4· S years, we arc 
awaiting. I hope Mr. Somu ",iJl 1(\ aDd 
teU them to expedite il. The translatioat 
in the regional languages would be done 
expeditiously. 

Some frinds asked whether mODey ia 
availahle for jmplementing the paovi5ionl 
of this DiU. I think tbe resource ~OD" 
trai,nt is not likeJy to come 1.0 the way of 
getting translation in all tbe reaioDal 
lansuages. 

We pay honorarium also to those 
friends whose help is considered necessary. 
Honoraria are paid to them for trdnsJatioD 
work. Therefore, there wouJd be no 
difficult in this. 

Mr. BdlldlwalJa" J 81sed a very Impor-
tant pOInt. It gave weight to our \ Jews. I 
would Just like to mention here only one 
thjng that thtre is no difference between 
our objective a nd what Mr. BanatwalJa has 
pointed out. I have read the whole thina 
again and agalo. But there is no difference 
e'(cept one thing rhat Mr. BanatwaJla. 
out of his sinccraty and devotion while 
welcoming this Bill, said that tbel e sbould 
be some kind of an element of conapulsion. 
That's what I could understand. So -there . . 
IS no fundamental difference between your 
amendment and the Bill presented by us, 
The difference is only that some sort of 
compulsion is indicated on the President 
that he should pubJlsh the authoritative 
texts of aU CentraJ IClislati ons in Janlua-
ges. other than Hindi, mentioned in the 
Ei,hth Schedule and it should be com .. 
pulsory. If you can read tbe wh('ie thin •• 
the whole aim and object is that we should 
see expeditiously tbat aU the Centlal .... 
and acts are translated in all tbe said 
om~jal Jansuasct. So, i t is 
a kind of interest compul. 
SiOD. It is inhereot in the whole thiq~ I 
hope, Mr. Banatwalla will Dot Pres. for lUI 
ataeodmat. No doubt we appreciate Jail 
sincccity and we appxociate his IUlIOItioaa. 
I hope that we will make aU dona ud 
we shan sadafy Mr. Bua&walla·, ... 
tbat Uaere' .wld be ~ kind 01 ... 
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pulsions in expeditiol the translations into 
'be ofticial laoauaaes of tbe country. There-
lore, 1 may ask Mr. BanatwaUa to with-
draw his amendment. I thank a11 tho boo. 
Members who have participated in the 
debate. I am extremely Irateful (hat this 
Bill h.. lot unani mous support. 1 com .. 
mend this BiU to tbe House to be passed. 

MR. DEPUTY SPEAKER : The 
question j5 : 

"That the BtU t:' amend the 
4uthorised Translations (Central 
Laws) Act t 1 973, as passed by 
Rajya Sabha, be taken into 
.::onsideration. u 

The motinn was adop/~d. 

MR. DEPUTY SPEAKER : Now, the 
House will take up CJause by Clause consi· 
deration of the Bill. The question is : 

"Thaa Clausees 2 and 3 stand 
part of the Bill." 

The motion was adopted. 

Claustu 2 and 1 w~,~ "added 10 the 
Bill. 

Claus, 4 (Amendment 0/ S~cl;on 2) 

SHRI O.M. BANATWALLA; J beg to 
move: 

Pale 1,-

10' c/""se 4, $Ubslitule-

• 4. For Section 2 of the principal 
Act. the followina section shaH 
be substituted, namely :-

· • 2. ( I) The President shaJJ cause 
to be published under his 
authority a translation in 
every language (other than 
Hindi) specified in tbe 
Eighth Schedule to the Cons-
titution~ _. 

(8) of any Central Act or 
of any Ordinance pro-
muJ.atcd by the Presi-
dent: or 

(b) of any order. rule. 
relulatiOD or bye-law 
iSluod under tho CODIti-

tution or under any 
Central Act. 

(2) Tile. transJation published 
under this section shaH be 
deemed to be. for aU pur-
poses. the authoritati ve- text 
in such language."( 1) 

Mr. Deputy Speaker Sir. I move the 
amt:ndment. Shri Panigrahi is a very com .. 
petent Minister. You see how he couched 
the whole thing and we all agree. 1 8,ree 
with the Government that they are also 
very sincere in seeing tb. t tbe authorita-
tive texts Brc mcde available in aU the 
lanluages that are mentioned in the Eighth 
Schedule of the Constitution. J appreciate his 
assuraDce that be has Biven that every 
effort will be made to see that these trans--
lations and these authoritative texts are 
made available. My only appeal to him 
is that those very sentiments and tbcse 
very ideas shouJd be unequivocally trans-
lated into the language of tbe Bil. Where 
is the difference? We botb agrec. Let 
us have a language of the Bill which really 
brinas out what we agree without Jeavins 
any scope for any sort of interpretatioD 
later on. I have a little apprehension Dor 
on the part of the hon. Minister but I do 
have an apprehension. The whole impor .. 
tance and the stress is now being .bifted 
from authorised translations to authorised 
texts. We must understand the implica .. 
tions and the consequences of this sbift in 
the importance and in the stress. Now 
the objective is also limited. It is men-
tioned in tbe Statement of Objects and 
Reasons of the Bill and it is also reitera-
ted very faithfully by tbe hOD. Minister. 
The objective of tbis shift in tbe emphasis 
from having authorised translations to 
haviol authoritative texts is that" thc$e texts 
sbould be available to be quoted in Courts 
of Law, in States where those laDlualts 
are official lanauaaes. In other words. the 
Centre wi II now be primarily concerned ill 
DlakiDI authorised texts those lallJUale& 

which are Court lansuale! in some States or the 
other I am afraid Urdu ma), suffer. Urdu 18 
not the elficial lanauap aa)'where, leave 
apart the question of Jammu and Kuhmir. 
There is a certain constitutiona I poaition 
tblre. Dowhere ".C. 
1'.08 bra 

Your i~ J.rc JOO4;, J. weleome 
aad cooaratuJate you, bat iJl )'our .-iet)' 
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to make authoritative t~xts available and 
not mere translatidns, you wil. be going in 
primarily for the translatIons of Central 
Jaws into those languages which are used 
as offi.:ial languages in certain Stales so 
that in those States these authQritative 
texts can be quotet1 in the courts of law 
This is 1 he. limited objective and this objec .. 
live will rherefore affect the priorities for 
the work I, therefore. want to mnke it 
compulsory without Jeaving and loophole 
whatsoe\er. I want it to be made statu-
torily compulsory that authoritative 
texts should be made available 
in all the languages menlioned in the 
8th Schedule so that no language lake Urdu 
may get neglected and may hang in the 
baJance. That is the only apprehensif)ll. 

SHRI CHINTAMANI PANIGRAHJ : 
I appreciate the c;entimentctiexpressed by Shri 
Banatwalla~ but I have expjained to him 
the difficulties to accept his amendment. But 
we well definitely keep in mind the ques-
tion of Urdu. 

I appreciate his sentiments and can 
assure him that urdu Janauage will 
not be nesJected in this regard as it is one 
of the lall8uages included .in the 8th 
Schedule. 

MR. DEPUTY ·SPEAKER I t is 
already 6 O·clock. We wouJd complete 
thls Bill and then take up half-an hour dis-
cussion. I hope the House agrees with It. 

MANY HON. MEMBERS; Yes, yes. 

MR. DEPUTY-SPEAKER Mr. 
BaD8twaJia. 

SHRIO M. BANATWAlLA ; I appre-
ciate this assurance. Urdu should not be 
ne,lectcd because of technicalities In 
view of tbe assurance, I seek leave of tbe 
House to withdraw my amendment. 

A11I411f,/ment No. 1 WQS. by leave. 
withdrawn. 

MR. DEPUTY·SPEAKER The ques-
tion is : 

" Tbat Clause 4 stand part of the 
Eill." 

Thf mol/o" w., _o,l~d, 

C/aua, 4 was ad.ed 10 lite Bill .. 

CIQlIs~ 1 (Short titre) 

A.ead.eat made 

Paae J f line 4-

/Jr "J981" Slibstitut_ "1988"(2) 

[Slt,./ Chintamani Puni,rahll 

MR. DEPUTY ~ SPEAKER : The quet-
tion is : 

"That Clause 1. as amended. stand 
part of the BiIf'_ 

71le motion war l1dOPI?d 

Clause 1 as amended. was uddld 1(1 
Ihe HIli 

Enacting jOlnw/a 

Ameodmeot made : 

Page 1. line 1-

lor "Thirty-eighth" subJlilute 

.. Thi rty-ninth "( 1 ) 

[Shri Cltintam~ni Pa"lgra f i] 

MR. DEPUTY-SPEAKER: The ques-
tion is : 

"That Enacting Formula, &llI 

amended. stand part of abc Bjll" 

The motion was adopu1d. 

The Enacting J·ormula. u.f amended, 
was added 10 the B/I/. 

The Title writ added 10 the Bill. 

SHRI CHINTAMANI PANIGRAHI: 
I beg to move: 

"That the BIB. as amended, be 
passed". 

MR .. DEPUTY-SPEAKER: The ques .. 
tion is : 

"That tbe Bill, a, amendod. be 
passed" • 

The- motion Wa, at/(Jpled .. ---
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11.85 brl. 
HALF AN· HOUR. DISCUSSION 

[En,lllh] 
Prlee Fixation of Sugarcane In 

Uttar Pradesh 
MR. DEPUTY SPEAKER: We will 

now take up Half-an-bonr Discussion. Shri 
Ram Nalina Mishra. 
r Translation] 

SHRI RAM NAG INA MJSHRA 
(Salempur): Mr. Deputy Speaker, Sir, 
before I start, I consider it my duty to ex-
press my thanks to tbe Hon. Speaker. 
through you, for allowing a discussion in 
the Supreme House of the country on the 
disparity in the fixatton of price sugarcane 
for the farmers of eastern and western 
Utttar Pradesh. You have asked me to be 
brief. so I will be brief in my submission. 
I will present some solid facts before the 
hone Minister in the hope that problems of 
sugarcane growers of eastern U.P. will be 
looked into sympathetically by the Govern .. 
mente Earlier, the hon. Minister had said 
that the price fixation of sugarcane is the 
State subject, the State Governments are 
to decide about it. We have no objection 
to it. My submission is a kind of petition 
for justice. There are 104 Sugar Mills in 
Eastern. Centra) and Western regions of 
Uttar Pradesh 23 Sugar Factories are 
located in Western region, 39 in Central 
region and the rest 42 in Eastern region. 
In aU there are 104 mills,oIi Out of these. 
62 buy sugarcane at the .. ate of Rs. 27 
per quintal and remaining 42 at Rs. 26.50 
per quintal. Why so ? 

If the price is being paid on the baC)is 
of recovery, then I would like to su')mit 
in this context-these too are official 
fiaures, right now I have with me the report 
of Western region upto 7th May-that the 
recovery in respect of 23 sugar mills of 
Western region is 8.31 per cent while the 
recovery in the mills in Central region is 
8.86 per cent. Comparative figure in 
respect of mills in Eastern r~gion is 8.90. 
Thus, the recovery percentage in 42 
factories is 8.90, in 39 factories it is 8.86 
aDd in 23 factories, it is 8.31. But the 
price beiftS paid to the Carmers is as. 27 
per quintal in Western region and Rs. 
26.50 pot' quintat in my aroa, Is this dalled 
jus~ce? If I aor wroDI, the bOil. Mlbi8t.t 

may kindJy correct mc during the course 
of his reply. I ",ould like to submit tblt 
right now you are holding the top moat 
I'osition. in this august House. but \ViII 
such an injustice continue -to be committed 
against the farmers ? 

Rec('ntly on 20th, the HOD. PriJnc 
Minister whol~heartedJy praised the farmers 
of eastern Uttar Pradeph at a big raUy of 
farm~rs in Lueknow. He stated that tbe 
farmer of eastern Uttar Pradesh is DOW 
working hard as compared to the past and 
is producing more and more of foodar_ins, 
sugarcane and all other commodities. Wbcll 
farmers returned home after attendin, tbe 
Prime Minister's raJly, they were bopeful 
that since Hon. Prime Minister was bappy 
with their performance and since he is 
occupying the highest office of the land, 
he will definitely do justice to tbem by 
removing disparity in the price of sUlar-
cane. With this hope, a resolution was 
moved. I want to say that there is no' 
justification in paying Rs. 26.50 to the 
farmers of eastern U.P. when recovery of 
their sugarcane is 8.90 while on the otber 
hand. Rs. 27 are bei ng paid for sugarcane 
linked to recovery of 8.31 and 8,86. 

My second submission is that out of 
104 factories, 24 factorte! are old and 
have crushing capacity of less than 1200 
tonnes. IncidentaJJy, out of these l4, only 
4 factories-2 in the Western and 2 in tbe 
Central region - are located outside the 
eastern region and the rest 20 SUB81 
factories are all in the eastern regibn. Out 
of 42 factories in the eastern region. 20 
have Jess than 1201) tonnes of crushina 
capacity, but now their recovery is lood. 
On the recommendations of the experts. 
tbe Government of India has been payiDI 
for quite sometime Rs. 26 extra on levy 
sug!lr to such small fsctories whose crusbiD, 
capacity is less than 1200 tonnes so .s to 
meet the high cost of production. I do not 
know who is tbe expert on whose recom-
mendation the Government withdrew this 
subsidy of ks. 26/-. The farmers of eastern 
region only were affected by this decJsion. 
I would like to tell the hOD. MiDiste,r to' 
get all this analysed in order ~9' Juclp.t 
whether injustice has been done to t"m OJ' 
Dot. This decision will affect them to 10th 
an c~tehf that the future or the farmOJ..J 
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beloDlina to the eastern rcsioD would be 
bloak, their economic. condition would 
"eaken .and it will not be possible for 
tllem .to march forward any more. That is 
wby I am tellinB the bOD. Minister that 
iajustice has been done to them, Please do 
110t depriv: them of those facilities which 
were aiven to them in the past. 

I have one more submission to make. 
Perhaps there is no restrictiQR on Our and 
Khandsari. A new problem has cropped 
up. This year the production of sUlar is 
much higher than that of last yeat in 
Uttar Pradesh and in the country as a 
whole. What is the position today in 
Mujaffarnagar, Bulandshabar and in the 
east? The farmers are apprehensive whether 
tbeir sugarcane would be crushed or not. 
Tbere were thousand of crushers in western 
Uttar Pradesh which are not rUDDina today. 
Prior to this, 30-40% of this sUJarcane 
used to go 10 the Mills and the rest used 
to 80 ,to Kolhu! and crushers, but sUlar-
cane is )lot going to kolhus and crushers 
today. Sugarcane is still standing in the 
fields and the farmers have the apprehen. 
sion that if the ko)hu~ and crushers do not 
run, their sugarcane would remain there in 
tbe field~. The Government encouraFs 
amall scale industries and since this is also 
a small scale industry, the Government 
should do something for tbem also. I would 
like to submit to the hon. Minister that he 
should consult tbe experts in this reaard. 
If the khandsari units and kolhus are clos-
ed down, then farmers will have to face 
Ifaat problem'i and -it will not be possible 
to crush the entire sugarcane. 

Sir, I come from Dcoria district. There 
arc no sugarcane crushers there but kolhus 
arc there in a large number. When I 
visited my constituency, I came to know 
that the police officers take Rs five 
hundreds to one thousand as bribe to Jet 
the truck go out from that area. As a 
rlsult, alJ kolhu! of that area have been 
clQsed down. This is a new problem. I 
would like to request the hone Minister to 
publicise throu,h radio and newspapers 

"that there is no ban on matiD, Our and 
whoever takes bribe is violatina the law. 
District M8,Istrate should be issued inatruc-
tions in this relard. It is causioa areat 
bat'lll to tbo farmers anel brl Olio, • bad 

name to the Government. If there is any 
ban on makina Our, then I would Uko to 
submit that no soeb ban should be imposed 
on Our. In spite of this, if a ban is im-
posed, then it will not be in the iDtereat of 
farmers. 

Government imports ~u.ar and speDd 
a 10t of fordan exchange in the procesi. 
Some persons say that if we compare the 
prices or SUlar, lur and khandsari with tbe 
prices of other commodities, it will become 
clear that products made from sUlarcane 
are much cheaper in the country. The rise 
in the price of Gur or Sugar or very small 
as compared to tbe price rise in other 
items. Government imports sugar so as 
to make it available to the consumer. at 
cheaper rates. 

But this does nOI happen. I have to 
make another submission. The sugar mills 
have been set up in such areas where sUlar-
cane is not groWD. Due to modern techno-
101Y. productipn of sUlarcane is increasina 
day by day. There is no much sugarcane 
today in Mujaffarnagar, Meerut, Gorakbpur 
and Dcolia that it is not possible for the 
exi$Ung SUlar mills to crush such a huge 
quantity of sugarcane. Sir, I "culd like 
to put forward two demands. The first is 
that more and morc licences should be 
issued to set up new susar mills. The 
second is that Kolbus and Khandsari units 
should be revived, otherwise tbe future of 
farmers would completefey be in dark. I 
would like to request the hone M inis1er 
that keeping in view the feelings of Hon. 
Prime Minister and the aspirations of 
farmerl, the disparity in sugarcane price 
bcina paid to tbe farmers of Eastern and 
Western U.P. should be removed and the 
farmers oC east should also be paid Rs. 27 
which the farmers of Western and Central 
Uttar Pradesh arc aettio,. I wanted to 
press for a higher price but I am not tak ina 
up this issue riabt now. The Government 
has increased the prjce of sugar by 25 per 
cent. Due to paucity of time, only one 
demand which I am making is that the 
Government must remove the disparity in 
price between eastern and western reaion. 
This demand is ju!ti8ed and we hope that 
the hOD. Miniltcr will take action in this 
direction. . 

" TBS MINISTBIt.'OF STATE IN THE 
UINISTI\Y OF fOOD AND CIVIL SUP-
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PLIES <SR.R.I SUKH RAM) : Mr. Deputy 
Speaker.. Sir. in tbe reply to a specific 
supplementary quesdoD. whj.;h the hOD. 
Member had asked througb a Starred 
Queltioll in this aUlust Houso-, I had stated 
that as far as tbe Central Government is 
~o.ocerned, it fixes only tbe Statutory 
Minimum Price unde.- the SUlarcanc Con-
trol Order keeping in view tbe R<:ommen· 
datioDs of C.A.e.p. This is tbe minimum 
price, and no sUlar mill CiD buy suaarcane 
below this price. But as far as the State 
Governments are concerned, they are 
competent to live a higher price and tbe 
Central Government does Dot interfere in 
it. Uttar Pradesh, about ",bleh tbe bon. 
Member bas mentioned, fixed the price at 
Rs. 26 in the beginning but later on in-
creased it to Rs. 26.50 in December but the 
price of SUlareane is Rs. 27 in Western 
Uttar Pradesb. As far as tbe Central 
Government is concerned. it fixes the prices 
00 tbe basis of ra:overy but the State 
Governments might be keeping tbe geogra-
phical and other conditions in view while 
filing tbe price of sugarcane. I do not 
know what considerations they have before 
them, btlt as the hon. Member has said 
just now. the percentage of recovery in 
ealtern Uttar Pradesh i') 8 90 while it is 
'.8S or 8.86 fa Western Uttar Pradesh. 
I am Dot SlUe _"ut it because I do not 
have tho flsuros with me. I have been told· 
that tbe reuOD for this disparity is that 
the cost of production of susar is bilber in 
ealtem Uttar Pradesh due to two reasons. 
The first is that the sugar miHs are small 
and the second one is that tbe crusbing 

" period is very short. That is why tbey 
have kept this difference in price. 

This question' was raised by the han. 
Member earlier alsI) in the last ,essioQ and 
as a follow up to the assurance given by 
the hone Ministet of Asriculture at that 
time, I apprised tbe GO\ICrnment of Uttar 
Pradesh of tbe views expressed by the bon. 
Member and I fully .. roe with the view 
that if the recovery rate in eastern Uttar 
Pradesh and Western Uttar Pradesh is the 
same. there should not be a disparity in 
the price of suaucanc. I assure the hone 
member that I will again apprise the 
Government of Uttar Pradesh of the views . 
of hon. member, as I have already stated 
that we do Dot interfere in this matter. 
This price of suaarcane which is also called 

advise price is fixed by the State Govern-
ments and we do not interfe.re in this 
matter. However, since this matter has 
been raised by you in this House and 1 
aJ~o kQOW that eastern Uttar Pradesh is 
backward as compared to western Uttar 
Pradesh and hence they should g~t more 
~sjstancc, I fully agree with the hOD. 
Member. In this connection, maximum I 
can do is to convey your feeJiags regarding. 
fixation of sugarcane price to tbe State 
Governmant of Uttar Pradesh, thougb we. 
cannot direct them to do so from tbe 
Centre. I shaH definitely convey tbis to 
them. I firmly b.lieve that the Government 
of Uttar Pradesh represents the entire stCJ,te 
no matter whether it is easterd, western or 
central parts. The State Government has 
to treat the entire stat~ alike and they must 
have been giving equal treatment to tbe 
enCire State. 

Lastly t I want to make a request that 
you should also impress upon the Govern-
ment of Uttar Pradesh that the sugar mills 
should be run on cooperative basis as is 
being done in Maharashtra. The main 
problem before us is that the cooperative 
spirit in sugar mills in north India is not 
as strong as is in their counterparts in 
Maharasbtra. Such question s do not ari se 
in Maharashtra because sugar miJls arc tun 
there through cooperatives. If mills in 
Ut (ar Pradesh are also run on similar lines, 
such question would not arise there also. 
In Maharashtra they have fixed a procure-
ment price for sugarcane. They purchase 
sugarcane at this price and produce sugar. 
After deducting the cost of production of 
sUlar, the left over sum is distributed 
among the producers. If the mills in 
north India are ·also run on the same Jines, 
this question of di~crimination would not 
arise. 

So far as the rate of recovery is con-
cerned. since you come from Uttar Pradesh, 
I would like to tell you that you have t., 
impress upon the Government of Uttar 
Pradesh to grow higb yicldit'lg varieties of 
lusarcane in the State. Yield of suaarcane 
in Uttar Pradesh is 49.01 tonnccs per 
hectare whereas it is 89.38 tOODds in 
Mahar.shtra and 107.96 tonncs in 
Tamilnadu. All that I would like to toll 
you is that you should atnve hard to arow 



375 B.A.H. Disc. reo Price MARCH.2, 1918 for SUlarconf" in U.P. 376 

[Shri Sukh Ram] 
hiab yielding varieties of sugarcan" there .0 tbat yield per hectare may increase. If 
yield f)er hectare increases in the state, the 
producer wiJl get a higher price. Sugarcane 
production per hectaTc in your State is less 
thart that in other States You have to 
take steps to improve it. I feel that tbe 
Government of Uttar Pradesh must have 
been striving for it. 

Since your question is limited in nature 
and I also respect your feelings, I shall see 
that your views are conveyed to the 
Govea nment of Uttar Pradesh. You should 
afso endeavour to increase the yield per 
hectare. If, as pointed out by you, there 
is no difference ill recovery rate in eastern 
and western Uttar Predesh, then your point 
is well taken that there should not be any 
difference in price 

wu!t these words. I feel that the hon. 
Member must have been satisfied. WhIle 
appreciating our legal difficulties, I hope 
he wiJI impress upon the U.P. Government 
in thia regard. Of course, we shaH also 
try at our leveJ. 

SUR} RAM NAGINA MISHRA : You 
must issue directive about gur. We are 
facins a Jot of difficulty in our area. 

SHlU SUKH RAM : You have raised 
the question of gur and khandsari. The 
CeDtral Government has no control over it. 
It is the State Government that controls 
IUt and knandsari. So far as the (J ues ti on 
ot fixiog the price of khandsari is con .. 
corned, it comes under the jurisdiction of 
the State Governments. They can also fix 
price after geUmg approval from the 
Central Government. But as per informa-
tion available, price of these items bas not 
been fixed by any State except Andhra 
Pradesh. You have ~just now mentioned 
tbat restrictions have been imposed on gur; 
fbi. also comes under the jurisdiction of 
the State Government. The State Govern-
ment only must have imposed restric-
tions. 

SItRI RAM NAGINA MISHRA : They 
hive not imposed restrictions. 

(InltrruptIOIfS) 

SHRI SUKH RAM: So far as I have 
understood your point, neither the State 
Government nor the Ceutral Government 
have imposed restrictions on it. Why tben 
do the police stop them? We sball try to 
obtaia information in Ibis respect from 
the State Government. If th\J restrictions 
have been imposed by tbe State Goverll-
ment, you may raise this question tbere 
a1so. (Illterruptjons)~ 

Mr. Deputy Speaker, the question of 
the hon. Mem1:er was Jimited to that only 
and I feel that be must }lave been satisfied. 

DR. CHANDRA SHEKHAR TRIPATIfI 
(KhaIiJabad): Mr Deputy Speaker. Sjr, 
the hon. Minibter has said "ery tactfully 
that this js a State subject. Undoubtedly, 
when the Constitution ",as framed, it was 
clearJy ~tated therein that the subjects like 
Education, lrngation, Food and Civil 
Supply etc. would come under the purview 
of the State Governments. But this supreme 
Parliament ~hould see jn "hat fields the 
State Governments are unable to work 
properly. where public interests are not 
bejng served and ~houJd arrange to bring 
~uch subjects under the concurrent lits. 
The Central Government have made laws 
in similar situations and have ensured their 
Implementation by all State Governments. 
Therefore, jf the poor farmers suffer loss, 
then the han. Minister cannot 'Shirk the 
responsibility simply by saying that it is a 
state subject. Parliament is a soverejgn 
body and if irregularity takes place in any 
state, the Parliament should make Jaws 
courageously to check it in order to benefit 
crores of farmers and the State (lovern-
ment should he warned against such irregu. 
larities. 

This I said in response to the hon. 
Minister's reply. I have some other points 
aJso to raIse. Deputy Speal(cr, Sir, lona 
ago, a primary school& teacher had composed 
a poem durios the Brith.b period. . We are 
viJIagers and we find that the poem is •• 
much relevant even today as it was in the 
pre·independence days :-

"Tanke rakta undol diban, nisdin 
mauton se khet kiham Ganna se 
Tab gur kar paoen, waha lab chalJ 
,avo !aga.li roc.in, 
SIlJ iahat bait_at fcisaa! 1llem tt. 
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. A crop takes a period of one year to 
be ready for harvest. A farmer has to 
(ace many difficulties in producing sugar-
cane. He bas to v. ork hard in winter, 
summer and in rainy season. Then only ht' 
is able to grow sugarcane, while two or 
three crops other than sugarcane are raised 
in the same period. I would like to draw 
your attention to the fact that nowhere in 
tbe world or in India you will find an 
example whereby a commodity is sold 

today and its price is realised after four years 
The poor farmer puts his body and sou) 
together jll producing sugarcane. Dut he 
does not get cash Vaymcnt when he seHs his 
ugarcane. The slips that are is~ucd arc 
not encashed even after two years and the 
poor farmer is forced to sell the handred 
rupee ~Iip at ruppces seventy to the middle-
men and capitalists. The whole country 
knows how the poor is exploited. I would 
like to say ~hether it is a matter related to 
the Stelte Government, f\.1unicipalily or 
Pavl,;hayat, it involves crOfes of farmerb of 

India who are not paid their dues for as 
long a period as two years e\'en after 
working hard throughout the year and 
inves(ing all that they have. 1 want that 
immediate payments should be arranged. 
The paynlent sbould be made immedlate]y 
after sugarcane is weighed. If our law in 
this regard is not strong enough, new laws 
should be enacted. The duty of our 
Government is to safeguatd their interests 
and it is in c~nsonance with the orders 
our Hon. Prime Minister. The pertinent 
fssue relat ing to the farmers producing 
sugarcane is that even today arrears 
amounting to crores of rupees due to the 
farmers are outstanding against mill-ownets. 
The mill-owners are not making payments 
despite aU effects. I would once again 
request the hon. Minister to use his good 
offiol s to see tbat payments of the arreal'S 
due to the farmers are made as early as 
possible. The Central Govt. should make 
arrangements for immediate payments of 
tbe slips which arc pending for two to 
three years or else the taxes should not be 
taken from. Just now you have said that 
the per hectare production of sugarcano in 
Eastern U,P. is less in comparison to 
Maharashtra and Tamilnadu. The reason 
for tbat is bon-availability of new t~cbno­
lo.y. They are short of capital aDd 

.. 

resources and are facing SI milar other 
problems. The pyriUa attack during the 
last th.,ee years has caused wilt' in the 

~ 

sugarcane crop. I have time and agajn 
submitted to the Central Government that 

~ the farmers arc perplexed and, therefore, 
the Government should arranse arrival .. 
spraying of insecticides in their area 
because there is no other alternative to 
save the crop. But they have not come 
forward for help Sugarcane is a commer-
cial crop. When in reply to the questions 
relating to heavy losses in public under-
takings, the Government says that the 
objective of the Government is to serve 
the people and not earn profits, then I 
would like to make a forceful demand to 
the Central Government that it must corne 
forward for their help if the State Govern-
ment is not in a position to help them. The 
hon. Minister has said that the Central 
Government fixes the statutory price. The 
Cenh al Government has fixed lls. 18.50 as 
the statutory price of sugarcane linked to 
a Jecovcry of 8.5 per cent. I do not under-
stand the arithmatic or formula of fixing 
Rs. 18.S0 as the price when the farmers 
say tha t even Rs. 27 is unremuneratIve. It 
is cau~ing them huge loss and as a result 
they wilI have to stop growing sugarcane. 
1 f the State Gevernmcnts start giving the 
minimum statutory price then Dotody will 
~ow sugarcane in the country. The sugar-
cane growers do not get a remunerati ve 
price due to this minimum statutory price. 
Will the Central Government review it '1 
Under-weighing of sugarcane poses another 
problem to the farmers. Under-wejghing 
is a very important issue. Will you provide 
the poor farmer a safeguard against tbis 
increasing malpractice of under-weighing? 

[Ellglish] 

SHRI SHANTARAM NAIK (Panajj): 
Mr. Deputy-Speaker , Sir, in the budget 
speech made by the hon. Finance Minister 
on 29th February 1988: he assured the 
House that the cooperative movement In 
this country is going to be strengthened in 
the future. I want to put one or two 
questions now, Ultimately the ques-
tions boil down to statutory prices and 
administered prices. Asfar as the Central 
Government is concerned, they are con-
cerned with the statutory prices. But if 
the statutory prices in realit)' hve ~ 
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meaning in practice, ti»'n I woulj like to 
know wbat is tbe basis under which statu-
tory prices are fixed and what ultimately 
it is of use in practice to the agriculturists. 

Secondly, the hon. Member in the last 
Session had raised tbe issue and a repJy 
was gj yen and thereafter, as you have said, 
the Ministry of Food and Civil Supplies 
had intimated the matter to the State 
Government expressing whatever feelings 
Misraji had stated. Now, to tbat Jetter 
what was the reply received from the State 
Government Qf U.P. whether you have at 
aU received any reply and if so, what were 
answers with respect to the question raised 
by him. This Question has not been 
answered. 

ThirdJy, as rar as sugar is concerned, 
we are importing a lot) of sugar to meet 
country's damand when there is shortage 
or sugar or even otherwise. Now, I would 
like to know whether you, as a guideJto 
the consumers and the Ministry which 
looks after the consumers' interest. wouJd 
appeal to all secetions of society in the 
country to reduce the consumption of sugar 
at a particular stage. For instance, for a 
cup of tea we add two spoon full of sugar. 
But it is not absolutely necessary to take 
that much quantity of sugar. You will 
rea1ise that it is nol very essential. So, 
as you do in the case petrol and other 
fuel consumption to reduce or restrict 
consumption of petrol and crude oil, I 
would request you whether you wi II at 
Jeast ask the consumers in the case of 
sugar also so that import of sugar is not 
done and save the valuable foreign exchange. 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada): Mr. Deputy.Speaker. 
Sir, through you I want to put one or two 
important questions to the hone Minister. 
Sir, on 23rd February t when this question 
was discussed in this House. I expressed 
the view tbat the answer given to part (c) 
of the question that increase in the retail 
price of levy sugar by Rs. 25 per quintal 
is primarily the result of Increase in tbe 
statutory minimum price of sugarcane and 
the manufacturing cost of sugar is quite far 
from truth. Sir, earlier this statutory 
minimum price was Rs. 1 7 and later it 
was enbanccd to ks.. 18 per quintal aDd 

keeping in view the drought cODditions 
and the natural clamities that have taken 
place- in the count ry, they have increased 
it by SO paise more pe~ quintal. I would 
point out to the Minister that in view or 
this, severhJ cbanges have taken place. 
The lev)' suaar price is increased by 
Rs. 25 per quinta], that is, for every bag 
of sugar the Government has permitted 
increase of Rs. 25. In fact, earlier the 
sugar factories were to give 6S bags of 
sugar produced under levy quota and they 
are free to seJI only 35 bags in the free 
sale market. That was the ratio for 
quite a Jong time and only a few months 
ago. that is. in the Jast season, this ratio 
of 65 : 35 was changed to SO: SO. That 
means, every factory can seJi 1 ~ bags 
additionally in the flee market thereby 
getting additional profits to the manage-
ment. 

Sir, the price of molasses was control-
led by the Government. It was only Rs. 
60 por tonne a year and the Government 
had enhanced it in October 1986 to Rs 
120. Sir. all tbese several measures were 
taken by the Government. Because of this, 
the factories are permitted to take addi-
tional huge profits. Now, is it Dot the 
responsibility of the Government to see 
that these 'profits are passed 00 the 
farmers? Only today' the hone Prime 
Minister was teUing that this Governmeni 
is bent upon protectin& the genuine interest 
of the farmer. If that is the case. Sir, 
naturaUy if you work out all these tbings, 
definitely the statutory minimum price of 
sugarcrne at 8.5 recovery should be more 
than Rs. 19 and odd, Rs. 19.20 P or Rs. 
19.50 P. In fact even the Indian :Sugar-
miHs Association has suggested to the 
Govel'tlD!ent to enhance this statutory 
minimum price to Rs. 19.50 P. An<\ while 
that is the case, the Government bas 
increased it to Rs. 18.50 P. Sir, unfortu-
nately the whole trouble is with the Com .. 
mission for Agricultural Costs and Prices. 
As' my friend. Mr. Chandra Sckhar 
Tripathi has told. now the whole question 
is, in U.P .. it is Rs. 26.50 P., in Tamil 
Nadu it is Rs. 2 S. an. in Haryana it 
ranlC8 ftom Rs. 28 to Rs. 32, and in 
Maharashtra the first advanced price is 
Rs. 240 per tonne and latter they wiU ,rve two or three instalments. Sir, while 
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tbat is the ease. what is the rat ionale in 
fisina h. 18.50 P. by this Commission 
for Agricultural Costs and Prices? The 
irony is-because, Sir t you are also a 
friend of the farmer, I would like to quote 
only this much from page 10 of the report 
of the Commission for Agricultural Costs 
and Prices: 

"The prices of fertiliser and diesel 
oi I were raised in January-Feb .. 
ruary 1986. Apart from the 

- changes in tbe administered 
prices of these inputs, tbe wages 
of agricultural labour have also 
shown perceptible increase in 
most of the States. The impact 
of upward revisIon in the prices 
of fertiliser, diesel oil and that of 
iucrease in the wilges on the cost 
of production of susareaDe would 
be to raise .it by about 40 to SO 
paise per quintal in different 
States. " 

Sir, does it mean that the cost of cane 
cultivation per acre increased by only Rs. 
120/- 1 You know the transport cost of 
tractors has increased so much and the 
harvesting charges per tonne is nearly Rs. 
10 more. The agricultural labour are 
demanding this because the cost of living 
has gone up and the prices of essential 
commodities have gone up, theyar:e charg-
ing higher rates and the farmer has to bear 
it because he cannot keep the crop in his 
land because he wi II lose very heavily. The 
same Agricultural Costs and Prices Com-
mission on page 8 has recommended: 

"The Commission suggests that 
the State Governments should not 
enhance the level of State advised 
prices further." 

The Commission wants that the State 
Government should not enhance the State 
advised prices, but the factory owners can 
gett huge profi ts in crores of rupees into 
th&ir pockets. Sir, thIS is the attitude of 
the Commission for Agricultural Costs and 
Prices towards tbe cane arow~rs of this 
country. In thele circumstances, Sir, my 
only request is that it is a happy sip that 
my friend, Mr. Sbantaram Naik bas sua-
sested that the Government should dis-
coura., sUlar cODsumpdon. It is quite 
low and very recently after 1981. tb. 
consumption of sUlar bal increased. It 

is to a bad Sign. In fact, the Government 
should welcome it. And the consumption 
has increased by 55%, In these circum-
stances, my question to the hon. Minister 
b, in view of the fact that the whole policy 
of the Government is to protect the 
interests of the farmers, and in view of the 
points which I have brousht to their notice 
will tlie Government kindly reconsider and 
announce at least Rs. 20 per quintal of 

I 

cane as statutory minimum price to really 
protect the interests- of the cane growers. 

The other important point which Dr. 
Tripathi has raised is under-weigyment of 
cane in the weighing centre in U.P. A Jot 
of corruption is going on, and the poor 
farmers who cannot grease the palm of the 
people who are working in the wejahin, 
centre are cheated by underweiahment 
which lead to huae losses to the srowers. 
In these circumstances, I ask the Minister 
throulb you, win the Government take 
into consideration all these things and all 
these factors which the Government them-
selves have provided. It is not that the 
canegrowers or the consumers . but the 
Government themselves have created so 
many facilities to the factory owners. Will 
the Government enhance the statutory 
minimum price to Rs. 20/-? Already 
Indian Sugar Mills Association is liVing 
Rs. 19.50. What we are askjna is Rs. 20 
per quintal of cane which should be 
announced. Already the crushing season 
is going on. Your immediate announce-
ment will help the canegrowers to get a 
better price from the factories. The State 
Governments would also enhance the State 
administered prices accordingly. You wiH 
be doing a lot of justice as well as help to 
the farmers. 

SHRI ANAND SINGH (Gonda): Su, 
I want to ask the Minister one question ... 

MR. DEPUTY .. SPEAKER : This is not 
allowed. 

SHRI ANAND SINOH : The factories 
.•. (Int~"uptions).·· 

MR. DEPUTY .. SPEAKER: It is not 
like that. I cannot allow. 

(Interruptions)·· 

." Not recorded. 
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MR. DEPUTY ·SPEAKER.: Whatever 
he la,8 would not go aD record. I am 
sony, I cannot a1low. 

The hone Miniiter. 

[ TrDlUllllion] 

SHRI SUKH RAM : Mr. 8eputy 
Speaker. Sir, first, I would like to reply to 
tbe question raised by bon.. Shri Mishra. 
The ex-faatory differential levy of Rs. 26 
was recommended by a high level committee. 
This recommendation was made only in 
reaard to those Cactories which have crush-
in. capaci ty of 12 SO tonnes and which 
were established before 1.10.1955 so that 
they could become viable. But in the 
review which was conducted recently, it 
was found that some factories have made 
it a source of income and that is why a 
notice was issued in advance that this 
would be discontinued from this year. 

SHRI RAM NAGJNA MISHRA: The 
cost of production of the factories with 
1250 tonnes crushing capacity was higher 
and, therefore, that report is not correct. 
You should get an inquiry conducted in 
this regard. 

SHRI SUKH RAM: Instead of utilis-
" ina this benefit to make the factories 

efficient and viable and to strengthen them, 
tbey have made it a source of their personal 
income. This we came to know from the 
review. That is why we took this step_ 

One question raised by that side 
is that if the State Governments do 
bot function properly and there are com-
plaints, the Central Government shou1d 
intervene. I think the hon. Member bas 
been a Member here for a lonl' time and 
knows as to what powers are enjoyed ,by 
the CeAtre and the States. Moreover, 
these are clearly spelt out in our constitu-
tion and we always follow it. Accordingly, 
tbe Centre never interferes in matters 
which fall within the 
jurisdiction of States. Therefore, whatever 
faUs within the jurisdiction of the States, 
have to be dealt by the States only~ You 
have raised this question here althoush it 
comel under the jurisdiction of the State 
Government. We have listened to you but 
.. I have stated, we shall take it up with 
the State Government. 

So rar as payments aro concerned. on 
the one hand. there are the SUl8rcane 
growers, on the other. we have the SUlar 
mills and flnaUy. we have the consumers-. 
We have to keep in Inind the interests of 
aU of tbem and have to strike a balance. 
Hence, we are not thinking of one seCtion 
only_ Regarding statutory price,.J have 
already stated that there are two Expert 
Bodies, the e.A.C.p. and the B.I.C.P. 
(Bureau of Industrial Costs and Prices) on 
the recommendations of which these prices 
have been fixed. As regards C.A.C.P., it 
is concerned with the cost of cane cultiva-
tion. The cost of cane cultivation and the 
cost of the inputs used are taken into 
consideration while recommending the 
price of ~ugarcane to the Government. The 
price given to the farmers includes certain 
amount over and above these costs, which 
gives them some profits and work in the 
form of incentive. For example. Rs. 1 7 
per quintal was fixed last year but was 
incrC-8sed to Rs. 18.50 per quintal this 
year. It has been fixed at Rs. 19 per 
quintal for the next year. This is done so 
that the farmers may not face any difficulty 
in marketing their produce and may get 
encouragement as well. Thoy are aware 
that they will be getting the statutory 
minimum price but as I have stated, the 
State Governments enhance the minimum 
price payable to farmers. We do not 
intervene in that matter but so far as the 
question of levy sugar is concerned, 
B.LC.P. prepares the schedule and accord .. 
ingly, after taking S.M.P. into considers .. 
tiOD. the price of levy sugar is fixed. You 
have stated that it should be Rs. 19 or Rs. 
20. State Governments are giving mOl e 
than that. There is one more point to be 
considered. Suppose the price of sugar-
cane is increased and as per your own 
complaint, the mill owners do not pay the 
price of sugarcane in cash, and as a 
result, the farmers suirer. We have the 
sugarcane control order in this regard. One 
provision in tbat is that the miU owners 
have to pay the price of sugarcane within 
14 days of its supp)y. After 14 days jf 
they do not make the overdue payments, 
they will have to pay an interest at the 
rate of IS per cent. This is the rule. But 

this rule has to be implemen ted by the 
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Stato GoverDlDeDt. W. direct the State 
GOVllument. ttom time to time to inter .. 
dOC. But j f tho State incre... the State 
Advjaod Price, it wiU become ~imcult lor 
th. mill owners to produce supr and 
atrMr. will ,0 OD accumuJatin,. You 
yourself bave stated that many rcUIs have 
got paid tbeir arrears. 

In this connection. I want to inform 
you that so far as the year 1981 .. 88 is 
c:ooeerned. out of the arrears of Rs. 969.21 
crores, RI. 776.32 croro. wore paid and 
Rs. 192.89 crores arc still ouutandina 
which works out to 19.9 per ceDt. This 
jnformation reJates to tho period upto 31st 
January. 1988. 

SHRI ANAND SINGH: Do these 
BlUre. relate to Uttar Pradesh or some 
other State? 

SHRI SUKH RAM: The percentaae 
In roapect of Western Uttar Pradesh for the 
year 1986 .. 87 is 8.4, for Central U.P. it is 
14.7. The correspondina filures for 1987· 
88 in respect of Eastern U.P. and Westtrn 
U.P. aDd are 23.4 17.0 respective)y. 

You ma, have noticed that the arrears 
have declined this year. As you are aware, 
we have increased the quota of Jevy susar. 
Earlier we bad increased the percentage of 
sUlar uDder free sale and reduced the 
pc:rcentalc of levy sUlar. It was 45 per 
cent earlier. Now it has been made 50:50 
This raHo is effective from last year. In 
this connection one more point to be kept 
In view is that despite increasing free sale 
sUlar by S per cent and decreasins levy 
sUlar to tbe same eltent, the quota which 
stood at 42S ,rams per head, has not been 
reduced. Before February 1987, 3.13 
Jakh tonnes of suaar was released for this 
purpose and now it has been increased to 
3.32 lakla tonnes. This is based on the 
total Ilopulation of this country as on 
1-10-1986. There would have been sub-
stanci in tbe hone Member's complaint had 
We reduced the quota of Jevy sUlar. We tnhaoce the quota accordinl to the increase 
10 population every year. If you want, I 
can live tbe Glures as well. There was a 
S.9 per cent increase in 1985-86, 4.8 per 
cent iDere ... in 1986·87 aDd despite the 
drO\llllt aDd flood situation in 1987-88. 
there bal booD an •• timated incrca •• of 

2.8 per cent. It may increase even furtbet 
in future. Thus, we can say that we bave 
increased the quota from tllne to time. We 
have tried to ensure that tbe SUlar mUll 
run properly and remain viable. 

You may have seen that since tbe pal' 
two or two and a half years, supr hal 
seUina at Rs. 6 or Rs. 7 per ka. in tho 
open market although the prices of all 
other essential commodities have Bone up. 
As rel8rds the amount of supr wbich wo 
reJease every month, we do so wi th the 
intenlion of ensuring that the price of 
retai I sugar in the open market remains 
stable and the consumers do not have tD 
pay more. Our main concern is the poorer 
sections of the society, includina tbe small 
and marginal farmers which constitute 76 
per cent of our population. 

SHRI RAM NAGINA MISHRA: Tho 
people living in the urban areas are able 
to get this sugar but the same is not 
available to the people IivinS in the tul'lU 
areas. 

SHRI SUKH RAM .. : It is the duty of 
the State Governments to look after the 
functioning of the Public Distribution 
System. They should ensurt that it funtionl 
properly. As it is, we also write to them 
from time to time and hold discussion in 
this regald. You may have noticed that 
we have increased the price by 2S paisa 
recently" This small hike had become 
necessary because we had to raise the 
S.M.P. from Rs. 17 to Rs. 18.S0 per 
quinta). 

19.00 hrs 

So far as moJasses is concerned, it is 
true that its price has doubled. From Rs. 
60 per tonne it has gone upto Rs J 20 pcr 
tonne. However, if \\e look at the entire cost 
schedule, as recommended by the Bureau of 
Industrial Costs and Prices and other 
Exoert Bodies, we will notice that consu-
mers also benefit by 2 paisa per kilo and it 
is not that the sugar mills alone have 
gained by this hike. The cost schedule is 
also considered while fixing the prices. 

Just now Shri Shantaram raised the 
question of import of suaar. This it a 
qelicate issue and our policy in this matter, 
dn" fact in every sphere, is that of solf· 
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reliance. We want to be self-reliant in the 
field of a,ricul1ure and accordingly we do 
not want to import at aU. But when we 
are faced with natural calamities, for 
example, the unprecedented drought and 
floods which we are facing this" year, we 
have shortfaHs in production. If our 
production is not adequate, we will nef be 
able to supply levy sugar in required quan-
tities and as a consequence, the price of 
sugar in the open market win increase 

. steeply. Hence, our effort is to ensure 
that sugar is available in the rural as wen 
as urban areas without any difficulty and 
at a reasonable price. We are not happy 
to import but we do so to maintain the 
price level. 

.In the end, I want to submit that in 
our present Budget, we have (,aid attention 
to every secti(w of societya-gricultural, 
industrial or the consumers-and interests 
of a1l these sections have been protected. 

So tar as tbe CoqJUS Governmeat ii 
concerned, you are aware that U accord. 
maximum berefits to agriculture and. tbe 
interests of the farmers are its prime con.'~ 
c,ern a1l the time aad, therefore, a number or appropriate steps have been' taken in 
tbis regard. AU classes are represented 
here and this Government is committed to 
the welfare of all of them and we have 
a~hieved success in thjs endeavour. 

I think, all the issues which you have 
raised have been clarified . 

-[English] 

MR. DEPUTY SPEAKER. : The House 
stands adjourned to meet at 11.00 A. M. on 
7th March. 

19.03 brs . 

The Lok Sabha rhen ad}ourn.d till 
Ele-ven of the Clock on Monday, 
March 7, 1988/Phalguna 17, 1909 

(Saka) 
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